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 LOK  SABHA

 Friday.  April  24,  4959  Vatsakha  4,
 88l  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 {Mr  SPEAKER  in  the  Chazr]

 ORAL  ANSWERS  TO  QUESTIONS

 Baraun!)  il  Refinery
 +

 (Shri  S  C.  Samanta:
 Shri  Rajendra  Singh:
 Shri  Subodh  Hansda:
 Shri  R.  0.  Majhi-
 Shri  Ram  Krishan  Gupta:
 Shri  Rameshwar  Tantia:
 Pandit  D.  N.  Tiwary:
 Shri  Nag:  Reddy:
 Shri  Ramam:
 Shri  Damani:

 $2023,

 |

 Shri  D.  C.  Sharma:
 Shrimati  lia  Palchoudhuri:
 Shri  L.  Achaw  Singh:
 Shrimati  Parvathi  Krishnan:
 Shri  Vasudevan  Nair:
 Shri  Supakar:
 Shri  Vidya  Charan  Shukla:
 Shri  M.  R.  Krishna:
 Shri  Aurobindo  Ghosal:

 |  Shri  P.  C  Borooah:

 ‘Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  whether  negotiations  with  any
 foreign  country  in  regard  to  assist-
 ance  foi  the  setting  up  of  Barauni
 refinery  have  been  finalised;  and

 (b)  if  so,  the  details  thereof?

 The  Parliamentary  Secretary  to
 the  Minister  of  Steel,  Mines  and
 ‘Fuel  (Shri  Gajendra  Prasad  Sinha):
 a)  No,  Sar

 {b)  Does  not  arise
 7  (A)  LSD—
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 Pandit  D.  N.  Tiwary:  May  I
 know  whether  the  attention  of  the
 Government  has  been  drawn  to
 pamphlets  widely  circulated  to  all
 hon  Members  of  Parlament  and  to
 officials  also  stating  that  the  delay  in
 establishing  the  oil  refinery  at
 Barauni  is  due  to  the  lethargy  of  the
 Government  of  India  and  that  the
 contract  for  the  supply  of  materials
 has  not  been  finalised  as  yet?

 Shri  Gajendra  Prasad  Sinha:  As  far
 as  the  pamphiet  is  concerned,  I  have
 not  got  any  knowledge  personally.
 As  fa:  as  the  delay  is  concerned,
 there  has  been  no  delay  I  have  al-
 readv  said  that  negotiations  are  going
 on  with  different  countrics  including
 USA,  USSR  and  so  many  other  coun-
 tries  It  cannot  be  said  that  there
 has  been  any  delay  as  far  as  the  com-
 ing  establishment  of  the  refinery  is
 concerned

 Pandit
 know

 D.  N.  Tiwary:  May  I

 Mr.  Speaker:  Only  one  question  can
 be  asked  by  one  hon  Member.  There
 are  20  hon  Mcmbers  here

 All  right  Pandit  D  N  Tiwary
 Pandit  0.  N.  Tiwary:  May  I  know

 whether  land  for  the  purpose  of  es-
 tablishing  this  जो  refinery  has  been
 purchased  and  when  the  negotiations
 are  going  to  be  finalised?

 Shri  Gajendra  Prasad  Sinha:  I
 have  already  said  that  ncgotiations
 fo,  this  Baraun:  o:]  refinery  are  going
 on  with  different  counties  including
 Russia  Unless  the  negotiations  are
 finalised  the  question  of  acquiring
 land  does  not  arise

 Shri  हि.  0.  Majhi:  May  I  know  if
 the  estimated  cost  of  setting  up  this
 refinery  has  been  worked  out’  If
 so,  what  is  that?
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 Mr,  Speaker:  Has  the  estimated
 cost  of  seting  up  this  refinery  been
 worked  out  and,  7  so,  what  is  that?

 The  Minister  of  Mines  and  Ou
 (Shri  हू,  D.  Malaviya):  The  estimated
 cost  of  the  proposed  refinery  at
 Baraun:  depends  upon  the  ultimate
 negotiations  with  the  USSR  Govern-
 ment.  As  soon  as  the  final  picture  of
 the  negotiations  is  before  us,  we  can
 easily  formulate  the  final  picture

 Mr,  Speaker:  As  yet  nothing  has
 been  formulated?

 Shri  K.  D.  Malaviya:  We  have  got
 two  or  three  proposals  to  consider
 Suppose,  they  do  not  accept  one  and
 we  have  to  modify  it,  then  the  whole
 estimate  will  change.

 Shri  Vidya  Charan  Shukla:  What
 are  the  final  recommendations  of  the
 American  firm  of  consultants  to  whom
 the  project  studies  of  this  refinery
 were  entrusted?

 Shri  हैं,  D.  Malaviya:  The  report  of
 the  American  consultants,  who  have
 produced  the  preliminary  project  re-
 port  for  production,  has  been  general-
 ly  based  on  our  own  requirements
 We  wanted  to  produce  about  60,000
 tons  of  lubricants  and  also  some  avi-
 ation  spirit.  Now  all]  these  questions
 have  got  to  be  examined  in  detail

 Shri  Ram  Krishah  Gupta:  The  hon.
 Parliamentary  Secretary  just  now
 stated  that  negotiations  with  Russia
 and  some  other  countries  are  _  still
 going  on  May  I  know  the  names  of
 the  other  countries?

 Shri  K.  9.  Malaviya:  I  may  supple-
 ment  the  answer  given  by  my  hon.
 colleague  by  saying  that  we  have
 now  passed  that  stage  of  negotiating
 with  several  countries  The  position
 is  that  we  are  now  negotiating  in  the
 final  stage  with  the  USSR  Govern-
 ment  for  the  refinery  at  Baraun:

 Shri  Bose:  May  I  know  whether  the
 preliminary  ground  work  for  erecting
 the  refinery  at  Barauni,  such  as,  com-
 munications  etc,  have  been  taken  up
 by  the  Government?

 APRIL  24,  959  Oral  Answers  33200

 Shri  है,  D.  Malaviya:  No,  Sir.  Not
 yet.

 Shri  D.  C.  Sharma:  What  percent~
 age  of  money  required  for  this  re-
 finery  will  be  available  from  our  own
 resources  and  what  fpercentage  3
 sought  to  be  acquired  from  foreign
 assistance?

 Shri  K.  D.  Malaviya:  We  can  re-
 port  to  the  House  about  this  break-
 up  between  the  foreign  assistance
 that  is  required  and  our  own  assist~
 ance  when  the  negotiations  are  com-
 pleted.  Our  effort  is  to  get  assist-
 ance  from  abroad  with  regard  to  all
 equipments,  machinery  and  the  erec-
 tion  of  the  refinery.  That  is  the  sums
 involved  m  foreign  exchange

 hri  M.  R  Krishna:  May  I  know
 whether  the  Government  have  finally
 decided  to  have  the  support  of  the
 USSR  Government  in  fulfilling  this
 Project  because  the  other  countries
 have  not  met  the  requirements  or  be~
 cause  their  conditions  are  not  accept-
 able  to  the  Government?

 Shri  K.  D.  Malaviya:  Obviously
 the  conditions  appear  to  us  to  be  more
 favourable  in  our  final  examination  of
 the  terms  offered  by  the  USSR  Gov-
 ernment

 “Shri  Supakar:  The  negotiations
 apparently  have  progressed  a  little.
 May  I  know  if  it  has  been  possible
 to  fix  a  target  date  by  which  the  re-
 finery  will  be  actually  in  operation?

 hri  है,  D.  Malaviya:  We  have  al-
 ready  indicated  that  target  date,
 which  is  sometimes  m  the  early  part
 of  962  But  we  do  not  know  whe-
 ther  a  shght  deviation  this  way  ०८
 that  way  may  have  to  be  made.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  any  further  talks  with  the  Gov-
 ernment  and,  if  so,  on  how  many
 occasions,  were  held  subsequent  to  the
 talks  Shri  Malaviya  had  in  Moscow?
 If  so,  what  is  the  progress  so  far
 made?

 Shri  K.  D  Malaviya:  All  these  are
 matters  of  detail  I  am  afraid,  I  cane
 not  answer  that.
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 Mr.  Speaker:  It  does  not  advance
 our  knowledge  by  an  mch

 Shri  Hem  Barua:  Subsequent  to
 that  there  were  talks.

 Mr.  Speaker:  How  many  times  talks
 were  there?  We  will  assume  that  he
 says,  “Ten  times"  How  are  we  bene-
 fited?

 Shri  Hem  Barua:  What  is  the  pro-
 gress  of  those  talks?  That  was  my
 question

 Shri  Tangamani:  How  many  pro-
 yect  reports  for  this  Barauni  refinery
 have  been  prepared  and  which  of  the
 project  reports  is  now  being  pursu-
 ea?

 hri  K.  0  Malaviya:  I  only  referr-
 ed  to  the  preliminary  project  report
 by  one  American  consultant  in  this
 connection

 Small  Scale  Blast  Furnaces

 +
 Shri  S.  C.  Samanta:
 Shri  Subodh  Hansda:
 Shri  R.  C.  Majhi:
 Shri  Ajit  Singh  Sarhadi:
 Shri  Ram  Krishan  Gupta:
 Shri  Rameshwar  Tantia:
 Pandit  D.  N.  Tiwary:

 १2024.  Shri  Vajpayee:
 Shri  Anirudh  Sinha:
 Shri  M.  R  Krishna:
 Shri  A.  M.  Tariq:
 Sardar  A.  8.  Saigal:
 Shri  Warior:
 Shri  Kodiyan:
 Shri  ह  CQ  Borooah:
 Shri  Subbiah  Ambalam:

 Wil  the  Minster  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  proposal  to  send  an  expert  team
 to  Chita  to  study  the  working  ०
 small  scale  blast  furnaces,

 (b)  if  so,  whether  the  team  has
 been  sent,

 (०)  the  composition  of  the  team;
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 a  (da)  whether  it  will  submit  its  re-
 port  to  Government;  and

 (e)  माँ  so,  when  the  report  w  ex-
 pected?

 The  Parliamentary  Secretary  to  the
 Minister  of  Steel,  Mines  and  Fuel
 (Shri  Gajendra  Prasad  Sinha):  (a)
 and  (9)  Yes,  Sir  The  Team  left  for
 China  on  the  १80  March,  1959.

 (९)  The  Team  consists  of  a  re-
 presentative  each  of.

 the  Department  of  Iron  and  Steel,

 the  National  Metallurgical  Labo-
 ratory,  Jamshedpur,

 the  Mysore  iron  and  Stee)  Works,
 Bhadravaty,

 the  Ministry  of  Commerce  and
 Industry,  and

 an  Indian  Consulting  Engineer

 (d)  and  (e)  Yes,  Sir  The  Team
 is  expected  to  submit  its  report  on
 return

 Shri  8.  C  Samanta:  May  I  know
 whether  before  sending  the  delegation
 to  China  Government  had  some  in-
 formation  about  these  blast  furn-
 aces?

 Shri  Gajendra  Prasad  Sinha:  Gov-
 ernment  got  information  through
 papers  coming  from  China  and  2
 statement  made  by  responsible  people
 there

 Shri  S.  ९.  Samanta:  May  I  know
 whether  the  iron  ore  and  other  min-
 erals  which  are  distributed  in  our
 country  will  be  beneficial  for  the  kind
 of  blast  furnaces  that  are  prevalent  in
 China?

 Shri  Gajendra  Prasad  Sinha:  in
 China,  as  has  already  been  said  by
 the  hon  Minister  on  the  floor  of  this
 House,  they  have  got  the  advantage
 of  having  metallurgical  coal  deposits
 dispersed  m  different  parts  of  the
 country,  which  we  lack  here  Thcie-
 fore  we  are  trying  to  have  an  ex-
 periment  with  light  shaft  furnace
 which  38  very  popular  m  East  Ger-
 many  too  We  wanted  to  get  some
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 information  about  the  method  adopt-
 ed  by  China,  which,  as  it  is  known
 from  different  sources,  they  have  in-
 ereased  in  a  way  in  which  other
 countries  have  failed  to  do.

 Shri  Ranga:  How  is  it  that  China
 has  discovered  this  method  and  India
 has  failed?  Has  any  effort  been  made
 to  study  the  processes  by  which  our
 own  Indians,  by  just  working  in  their
 own  village  kilns,  have  been  produc-
 ing  iron  and  steel  in  our  country  by
 indigenous  methods?

 The  Minister  of  Steel,  Mines  and
 Puel  (Sardar  Swaran  Singh):  The
 hon.  Member  is  quite  correct  that
 this  indigenous  method  of  making
 iron  in  small  quantities  has  been
 known  to  people  in  our  country.  Iron
 in  small  quantities  has  been  produced
 by  normal  indigenous  smelting
 method.  But,  the  modern  methods
 are  very  advanced.  Even  in  China,
 I  may  give  the  information,  although
 no  formal  report  has  yet  been  receiy-~
 ed,  the  _  indications  are  that
 the  small  furnace,  as  they  call,
 baby  furnace  or  native  furnace,
 which  was  installed  last  year  in  lakhs
 in  number,  has  not  been  found  to  be
 either  very  economical,  nor  does  it
 produce  iron  of  the  requisite  quality
 and  they  appear  to  have  abandcned
 this  small  blast  furnace.  The  general
 explanation  that  is  given  is  that  this
 was  to  create  more  enthusiasm  and
 to  train  workers  and  the  stress  3s
 now  on  bigger  and  bigger  plants.

 Shri  M.  R.  Krishna:  May  |  know
 whether,  before  sending,  this  Team,
 the  Government  of  China  has  given
 any  indication  as  to  the  possibility  of
 their  assisting  this  country  to  start
 this  kind  of  small  furnaces?

 Sardar  Swaran  Singh:  We  do  not
 ask  for  such  assurances  even  from
 friendly  countries,  when  we  send  out
 a  team  to  investigate  as  to  what  are
 the  possibilities  there.  We  b=nefit  by
 the  experience  of  others.  After  ail,
 there  may  not  be  anything  frightfully
 new  about  it.  The  team  was  more
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 to  collect  information  than  to  ask  for
 any  direct  assistance.

 Shri  C.  D.  Pande:  In  view  of  the
 fact  that  the  Government  were  welt aware  of  the  failure  of  this  experi-
 ment  in  China,  two  or  three  inonths
 back,  may  I  know  what  was  the  point
 in  sending  the  delegation  to  that
 country  having  known  the  results  be-
 forehand?

 Sardar  Swaran  Singh:  Great  bene-
 fit  can  be  derived  even  by  knowledge
 about  failure.

 Pandit  D.  N.  Tiwary:  May  I  krow
 whether  the  Government  has  any  idea
 of  the  capacity  of  production  of  these
 small  blast  furnaces  and  what  is  the
 capital  involved  in  installing  them?

 Sardar  Swaran  Singh:  Actually
 these  smal]  furnaces  have  got  a  very
 smal]  capacity  of  the  order  cf  any-
 where  from  3  to  7  tons  in  terms  that
 are  familiar  to  us.  But,  there  are
 other  furnaces  also  in  China  which
 have  been  lately  installed,  the.  capa-
 city  of  which  varies  from  about  15
 tons  a  day  to  even  00  tons  or  200
 tons  a  day.  These  furnaces  are  of  a
 type  which  can  perhaps  be  copied
 with  profit  even  in  our  country.

 Pandit  D.  N.  Tiwary:  What  is  the
 capital?

 Sardar  Swaran  Singh:  So  far  as
 the  small  furnaces  in  the  country-side
 are  concerned,  it  is  very  difficult  te
 make  any  assessment  about  the  capi-
 tal  invested  because  mostly  local
 resources  and  the  like  were  used.
 Nationalisation  of  Panna  Diamond

 Mines

 *2025.  Shri  Vidya  Charan  Shukla:
 Will  the  Minister  of  Steel,  Mines  and
 Fuel  be  pleased  to  state:

 (a)  the  precise  reasons  or  difficulties
 coming  in  the  way  of  carly  nation-
 alisation  of  the  Panna  Diamond  Mines;

 (b)  the  progress  made  in  this  dir-
 ection  so  far;  and

 ‘(c)  whether  any  decision  has  been
 taken  in  the  matter  of  setting  up  an
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 autonomous  statutory  corporation  or
 Government  owned  company  for
 working  the  mines?  *

 The  Parliamentary  Secretary  to  the
 Minister  of  Steel,  Mines  and  Tuel
 (Shri  Gajendfa  Prasad  Sinha):  (a)
 and  (b)  Various  methods  for  the  ac-
 quisition  of  the  assets  of  the  Panna
 Diamond  Mines  have  been  considered
 and  processed  including  legislation
 On  an  offer  received,  this  Mhunistry
 as  actively  exploring  possibilities  of
 an  early  settlement  through  n2goti-
 ations  with  the  company  owning  these
 assets

 (c)  The  matter  is  under  examina-
 tion

 Shri  Vidya  Charan  Shukla:  is  it  a
 fact  that  the  Government  are  ready
 with  plans  to  nationalse  this  ine,
 but  paucity  of  funds  35  coming  in  the
 way  of  early  nationalisation

 The  Minister  of  Mines  and  oul
 (Shri  K.  D.  Malaviya):  Yes,  Sir  In

 a  way,  there  38  difficulty  in  finding
 foreign  exchange  resources’  But,
 this  3$  not  the  only  difficulty

 Shri  Vidya  Charan  Shnkla:  Is  it  not
 a  fact  that  since  three  years,  the  work-
 ing  of  these  diamond  mines  has  been
 discontinued  because  of  the  premature
 announcement  of  nationalisation  when
 the  Government  itself  was  not  ready
 to  take  over  the  mines?

 Shri  K.  D.  Malaviya:  The  disconti-
 nuance  of  the  working  of  the  Panna
 Diamond  mines,  if  it  was  discontmu-
 ed,  was  not  due  to  the  fact  that  we
 were  negotiating  with  the  party  The
 fact  is  that  they  were  themselves  not
 Prepared  either  financially  or  techno-
 logically  to  expand  the  working  of
 the  mines  and  for  reasons  best  known

 °
 themselves,  they  stopped  the  work-

 g

 Shri  Dasappa:  May  I  know  when
 the  committee  constituted  for  this
 specific  purpose  sent  their  report  and
 how  long  their  recommendations  are
 pending  implementation  antl  consider-
 ation?
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 Shri  K  D  Malaviya:  More  than  one
 Committee  considered  this  question  cof
 compensation  to  the  parties  and  also
 the  possibilty  of  getting  techaical
 assistance  There  has  been  some  de-
 lay  undoubtedly  In  the  transitional
 stage,  when  we  want  to  take  such
 projects  in  the  public  sector,  there
 are  bound  to  be  some  difficulties  The
 mam  question  was  deciding  upon  the
 quantum  of  compensation  nd  the
 parties  to  whom  compensation  was  to
 be  paid  We  had  to  be  careful  in
 assessing  compensation  Therefore,
 we  took  some  time’  Now,  cverything
 is  ready  and  we  hope  within  the  next
 few  weeks,  we  may  be  able  to  finalise
 everything  and  start  detailed  pros-
 pecting  of  the  Panna  diamond  reas

 Shri  Tyagi:  I  wonder  if  the  Gov-
 ernment  have  examined  any  Chinese
 or  Japanese  method  of  diamond  find-
 ing

 Shri  C  D.  Pande:
 Japanese

 Shri  छू.  D.  Malaviya:  I  leave  the
 suggestion  to  the  hon  Member  _  to
 pass  on  to  the  Government

 Chinese,  not

 Mr.  Speaker:  He  33  ranking  diamond
 with  iron

 ओ  जांगड़े  ब्या  में  जान  सकता  ह  कि
 पन्ना  की  हीरे  की  खान  का  राष्ट्रीयकरण
 करने  से  पहले  यह  पता  लगाया  गया  है  कि
 उस  में  कितनी  मात्रा  में  हीरा  निकल  सकता  है
 झर  उसे  लगातार  कितने  सालो  तक  उसको
 चलाया  जा  सकता  है  भौर  राष्ट्रीयकरण  के
 फलस्वरूप  इसमें  कितनी  पूजी  लगाने  की
 झावश्यकता  होगी  ?

 शी  to  दे०  मालबीय  :  इस  मामले  में

 तहकीकात  काफी  की  गई  है  और  शब  टेक्निकल

 झनुमान  हमारा  यही  है  कि  उसका  राष्ट्रीयकरण
 किया  जाये  भौर  झगर  डायमड  का  उत्पादन
 किया  जाये  तो  काफी  मात्रा  में  वह  होगा  भौर
 उस  के  झासपास  और  भी  हमें  ढायमड  की
 खानों  का  पता  चला  है  |

 Mr.  Speaker:  Is  there  an  estimate
 of  the  amount  that  would  be  got  and
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 bri  है.  D.  Malaviya:  With  regard
 to  the  first  part,  yes;  with  regard  to
 the  latter  part,  no.

 how  long  it  will  be  worked  that  is
 what  he  asked.

 Shri  K.  D.  Malaviya:  About  esti-
 inated  amount,  there  are  two  differ-
 ent  views  about  it.  The  overall  ass-
 essment  is  that  they  are  economical-
 ty  workable  mines  and  they  :an  be
 run.  We  can  produce  a  quantity  of
 diamonds  from  it  and  it  would  be  an
 economically  feasible  proposition.
 ‘Whether  mine  will  be  exhausted  in  5
 years  or  2  years  or  i0  years,  depends
 on  the  tempo  of  work  that  we  want
 to  put  in.

 Mr.  Speaker:  Quantity  is  not  esti-
 mated?

 Shri  K.  D.  Malaviya:  We  have
 worked  out  the  estimated  quantity.  I
 have  not  got  the  figures;  perhaps
 Rs.  8  to  0  crores  worth  of  diamonds
 could  be  produced

 Mr.  Speaker:  On  the  whole?

 Shri  K.  D.  Malaviya:  Yes,  from
 that  small  area.

 Mr.  Speaker:  Shri  Vidya  Charan
 Shukla.

 sit  tro  स०  लिंवारी  :  मे  जानना  चाहता
 हूं  कि  राष्ट्रीयकरण  होने  में  इतनी  देरी  क्‍यों

 हो  रही  है  ?

 Mr.  Speaker:  The  hon.  Member  is
 not  Vidya  Charan  Shukla.

 Shri  Vidya  Charan  Shukia:  The  hon.
 Minister  said  that  within  a  few
 weeks,  prospecting  of  the  area  will
 be  started.  May  I  know  by  what  time
 the  Government  expect  to  begin  pro~
 duction  from  these  mines?

 Shri  K.  QD  Malaviya:  Prospecting
 operation  itself  will  start  producing
 some  diamonds.  As  soon  as  we  have
 put  in  a  number  of  holes  and  produc-
 ed  some  diamonds,  we  shall  work  out
 the  average  and  put  in  more  money

 —
 to  have  a  regular  mining  pro-

 Shri  Narasimhan:  Was  at  sny  time
 Seviet  advice  sought  and  is  it  pro-
 posed  to  get  their  collaborotion  also?

 aft  लादीबाला  :  फना की की  हीरे  की  खदान
 में  पहले  काम  बहुत  भच्छाक्षलता  था  और

 हीरा  निकलता  था।  लेकित  उसको  बन्द  करने
 के  बाद  भ्रव  उस  गंति  से  यहां  हीरा  नहीं
 निकलता  है,  क्या  यह  बात  सच  है  ?

 थी  to  दे०  मालबीब  :  यह  आनति  है
 कि  पहले  डायमंड  बहुत  भ्रच्छा  निकलता  था
 झौर  बडी  भ्रच्छी  माइनिग  होती  थी  1  किसी

 हालत  में,  किसी  स्टेज  में  हीरे  की  खान  को
 ठीक  तरह  से  नहीं  चलाया  गया  भौर  बहुत
 अनुपयुकत  मात्रा  में  वहा  पर  डायमंड  का
 उत्पादन  होता  था  ।  किसी  साल  में  एक  लाख,
 किसी  में  दो  लाख  और  शायद  चार  पांच  साल
 तक  ३-४  लाख  पैदा  हुभा  i  वह  बिल्कुल
 उपयुक्त  मात्रा  में  नही  था  !  ह..! ह  बड़े  पैमाने
 पर  हम  करने  का  इरादा  रखते  हैं  1

 शी  to  ao  तिवारी  :  क्या  मंत्री  महोदय
 बतलाने  की  कृपा  करेंगे  कि  क्‍या  वह  सत्य  है  कि
 बीच  में  सरकार  की  ओर  से  वहां  पर  रोक  लगा
 दी  गई  थी  जिस  से  एक  साल  तक  हीरा  निकाला

 ही  नहीं  गया  ?

 श्री  के०  दे०  सालंबीय  :  कुछ  समय  के
 लिए  जरूर  सरकार  ने  रोक  लगा  दी  थी  और
 बहू  इसलिए  कि  कई  प्रश्न  उस  समय  देखे  भाले
 जा  रहे  थे  -  लेकिन  फौरन  ही  सतह  पर  जो
 डायसंड  माइनिंग  कांट्रेक्र्स  काम  करते  है,
 उनको  इजाजत  दे  दी  गई  झौर  थे  भव  बराबर
 कर  रहे  है  ।  हां  नीचे  की  माइनिंग  वे  नहीं
 करते  हैं,  क्योंकि  उसमें  खर्चा  ज्यादा  होता  है  t

 थ्भी  रा०  wo  तिवारी  :  क्‍या  यह  सच  है  कि
 जब  से  सरकार  ने  राष्ट्रीयररण  का  एलान
 किया  है  तब  से  वहां  के  ठेकेदारों  में  शर  जनता

 में  विध्वास  नहीं  रहा  भौर  इस  झ्विष्वास  के

 कारण  ग्हां  एक  साल  से  काम  बन्द  पढ़ा  है  ?
 यदि  यह  सत्य  है  सो  क्‍या  सरकार  ७ल्दी  से

 जल्दी  उसे  हाथ  में  लेने  की  कोशिश  करेगी
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 श्री  के०  te  घालबीय  जी  हा,  कुछ  ऊपर
 के  काम  करने  वाले  लोगो  में  घोडा सा  भ्रविदवास

 हो  गया  था  मगर  कोई  यारा  नही  भ्रा  भौर

 बहुत  जल्दी  काम  दुरू  होगा  |

 Retired  Officials  in  Private  Firms
 +

 Shri  Ram  Krishan  Gupta:
 Shri  Rameshwar  Tantia:
 Shri  P.  G  Sen:

 -  Shri  Subodh  Hansda:
 Shri  8.  C.  Samanta:
 Dr,  Pashupati  Mandal:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  refer  to  his  s*atement
 made  on  l7th  December,  958  in  Lok
 Sabha  and  state.

 (a)  whether  Government  have  _  cee
 viewed  the  policy  of  allowing  retired
 officials  to  join  private  firms,  ard

 (bd)  if  so,  the  result  of  this  review?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b)  The  recommendations  of  the
 Estimates  Committee  are  under  con-
 sideration

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  the  number  of  retired
 officials  who  are  in  private  service
 has  been  ascertained,  and  if  so,  what
 the  number  is?

 Shri  Datar:  There  was  a  question
 in  this  House  before;  and  it  was  an-
 swered  last  year,  that  is,  on  25th
 March,  958  In  reply  to  that,  the
 figures  have  been  given  already

 Mr.  Speaker:  They  must  have  in-
 creased  since  then  The  hon  Mem-
 ber  wants  to  know  whether  there  has
 been  an  increase

 Shri  Datar:  No,  there  is  no  increase

 Mr.  Speaker:  What  was  the  number
 ®iven  at  that  time?

 हाल  Datar:  The  number  was
 given  under  different  categories  The
 number  of  ICS  end  IAS  officers  was
 $0.  This  is  for  ten  years,  from  947
 to  1987,  .  This  includes  a  number  of
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 European  officers  in  the  ICS  who
 retired  as  a  result  of  the  constitu-
 tional  changes  The  number  of  class  I
 officers  of  the  Government  of  India
 was  9  Then,  a  statement  nas  been
 given

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  Government  are  also
 considering  the  question  of  amending
 the  present  service  rules  with  a  view
 to  having  a  check  on  their  joing
 private  firms?

 Shri  Datar:  After  Government  have
 taken  a  decision  on  the  recommenda-
 tions  made  by  the  Estimates  Com-
 mittee,  the  further  course  will  be
 followed

 Shri  8.  C.  Samanta:  May  I.  know
 whether  any  control  would  be  ex-
 ercised  on  those  retired  officials  who
 refuse  to  have  pensions?

 hri  Datar:  Already,  we  have  rules
 according  to  which  if  they  have  to
 take  up  service  in  private  firms,  or
 what  is  known  as  commercial  em-
 ployment,  then  they  have  to  take
 Government's  permission  within  two
 years  Already,  the  rule  is  there

 Shri  Vidya  Charan  Shukla:  May  I
 know  whether  the  examination  of
 the  recommendation  of  the  Estimates
 Committee  by  the  Home  Ministry  in-
 cludes  the  examination  of  the  ques-
 tion  whether  officials  of  the  Railway
 Ministry  and  the  Income-tax  Depart-
 ment  should  also  be  barred  from  tak-
 ing  up  private  employment  after  they
 retire?

 Shri  Datar:  The  Income-tax  Derart-
 ment  would  come  under  us,  but  so
 far  as  the  Ra:lway  Ministry  are  con-
 cerned,  they  generally  follow  what
 we  do

 Shri  Tangamani:  May  I  know  whe-
 ther  retired  Government  officers,
 class  I  or  ICS,  have  joined  these
 private  firms,  after  the  discussion
 which  took  place  in  this  House  in
 December,  1958,  that  18,  during  these
 five  months  or  so?

 Shri  Datar:  I  have  given  the  figures
 for  ten  years.  I  have  not  yet  col-
 lected  any  figures  for  1987,  But  J
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 might  assure  the  House  that  the  num-
 ber  is  not  very  large

 Shri  Harish  Chandra  Mathur:  To
 I  understand  that  the  hon  Munister’s
 answer  covers  also  the  members  of
 the  UPSC  or  they  are  giving  separate
 consideration  to  this  matter?

 Shri  Datar:  This  is  a  point  which
 concerns  all  civil  service  regulations;
 all  those  who  are  governed  by  them
 would  come  within  the  orbit  of  the
 consideration.

 Mr  Speaker:  Hon  Members  are  not
 expected  to  know  all  these  Crvil
 Service  Regulations

 Shri  Datar:  It  applies  to  all  Gov-
 ernment  Departments.

 Shri  Harish  Chandra  Mathur:  I  am
 asking  a  specific  question

 Mr.  Speaker:  The  UPSC  is  also  a
 Government  Department

 Autenomous  Corporation  .for  Cambay
 Oil  Region

 +
 (Shri  L.  Achaw  Singh:

 2007  Shri  Rameshwar  Tantia:
 Shri  Haider:

 (Shri  Shivananjappa:
 Will  the  Minister  of  Steel,

 and  Fuel  be  pleased  to  state:
 Mines

 (a)  whether  there  is  any  proposal
 to  set  up  an  autonomous  corporation
 for  the  Cambay  oil  region;  and

 (b)  7  so,  when  it  will  be  set  up  ana
 what  will  be  its  functions?

 The  Parliamentary  Secretary  to  the
 Minister  of  Steel,  Mines  and  Fuel
 (Shri  Gajendra  Prasad  Sinha):  (a)
 No,  Suir.

 (9)  Does  not  arise.
 Shri  Hem  Barua:  May  I  know  whe-

 ther  it  is  a  fact  that  the  enthusiasm
 that  was  roused  after  the  discovery
 of  oil  at  Cambay  initially  is  dying
 out  as  a  result  of  the  fact  that  the
 FesuNs  obtained  so  far  are  not  com-
 mensurate  with  the  original  expec-
 tation,  and  if  so,  the  lag  between  the

 ,
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 original  expectations  ‘and  the  results
 so  far  achieved?

 The  Minister  of  Mines  and  oir
 (Shri  K.  D  Malaviya):  I  do  not  agree
 to  the  assessment  made  by  my  hon.
 friend  regarding  the  enthusiasm
 abating  m  our  work  The  technical
 quantitative  assessment  78  still  to  be
 made,  and  we  have  all  to  watch  the
 result  with  a  httle  patience  I  want
 to  remind  the  House  of  my  state-
 ment  where  I  had  said  that  we  should
 approach  the  whole  question  with
 cautious  optimism  So  far  as  the
 technical  assessment  of  Cambay  oit
 is  concerned,  at  remains  today  where
 it  was  when  onl  was  discovered

 Shri  Shivananjappa:  May  I  know
 the  reasons  that  impelled  Government
 not  to  constitute  an  autonomous  cor-
 poration?

 Shri  K.  D.  Mplaviya.  We  tiave  to
 bore  a  number  of  holes  more  in  order
 to  assess  the  quantity  of  oil  in  that
 smal]  limited  oilfield  Once  we  know
 the  quantity,  and  it  is  established,
 then  and  then  alone  will  it  be  proper
 to  float  a  commercial  corporation.
 Otherwise,  it  will  be  a  little  prema-
 ture

 Shri  Hem  Barua:  May  I  know  the
 number  of  wells  so  far  sunk  in  the
 area,  and  whether  it  725  also  a  fact
 that  the  Cambay  field  is  yet  to  be
 mapped  out?

 Shri  K.  D.  Malaviya:  So  far  as  the
 Lunej  oilfield  in  Cambay  is  concern-
 ed,  it  has  been  properly  mapped  out,
 and  all  the  probable  structures  of  vil
 are  known  to  us.  We  have  put  in
 the  first  hole  there,  which  has  given
 us  indication  of  ol.  Now,  we  have  no
 drills,  and  we  are  waiting  for  the
 drills  to  arrive  and  for  the  sanctions
 for  the  drills  to  be  made  by  Govern-
 ment  as  a  whole  As  soon  as  we  re-
 receive  the  equipment,  we  shall  pro-
 ceed  with  our  drilling  programme
 fastly  In  the  meantime,  I  would  bke
 to  report  to  the  House  that  the  second
 hole  was  started  only  four  days  back,
 and  we  have  drilled  400  odd  metres
 now  in  these  three  or  four  days.  This
 5  a  very  good  achievement.
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 Shri  P.  BR.  Patel:  May  I  know  whe-
 ther  Government  have  considered  the
 question  of  setting  up  the  efinery
 near  Cambay  or  somewhere  round
 about  it,  and  may’  I  know  whether
 that  would  be  in  the  private  sector
 or  the  public  sector?

 Shri  K.  D.  Malaviya:  Both  the  ques-
 tiong  are  very  premature.

 Mr.  Speaker:  It  is  something  like
 naming  the  child  before  it  is  born.

 bri  Tridib  Kumar  Chaudhuri:  May
 I  know  whether  any  oi]  has  been
 struck  in  the  second  hole?

 Shri  K.  D,  Malaviya:  No,  we  have
 still  to  go  about  a  thousand  metres
 more  to  know  whether  ०  will  be
 there  or  not.

 Shri  Feroze  Gandhi:  May  I  know
 whether  the  attention  of  the  hon.
 Minister  has  been  drawn  to  an  edi-
 torial  in  the  Eastern  Economist  where-
 In  it  35  stated  that  the  hon  Mhunister
 has  been  making  rather  wild  _  state-
 ments  with  regard  to  the  discovery  of
 oil  and  that  he  has  announced  a  con-
 tribution  of  Rs  500  crores  from  the
 Planning  Commission  in  the  Third
 Five  Year  Plan  for  this  purpose?  We
 would  hke  to  know  whether  ९5९
 are  facts  or  not

 Shri  K.'D.  Malaviya:  Both  the
 statements  alleged  to  have  been  made
 by  me  in  the  article  or  fhe  editorial
 of  the  paper  appear  to  me  to  be  fan-
 tastically  wrong.  I  never  made  any
 wild  statements,  and  I  never  said
 that  Rs.  500  crores  had  been  sanction-
 ed  by  Government  for  oil  oxplorat-
 77  in  the  Third  Five  Year  Plan.

 Shri  K.  U.  Parmar:  The  hon.  Min-
 ister  has  stated  that  owing  to  the  non-
 availability  of  drilling  equipment,  the
 work  at  Cambay  is  not  progressing.
 But  in  Bengal,  five  times  that  drilling
 work  was  done,  but  no  oil  was  found
 out.  May  I  know  whether  Govern-
 Ment  are  intending  to  transfer  those
 equipments  to  this  area  in  the  national
 interest,  so  that  the  equipment  will
 hot  be  wasted?  May  I  know  whether
 Government  have  got  any  proposal  in
 that  behalf?
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 Shri  K.  D.  Malaviya:  The  oi]  equip-
 ments  used  in  West  Bengal  basin  do
 not  belong  to  us.  They  belong  to  a
 foreign  company,  and  they  worked
 according  to  a  programme  of  their
 own  But  the  oi]  equipment  tn  Cam-
 bay  belongs  to  the  Oil  and  Natural
 Gas  Commission,  we  have  to  get  more
 of  our  own  equipment’  to  do  our
 work

 Production  of  Receivers  and  Trans-
 mitters  in  Bharat  Electronics  (P)

 Limited.

 +
 Shri  Tangamani:

 *2028,  <  Shri  S.  M.  Banerjee:
 Shri  A  हू,  Gopalan:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  there  had  been  any
 increase  in  the  production  of  _trans-
 mutters  and  receivers  in  the  Bharat.
 Electronics  (P)  Limited  during  1958-
 59;

 (b)  7  so,  to  what  extent;  and

 (c)  whether  this  would  meet  the
 total  requirement  of  the  country?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  Yes,  Sir

 (b)  The  value  of  production  of
 transmitters  and  receivers  m  BEL
 (including  the  value  of  work-in-pro-
 gress)  during  the  year  1958-59  has
 gone  up  to  approx.  Rs,  60  lakh.  Pro-
 duction  of  these  in  the  previous  year
 was  Rs.  27°5  lakh

 (c)  Not  at  present;  the  BE.L.  will
 be  able  to  fulfil  all  orders  placed  on
 it.

 Shri  Tangamani:  What  is  the  year-
 ly  capacity  of  the  Bharat  Electronics,
 Bangalore,  and  what  is  the  production
 now?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  Capacity  in  regard
 to  transmitters.

 Mr,  Speaker:  Yes.

 Shri  Krishna  Menon:  The  capacity
 in  regard  to  transmitters  will  depend
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 upon  whether  we  use  any  of  the  other
 capacity  for  increased  transmitter
 orders  The  hon  Deputy  Munster
 answered  that’  we  would  be  able  to
 meet  all  demands  which  are  made  on
 it

 Mr,  Speaker:  The  question  is  whe-
 ther  there  is  any  surplus,  unused
 capacity,  that  is  what  be  wants  to
 know  They  need  not  switch  over
 from  one  to  the  other

 Shri  Krishna  Menon:  I  think  at  the
 present  moment  Bharat  Electronics
 has  about  50  per  cent  production

 Mr.  Speaker:  The  balance  is  for
 transmitters  and  receivers?

 Shri  Krishna  Menon
 other  things  there

 Shri  Tangamani:  It  was  stated  that
 the  factory  was  considering  the  ques-
 tion  of  bringing  electronics  and  radio
 equipment  required  by  lighthouses  on
 its  prodiction  ne  May  I  know
 when  that  will  be  started?

 Shri  Krishna  Menon:  That  is  all
 normal  part  of  production  They
 into  productuon  of  equipment  for
 lighthouses  when’  the  lighthouses
 place  orders  upon  them,  but  they  get
 prepared  for  it  As  the  hon  Mem-
 ber  knows,  production  in  regard  to
 this  was  zero  in  the  previous  years
 Then  it  came  to  Rs  27  lakhs,  then
 it  went  up  to  Rs  60  lakhs,  at  the  end
 of  the  current  year  it  will  be  over
 Rs  i  crore  No  more  rapid  progress
 can  be  made,  because  the  factory  was
 planned  in  952  under  different  con-
 ditions  of  electronic  development
 These  are  changes  which  no  Govern-
 ment  can  control,  and  readjustment
 will  take  a  certain  amount  of  time

 There  are

 Shri  8.  M.  Banerjee:  May  I  know
 whether  as  a  result  of  this  increased
 production,  the  prices  of  transmitters
 have  come  down,  and  if  so,  to  what
 extent?

 Shri  Krishna  Menon:  That  is  an-
 other  question

 Shri  M.  R.  Krishna:  May  I  know
 what  portion  of  the  requirements  of
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 the  signal  corps  of  the  defence  forces
 are  met  by  the  production  of  BEL?

 Shri  Krishna  Menon:  All  the  equip-
 ment  of  the  signal  corps  would  not  be
 made  at  the  electronic  factory  The
 major  part  of  the  equipment  is  m  our
 possession  ‘The  new  equipment  that
 is  required,  if  it  38  either  electronic
 or  of  the  type  that  can  be  made  at  the
 BEL,  would  be  made  there  A  con-
 siderable  part  is  reconditioned  by
 the  army  engineers,  and  that  38  how
 the  signal  corps  gets  on

 Shri  N.  RE  Munisamy:  May  I  know
 whether  it  is  a  fact  that  due  to  cer-
 tain  defects  in  the  designs  section  cf
 the  BEL,  many  of  these  equipments
 such  as  transmitters  and  receivers
 do  not  satisfy  accuracy  and  specifi-
 cation  requirements,  and  may  I  know
 the  efforts  made  to  umprove  matters
 in  this  connection?

 Shri  Raghuramaiah:  They  are  cer-
 tainly  received  with  satisfaction  to  the
 extent  we  have  already  manufactur-
 ed  We  have  received  no  complaints.

 Mr.  Speaker:  He  has  not  received
 so  far

 Shri  Ranga:  It  was  admitted  that
 this  BEL  had  not  been  able  to  work
 to  its  fullest  capacity,  and  you  were
 good  enough  to  direct  the  Estimates
 Committee  to  go  into  that  matter
 May  we  know  what  has  happened  in
 regard  to  the  efforts  bemg  made  by
 the  BEL  to  undertake  this  manu-
 facture  of  valves,  the  negotiations
 that  were  going  on  and  so  on?

 Shri  Krishna  Menon:  The  manu-
 facture  of  valves  has  been  undertaken
 An  agreement  in  regard  to  tis  has
 been  concluded  The  reason  for  the
 delay,  which  I  believe  has  been  going
 on  for  four  years  or  so,  was  that  we
 had  to  make  sure  that  those  who  were
 manufacturing  valves  for  us  would
 not  be  manufacturing  for  somebody
 else,  because  some  of  these  are
 security  valves  That  business  has
 been  got  over  The  BEL  is  now  go-
 ing  into  production  of  valves

 Some  Hon.  Members  rose—~
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 Mr.  Speaker:  Let  us  await  the  re-
 port  of  the  Estimates  Committee

 Irregularities  in  Local  Purchase  at
 Central  Ordnance  Depot,  Chheoki

 Shri  8.  M.  Banerjee —
 {shri  Keshava:

 Will  the  Minister  of  Defence  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  459  on  the  2nd
 December,  958  and  state:

 (a)  whether  the  report  of  the  Court
 of  Inquiry  appointed  to  investigate
 into  the  irregularities  in  local  pur-
 chase  at  the  Central  Ordnance  Depot,
 Chheok:,  has  been  examined;  and

 (b)  ४  so,  the  action  taken  thereon?
 The  Deputy  Minister  of  Defence

 (Shri  Raghuramalah):  (a)  and  (b)
 The  Court  of  Inquiry  proceedings
 have  been  received  by  Army  Head-
 quarters,  who  after  examining  them,
 have  referred  the  case  to  the  Special
 Police  Establishment  for  further  in-
 ‘vestigation

 Shri  8.  M.  Banerjee:  In  reply  to  the
 previous  question  it  was  said  that  the
 report  was  sent  to  the  Eastern  Com-
 mand  on  9th  November,  958  and  3६
 ‘was  under  scrutiny  Now  it  3s  said
 that  the  report  has  been  sent  to.  the
 Army  Headquarters  and  then  the
 Army  Headquarters  referred  it  to
 the  special  police  May  I  know  whe-
 ther  this  court  of  inquiry  was  a  de-
 partmental  one,  and  whether  it  8  not
 a  fact  that  this  report  could  not  be
 finalised  because  very  responsible
 officers  of  the  Eastern  Command  were
 involved  in  it

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  It  is  not  so,  and  it  is
 not  a  good  allegation  to  make  when
 the  matter  is  still  under  enquiry.  I
 must  seek  your  protection,  Sir,  when
 an  attack  is  made  en  army  officers
 which  cannot  be  proved  because  there
 i8  no  means  ef  answering  it.  The  re-
 port  of  the  court  of  enquiry  has  been
 recelved  in  Army  Headquarters.  We
 cannot  take  action  argainst  them
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 under  the  procedures  in  this  country
 without  reference  to  the  Special
 Police  Department  because  non-army
 personnel  are  often  involved  in  fraud,
 It  is  a  great  mistake  to  think  that
 fraud  is  peculiar  to  army  people.

 So,  the  special  police  have  to  in-
 vestigate,  and  it  is  common  knowledge
 that  the  special  police  does  not  move
 at  the  same  speed  as  the  Army  does,
 and  therefore  we  have  to  wait  for  it.

 Shri  Keshava:  May  I  know  whether
 the  terms  of  enquiry  of  the  irregul-
 arities  in  this  matter  also  included  the
 fact  of  Rs  l  lakh  worth  of  tools  being
 buried  in  the  ground  im  this  depot  and
 subsequently  destroyed?

 Shri  Raghuramaiah:  Yes,  Sir  That
 is  also  under  separate  investigation.

 Mr.  Speaker:  Hon  Members  will
 refrain  from  making  any  allegations
 against  anybody  and  take  advantage
 of  questions  merely  to  elicit  mfor-
 mation  Allegations  are  very  serious
 Sometimes  they  may  be  wrong,  some-
 times  nght  That  is  not  the  proce-
 dure

 Shri  8.  M.  Banerjee:  May  I  know
 whether  it  is  not  a  fact  that  the
 present  Officer  Commanding  of  the
 particular  ordnance  factory  objected
 to  the  functioning  of  the  court  of  in-
 quiry  and  as  a  result  of  it  he  is  facing
 a  court  martial?

 Shri  Krishna  Menon:  We  are  not
 aware  of  that.  I  am  not  aware  of  any
 officer  of  the  Indian  Army  refusing  to
 obey  orders

 Shri  Tridib  Kumar  Chaudhuri:  Am
 I  to  understand  that  the  report  has
 been  sent  to  the  special  police  for
 further  enquires,  or  already  according
 to  the  court  of  inquiry  some  officials
 or  persons  are  found  guilty?

 Shri  Raghuramaiah:  The  court  of
 inquiry  has  given  the  findmg  that
 there  5  a  prima  facie  cave  against
 some  officers,  and  naturally  the
 special  police  establishment  will  go
 into  the  details  in  regard  to  each  of
 these  officers  and  come  to  some  find-
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 Shri  M.  B.  Krishna:  May  I  know
 the  maximum  amount  of  local  pur-
 chases  that  can  be  made  by  the  chef
 ordnance  officer,  and  what  is  the
 procedure  followed  in  the  matter  of
 local  purchases?

 Shri  Raghuramaiah:  I  would  like
 separate  notice  as  to  the  capacity  of
 the  local  officers,

 किग  जामेंश  स्कूल,  नोगांद
 +

 थ्री  भक्त  दर्शन: *

 *
 ३०

 थी  राम  कृष्ण  गुप्त  :

 क्या  प्रतिरक्षा  मत्री  ५  दिसम्बर,  १६५८
 के  ताराकित  प्रदन  सख्या  ६१६  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  सरकार  ने  किंग  जाजेज
 स्कूल  को  नौंगाव  (झासी)  से  पजाब  वापस
 लाने  के  बारे  में  कोई  अन्तिम  निर्णय  कर
 लिया  है;

 (ख)  यदि  हा,  तो  क्या  निर्णय  किया
 गया  है;

 (ग)  क्‍या  स्कूल  के  वर्तमान  नाम  के
 बदले  कोई  उचित  भारतीय  नाम  रखने  के
 प्रदन  पर  विचार  किया  गया  है,  और

 (घ)  यदि  हा,  तो  क्‍या  निश्चय  किया
 गया  है  ?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramatiah):  (a)  and  (b)  A
 decision  to  shift  the  King  George's
 School  from  Nowgong  (Jhans:)  to
 Punjab  had  already  been  taken;  a
 site  for  the  new  location  chosen  ear-
 her  has  however  been  found  to  be
 unsuitable  after  detailed  examination.
 An  alternative  site  where  suitable  ac-
 commodation  might  be  available  is
 now  under  consideration.

 (ec)  and  (6)  Yes,  Sir.  The  matter  is
 receiving  consideration.

 थमी  खादीबाला  :  प्रध्यक्ष  महोदय,  जब
 हिन्दी  में  प्रषन  पूथे  जाते  है  तो  प्रंग्रेड़ी  में  तर्जुमा
 करने  को  कहा  जाता  है  भ्ौर  जब  कि  मूल  प्रदन
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 ही  हिन्दी  में  दिया  है  तो  उसका  मूल  उत्तर
 हिन्दी  में  न  पढ  कर  अग्रेज़ी  बाला  उत्तर  पढना
 मेरी  समझ  में  नही  झाता,  वह  तो  हिन्दी  में  ही
 पढ़ना  चाहण  t

 अध्यक्ष  महोदय  वह  हिन्दी  नहीं  बोल
 सकते  है  ।

 शी  भक्त  दर्शन  :  में  स्वयं  हिन्दी  में  अपने
 प्रइन  पूछा  करता  हु  लेकिन  झाज  इस  झ्वसर
 पर  में  अग्रेज़ी  में  प्रश्त  पूछगा  ।

 May  I  know  which  are  the  places
 in  Punjab  which  are  under  considera-
 tion  m  this  connection?

 Shri  Raghuramaiah:  It  is  neither
 advisable  nor  desirable  to  specify
 those  places—we  have  various  places
 under  consideration—until  some  de-
 ciSion  is  taken

 Shri  Bhakt  Darshan:  Which  are  the
 various  alternative  Indian  ames
 which  are  being  considered  so  that  the
 name  of  the  school  may  be  changed?

 The  Minister  of  Defence  (Shrk
 Krishna  Menon):  With  regard  to  these
 namcs,  my  information  is  that  the
 interests  concerned—out  of  which  an
 important  element  is  the  ex-students
 of  these  schools  who  have  a  great
 attachment  to  what  may  be  called  the
 old  boys’  tradition—are  being  consul-
 ted  I  do  not  know  of  any  names,  but
 I  know  that  the  matter  is  under  con-
 sultation  with  them.

 wit  to  स०  तिवारी  :  क्‍या  मंत्री  महोदय
 यह  बतलाने  की  कृपा  करेगे  कि  जालन्धर  से
 नौगाव  इस  स्कूल  को  हटाये  जाने  का  क्‍या
 कारण  है  ?

 Shri  Krishna  Menon:  So  fer  as  I
 Fecollect  it  was  moved  from
 Jullunder  because  the  Punjab  Gov-
 Vérnment  wanted  accommodation.  I
 am  speaking  subject  to  correction.
 This  was  long  before,  soon  after  par~ tition  when  a  great  number  of  offi-
 cers  moved  from  what  is  now  West
 Punjab,  the  armed  forces  had  to  be
 Moved  in  there  and  so  on.
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 Shri  M.  RB.  Krishna:  May  I  know
 whether  the  Defence  Ministry  have  no
 plans  to  increase  the  number  of  an-
 stitutions  instead  of  shifting  one  in-
 stitution  ffom  place  to  place?

 Shri  Krishna  Menon:  They  ire  two
 separate  matters,  This  is  being  shift-
 ed  because  of  the  necessities  of  locat-
 ing  the  institution  in  the  Punjab  The
 other  matter  has  to  be  separately  con-
 sidered  within  our  means  and  __re-
 sources  Generally  speaking,  it  is  the
 Policy  to  try  and  expand  these  insti-
 tutions  without  encroaching  on  the
 Province  of  the  Ministry  of  Education.

 श्री  रा०  ao  तिवारी  भें  यह  जानना
 चाहता  हू  कि  यह  स्कूल  नौगाव  से  पजाब  में
 क्यों  जाया  जा  रहा  है  ?

 Mr.  Speaker:  The  hon  Minister  has
 ‘aheady  said  that  long  before  he
 took  charge  of  it  2t  happened  He

 ‘did  not  know.  that  .5  what  he  said
 Shri  Krishna  Menon:  There  were

 good  reasons  at  that  time  After
 partition,  a  great  many  Government
 ofhccs  were  pushed  m  Jullunder
 There  were  Army  _  consideiations
 which  required  our  premises  This
 ‘came  in  a  lower  level  of  priority, and  it  was  moved  temporarily to  Nowgong  A  large  number  of
 students  in  the  School  are
 Punjabis  It  2°  more  convenient
 fo  them  to  be  in  Punjab  The
 Punjab  has  got  a  claim  on  it,
 and  we  have  more  or  less  given  an
 undertaking  that  if  the  Punjab  Gov-
 ernment  will  assist  us  in  finding  ac-
 commodation  to  our  advantage,  we
 would  move  it  there

 Shri  Bhakt  Darshan:  May  I  know
 by  what  time  at  the  latest  a  firm  and
 final  decision  will  be  taken  in  this  con-
 nection?

 Shri  Krishna  Menon:  I  said  that  a
 decision  has  been  taken.  It  is  a  ques-
 ‘ton  of  finding  location  without  hav-
 ing  to  spend  money  on  new  construc-
 hon.
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 Hali  Currency

 +
 Shri  M.  RB.  Krishna:

 *208l.{  Shri  Subodh  Hanada:
 (  Shri  S.  C.  Samanta:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  still
 a  large  amount  of  Hah  currency  is
 left  unexchanged  in  Hyderabad;

 (b)  whether  any  final  date  has  been
 fixed  for  this  currency  to  be  exchang-
 ed;

 (९)  १7  so,  upto  what  time  has  this
 facihty  been  extended;  and

 (d)  the  main  reasons  for  not  ex-
 changing  the  currency  earlier?

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  (a)
 On  i5th  April,  1959,  Hah  currency  to
 the  value  of  about  OS  Rs  80  lakhs
 still  remain  unexchanged

 (b)  and  (c)  Yes,  Sir;  the  present
 exchange  facilities  are  open  upto  30th
 June,  1959.

 (d)  Apparently  the  holders  of  the
 State  Currency  had  not  aproached  the
 authorities  concerned  for  exchange  of
 their  holdings  within  the  time  lmits
 Prescribed  from  time  to  time  It  may
 be  that  some  of  these  Osmania  notes
 and  coins  are  not  in  circulation  and
 may  not  be  presented  for  exchange  at
 all

 Shri  M  है.  Krishna:  May  I  know
 whether  it  is  a  fact  that  the  silver
 content  in  these  coins  is  the  mam
 reason  for  not  exchanging  the  coins
 in  time?

 Shrimati  Tarkeshwari  Sinha:  So
 far  as  this  is  concerned,  We  are  not
 aware  of  any  such  reason  The  only
 reason,  as  I  explained,  is  that  perhaps
 they  are  not  aware  of  this  facility
 or  perhaps  there  have  been  bad  coins
 or  something  like  that  These  are  the
 factors  which  are  holding  back  those
 coins

 Shri  M.  R.  Krishna:  Is  it  a  fact  that
 a  large  quantity  of  Osmania  Sicca  has
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 been  sent  to  the  United  States  be-
 cause  they  contain  a  Igt  of  silver?

 Shrimati  Tarkeshwari  Sinha:  I  am
 not  aware  of  that.

 Shri  M.  R.  Krishna:  Have  Govern-
 ment  any  information  ag  to  these  coins
 being  available  with  HEH  the  Nizam
 and  other  Nawabs  of  Hyderabad?

 Shrimati  Tarkeshwari  Sinha:  I  do
 not  think  the  Reserve  Bank  has  got
 the  information,  otherwise,  that  would
 have  supplied  that  information  to  us

 Shri  Tyagi:  At  what  rate  do  Govern-
 ment  propose  to  exchange  the  Hal:
 Sicca?

 Shrimati  Tarkeshwari  Sinha:  The
 Fate  of  exchange  that  was  fixed  or-
 g@nally  was  Rs  00  IG  being  equiva-
 lent  to  Rs  116-10-8  of  the  State  cur-
 rency

 Shri  Ranga:  Wil)  an  effort  be  made
 to  inquire  as  to  how  far  the  state-
 ments  made  m  the  questions  asked  by
 Shr  M  R  Krishna  are  correct,  and
 i?  so,  what  action  can  be  taken?

 Shrimati  Tarkeshwari  Sinha:  We
 shall  certainly  inquire

 Shri  Tyagi:  Has  the  intrinsic  value
 of  the  Sicca  been  ever  examined?  If
 80,  what  is  that  value?

 Shrimati  Tarkeshwari  Sinha:  The
 rate  has  been  fixed  from  the  begin-
 ning  and  that  has  not  been  revised
 That  shows  that  it  was  examined  very
 munutely

 Industrial  Management  Pool

 99038  Shri  Harish  Chandra  Mathar:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  799  on  the  2nd
 March  ‘1058,  and  state’

 (a)  the  number  of  persons  teken  in
 the  Industrial  Management  Poo!  sepa-
 rately  from  Government  service  and
 from  business  and  industnal  concerns,
 and

 (b)  what  arrangements  are  proposed
 for  their  further  training  and  reorien-
 tation?
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 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 No  person  has  actualy  been  appomted
 to  the  Industrial  Management  Pool  so
 far  From  the  list  of  212  persons  re-
 commended  by  the  UPSC  for  ap-
 pomtment  to  the  Pool,  however,  it  is
 found  that  110  are  Government  ser-
 vants  and  02  are  outsiders  employed
 m  business  and  industrial  concerns

 (b)  Only  such  persons  have  been
 selected  as  are  expected  to  be  fit  for
 the  jobs  that  will  be  given  to  them
 No  further  training  of  genera}  cha-
 racter  is,  therefore,  proposed  to  be
 given

 Shri  Harish  Chandra  Mathur.  In
 view  of  the  fact  that  the  officers  in
 government  service  had  no  com-
 mercial  experience  and  those  who  are
 in  commercial  enterprises  are  not  con-
 versant  with  the  administrative  machi-
 nery,  how  is  it  that  Government  do
 not  think  any  further  reonentation  is
 necessary”

 Shri  Datar’  All  these  factors  were
 taken  into  account  while  making  the
 selections

 Shri  Thirumala  Rao  What  is  the
 method  of  absorbing  these  selected
 candidates  into  the  various  depart-
 ments?  Have  Government  got  any
 indent  from  the  various  commercial
 concerns  run  by  them  for  this  cate-
 gory  of  officers?

 Shri  Datar-  Yes  There  are  certain
 Ministnes  which  are  participating  in
 this  scheme  We  had  recently  held  a
 meeting,  and  about  75  persons  would
 be  immediately  absorbed

 Shri  K.  U  Parmar  What  is  the
 number  of  Scheduled  Caste  persons
 who  apphed  for  posts  under  the  In-
 dustrial  Management  Pool  and  what.
 ig  the  number  selected?

 Shri  Datar  I  shall  give  the  number
 of  Scheduled  Castes  and  Scheduled
 Tribes  candidates  selected  Six  candi-
 dates  belong  to  the  Scheduled  Castes
 and  one  candidate  belonging  to  Sche-

 one
 Tribes  find  a  place  in  this

 st
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 Shri  Tangawani:  May  I  know  how
 many  out  of  these  76  persons  have
 een  offered  appointment?

 Shri  Datar  That  is  what  I  stated
 75  persons  will  be  immediately  offer-
 ed  appointments

 Shri  Tangamani:  On  a  previous  oc-
 casion,  it  was  stated  that  they  were
 going  to  be  absorbed  I  would  like
 to  know  how  many  have  been  ab-
 sorbed  and  by  what  time  the  rest  will
 be  absorbed?

 Mr.  Speaker  He  says  75  will  be
 absorbed  That  means  only  one  seems
 to  have  been  absorbed  Is  that  so?
 The  hon  Member  says  that  sometime
 ago  the  same  answer  was  given  What
 has  happened  since?

 Shri  Datar:  Thereafter  we  held  a
 meeting  with  the  various  Muinustries
 concerned  and  as  a  first  instalment,
 75  officers  will  be  immediately  ap-
 pointed

 Shri  Harish  Chandra  Mathur:  May  I
 know  whether  before  this  Pool  was
 formed  and  before  the  selection  was
 made,  it  was  decided  which  posts  are
 to  be  filled  from  this  Pool  and  whether
 these  posts  have  been  listed  or  not?

 Shri  Datar:  All  these  considerations
 were  taken  into  account.  As  the  name
 itself  implies,  these  officers  are  re-
 quired  for  managing  industrial  con-
 cerns,  for  holding  different  posts  in
 relation  to  management

 Shri  Harish  Chandra  Mathur:  My
 question  was  different  Whenever  we
 form  a  Service,  we  have  a  cadre  We
 know  that  these  posts  are  to  be  on
 the  IAS  cadre  May  I  know  whether
 it  hag  to  be  taken  into  consideration
 that  such  and  such  are  the  posts  which
 are  to  be  filled,  and  whether  those
 Posts  have  been  listed  or  not?  *

 Shri  Datar:  What  was  done  was
 this  There  were  seven  grades  of
 Posts,  and  in  the  notification  it  has
 been  clearly  mentioned  that  the  ap-
 Pomtments  would  be  made  to  these
 Posts  The  pay  scales  also  were  given
 therein  These  persons  will  be  in  the
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 Pool.  and  from  the  Pool  they  will  be
 given  over  to  particular  concegns  who
 require  them

 Shri  Tyagi:  Will  it  be  mscumbent  on
 the  Corporations  and  companies  re-
 gistered  in  the  public  sector  to  have
 these  Industmal  Management  Pool
 officers  or  they  will  be  free  to  recruit
 on  their  own  for  their  reqwrements?

 hri  Datar:  May  I  point  out  that
 there  are  certain  participating  Munis-
 tries?  There  are  Ministries  which  are
 prepared  to  take  m  officers  from  this
 Pool  An  estimate  was  made  Their
 requirements  were  taken  into  account
 Then  the  question  was  referred  to  the
 UPSC  They  have  given  2l2  names
 Government  propose  to  appoint  about
 200,  and  75  is  the  first  instalment

 Mr  Speaker:  He  wants  to  know  if
 this  Management  Poo!  will  also  be  the
 recruiting  forum  for  appointments  to
 the  various  State  Corporations?

 Shri  Datar.  The  Corporations  or
 concerns  under  the  participating
 Ministries  will  take  part  in  it.

 ‘
 Shri  Tyagi:  The  Corporations  have

 their  independent  management  and
 bodies  I  want  to  know  whether  it  is
 incumbent  on  them  to  take  officers
 from  this  Pool  alone  or  will  they  also
 simultaneously  be  free  to  make  their
 own  recruitments  independently’

 Shri  Datar:  If  they  have  already
 asked  for  any  officer  or  given  their
 requirements,  they  will  generally
 take  him  Otherwise,  they  are  not
 bound

 Shri  Vidya  Charan  Shukla:  Have
 Government  decided  upon  the  posts
 which  will  be  filled  m  by  the  busi-
 ness  management  cadre,  and  if  30,
 whether  such  posts  have  been  listed’

 Mr.  Speaker:  That  is  what  he  said
 just  now  He  has  answered  that  seven
 grades  have  been  fixed,  scales  of  pay
 have  also  been  announced,  and  they
 will  be  put  m  the  various  categories.
 of  management  Does  the  hon  Mem-
 ber  want  to  know  what  are  the  various.
 categories?
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 Shri  Vidya  Charan  Shukla’  I  want
 to  know  whether  they  have  been
 listed  or  not

 Mr.  Speaker:  He  wants  to  know
 about  Assistant  Managers  Deputy
 Managers  ang  so  on  Should  we  go
 into  all  those  detazls?

 Shri  Harish  Chandra  Mathur:  It
 you  will  permit  me,  the  answer  5
 entirely  different  He  has  only  given
 us  the  structure  of  the  business
 management  Pool  The  question  was
 entirely  different  It  was  whether  the
 posts  which  were  to  be  filled  by  this
 structure  had  been  listed  or  not  It
 dg  89  entirely  different  question

 Shri  Datar:  They  are  not  different
 at  all  These  are  posts  which  carry
 certain  pay  scales  They  are  m  cer-
 tain  grades  That  also  has  been  made
 clear  in  the  notification  They  will
 be  in  this  pool  and  from  this  pool  the
 officers  will  be  supplied  to  the  various
 Ministries  as  they  require

 Shn  Harish  Chandra  Mathur:  May I  ask  another  guestion,  Sir?
 Mr  Speaker:  No

 Why  not  I  suggest  to  the  hon
 Ministei,  Shri  Datar  to  consider  the
 desirability  of  placing  a  copy  of  the
 scheme  on  the  Table  of  the  House  so
 that  hon  Members  may  know  what  it
 18?  If  still  they  have  any  doubts  they may  put  further  questions  for  eluci-
 dation

 Shri  D  C  Sharma:  We  can  have  a
 half-an-hour  discussion  on  that  be-
 cause  so  many

 Mr,  Speaker:  Hon  Members  do  not
 move  the  Speaker  by  an  oral  repre-
 sentation  They  know  how  to  do  that

 Book  on  Museums  in  India
 +

 Shri  Aurobindo  Ghosal-
 bri  Ram  Krishan  Gupta:

 “Will  the  Minster  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleas-
 ed  to  state

 (a)  whether  there  is  any  proposal
 wegarding  the  preparatoa  and  pubh-

 ‘2008.
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 cation  of  a  book  on  museums  in  India;
 and

 (b)  af  so,  at  what  stage  the  proposal
 s?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Yes,  Sir  A  Directory  of
 Museums  in  India  is  under  prepara-
 tion

 (०)  The  manuscript  ४  hkely  to  be
 completed  by  May,  959

 Shri  Aurobindo  Ghosal:  May  I  know
 if  the  museums  maintained  by  the
 different  cultural  organisations  and
 universities  will  also  come  under  this
 scheme?

 Shri  Hnmayun  Kabir  It  is  Darec-
 tory  of  Museums,  and  I  expect  that
 about  60  museums  will  be  described
 m  this  directory

 Shri  Ram  Krishan  Gupta  May  I
 know  the  language  in  which  this
 directory  will  be  published?

 Shri  Humaynn  Kabir:  This  direc-
 tory  7९  being  prepared  in  English  and,
 there  will  also  be  editions  m_  other
 Indian  languages

 Shri  Hem  Barua:  May  I  know
 whether  the  Directory  of  Museums  8
 expected  to  contain  the  historical
 background  and  the  historical  acqui-
 sitions  of  the  different  museums  or  35
 it  proposed  to  be  publshed  lke  a
 Telephone  Directory?

 Shri  Humayun  Kabir:  The  Duirec-
 tory  of  Museums  is  never  a  Telephone
 Directory

 Shri  Hem  Barua:  Suir,  the  hon
 Minister  did  not  answer  the  first  part
 of  my  question

 Mr  Speaker:  He  said  that  it  is  not
 hike  a  Telephone  Directory

 Shri  Hem  Barua:  He  did  not  answer
 the  first  part  about  the  historical  ac-
 quisitions  of  the  different  museums
 and  the  historical  background  and
 the  stages  of  development  and  all
 sorts  of  things  that  will  make  the
 directory
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 Mr.  Speaker:  I  do  not  want  the  hon.
 Minister  to  answer.  The  hon.  Mem-
 per  hes  put  two  things  as  alterna-
 tives;  one  is  the  historical  background
 and  the  other  is  the  Telephone  Direc-

 The  hon.  Minister  naturally
 said  that  it  will  not  be  a  Telephone
 Directory.  Therefore,  the  other  al-
 ternative  will  apply.  Hon.  Members
 cannot  go  on  putting  something  sar-
 castically;  they  may  put  straight  ques-
 tions  to  elicit  straight  answers

 Mysore  Iron  ang  Steel  Works,
 Bhadravati

 Shri  Shivananjappa:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  no  Central  assistance
 has  been  given  to  the  Mysore  Iron
 and  Steel  Works,  Bhadravati  during
 the  Second  Five  Year  Plan  period;

 (b)  whether  it  is  a  fact  that  Gov-
 ernment  of  India  have  informed  the
 Mysore  Government  that  any  further
 financial  assistance  in  the  shape  of
 loan  or  investment  for  the  Mysore
 Tron  and  Steel  Works  would  be  given
 only  after  the  Works  are  converted
 into  a  Corporation;  and

 (९)  3१  so,  what  is  the  stand  of  the
 Mysore  Government  in  this  regard?

 The  Parliamentary  Secretary  to  the
 Minister  of  Steel,  Mines  and  Fuel
 (Shri  Gaiendra  Prasad  Sinha):  (a)
 Not  yet,  Sir.

 (b)  and  (e),  The  question  of  or-
 ganising  a  Corporation  to  run  and
 manage  the  Mysore  Iron  &  Steel
 Works  has  been  under  the  considera-
 tion  of  the  Government  of  India  and
 the  Mysore  Government.  The  Gov-
 ernment  of  Mysore  have  agreed  to
 the  establishment  of  a  Corporation
 for  this  purpose  and  the  details  are
 being  worked  out.

 Shri  Shivananiappa:  May  !  know
 whether  the  Government  of  India  had
 a  role  in  the  management  of  the
 affairs  of  this  concern?

 Mr.  Speaker:  What  is  the  ques-
 tion?

 75  (Ai)  LSD—2,
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 Shri  Shivananjappa:  May  I  know
 the  present  role  of  the  Centre  in  the
 management  of  the  affairs  of  this
 concern?

 Shri  Gajendra  Prasad  Sinha:  At
 present,  the  Government  of  India  is
 not  participating  in  the  management.

 Mr.  Speaker.  I  am  not  able  to  fo;low
 what  the  Parliamentary  Secretary
 said.

 Shri  Gajendra  Prasaq  Sinha:  At
 present,  the  Government  of  India  is
 not  participating  in  the  management
 of  this.

 Shri  Shivananjappa:  There  was  a
 proposal  to  establish  a  Bessemer
 steel  plant  and  a  stainless  steel  plant.
 May  I  know  what  is  the  present  posi-
 tion?

 Shri  Gajendra  Prasad  Sinha:  There
 is  a  proposal  to  establish  a  Bessemer
 plan.

 Shri  Ranga:  Is  it  not  a  fact  that
 these  works  have  been  running  very
 successfully  for  many  years  yielding
 good  profit?  May  I  also  know  what
 are  the  reasons  that  have  impelled
 the  Government  of  India  to  think  of
 this  proposal  for  a  corporation  and
 what  are  the  reactions  of  the  Iocal
 management  as  well  as  the  Govern-
 ment  of  Mysore?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  The
 matter  was  before  the  Tariff  Commis-
 sion  and  one  of  the  recommendatious
 of  the  Tariff  Commission  was  that  it
 would  be  be'ter,  for  greater  efficiency,
 if  these  works  are  run  by  a  corpore-
 tion  or  by  a  company  and  not  by  a
 department.  That  recommendation
 was  considered  by,  the  Government  of
 Mysore  and  also  the  Government
 of  India.  This  has  been  under  dis-
 cussion  and  the  Government  of  Mysore
 have  agreed  that  it  should  be  con-
 verted  into  8  corporation.

 Shri  Basappa:  In  view  of  the  fact
 that  there  is  large  difference  of  opi-
 nion  in  the  Mysore  Assembly  regard-
 ing  the  setting  up  of  a  corporation  and
 in  view  of  the  fact  that  with  a  small
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 investment  a  big  income  is  derived
 from  the  Mysore  iron  and  Steel
 Works—and  because  the  present  set-
 ह  3५  all  right—why  should  a  corpora-
 tion  be  insisted  upon?  If  the  Mysore
 Government  ws  ready  to  raise  fts  own
 capital,  will  this  Government  permit
 the  development  of  these  works?

 Mr  Speaker:  Let  me  know  how  this
 question  arises  The  hon  Minister  has
 just  said  that  the  Mysore  Government
 has  already  agreed  to  convert  it  into
 &  corporation  If  the  hon  Member  has
 got  any  quarrel  with  his  Government
 let  him  see  ,

 Shri  Basappa:  The  present  set-up
 ig  quite  good,  Sir

 Mr.  Speaker:  That  33  the  opinion  of
 the  hon  Member  here  The  State
 Government  feel,  otherwise  and  is
 agreeahle  to  the  corporation  We  are
 not  going  to  decide  that  matter  here

 Sh-i  Mohammed  Imam:  Is  it  not  a
 fact  that  the  Mysore  Government  was
 made  to  agree  to  this  proposal  be-
 cause  they  were  given  to  understand
 that  unless  thev  formed  a  corporation,
 the  Central  Government  would  not
 give  or  render  any  financial  assist-
 ance?  It  was  more  or  less  under
 duress  that  the  Mysore  Government
 agreed.

 Sardar  Swaran  Singh.  It  has  be-
 come  quite  Common  to  raise  some  sort
 of  duress  in  such  cases  The  agree-
 ments  are  agreements

 Shrimati  Renu  Chakravartty:  If  it
 is  a  fact  that  this  particular  company
 was  actually  making  good  profits  what
 is  the  reason  for  the  Tariff  Commis-
 sion  to  propose  a  corporation—in  spite
 of  the  fact  that  it  seems  to  be  a  com-
 mercially  profitable  concern?

 Sardar  Swaran  Singh:  We  could
 net  say  that  it  was  commercially
 profitable  because  you  can  only  say
 that  it  was  departmentally  profitable.
 3t  was  being  run  as  a  department  and
 not  as  a  commercial  concern.  It  was
 precicaly  from  that  angle  that  the
 Tari  Commission  went  into  that
 question  and  made  the  recommenda-
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 tion  that  it  should  be  converted  into
 u  corporation  for  a  variéty  of  res-
 sons  which  are  given  in  the  Tariff
 Commission  Report  I  think  that  re-
 port  has  been  published  and  the  hon.
 lady  Member  can  have  a  look  at  the
 recommendations  of  the  Tariff  Com-
 mission

 Shri  Shankaralya:  May  I  know
 whether  the  recommendation  of  the
 Tariff  Commission  was  for  the  forma-
 tion  of  an  independent  board  and  not
 a  corporation—to  run  the  Bhadravat:
 Iron  ang  Steel  Works?

 Sardar  Swaran  Singh:  A  corpora-
 tion  38  also  a  form  of  organisation
 which  is  supposed  to  be  independent
 of  Government  Whether  it  was  pre-
 cisely  a  board  or  &  corporation  it
 does  not  matter  If  it  is  a  corporation
 it  will  mean  a  separate  statute  and
 if  it  78  a  company  3६  wil:  be  under
 the  company  law  The  recommenda-
 tion  was  that  it  should  not  be  run
 as  a  department  but  as  a  corporation
 or  a  company  on  commercial  and  bus!-
 ness  lines

 Shri  Harish  Chandra  Mathur:  Are
 they  dependent  on  Government?

 Shri  Wodeyar;:  May  I  know  whether
 the  Mysore  Assembly  38  not  in  favour
 of  setting  up  a  corporation?

 Sardar  Swaran  Singh:  I  cannot
 answer  that,  Sir

 Mr  Speaker:  Was  there  such  reso-
 lution  passed  by  the  Mysore  Assem-
 bly?  Can  it  be  said  easily  that  be-
 cause  4  people  are  against  ४  here  in
 Parhament  .t  was  not  passed  by  the
 Mysore  Assembly,  unless  a  resolution
 i$  passed  one  way  or  the  other?  How
 does  the  hon  Member  come  to  under-
 stand  that  the  Mysore  Assembly  as
 a  whole  was  aganst  it?  Government
 ig  also  a  part  of  the  Assembly.  Hon.
 Members  do  what  they  like  in  their
 State  and  then  come  and  object  here.

 Shri  Thimmaish:  Is  it  a  fact  that
 the  previous  Ministry  disagreed  with
 the  proposal  and  the  present  Minletry
 accepted  the  proposal  for  the  corpo-
 cation?  May  I  know  the  reasons?
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 Sardar  Swaran  Singh:  Even  the
 eariier  Ministry  did  not  disagree  with
 it  The  proposal  was  under  conside-
 ration.

 Mr.  Speaker:  Whatever  might  have
 happened  in  the  Mysore  Assembly,  I
 see  all  hon.  Members  of  Parliament
 from  Mysore,  without  exception,  are
 against  this  proposal.

 Sardar  Swaran  Singh:  I  think  that
 their  briefing  8  of  an  earlier  date
 It  appears  that  they  have  not  got
 themselves  informed  of  the  latest
 trend,  of  thinking  in  Mysore.

 Shri  Banga’  I  have  visited,  only  2
 weeks  before,  and  I  have  come  back
 with  thc  impression  that  this  propesal
 is  not  liked

 Shri  Achar:  Is  it  a  fact  that  the  Cen-
 tral  Government  refused  any  help
 unless  a  corporation  was  formed?

 Sardar  Swaran  Singh:  It  ver
 came  in  that  form  before  the  Central
 Government

 Post-Matric  Scholar  hips
 *2036.  Shri  B.  K.  Gaikwad:  Will  the

 Minister  of  Education  be  pleased  to
 state.

 (a)  the  number  of  Scheduled  Caste,
 Scheduled  Tribe  and  other  Backward
 Class  s.udents  studying  in  colleges  in
 India,  who  were  refused  Government
 Scnolarships  during  the  year  1957-58
 and  1958-59  because  they  submitted
 their  applications  late;

 (by  whether  it  is  a  fact  that  there
 had  been  instances  where  sach  appli-
 cations  were  submi‘ted  by  these  stu-
 dents  in  time  to  their  college  agtho-
 Fities  but  were  forwarded  late;  and

 (c)  if  so,  what  action  Government
 have  taken  in  the  matter?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimall);  (a)  to  (०),  A  state-
 ment  is  laid  on  the  Table  of  the  Sabha.
 [See  Appendix  VII,  annexure  No.  2B.)

 Shri  B.  K.  Gaikwad;  Are  the  Gov-
 @rnment  aware  that  the  applications Cf  the  Scheduled  Castes  and  Schedul-
 @d  Tribes  are  sent  to  the  scholarship
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 board  office  but  they  are  not  traceable
 in  the  office?  Who  38  responsible  for
 this?  '

 Mr.  Speaker:  How  many?  Is  it  one
 cuse’  (Interruptions  )

 An  Hon  Member:  We  would  like
 to  know  the  number.

 ‘ari  B.  K.  Gaikwad:  {  have  got  a
 big  number.

 Mr.  Speaker:  Did  be  send  that  to
 the  hon  Munister?

 Dr.  K.  L.  Shrimali:  It  is  difficult  to
 aiswer  the  question.  If  the  hon.
 Member  gives  any  specific  cases  I  will
 certainly  look  into  them.

 Shu  B.  K  Gaikwad:  Such  cases
 have  already  been  sent  but  no  replies
 have  heen  recaaved  (Interruptio  »»  )

 Mr.  Speaker:  Order,  order.  May  I
 know  from  the  hon.  Member  if  he
 wrote  to  the  Minister?

 Shri  B.  K  Gaikwad:  I  have  written
 to  the  department  concerned.

 Mr.  Speaker:  He  is  telling  the  Manis-
 ter  here.  He  knows  that  the  Minister
 lg  re,ponsible  to  this  House  and  not
 to  the  office  In  such  cases,  there  is
 no  good  going  on  putting  questions
 here  with  respect  to  which  answers
 can  be  elicited  from  the  Minis‘er.  The
 Minister  ws  their  man  If  anything
 goes  wrong  in  the  Minister’s  office,  he
 will  be  dismissed  Why  do  they  not
 put  questions  to  the  Minster  before
 they  come  to  the  House?

 Shrimati  Renn  Chakravartty:  On  a
 point  of  submission,  Sir.  This  ques-
 tion  itself  should  have  elicited  the
 answer  that  there  were  a  large  num-
 ber  of  cases.  He  should  get  the  answer
 from  his  departmenf.  He  is  responsi-
 ble  to  us.  No  doubt  the  Minster  is
 responsible  to  us,  to  the  Parliament
 But  the  department  38  responsible  for
 the  answering  of  the  question  The
 question  is  very  direct.  Therefore,
 since  that  answer  has  not  been  given,
 we  should  have  to  presume  that  he
 has  not  been  informed  or  the  office,
 does  not  function  properly  (Inter-
 ruptions.)
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 Dr.  K.  L.  Shrimasli:  Sir,  the  answer
 has  been  direct.  I  do  not  know  whe-
 ther  the  hon.  Member  has  looked  into
 the  long  statement  which  has  been
 placed  on  the  Table  of  the  House.
 Full  information  with  regard  to  that
 question  which  has  been  specifically
 put  has  been  given.  If  the  hon.  Mem-
 ber  has  any  specific  complaints  about
 individual  persons,  I  cannot  answer
 them  off  hand.  He  has  to  draw  my
 attention  to  those  matters  and  I  will
 certainly  look  into  those  matters.....
 Cnterruptions.)

 Mr.  Speaker:  The  Question  Hour  is
 over.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Sports  Coaching  Camps
 Shri  Pangarkar:

 saad  {  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Education  be
 pleased  to  state  whether  the  pro-
 gramme  of  holding  coaching  camps
 for  sports  will  be  continued  during
 1959-607

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  Yes,  Sir.

 Import  of  Kerosene  Oil  from
 Bumania

 *2037.  Shri  Snbbiah  Ambalam:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  any  Indian  company
 has  been  permitted  to  import  Kero-
 aene  and  Diesel  Oil  from  Rumania:

 (b)  if  so,  the  name  of  the  com-
 pany;

 (ce)  the  quantity  and  value  of  Kero-
 gene  and  Diesel  Oi)  permitted  to  be
 imported;  and

 (a)  the  landed  cost  of  such  Kero-
 gene  Oil  and  the  price  at  which  it  is
 to  be  sold  in  India?

 The  Minister  of  Mines  and  Oil  (Shri
 [4  कै.  Malaviya):  (a)  No,  Sir.

 b)  to  (d).  Do  not  arise.
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 Copyright  of  Military  Music

 2938.  Shri  Wodeyar:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  Government  of  India
 have  taken  any  steps  to  secure  inter~
 national  copyright  for  Indian  military
 music;  and

 (b)  if  so,  the  result  thereof?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  and  (b).  The
 general  rights  accruing  to  Indian
 Works  by  virtue  of  Government  of
 India’s  ratification  of  two  interna-
 tional  Copyright  Conventions  during
 1958,  extend  also  to  publications  of
 Indien  Miiivary  Wiosic.

 No  formality  is  required  in  regard  to
 copyright  in  countries  covered  by  the
 Berne  conven'ion.  The  Universal
 Copyright  Convention  prescribes  cer-
 tgin  formalities  and  the  publishers
 have  been  asked  to  insert  in  the  pub-
 lications  the  copyright  notice  in  the
 form  prescribed  in  the  Articles  relat-
 ing  to  the  Universal  Copyright  Con-
 vention.  No  other  special  step  ap;  ears
 to  be  necessary  as  regard  to  i..ter-
 national  copyright  for  Indian  Mul.tary
 Music

 Coal  Export
 *2089.  Shri  P.  C.  Boroozh:  Will  the

 Minister  of  Steel,  Mines  and  Fael  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  no  coal
 was  exported  to  Hong  Kong,  Sudan
 and  Madagascar  during  1958;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  amount  of  foreign  exchange

 earnings  lost  due  to  this?
 The  Minister  of  Steel,  Mines  and

 Fuel  (Sardar  Swaran  Singh):  (a)  Yes.
 (b)  Sudan  and  Madagascar  are  only

 stray  markets  for  Indian  coal,  the
 former  having  imported  Indian  coal
 only  once  in  the  last  five  years  and
 the  latter  only  twice.  Even  the  de-
 mend  from  Hong  Kong  has  not  been
 steady.  It  used  to  import  coal  mainly
 for  bunkering  and  the  demand  on  this
 account  has  fallen  as  ships  are  gradu-
 ally  taking  to  the  ofl  firing  process,
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 Another  reason  ig  competition  from
 China.

 (c)  It  is  not  possible  to  make  an
 estimate.

 Indian  Soldiers  in  Ghasa  Strip

 Shri  P.  G.  Deb:
 Shri  P.  C.  Borooah:

 hri  Liladhar  Kotoki:
 Shri  Wodeyar:
 Shri  8.  A.  Mebdi:

 72080.

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 Indian  soldiers  were  injured  in  the
 Ghaza  stmp  (Uniteq  Arab  Republic)
 recently;

 (b)  if  so,  the  details  of  the  inci-
 dent;  and

 (c)  whether  any  protest  has  been
 made  to  the  United  Nations  and
 Israel?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  and  (b).  It  is
 understood  thut  4  Indian  soldiers  were
 injured  on  the  Srd  April  959  when
 some  local  Arabs  forcibly  tried  to
 prevent  a  party  of  Indian  soldiers
 from  escorting  an  Arab  woman  ap-
 prehended  in  Israel  territory  to  the
 local  police  station.

 (c)  No,  Sir,  This  issue  will  be  consi-
 dered  when  a  full  report,  which  is  ex-
 pected  shortly,  is  available.

 Extension  of  Contributory  Health
 Scheme  to  Defence  Installations

 Shri  Keshava: “204l.  shri  8,  ML  Banerjee:
 Will  the  Minister  of  Defence  be

 Pleased  to  state:

 (a)  whether  representations  have
 been  repeatedly  made  to  the  Govern-
 ment  for  the  extension  of  the  Contri-
 butory  Health  Scheme  to  the  workers
 ef  the  Defence  Installations  in  Delhi
 area;  and

 (9)  if  80,  the  reactions  of  the  Gov-
 #rnoment  thereto?
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 The  Deputy  Minister  of  Defence
 (Shri  Baghuramaiah):  (a)  If  the  re-
 ference  is  to  the  Contributory  Health
 Services  Scheme  the  answer  is  in  the
 affirmative.

 (b)  At  present  about  9200  em-
 ployees  who  are  working  in  Delhi
 Canit.  and  Shakurbasti  are  outside  the
 purview  of  the  Contributory  Health
 Services  Scheme.  It  has  now  been
 decided  that  about,  5,500  employees,
 who  are  living  in  New  Delhi  and  the
 limits  of  defunct  Delhi  Municipal
 Committee  for  whom  adequate  ar-
 rangements  can  be  made,  should  be
 brought  within  the  scheme.  It  is  ex-
 pected  that  the  arrangements  in  this
 respect  will  be  completed  within  a
 few  months.

 LAF.  Canberra

 92042.  Shri  Vajpayee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  Sq.  Ldr.  Sen  Gupta,
 Pilot  of  the  Indian  Canberra  which
 the  Pakistani  Air  Force  planes  shot
 down  on  the  l0th  April,  959  made  or
 signed  any  statement  saying  that  “he
 purposely  violated  Pakistani  territory
 to  photograph  certain  military  tar-
 gets”  as  claimed  by  the  Foreign
 Ministry  of  Pakistan  ;

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  ascertain  whether  the
 Statement  purported  to  have  been
 made  is  genuine  and  that  it  was  not
 made  under  duress;  and

 (ce)  the  result  thereof;  if  any?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  to  (c).  The  at-
 tention  of  the  hon’ble  Member  is  in-
 vited  to  the  statement  on  this  sub-
 ject  made  by  me  in  the  Lok  Sabha
 On  21-4-1959.
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 ‘atarred  Question  No.  3i2  on  the  24th
 ““ovember,  958  and  state:  ,

 (a)  whether  Government  have
 ince  assessed  the  effects  of  Wealth-
 ax  in  detecting  cases  of  concealment

 _f  other  taxes;  and

 (b)  if  so,  the  nature  of  the  effects

 “assessed?
 The  Deputy  Minister  of  Finance

 (Shrimati  Tarkeshwarl  Sinha):  (a)
 No  87

 (b)  Does  not  arise.

 Allowances  for  non-combatants  in
 Defence  Oragnization

 92084,  Shri  S.  M.  Banerjee:  Will
 the  Mimster  of  Defence  be  pleased  to
 state:

 (a)  whether  non-combatants  enrol]-
 led  for  service  in  the  various  Defence
 Organisationé  are  not  entitled  to  dear-
 ness  allowance  and  city  compensatory
 allowance;  and

 (b)  af  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Defence
 (Bardar  Majithia):  (a)  and  (b)  Non
 combatants  (enrolled),  who  are  draw-
 ing  pay  under  the  New  Pay  Code,  are
 entitled  to  dearness  and  compensatory
 (city)  allowances  like  other  Army
 personne!  below  officer  rank  who  are
 on  New  Pay  Code  rates  of  pay  These
 allowances  were  introduced  for  De-
 fence  Services  personnel  in  conjunc-
 tion  with  the  revised  rates  of  pay  in-
 troduced  by  the  New  Pay  Code,  and
 consequently,  the  allowances  are  not
 admissible  to  those  non-combatants
 (enrolled),  who  are  not  governed  by
 that  Pay  Code.

 दिल्लो  मेनचर्पान  को  प्रवृति

 ROVE.  श्री  भवा  देन  क्या गू  नका्प
 मन्री  यह  बताने  की  कृपा  करेग  कि

 (क)  क्‍या  यह  सच  है  कि  दिल्‍ली  जन
 समपक्क  न्मति  न  दिल्‍ली  में  मथपान  की

 प्रकति  में  वृद्धि  के  बारे  में  गम्मीर  चिन्ता
 श्यात  की  है;
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 (व)  यदि  हा,  तो  उसकी  पुष्टि  के

 लिए  समिति  न  कौन  से  तथ्य  पेश  किय  है,

 (ग)  इस  सम्बन्ध  में  समिति  न  कौन  से
 उपाय  सुझाय  है,  और

 (च)  उड़े  कार्यान्वित  करन  के  लिए
 क्या  कार्यवाही  की  जा  रही  है  ?

 गु-कारं  सद्ानयव  से  ्य  सत्र।  (जो
 बतर)  (ऊ)  ओर  पन्)  उस  विषय  पर
 कमेटी  के कय  संदस्गों  ने  सावारण  तौर  पर
 प्रधनी  राव  जाहिर  की  थी

 (ग)  उठाने  जार ब-बन्दी  प्रचार  के
 काम  लिए एक  प्रचार  यनिट  बनाने  कया  सझाव
 दिया  है  Y

 (५)  एवं  शराब-बन्दी  प्रचार  यूनिट
 बताने  पम्ौर  उसके  वर्म  बारिया  को  मजुरी  देने
 के  लिए  पावबाही  को  जा  रहों  है  ।

 Defusing  of  Cid  Ammunition

 #2046.  Stiri  दि  C  Shukla:  Will  the
 Minister  of  Defence  be  plea-ed  to
 rete:  to  the  7  ply  given  to  Starred
 question  No  १09  on  the  l2th  Febru-
 ary  959  and  state

 (a)  whether  M/s  Hard  Motors  of
 UK  have  corp  ected  the  work  of  de-
 fusing  old  ammunition;

 (b)  if  80,  thy  date  on  which  the  con-
 tract  was  fulfilled,  and

 (९)  the  up-to-date  value  of  brass
 and  copper  scrap  received?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  and  (b)  Yes.
 The  firm  has  successfully  completed
 all  operations  under  the  contract,  to
 the  entire  satisfaction  of  Government
 by  the  stipulated  date  v.z,  28th
 February,  959

 (c)  Rs  65  lakhs  approximately  on
 the  basis  of  prevailing  market  rates
 for  brass  and  copper  scrap

 Crude  Oi

 2087,  Shri  Ram  Krishan  पिपाईड,
 Will  the  Minister  of  Steel,  Mines  and
 Fuel  be  pleased  to  vefer  to  the  reply
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 given  to  Unstarred  Question  No  497
 on  the  28th  November,  3988  and  state
 the  results  of  the  efforts  undertaken
 so  far  to  achieve  self-sufficiency  in
 cruae  oil  by  discovery  and  exploring
 adequate  new  resources  of  crude  oi]
 in  the  country?

 The  Minister  of  Mines  and  Oi)  (Shri
 K.  0.  Malaviya):  A  statement  giving
 the  required  information  is  laid  on
 the  Table  uf  the  Sabha  {See  Appen-
 dix  VII,  annexure  No  29).
 Small  Savings  Scheme  in  Mobinder-

 garh  and  Hissar  Districts

 3479.  Shri  Ram  (Krishan  Gupta:
 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state  the  total  amount  collected
 under  the  Small  Savings  Scheme  dur-
 ing  9§8-59  in  Districts  of  Mohinder-
 garh  and  Hissar  in  Punjab?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  The  total  gross  col-
 lectiong  during  April,  958  to  Febru-
 ary,  34959  amounted  to  Rs.  1,33  lakhs
 (approximately)  in  the  Daustrict  of
 Hiszar  and  Rs  20  lakhs  (approximate-
 ly)  in  the  District  of  Mohindergarh.
 Foreign  and  Indian  Investments  in

 Refineries  in  Indis,
 3480  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Steel,  Mines  and  f'uel
 he  pleased  to  state:

 (a)  the  amounts  of  foreign  and
 Indian  investment  in  the  Indian  Re-
 fineries  (separately);  and

 (b)  the  steps  taken  to  increase  the
 Indian  capital  investment  in  the  re-
 fineries?

 The  Minister  $f  Mines  and  Oil
 (Shri  K.  D.  Malaviya):  (a)  A  state-
 ment  is  given  below:—

 Statement

 lee  invested
 (as  on

 Name  of  Company-
 ‘=1-1958)

 Indian  Foreign

 SY,  ps  है  pe
 &  S.V.R.C,  $7,688,085  (122,422,425

 BS.R.  178,890,813  146,718,372 4  Ck  48,246,036  |  93:369,579
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 (b)  A  wholly  Government  owned
 Company  has  been  established  with
 an  authorised  capital  of  Rs.  30  c  ores
 to  manage  and  control  two  public
 sector  oil  refineries

 Foreign  Investments  in  Collieries

 ‘ssl,  Shri  Ram  Krishan  Gupta:  Wil)
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)  the  amount  of  foreign  invest-
 ment  in  the  Indian  collieries  at  pre-
 sent;

 (b)  the  extent  of  Indian  cap.  al  in-
 vested  in  the  Industry  a‘  Pirsen'’,  and

 (९)  the  steps  taken  to  )  tu  the
 Indian  capital  investment  .  the  col-
 lieries?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b)  Complete  information  showing
 separately  the  foreign  and  Indian  in-
 vestment  in  the  coal  industry  in  India
 is  not  available,  as,  the  Companies  Act,
 i956,  under  which  annual  returns  of
 share  oapital  are  furnished  does  not
 provide  for  disclosure  of  the  nationa-
 lity  of  the  shareholders  (members)  of
 the  joint  stock  companies.  However,
 according  to  a  statement  giving  ‘‘Re-
 cent  Trends  in  Foreign  Investment  in
 India”  published  in  the  Reserve  Bank
 of  India  bulletin  for  September,  1958,
 the  total  amount  of  foreign  invest-
 ment  in  coal  at  the  end  of  956  is
 stated  es  Rs.  3.49  crores  Figures
 compiled  by  the  Department  of  Com-
 pany  Law  Administration  place  the
 overall  investment  in  joint  stock  com-
 panies  in  coal  during  the  same  period
 at  Rs.  22°80  crores.

 (ey  Under  the  Industmal  Policy
 Resolution,  1956,  all  new  development
 of  coal  mines  will  be  in  the  public
 sector,  which  means  that  the  major
 investment  henceforth  in  the  industry
 will  be  Indian.  Further,  under  the
 Mines  and  Minerals  (Regulation  and
 Development)  Act,  1956,  concessions
 for  coal  to  persons  other  than  Indian

 Aationals  cannot  be  given  without  the
 permission  of  the  Government  of
 India,  which  is  another  restricting
 factor  against  foreign  investment,
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 evelopment  Schemes  in  Himachal
 Pradexh

 sa  Shri  Ram  Krishan  Gupta:  Will
 ‘re  Minister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  given  to
 Dnstarred  Question  No.  98  on  the
 Itth  November,  958  end  state:

 (a)  whether  the  information  regard-
 ing  the  amount  spent  in  Himachal
 Pradesh  under  the  Seecond  Five  Year
 Plan  has  since  been  collected;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  Yes.

 (Rs.  an  lakhs,

 )  (7  The  amount  that  has
 m  spent  out  of  the

 funds  allotted  under  the
 Second  Five  Year  Plan
 to  Himachal  Pradesh,  dur-
 ing  the  period  from  194-56
 to  3-द-5

 प)  The  amount  of  expen-
 diture  incurred  on  =  ad=
 ministration  during  the
 period  from  I

 4.56
 to

 pt5
 in  re  to fa

 Schemes  ८
 (ii)  The  amount  of  expen-

 diture  on  the  actual  sc-
 hemes  under  the  Plan  dur-
 ing  the  period  from  1-456.
 to  31-12-568.

 (४०)  The  amount  of  expen-
 diture  incurred  during  the

 od  from  164-58,  to
 3३7-72-$58  out  of  the  funds
 earmarked  for  Plan  Sc-
 hemes  for  the  year  1958-59,

 588-96

 533°  25

 136°  95

 Grants  to  Universities  of
 and  Ujjain

 3483.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 atate:

 (a)  the  amount  of  grants  paid  dur-
 ing  4988-59  by  the  University  Grants
 Commission  to  the  Jadavpur  Uni-
 wersity  and  the  Ujjain  University;  and

 (b)  the  amount  of  grants  given  by
 miversity  Grants  Commission  to

 the  golleges  affiliated-to  the  Jadavpur
 and  bors  .  Universities  for  increas-

 Jadavpur
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 ing  the  sa'aries  of  their  teachers  dur~
 ing  the  same  period?

 The  Minister  of  Education  (Dr.  %
 L.  Shrimali):  (a)

 Re  oP.
 Jadavpur  University  18,28,025°70
 Vikram  University

 (Ujjain)  +  Ni

 (b)  The  Jadavpur  University  has
 no  affiliated  college  under  its  juris-
 diction  and  the  University  Grants
 Commission  has  not  so  far  received
 any  request  from  the  Vikram  Uni-
 versity  (Ujjain)  or  its  affiliated  colle-
 ges  for  a  grant  for  the  upgrading  of
 salary  scales  of  college  teachers.

 Aid  to  Bombay  Government

 Shri  Pangarkar:  Will  the
 Minister  of  Finance  be  pleased  te
 state:

 (a)  the  amount  of  aid  given  to
 Bombay  Government  to  raise  the
 salaries  of  the  non-gazetted  officers
 and  other  low-paid  employees  of  the
 State  during  1958-59;  and

 (b)  what  is  the  proportion  of  the
 State  contribution  towards  this?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  The  amount  of
 Central  grant  paid  to  the  Government
 of  Bombay  for  the  year  1988-50  for
 raising  the  emoluments  of  law-paid
 employees  of  that  State  was  Rs.  82
 lakhs,  This  was  based  on  the  esti-
 mate  of  expenditure  furnished  by  the
 Government  of  Bombay  and  is  subject
 to  final  adjustment  on  the  actual  ex-
 penditure  to  be  duly  verified  in  Audit.

 (b)  Under  the  Scheme  of  Central
 assistance  to  State  Governments  for
 raising  the  emoluments  of  law-paid
 employees  of  State  Govenments  and
 Local  Bodies  and  Teachera  in  private
 primary  schools,  the  Centre  bears  two-
 thirds  of  the  extra  expenditure  in-
 volved  in  effecting  such  improve-
 ments,  provided  that  the  increase  does
 not  exceed  Rs.  2  p.m.  in  any  indivi-
 dual  case  and  the  total  emoluments
 (ie,  pay  and  dearness  allowance)
 after  the  increase  do  not  exceed
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 Re.  ॥06  pm,  The  balance  of  one-third
 of  the  expenditure  has  to  be  borne  by
 the  State  Government.

 Smalt  Savings  Scheme  in  Bombay

 ‘3485.  Shri  Pangarkar:  Will  the
 Minister  of  Finance  be  pleased  to
 state  the  amount  collected  under  the
 Small  Savings  Scheme  in  Bombay
 State  during  the  year  1958-59  district-
 wise?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  A  statement  is  laid  on
 the  Table  of  the  Sabha.  [See  Appen-
 dix  VII,  annexure  No.  30).

 Mid-day  Meals  for  School  Children

 Shri  A.  K.  Gopalan:
 2486

 Shri  Vajpayee: .  Shri  Kodiyan:
 Shri  Vasudevan  Nair:

 Will  the  Minister  of  Education  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  99l  on  the
 Sth  December,  3958  and  state:

 (a)  the  States  in  which  mid-day
 meals  to  school  children  are  given  and
 the  number  of  school  children  being
 given  mid-day  meals  in  each  State;
 and

 (b)  the  amount  of  subsidy  or  grant
 given  by  the  Government  of  India  for

 bos
 purpose  to  each  State  during  1958-

 ?

 The  Minister  of  Education  (Dr.  K.
 L,  Shrimali);  (a)  Information  is  being
 collected  and  will  be  placed  on
 the  Table  of  the  Sabha  as  soon  as
 possible.

 (b)  Central  grants  to  States  during
 the  year  1988-59  were  released  group-
 wise  and  not  Scheme-wise.  It  is,
 therefore,  not  possible  to  indicate  the
 amount  sanctioned  to  any  State  for
 any  Scheme  in  particular.

 Inde-Pakistan  Nanking  Agreement
 ei.  Shri  D.  6.  Sharma:  Will  the

 a
 of  Piaanee  be  pleased  to
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 (m)  the  value  of  assets  realised  by
 banking  companies  in  Indig  under

 the  Indo-Pakistan  Banking  Agreement,
 1949,  during  the  period  December,
 958  to  March,  1959,  month-wise;  and

 (b)  the  value  of  assets  not  realis-
 ed  so  far?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  According  to  the
 information  which  is  available,  the
 realisations  by  Indian  banks  in  West
 Pakistan,  against  their  assets  in  res-
 pect  of  which  assistance  was,  sought
 under  banking  agreement,  amounted’
 to  Rs.  834  during  December,  958  and
 Rs.  80,000  during  March,  959

 (b)  The  value  of  the  assets  of  all
 the  Indian  banks  in  West  Pakistan  not
 realised  so  far  has  been  estimated  at
 about  Rs.  5  crores.

 Carrying  Night  Soil  in  Baskets

 2488,  Shri  Ganpati  Ram:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  59  on  the  l2th
 February,  2959  and  state:

 (a)  when  the  report  of  the  sub-
 committee  appointed  for  preparing  a:
 scheme  for  putting  an  end  to  the
 practice  of  carrying  night  soil  in
 baskets  or  buckets  is  to  be  submitted;

 (b)  what  are  the  terms  of  reference
 of  sub-committee;

 (c)  the  total  expenditure  to  be  in-
 curred  on  the  sub-committee;  and

 (d)  what  is  the  personnel  of  the
 sub-committee?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  As  the  sub-
 committee  have  still  to  visit  a  num-
 ber  of  States,  it  is  not  possible  to  in-
 dicate  any  probable  date  at  this  stage.

 (b)  The  sub-committee  has  been  set
 up  for  preparing  a  scheme  to  put  an
 end  to  the  practice  of  carrying  night-
 soil  in  baskets  or  buckets.

 (९)  Rs.  20,000  है.  Rs.  25,000  approxi-
 mately.

 o  Sarvashri  N.  BR.  Malkani,  M-P.,.
 कश,  Rejabhoj,  MP.  हू,  L.  Baimiki,.
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 MP.,  Rajkrishna  Bose,  MLA
 (Orissa),  N  ss  Kajrolkar,  President,
 Bharatiya  Depressed  Classes  League
 and  O  K  Moorthy,  Officer  on  Special
 Duty,  Ministry  of  Home  Affairs

 Urdu  Hall  in  Hyderabad

 R089,  Shri  P.  C.  Boroorth:  Will  the
 Minister  of  Scientific  Reses’ch  nd
 Cultural  Affairs  be  pleased  to  statc

 (a)  whether  it  is  a  fact  that  recent-
 ly  a  sum  of  Rs  50,000  has  been  donat-
 €d  by  the  Union  Government  for  the
 construction  of  a  Urdu  Hall  in
 Hyderabad,  and

 (9)  if  so,  the  reasons  for  the  dona-
 tion?

 The  Deputy  Minister  of  Scientific
 Research  and  cultural  Affans  (Dr
 की.  M.  Das).  (a)  Yes,  Sir

 (b)  The  grani  was  given  for  the
 building  equipment  and  furniture  to
 enable  the  T:ust  to  +xpand  thur  ]  tre
 rary  and  cultural  activities

 Bharatpur  Ammunition  Depot

 3490.  Shri  Serju  Pandey:  Will  the
 Minister  of  Defence  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  in  1967,
 in  Bharatpur  (Rajasthan),  foundation
 was  laid  to  build  a  Cental  Ammun:-
 tion  Depot

 (b)  if  so,  the  progress  made  so  far,
 and

 (९)  whether  the  plan  to  construct  a
 -depot  there  has  been  given  up  and  if
 sa,  reasons  for  the  same?

 fhe  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  to  (c)  It  is
 mgt  always  in  public  interest  to  dis-
 close  information  on  plans  in  regard

 to  military  works  of  this  character
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 Reimbursement  of  Litigation  Expenser
 te  Acquitted  Central  Goverument

 Servants

 3491.  Shri  Rajendra  Singh:  Will  the
 Munster  of  Home  Affairs  be  pleased
 ta  state

 (a)  whether  a  Government  servant
 Who  is  or  has  been  involved  in  a  civil
 Oy  criminal  proceedings  m  the  course
 ०३  his  due  discharge  of  duty  35  en-
 titled  to  receive  back  in  the  event  of
 his  honourable  acquittal  the  lawful
 hd  authorised  expenses  that  he  might
 Weur,  and

 (b)  3f  so,  whether  this  rule  apples
 Uniformly  to  every  Central  Govern-
 Ment  Servant?

 The  Mimster  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar)  (a)
 A  copy  of  the  instructions  on  the  sub-
 4९९६  is  placed  on  the  Table  of  the
 Sabha  {See  Append'x  VII  annexure
 Np  3)

 (b)  The  above  mmstructions  apply
 Uhiformly  to  all  Central  Government
 Servants

 Training  under  the  Colombo  Plan

 ‘d4qg2  J  Shr  8.  C  Samanta: we
 जे  Shri  Subodh  Hansda

 Will  the  Minister  of  Finance  be
 Pleased  to  state  how  many  persons
 876  proposed  ‘to  be  se  t  during  the  re-
 Maming  period  of  the  Second  Five
 Year  Plan  for  training  under  the
 Cylombo  Plan?

 The  Minister  of  Finance  (Shri
 Morarji  Desal):  The  requirements  of
 technical  traiming  under  the  Colombo
 Plan  are  worked  out  on  an  annual
 basis  At  present  the  Programme  for
 1959-60  is  being  worked  out,  It  is,
 therefore  not  possible  at  this  stage  to
 "8y  how  many  persons  will  be  sent
 during  the  remaming  pemod  of  the
 Second  Five  Year  Plan  for  training
 Uhder  the  Colombo  Plan.
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 State  and  University  Boards  of
 Physical  Education  and  Recreation

 Shri  s.  ९,  Samanta:
 3498,  <  Shri  Subodh  Hansda:

 Shri  D  C  Sharma:

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  65  on  the  5th
 December,  958  and  state

 (a)  which  of  the  State  Governments
 and  Universities  have  agreed  to  set  up
 State  and  University  Boards  of  Physi-
 cal  Fducation  and  Recreation;  and

 (9)  the  nature  of  Committees  or
 Boards  that  exist  in  the  States  and
 Universities  which  have  not  agreed  to
 (he  proposal?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  and  (b)  A  state-
 ment  38  laid  on  the  Table  of  the
 Sabha  [See  Appendix  VII,  annexure
 No  32]

 Grants  for  Students’  Tours

 J  Shri  Ram  Krishan  Gupta: 3494.
 5  Shri  Siddananjappa:

 Wi]  the  Mimster  of  Education  be
 pleased  to  state

 (a)  the  amount  of  grants  given  to
 educational  institutions  during  1958-59
 (State-wise)  for  students  tours,  and

 (b)  the  number  of  institutions
 which  availed  of  the  grants  (State-
 wise)?

 The  Minister  of  Education  (Dr  K.
 L,  Shrimali):  (a)  and  (b)  A  state-
 ment  is  laid  on  the  Table  of  the
 Sabha.  [See  Appendix  VII,  annexure
 No  33)

 Bank  Officers  Visit  to  U.S.A.

 ‘  8495,  Shri  Rant  Krishan  Gupta:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  team  of  Bank  offi-
 cers  sent  to  U.S.A.  to  study  US.
 banking  system  has  returned;
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 (b)  if  so,  whether  the  team  has
 submitted  any  report;  and

 (c)  the  mam  _  =  recommendations
 thereof?

 Minister  of  Finance  (Shri
 Morarfi  Desai):  (a)  Yes

 (b)  A  brief  report  by  the  office's  of
 the  Reserve  Bank  of  India,  who  were
 included  m  the  team,  has  been  recelv-
 ed  by  Government  Some  aspects  of
 the  banking  system  in  the  United
 States  have  also  been  dealt  with  in
 individual  reports,  written  by  these
 and  other  officers,  70  connection  with
 seminar  arranged  by  the  Technical
 Co-operation  Mission  of  the  US  Gov-
 ernment

 (९)  The  reports  in  question  are  main-
 ly  descriptive  Although  _  attertion
 has  been  drawn  to  certain  features  of
 the  American  banking  system,  which
 are  of  interest  from  the  Indian  point
 of  view,  no  formal  recommendations
 have  been  made

 eam  on  Industrial  Estates

 J  Shri  Rameshwar  Tantia.
 au  Pandit  0.  N,  Tiwari:

 Will  the  Minister  of  Finance  be
 pleased  to  state

 (a)  whether  the  Building  Projects
 Team  on  Industrial  Estates  has  sub-
 mitted  its  report,  and

 (9)  7  so,  the  details  thereof?

 The  Minister  of  Finance  (Shri
 Moraril  Desai):  (a)  and  (b)  The
 Report  of  the  Buildings  Projects
 Team,  set  up  by  the  Committee  on
 Plan  Projects  for  studying  the  con-
 struction  aspects  of  the  Industrial
 Estates,  has  been  completed  and  is
 now  under  discussion  with  the  rele-
 vant  authorities  It  will  be  issued
 shortly.
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 Unsh  Rewards  to  Ordnance  Factory
 Workers  fer  Suggestions

 Shri  8,  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  cash  rewards  are  given.
 to  technical  workers  in  ordnance  fac-
 tories  who  suggest  some  novel  method
 of  production;

 (b)  2f  80,  number  of  such  workers
 who  got  cash  rewards  during  2957
 and  ‘1958;  and

 (c)  the  amount  given  as  reward?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  Yes;  Sir.

 ®)  7956-57  60  workers
 1957-S8  249  Workers

 i)  7956-57  Rs.  2240/-
 1957-58  Rs.  7965/-

 Retiring  benefits  to  Civilian  Employees in  Defence  Establishments

 3498.  Shri  M.  Banerjee:  Wil)  the
 Minister  of  Defence  be  pleased  to

 atate:

 (a)  the  number  of  industrial  and
 non-industrial  civihan  employees  in
 Defence  Establishments  who  retired
 More  than  6  months  ago  and  who
 have  not  yet  been  paid  their  retiring benefits;

 (b)  the  number  of  such  cases  pend-
 ing  for  over  a  year;  and

 (c)  the  steps  taken  to  arrange  time-
 ly  payments?

 The  Deputy  Minister  of  Defence (Shri  Raghuramaiah):  (a)  2974,

 (9)  2383.

 (०)  A_  statement  explaining  the
 yPeasons  for  delay  in  settlement  of  a
 _Bumber  of  cases  and  steps  taken  to
 wettle  them  as  expeditiously  as  possi-
 bie,  is  laid  on  the  Table  of  the  Sapna.
 {See  Appendix  VII,  annexure  No.  34)
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 दिमायल  प्रदेश  में  सहकारिता  झान्दोलन  ,

 ‘avee.  oft  wer  दर्शन  :  क्या  यूह-कार्द
 मंत्री  १०  दिसम्बर,  १९५८  के  तारांग्ति
 घ्रदन  संख्या  5८३२  के  उत्तर  के  सम्बस्ध  में  यह
 बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  हिमाचल  प्रदेश  में  सहकारिता
 झान्दोलन  के  कार्य  की  जांच  करने  के  लिए

 नियुक्त  की  गई  समिति  की  रिपोर्ट  पर  विधार
 कर  लिया  गया  है;  भौर

 (ख)  यदि  हां,  तो  क्या  उस  पर  की  गई
 कार्यवाही  का  विवरण  समभा-पटल  पर  रखया
 जायेगा  ?

 शुह-कार्य  त्री  (सी  शोब  ७  पस्त)  :

 (क)  भौर  (ख).  रिपोर्ट  पर  प्रमी  विचार
 किया  जा  रहा  है  |

 उत्तर-प्रदेश  में  लोक-वीत  शौर  खित्र

 Yoo.  et  wer  दर्शन  कया  बे शानिक
 गयेघणा  झौर  सांस्कृतिक-कार्य  मंत्री  १५
 दिसम्बर,  १६५८  के  ताराकित  प्रश्न  संख्या
 ६८६  के  उतर  के  सम्बन्ध  में  यह  बताने  की
 कृपा  करेगे  कि

 (क)  क्‍या  सरकार  उत्तर  प्रदेश  के
 गढ़वाल,  देहरादून  और  टिहरी-गढ़वाल  के
 पर्वतीय  लोगों  के  लोक-गीतों  तथा  च्चित्रों  के

 सग्रह,  संरक्षण  तथा  उन्हें  लोकप्रिय  बनाने  के
 लिए  भव  तक  की  गई  कार्यवाही  का  एक

 विस्तृत  विवरण  सभा-पटल  पर  रखेगी,;  झौर

 (ख)  इस  सम्बन्ध  में  बनाये  गये  भावी
 कार्यक्रम  को  सफल  बनाने  के  लिए  क्‍या  कदम
 उठाये  जा  रहे  है  ?

 वैज्ञानिक  गबेबणा  धौर  सांस्कृतिक-कार्य
 संत्री  (ली  हुमावून्‌  कबिर)  :  (क)  शौर
 (a).  इन  भागों  के,  लोक-गीतों  तथा  भों

 के  संग्रह,  परिरक्षण भौर  उन्हें  लोकप्रिय  बनाने
 के  लिये  लिखी  नीचे  कार्रवाई की  मई  है  —

 १.  ग्राकाशबाणी  के  लखनऊ  धौर  दिल्ली
 केन्द्रों  से इस  यों  के  सोक-भीत  प्रधारितत
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 ggagg  Written  Answers

 किये  जाते  हैं।  दिल्ली से  एक  राष्ट्रीय  कार्यक्रम

 हुआ  भौर  “लोक  मानस”  में  गढ़वाल  के  गीत
 भी  कामिल  थे  ।

 २.  झ्राकाशबाणी  ने  स्थानीय  कला
 कौशल  को  छांटने  भौर  उसका  म्ल्यांकन  करने
 के  लिए  गोरखाली  संगीत  के  विशेषज्ञों  की  एक
 ्याडीशन  कमेटी  बसाने  का  प्रस्ताव  रखा  है।

 ३.  'फोक  डास्सेज़  झाफ  इंडिया'  (भारत
 के  लोक-तृत्य)  में  उत्तर  प्रदेश  की  पहाड़ियों
 के  नृत्य  और  संगीत  का  उल्लेख  है  d

 ४.  सामुदायिक  विकास  भौर  सह-
 कारिता  मंत्रालय  के  सास्कृतिक  विकास  संगठन
 ने  इन  भागों  के  लगमग  co  गीत  रिकार्ड
 किये  हैं

 ५.  राष्ट्रीय  सग्रहालय  में  (लोक  चित्रों
 के  भ्रलावा)  १२  गढ़वाल  के  चित्र  है

 ६.  संगीत  नाटक  अ्रकादमी  ने  लोक
 गीतों  को  बढ़ावा  देने  के  लिए  इन  भागों  को
 संस्था  को  अनुदान  दिये  हैं  भौर  जहा  जरूरत

 होगी  वहां  प्रकादमी  खुद  भी  काम  करेगी  ।

 भ्रकादमी  के  फिल्‍म  और  रिकार्डिग  यूनिट
 में  पौड़ी  में  जन  साहित्य  द्वारा  आयोजित
 उत्सव  की  रिकार्डिंग  आदि  की  ।

 इस  बर्ष  ग्रकादमी  लोक  कलाभों  का  एक
 सेमीनार  करने  का  विचार  कर  रही  है

 ७.  देशी  कारीगरों,  शिल्पियों  भौर
 खित्रकारों  का  सर्वेक्षण”  शीर्षक  के  न्तगंत
 देश  की  लोक  कलाझों  भौर  कारीगरी  का
 सर्वेक्षण  करने  के  लिए  ललित  कला  भ्रकादमी
 का  एक  विस्तृत  कार्यक्रम  है  ।

 दे.  साहित्य  भ्रकादमी  की  तरफ  से

 “कुमाऊं  के  लोक  गीत”  के  प्रकाइन  की
 व्यवस्था  हुई  है  ।

 Tobacco  Cultivation  in  Orissa

 Shri  Panigrahi:  Will  the  Min-
 ister  of  (ग्य  be  pivased  to  state:

 (a)  whether  the  total  acreage  of
 land  under  tobapco  cultivation  in
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 Orissa  has  decreased  in  the  crop  years
 1987-88  and  1958-59;

 (b)  whether  the  amount  of  arrears
 of  excise  duty  on  tobacco  in  Orissa
 is  increasing  since  ‘1952-58;  and

 (९)  whether  the  difficulties  of  the
 tobacco  cultivators  in  the  State  have
 been  brought  to  the  notice  of  the
 Government?

 The  Minister  of  Finance  (Shri
 Morarjl  Desai):  (a)  Yes,  Sir.

 (b)  The  amount  of  arrears  of  ex.
 cise  duty  on  tobacco  in  Orissa  has
 been  as  follows  since  952-53:—

 Amount  of  arrear
 Year  (in  rupe  es

 1952-53  99,755
 1953-54.  -1,05,929
 7954-55  २3,73,777
 1955-56  84,643
 ‘1956-57  1,03.956
 1957-58  1,27,327,
 1958-59,  83834

 (Upto  December  3958)
 (७)  No,  Str,

 Suspension  of  Government  Servants

 3502,  Shri  Kumbhar:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  mumber  of  employees
 Munistry-wise  and  grade-wise  under
 suspension  during  1958-89,  so  far;

 (b)  the  nature  of  offence.  commit-
 ted  by  them;

 (c)  the  number  of  employees  among
 them  convicted,  dismissed,  discharged
 and  reinstated  so  far;

 (d)  the  number  of  cases  st.ll  pend-
 ing;

 (e)  the  reasons  therefor;

 (ft)  the  number  of  employees  among
 them  who  were  paid  their  subsistence
 pay  and  allowances  for  the  period  of
 suspension  and  the  rest  of  the  amount
 after  being  reinstated;

 (g)  if  not,  the  reasons  therefor,  if
 any;  and

 (h)  Government  dues  if  any  2७०
 covered  from  such  employees?
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 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  A
 statement  containing  the  required  in-
 formation  is  placed  on  the  Table  of
 the  Sabha  [See  Appendix  VII,  an-
 mexure  No.  $3).

 Kidnapping  of  Children  in  Delhi

 3504.  Shri  D.  C  Sharma:  Will  the
 Mhnister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  children  kidnap-
 ped  in  Delh)  during  1958-59;  and

 (9)  the  number  of  children  re-
 covered?  me

 The  Minister  of  state  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):

 (a)  3958  3959  (upto  20th
 April,  4959)

 ot  4
 (b)  72  34

 Indian  Olympic  Association

 Shri  Pangarkar:
 ve  ‘  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Education  be
 pleased  to  state  the  nature  and  ex-
 tent  of  assistance  given  to  the
 Indian  Olympic  Assov.ation  and  its
 branches  during  1958-59?

 The  Minister  of  Education  (Dr.  K.
 L  Shrimali):  The  following  od  hoc
 grants  have  been  given  to  the  Indian
 Olympic  Association  during  1958-59:

 (i)  Rs.  2,0,683°00  for  participa-
 tion  of  the  Indian  contingent
 m  the  Third  Asian  Games
 held  at  Tokyo  from  the  24th
 May  to  the  lst  June,  1958.

 (ii)  Rs,  87,174-00  for  participation
 of  the  Indian  contingent  in
 the  British  Empire  and  Com-
 monwealth  Games  held  at
 Cardiff  from  the  8th  to  the
 2th  July,  3958

 No  assistance  has  been  given  to  any
 of  the  branches  of  the  Indian  Olympic
 Asepciation  during  1958-59.
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 Propaganda  for  Removal  of  Un-
 toucbabllity  in  Punjab

 3506,  Shri  D.  0.  Sharma:  wil)  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  amount  proposed  to  be  allot-
 ted  by  the  Central  Government  for
 propaganda  for  removal  of  untoucha-
 bihty  in  the  Punjab  State  during  ‘1959-

 ।

 (b)  whether  the  Punjab  Govern-
 ment  have  submitted  any  scheme  for
 the  purpose;  and

 (७)  the  nature  of  the  schemes  on
 which  the  amount  33  to  be  spent?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)
 Rs  62,000

 (b)  Yes.

 (९)  The  amount  wil)  be  spent  for
 propaganda  purposes  through  slides,
 dosters,  cinema  shows,  dramas  etc.

 Sweepers  and  Scavengers  in
 Cantonments

 $507.  Shri  D  0.  Sharma:  Wi!)  the
 M.nister  of  Defence  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  464  on  the  5th  Decem-
 ber,  ‘1958,  and  state:

 (a)  the  further  progress  made  m
 improving  the  living  conditions  of  the
 sweepers  and  scavengers  in  the  can-
 tonments  in  the  country;  and

 (b)  the  progress  made  in  construc-
 tion  of  houses  for  them  upto  the  3lst
 March,  19897

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  During  the
 period  December  958  to  March  959
 further  special  grants-in-aid  amount-
 ing  to  Rs.  43,595°00  have  been  sanc-
 tioned  by  the  Government  for  the  con-
 struction  of  49  additional  quarters
 for  Harijans  in  St.  Thomas  Mount,
 Meerut,  Nainital  and  Landour  Cantas-
 ments  and  for  the  completion  of  the
 quarters  already  under  construction  in
 Sagar  and  Faizabved  Cantonments,
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 (b)  Final  reports  an  this  respect  are
 awaited  from  the  Cantonment  Boards
 When  received  this  information  will
 de  laid  on  the  Table

 Law  Commission

 Shri  D.  0,  Sharma;
 3508.  {  Shri  Ajit  Singh  Sarhadi:

 Will  the  Minister  of  Law  be  pleas-
 ed  to  refer  to  the  reply  given  to
 Starred  Question  No  935  on  the  750
 December,  958  and  state  the  pro-
 gress  made  in  examining  the  report
 of  the  Law  Commission  on  the  follow-
 ing  statutes.

 (a)  the  Specific  Relief  Act,  ‘1878,
 4m)  the  Land  Acquisition  Act,  ‘1894,
 (प्रा)  the  Negotiable  Instruments  Act,

 1881,  and

 uv)  the  Income-tax  Act,  19227

 The  Min  ster  of  Law  (Shri  A.  K.
 Sen)  ay  to  fav)  The  Reports  are
 still  under  examination

 tudents  Hostels  in  Madras

 3509  Shri  Elayaperumal:  Will  the
 Minister  of  Education  be  pleased  to
 state  the  total  number  of  arts  and
 professional  colleges  in  Madras  State
 for  which  loans  have  been  sanctioned
 by  the  Government  of  India  for  the
 construction  of  hostel]  buildings  during
 the  years  ‘1956-57  and  1957-58,  year-
 wise  and  college-wise?

 The  Minister  of  Education  (Dr.  K
 L.  Shrimali);  The  requisite  mforma-
 tion  38  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha  m  due
 course

 Scheduled  Castes
 850  Shri  Elayaperamal:  Will  the

 pnibter
 of  Home  Affairs  be  pleased

 state.
 (a)  how  many  scheduled  castes  had

 ‘applied  to  the  Union  Public  Service
 on  for  different  posts  during

 1958-59  (State-wise);
 (b)  how  many  scheduled  caste  per-

 bon
 Were  interviewed  (State-wise);
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 (ec)  how  many  scheduled  caste
 candidates  were  vxelected  for  these;
 posts  (State-wise),

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 to  {c)  A  statement  23  given  below:

 Statement

 Nomb  rof  7  ‘Namber  of  Numb:  r  of
 candid  ies  €  nd  dates  cirdidries

 who  ppiid  who  wr:  whoh  ve  ben
 interviewed  sclec  ed

 4054  243  58
 Note  —-l  The  above  information  is  in

 respect  of  both  examinations
 and  selections  by  interviews.

 2  Thig  does  not  melude  figures
 in  respect  of  certain  exami-
 nations  for  which  results
 have  not  so  far  been  declar-
 ed

 3  This  excludes  candidates
 who  were  called  for  in‘er-
 view  but  did  not  attend

 State-wise  information  is  not
 available

 Development  of  Regional  Canguages
 in  Madras

 35li,  Shri  Elayaperumal:  Will  the
 Minister  of  Scientific  Reseatth  and
 Cultural  Affairs  be  pleased  to  state.

 (a)  the  amount  to  be  given  as
 grants-in-aid  during  1958-59  to
 Madras  State  for  the  development  of
 regional  languages;  and

 (b)  the  heads  on  which  it  3  to  be
 used?

 The  Deputy  Minister  of  Scientific
 Research  and  Cultural  Affairs  (Dr.
 M.  M.  Das):  (a)  and  (b)  The  follow-
 ing  grants  were  sanctioned  during
 1958-59  to  various  institutions  in
 Madras  State  for  purposes  specified
 against  each:

 Insntunon  Amount  Purpose
 Rs.

 nh  Kerala  Sa-  000  for  expenditure
 horya  Parishad,

 5
 sncusred  oP  =
 27th  «=  Annual
 Conference  dur-
 mg  November,
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 tastlanion
 Hemant  Frarpout

 a7
 ९

 “a,  MMehanabepe-
 for  getting  me-

 dhyaya  cael  oe  mi-
 दै  Swami-
 oath,  —_lyer
 Library,  Madras.

 Telugu  Bha-  10,000,  for  the  publica- 2
 tha  Samiti,  tion  of  two

 Volumes  of
 Telugu  En-
 cyclopaedia.

 Wit  the  Mimivter  of  Defence  de
 pleased  to  refer  to  the  reply  given  to
 Uns'arred  Question  No.  2I!  on  the
 ३20७  March,  3958  and  state:

 (a)  whether  all  the  recommenda-
 tions  of  the  MES  Review  Committee

 ‘have  been  given  effect  to;  and

 (b)  if  not  which  of  the  recommen-
 dations  have  not  been  accepted  by  the

 “Government?

 The  Deputy  Minister  of  Defence
 «Sardar  Majithia):  (a)  No,  Sir.

 (b)  Out  of  I0  recommendations  of
 ‘the  MES.  Review  Committee,  84
 ‘thave  been  accepted—-65  as  recommend-
 @a  by  the  Committee  and  49  with
 modifications  6  have  not  been

 ,eecepted.  The  remaining  recommenda.
 -@ons  are  under  consideration.  A
 statement  showing  the  recommenda-
 tions  which  have  not  been  accepted  by
 Government  is  laid  on  the  Table  of
 the  Sabha.  [See  Appendix  VII,

 .@hnexure  No,  36.)

 Junior  Division  of  N.C.C.

 35i3,  Shri  Ajit  Singh  Sarhadi:  Will
 ‘the  Minister  of  Defence  be  pleased  to
 mate:

 (a)  whether  it  is  a  fact  that  the
 @unior  Division  of  the  N.C.C.  is  not

 s#uiiciently  strong  as  originally  intend-
 जद;  and

 (by)  what  steps  have  been  or  are
 \being  taken  to  popularise  it?
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 The  Minister  of  Defence  (डिकी,
 Krishna  Menem):  (a)  and  (b).  <All
 Divisions  of  the  N.C.C,  are  very  popu-
 Jar  and  demand  for  expansion  exists  in
 every  State  but  expansion  is  limited
 Pprincipaliy  due  to  the  States  concern-
 ed  not  coming  forward  with  the  share
 of  contributions  that  must  come  from
 them.  In  the  Second  Five  Year  Plan
 the  intention  was  to  allocate  80  per
 cent  of  the  expansion  to  the  Junior
 Division  Out  of  a  total  expansion  of
 about  66,000  cadets  achieved  in  the
 first  three  years  of  the  Second  Plan
 period,  25,000  were  in  the  Junior
 Division.

 Only  20  per  cent  of  the  expansion
 was  intended  to  be  in  the  Girls
 Division  but  due  to  universal  demand
 for  larger  increase  in  this  Division,
 allocations  to  the  Girls  Divisions  were
 about  18,000  ie.  27  per  cent  of  the
 total  expansion.

 Out  of  a  total  strength  of  187,000
 cadets,  Junior  Division  accounts  for
 nearly  90,000.  This  is  on  the  whole
 considered  adequate.

 लेसडौन  और  लंढौर  को  पनुवान

 ३५१४,  थी  भक्त  दर्शन  क्या  प्रतिरक्षा
 मंत्री  २  दिसम्बर,  १६९५८  श्रौर  १२  फरवरी,
 १६५६  के  क्रमश.  भ्रताराकित  प्रश्न  सख्या
 ७६७  भौर  २००  के  उतरो  के  सम्बन्ध  में
 यह  बताने  की  कृपा  करेगे  कि

 (क)  लैसडौन  व  लड़ौर  के  छावनी
 बोर्डों  को  विकास  कार्यों  की  विभिन्न  भदों  के
 लिए  स्वीकृत  प्रनु  शनो  में  से  ३१  मार्च,  १६५६
 तक  कितना  धन  यस्‍्तुत  व्यय  हो  पाया  था;
 झौर

 (ख)  १६५६-६०  के  वित्तीय  वर्ष  के
 लिए  इन  में  से  प्रत्येक  छावनी  बोई  के  विकास
 कार्यों  की  प्रत्येक  मद  के  लिए  कितनी-कितनी
 भनराहि  स्वीकृत  की  गई  है  ?

 प्रतिरक्षा  उपलंभी  (सरदार  मजीड़िया):
 (क)  एक  चिवरण  सभा  पटल  पर  ण्  दिया
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 गया  है  ।  दिखिये  परिद्धिष्ट  ७  अनुबन्ध
 संख्या  ३७]

 (ख)  छावनियों  क॑  विकास  कॉर्य  के

 लिये  वितीय  बर्व  १६५६-६०  में  कोई  राशि

 श्रभी  तक  स्त्रीकृत  नहीं  की  गई  |

 Bharat  Sewak  Samaj

 B515.  Shri  Pahadia:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 amount  is  being  given  to  Bharat
 Sewak  Samaj  since  its  inception  by  the
 Central  Government;  and

 (b)  if  so,  for  what  purposes?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  (b).  A  state-
 ment  showing  the  amounts  given  to
 Bharat  Sewak  Samaj  from  1953-54  to
 1958-59  for  various  purposes,  is  laid
 on  the  Table  of  the  Sabha.  {See
 Appendix  VII,  annexure  No.  38.}

 Wealth-Tax

 |  3516.  Shri  Sarju  Pandey:  Will  the
 Minister  of  Finance  be  pleased  _  to

 _  state  the  expenditure  involved  _  in
 '  collection  of  Wealth-tax  during  1958-

 59  state-wise?  5

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  The  adminstration  of
 Wealth-tax  has  been  entrusted  to  the
 Income-tax  Department.  As  such  no

 the  administration  of  this  tax  alone
 ‘However  some  additional  posts  have
 been  sanctioned  td  cope  up  with  the

 verall  increase  in  the  work-load.
 Calculation  of  the  cost  of  collection  of
 Wealth-tax  on  the  basis  of  the  expen-
 diture  incurred  on  the  staff  exclusively
 employed  for  this  purpose  is,  there-
 pre,  not  possible.  The  total  expendi-

 lure  of  the  Department  has,  in  the
 ‘ircumstances,  been  distributed  over

 ‘various  taxes  on  the  basis  of  the
 mue  receipts  from  each  tax.  Cal-
 ted  on  this  basis,  the  cost  of
 ection  allocated  to  Wealth-tax  for

 ewise  distribution  of  the  above
 nditure  on  the  basis  of  the
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 revenue  yield  from  each  state  is  7
 follows:—

 State  Amourft

 Andhra  Pradesh.  »..  1,08,625
 Assam.  *  “mos  6399
 Bihar  &  Orissa  93,745
 Bombay  i  9562,989
 Delhi.  ‘  !  83,094
 Kerala  4  61,738
 Machya  Pradesi#
 Madras

 "ta
 Mysore  ;  57
 Punjab  283
 Uttar  Pradesh  l  68985
 West  Bengal  i  .  6,20;026

 TOTAL  22,37,000

 Concession  to  Scheduled  885६८  ard
 Scheduled  Tribe  Studenfs  in
 Hirnachal  Pradesh
 35i7.  Shri  Nek  Ram  Negi:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  what  are  the  educational  faritf-
 ties  and  concessions  given  to  Sche-
 duled  Tribe  and  Scheduled  Casfe
 students  in  the  schools  and  othet
 educational  institutions  of  Himachat
 Pradesh;  and

 (b)  whether  it  is  essential  for  the
 Scheduled  Caste  and  Scheduled  Tribe
 Students  to  remain  within  their  own
 Tehsils  or  Administrative  Unit  to
 avail  of  those  concessions?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  (i)  Free  educa-
 tion  up  to  secondary  stage.

 (ii)  Free  concessions  for  prosecuting
 studies  in  Government  colleges.

 (iii)  Scholarships  from  the  Govers-
 ment  of  India  under  the  Scheme  of
 grant  of  scholarships  to  Scheduled
 Castes,  Scheduled  Tribes  and  Other
 Backward  Classes  students  for  post-
 Matric  studies.

 (iv)  Grant  of  number  of  scholar-
 ships  and  stipends  to  _  deserving
 students  over  and  above  the  poverty
 stipends  and  merit  scholarships.

 (v)  Book  grants  to  deserving
 students,

 (vi)  Grants  to  meet  partially  the
 boarding  expenses  in  a  few  cosmope
 litan  hostels  and  Ashram  schools.



 Ags.  Shri  Nek  Ram  Negi:  Will  the
 Stinister  of  Home  Affairs  be  pleased
 %@  state  what  steps  have  been  taken
 during  1958-59  or  are  proposed  to  be
 taken  to  raise  the  general  standard  of
 the  backward  classes  including  the
 atheduled  castes  and  scheduled  tribes
 6f  Himachal  Pradesh?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  To  raise
 general  standard  of  backward  classes
 which  include  Scheduled  Castes  and
 Scheduled  Tribes  in  Himachal  Pradesh,
 Schemes  for  the  development  of  educa-
 tion,  economic  uplift  and  improvement *  ip  health  and  housing  etc.  are  execut-
 ed  every  year.  A  statement  showing
 Guch  schemes  for  1958-59  both  under
 the  State  Plan  and  the  Centraliy
 sponsored  schemes  8  laid  on  the  Table
 of  the  Sabha.  [See  Appendix  VII,
 annexure  No.  39.]

 Economic  Conditiong  of  People  in
 Chint  (Himachal  Pradesh)

 25i9.  Shri  Nek  Ram  Negi:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  what  steps  have  been  taken
 by  Government  during  958  and  959
 so  far  to  ameliorate  the  economic
 conditions  of  the  people  of  Hangrang
 &  Chini  of  Himachal  Pradesh?

 *  phe  Minister  of  State.In  the  Minis-
 icy  of  Home  Affairs  (Shri  Datar):  The
 steps  taken  during  the  period  are  as

 (2)  An  Ashram  School  was
 at  village  Leo  in  October,  1988,

 (3)  One  Allopathic  dispensary  has
 been  started  in  Poo.

 the  Forest  Department.
 (5)  A  nursery  for  raising  saplings

 of  fruit  trees  for  distribution  to
 the  local  people  has  also  been
 set  up  in  this  area.

 Ashram  Schools  in  Himachal  Pradesh
 $520,  Shri  B.  K  Gatkwad:  Will  the

 Minis‘er  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Himachal  Pradesh  Administration
 have  recently  opened  two  Ashram
 Schools  in  Chini  and  Pangi  under  the
 auspices  of  the  Dhartiya  Adimjati
 Sevak  Sangh;

 (b)  if  so,  the  number  of  inmates  in
 each  of  the  Ashram  Schools;  and

 (c)  the  number  of  Scheduled  Castes
 and  Other  Backward  Classes  students
 among  them?

 [The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  to  (c).
 At  present  three  Ashram  Schools  are
 run  “under  the  asuspices  of  the
 Bharatiya  Adimjati  Sevak  Sangh  in
 Chini  and  Pangli.

 ‘The  required  information  in  respect
 of  these  Ashram  Schools  ig  as  follows:

 Hoe  *
 Nurber  of  wm  tes  in  the  Schools

 the  School  Scheduled  Scheduled  Other  B  chwerd  Total
 “Tribes  Cans  Classes

 &  Thakker  Bapa  Kinner  Ashram
 Scagool  (Roghichisi  in  Mrhogu)

 €  Gediar  ह... उ  27  (Chambi)
 क  Mithtta  Griadhi  Ashram  Leo

 .  Guagrag:  M  then)

 2
 4  Nia  a

 m4  -
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 झाड...  Giri  Hem  Raj:  Will  the  Mints-
 eer  of  Steel,  Mines  and  Fuel  be  pless-
 ed  to  state:

 (a)  the  number  ef  iodine  springs  in
 the  country;  and

 (b)  the  names  of  States  where  they
 are  concentrated?

 The  Minister  of  Mines  and  Oil  (Shri
 XK.  D.  Malaviya):  (a)  No  iodine
 springs  have  so  far  been  recorded  in
 India,

 {b)  Does  not  arise

 Eradication  of  Untouchablility

 3822,  Shri  Daljit  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  amount  allotted  to  the
 All  India  Haryan  Sevak  Sang  and
 the  Bharatiya  Depressed  Classes
 League  for  the  eradication  of  un-
 touchability  during  1959-607

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  No  Central
 grant-in-aid  has  been  sanctioned  yet
 to  them  for  1959-60,

 Advisory  Committees  under  Ministry
 of  Education

 3523  Shri  Daljit  Singh:  Wl]  the
 Munster  of  Education  be  pleased  to
 state  the  total  expenditure  incurred
 by  the  various  advisory  committees
 constituted  by  the  Ministry  of  Educa-
 tion  during  958°

 The  Minister  ef  Education  (Dr.
 K.  Lb.  Shrimali):  Rs,  8206  95,

 Tribal  Cultural  Clubs  in  Manipur

 33s,  Shri  L.  Achaw  Singh:  Will  the

 to
 of  Meme  Affairs  be  pleased

 (a)  whether  grants-in-aid  have  been

 Meat  ig  neon
 cultural  clubs  in

 pur  val  of  folk  art  and
 culture;  and

 (b)  &  so,  the  amount  sanctioned  for
 the  yeer  4080-207
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 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  Yea,.
 Sir

 (b)  For  the  year  1089-60  an  amouit
 of  Re  1:00  lakh  has  been  allocated
 for  achemes  for  the  development’  of
 tribal  folk  art  and  culture  in  Manipur.
 The  schemes  include  provision  of
 grant-in-aid  to  tribal  cultural  clubs.

 Promotion  Committee  in  Manipur

 3525  Shri  L  Achaw  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state’

 (a)  whether  it  is  a  fact  that  a
 Department  Promotion  Committee  has
 been  constituted  for  recommending
 promotion  to  Class  I  and  Class  IT  posts
 under  the  Mampur  Admunistration;
 and

 (b)  ४१  so,  how  many  such  cases  have
 been  referred  to  the  Committee  so  far?

 The  Minister  of  Home  Affairs  (Shri
 G.  8,  Pant):  (a)  Yes

 (b)  Two  cases  of  promotion  to
 Class  I  and  four  cases  of  promotion
 to  Class  IT  posts  have  been  referred
 to  the  Committee

 Criteria  for  Determination  of
 Backward  Classes

 3526
 Shri  Ram  Krishan  Guptaz

 i  Shrt  Bibhuti  Mishra:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  a  new  cfriteria  to
 determine  ag  to  who  should  be  listed
 among  the  “backward  classes”  has
 been  decided  upon;  and

 (b)  if  so,  the  nature  of  the  new
 criteria  decided?

 The  Deputy  Minister  of  Home
 Affaire  (Shrimati  Alva):  (a)  No

 (०)  Does  not  ह... अ
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 $527.  Shri  Subbish  Ambalam:  Will
 Minister  of  Wome  Affairs  be

 leased  to  state:

 ध

 )  whether  It  is  a  fact  that  Madras
 ment  have  requested  the

 tre  that  a  group  of  Andaman
 8  in  the  gouthern-most  portion

 uring  about  400  sq.  miles  might
 Be  made  over  to  their  administrative
 eantrol  for  purposes  of  settlement  and
 ealonisation;  ami

 (9)  if  so,  the  action  taken  thereon?

 The  Deputy  Aiinister  of  Home
 Affairs  (Shrimati  Alva):  (a)  No,  Sir

 os  Does  not  arise.

 Kidnapping  of  a2  Student  in  Delhi
 ‘

 Shri  Ram  Krishan  Gupta: ae:
 4  Sut  M,  Banerjee:

 Will  the  Minster  of  Home  Affairs
 ibn  pleased  to  state.

 (a)  whether  it  is  a  fact  that  a  4th
 year  engineering  student  of  Delhi
 Polytechnic  was  kidnapped  from  his
 room  in  hostel  on  the  5th  April,  1959;

 (b)  whether  it  is  also  a  fact  that  a
 note  demanding  a  ransom  of  Rs  5,000
 was  found  in  his  room;

 (c)  whether  any  investigations  have
 Been  made  in  this  regard;  and

 (a)  if  so,  with  what  results?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 No.

 (b)  Yes,  such  a  not  was  found  but
 it  turned  out  to  be  false  a.

 (se)  Yes

 (a)  The  case  being  fale  has  been
 eancelled.

 Concessions  to  Ex-Servioemen  in
 Manipar

 .  $330  Shri  L.  Achaw  Singh:  Will  the
 _Wiinister  of  Home  Affairs  be  pleased
 «2a  state:

 +  da)  whether  ft  ls  a  fact  that  a  notice
 was  issued  by  the  District  and  Sessions
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 Judge  of  Manipur  on  the  ist
 February,  4988  for  granting  ह...
 concessions  to  ex-servicemen  employed
 in  the  village  panchayats  before  their
 abolition,

 ,

 (b)  whether  the  case  of  their  re-
 employment  was  considered  by  the
 Manipur  Administration;  and

 (c)  what  is  the  basis  of  grant  of  ex-
 gratia  payment  to  these  men?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Datar):  (a)  to
 (c)  The  information  is  being  collect-
 ed  and  will  be  laid  on  the  Table  of
 the  House,

 CGifteation  of  Coal

 3531.  Shri  P  C  Borooah:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  the  Coal  Council  of
 India  has  recommended  any  measure
 to  the  Government  in  regard  to  better
 utilisation  of  coal;

 (०)  if  so,  what  are  the  salient
 features  of  the  recommendations;  and

 (c)  the  reactions  of  Government  to
 the  recommendations?

 The  Minister  of  Stec],  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  Yes.

 (9)  The  Coal  Council  of  India
 recommended  the  setting  up  of  a  Fuel
 Efficiency  Committee  for  evolving
 suitable  and  adequate  measures  for
 achieving  optimum  economy  and  effi-
 ciency  in  the  use  of  fue]  resources  in
 the  country,  principally  coal

 (c)  Government  accepted  this
 recommendation  and  a  Fuel  Efficiency
 Committee  was  set  up  in  May  1958,
 ह 1:  the  Coal  Controller  as  its  Chair-
 man.

 LAS.  and  LPS.
 $582.  Shri  Ayyakannu:  Will  the

 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  the  total  number  of  seats  resery-
 ed  for  the  Scheduled  Castes  and  Sche-
 duled  Tribes  for  the  recruitment  made
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 to  the  LAS  and  LP.S  and  Central
 Services  during  1958-59;

 (a)  whether  these  sé¢ats  incluité  the

 total  number  qualified  in  the  written
 examination  held  during  (1958-59;  and

 (a)  the  number  of  persons  out  of
 them  selected?

 Minister  of  State  In  the  Ministry
 wf  Affair,  (Shri  Datar):  A
 statement  is  laid  on  the  Table  of  the
 Sabha  [See  Appendix  VII,  annexure
 No  40)

 Equation  of  Posts  in  Madhya  Pradesh

 $533.  Shri  Kistaiya:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state

 (a)  whether  the  Union  Government
 have  approved  the  principles  evolved
 by  the  Government  of  Madhya  Pra-
 desh  for  equation  of  posts  and  deter-
 mination  of  semiority  of  Class  I,  II
 and  III  officers  of  integrating  units  of
 Madhya  Pradesh,

 (b)  rf  so,  what  are  the  principles  so
 evolved  and  approved,

 (c)  whether  the  prmeciples  formu-
 lated  by  the  Madhya  Pradesh  Govern-
 ment  give  equal  weightage  and  treat-

 oon
 to  the  employees  of  the  former

 tes,
 (d)  whether  the  nature  and  duties

 of  posts  held  by  the  officers  in  merged
 States  of  Chhatisgarh  and  Raygarh  of
 Madhya  Bharat  were  given  the  same
 <onaderation,  and

 (e)  xf  not,  the  reasons  therefor?
 The  Mhiister  of  State  in  the  Minte-

 try  of  Home  Affairs  (Shri  Datar):  A
 statement  ie  laid  on  the  Table  of  the

 a
 Appendix  VII  annexure
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 (i)  Supplementary  Sta
 Seventh  Sess.on,  959
 Appendix  VII,  annexure  No
 42)

 (a)  Supplementary  Statement
 Sixth  Session,  958  No  VI
 [See  Appendix  VII,  annexure
 No  43)

 NorrricaTIONS  Unpgx  Forricn  Excnaner
 Reounation  Act

 The  Deputy  Minister  of  Finance
 (Shri  B  E  Bhagat):  I  beg  to  lay  m
 the  Table,  under  sub-section  @)  a
 Section  27  of  the  Foreign  Exchange
 Regulation  Act,  1047,  a  copy  of  each
 of  the  followmg  Notifications:—

 a)  G&R.  No  279  dated  the  ‘1th
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 {Shri  8,  R.  Bhagat]
 ‘fat)  GSR,  No  92  dated  the  léth

 February,  1969.  [Placed  m
 Labrary,  See  No.  LT-377/59).

 Worirications  unpER  Sea  Customs  Act

 Shri  8,  R,  Bhagat;  I  beg  to  lay  on
 the  Table,  under  sub-section  (4)  of
 Wéction  43B  of  the  Sea  Customs  Act,
 ‘1838,  a  copy  of  each  of  the  following
 Notifications:  —

 (3)  GSR  No,  43  dated  the  lith
 April,  959

 (9)  GSR  No  146  dated  the  lith
 April,  1959,  making  certain
 further  amendment  to  the
 Customs  Duties  Drawback
 (Fixed  Rates)  Rules,  958

 (iny  GBR  कठ  416  Gated  the  गाए
 April,  1959,  making  certain
 further  amendment  to  the
 Customs  Duties  Drawback
 (Brand  Rates)  Rules,  4958
 {Placed  wn  Library,  See  No
 LT-375/59)

 AMENDMENTs  TO  CENTRAL  Excise
 हरण,

 Shri  B.  RB.  Bhagat:  I  beg  to  lay  on
 the  Table,  under  Section  38  of  the
 Central  Excises  and  Salt  Act,  1944,  a
 copy  of  Notification  No  GSR  460
 dated  the  2ist  April,  1959,  making  cer-
 tain  further  amendments  to  the  Cen-
 tral  Excise  Rules,  944  [Placed  in
 Library,  See  No  LT-882/89]
 AMENDMENTS  TO  Estate  Dury  झण्डा

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha).  I  beg
 to  lay  on  the  Table,  under  sub-section
 (3)  of  Section  85  of  the  Estate  Duty
 Act,  1983,  a  copy  of  Notification  No.
 80  747  dated  the  lith  April,  1959,
 making  certain  further  amendments  to
 the  Estate  Duty  Rules,  958  [Placed
 én  Library,  See  No  L'P-2878/50).

 78.08  hers.

 PUBLIC  ACCOUNTS  COMMITTEE
 Srerumvra  Reroar

 pat  डिब्याइईन,  (Tenali)-  I  beg  to  pre-
 sght:the  Sixteenth  Report  of  the  Public

 Committee  of  the  Second  Lok

 Sabha  on  the  Excisses  aver  Voted
 Grants  and  Charged  Appropriations
 tsclosed  in  the  (i)  Appropriation
 Accounts  (Defence  Services),  ‘1955-56;
 (Qu)  Audit  Report  (Defence  Services),
 1958,  (ui)  Appropriation  Accounts
 (Cav 1),  1956-57  and  Audit  Report,
 1958,  and  (av)  Appropriation  Accounts
 of  the  Government  of  Delhi  for  the
 year  1986-57  (ist  April,  956  to  Sist
 October,  3956)  and  Audit  Report,  1958.

 42  033  hrs.

 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayana  Sinha):

 fit  your  permussan,  Si,  f  rue  ८9
 ounce  that  Government  Business

 cor  the  week  commencing  Monday,  the
 ह.  April,  will  consist  of ~

 (3)  Consideration  of  any  item  of
 Government  Business  carried
 over  from  today’s  Order
 Paper

 (2)  Consideration  of  motion  for
 reference  of  the  following
 Bulls  to  Joint  Committee—

 (i)  State  Bank  of  India  (Sub-
 sidiary  Banks)  Bill

 (a)  State  Bank  of  India  (Am-
 endment)  Bill

 (au)  Banking  Companies
 endment)  Bill

 (3)  Consideration  and  passing
 of---

 (Am-

 (7)  Bengal  Finance  (Sales  Tax)
 (Delhi  Amendment)  Bill

 (ii)  Displaced  Persons  (Com-
 pensation  and  Rehabilita-
 tion)  Amendment  Bull,

 (Git)  Costs  and  Works  Accounts
 Bill,  as  passed  by  Rajya
 Sabha

 (iv)  Census  (Amendment)  Bill,
 ag  passed  by  Rajya  Sabha.

 (4)  Discussion  and  voting  of  the
 Demands  for  Excess  Grants:
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 (General)  for  ‘1955-56  which
 ere  expected  to  be  presented
 shortly,

 (5)  Discussion  on  the  Report’  of
 the  Indian  Government  Dele-
 gation  to  the  4ist  (Maritime)
 Session  of  the  International
 Labour  Conference  held  at
 Geneva  in  April-May,  1958,  on
 a  motion  to  be  moved  by  Shri
 XK.  T.  Kx  Tangamani,  on  28th
 April,  959  at  4  p.n.

 1295  hrs.

 EMPLOYMENT  EXCHANGES  (COM-
 PULSORY  NOTIFICATION  OF

 VACANCIES)  BILL*
 The  Deputy  Minister  of  Labour

 (Shri  Abid  All):  Sir,  I  beg  to  move
 for  leave  to  introduce  a  Bill  to  provide
 for  the  compulsory  notification  of
 vacancies  to  employment  exchanges.

 Mr,  Speaker:  The  questior  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  provide  for  the
 compulsory  notification  -of  vacan-
 cies  to  employment  exchanges.”

 The  motion  was  adopted.

 —
 Abid  Alf:  Sir,  I  introduce  the

 32°053  hrs.

 DOWRY  PHONISITION  BILL®
 The  Minister  of  Law  (Shri  A.  K.

 Sen):  Sir,  I  beg  to  move  for  leave
 to  introduce  a  Bill  to  prohibit  the
 giving  or  taking  of  dowry.

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  prokibit  the  giving
 or  taking  of  dowry.”

 The  motion  was  adopted,

 ann
 4.  K,  Sen:  Sir,  I  introduce  the

 12.96  bre,
 COAL  GRADING  BOARD  ‘(REPERAIy,

 BILL

 The  Minister  of  Steel,  Mines  ang
 Fuel  (Sardar  Swaran  Singh):  Sir,  [
 beg  to  move:

 “That  the  Bill  to  repeal  the  Coal»,
 Grading  Board  Act,  1925,  and  to
 provide  for  certain  matters  inci-
 dental  there  to  be  taken  into  con.
 siderat.on.”

 Sir,  Indian  coal  industry  lost  valu-  .
 able  ground  in  the  export:  market.
 after  the  First  World  War  as  a@  result.
 of  indiscriminate  exports  of  poor  quae  .
 lites  of  coal.  Accordingly,  the  Coal -
 Grading  Board  Act,  1925,  was  enact-
 ed  and  a  Coal  Grading  Board  was  set
 up  under  the  Act.  It  had  two  func-
 tions:  ा  .

 .  ,
 »  (i)  Grading  of  coals  whenever  a’

 colliery  applied  to  it;  and  .
 (i)  Grant  of  certificates  of  ship-.

 ment  in  respect  of  coal  intend-
 ed  for  export  whenevere  8
 graded  colliery  applied  fo  it.’

 In  1952,  a  new  enactment—the  Coal
 Mines  (Conservation  and  Safety)  Act
 came  into  force.  This  Act  provided
 for  the  constitution  of  the  Coal  Board.
 The  provisions  of  the  Act  and  the
 statutory  rules  under  this  Act  empow-
 ered  the  Coal  Board  to  grade  coals
 from  all  mines  in  the  country  in
 accordance  with  the  specifications  pre-'
 seribed  under  the  Colliery  Control
 Order,  1945,  From  July,  1955,  the
 Coal  Board  is  actually  performing  the
 functions  of  grading  of  coals  in  the
 country.

 In  1954,  Government  appointed  the
 Coal  Export  Committee  to  report  on
 the  measures  necessary  to  stimulate
 exports  of  coal.  This  committee  re-
 commended,  inter  alia,  that  the  Coal
 Grading  Board  should  also  adopt  the
 gradings  specified  under  the  Colliery
 Control!  Order,  as  the  specifications
 prescribed  under  the  Coal  Grading
 Board  Rules  hed  resulted  in  highly.
 selective  mining  and  consequential
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 Sardar  Swaran  Singh]
 @oss  of  coal  and  increased  risk  of  fire.
 fu  August  I955,  the  Coal  Grading
 @ioard  accepted  this  recommendation.
 ff  view  of  this  decision,  the  question
 arase  as  to  whether  it  was  necessary  ta

 Coal  Grading

 fave  two  separate  statutory  bodies  to
 discharge  the  functions  pelating  to
 @ading.

 ‘fhe  Grading  Board  itself  consider-
 ed  this  question  in  February,  1956  and
 cesotved  that  there  was  no  longer  any
 eecessity  for  that  body  to  continue  and
 ig  should,  therefore,  be  wound  up.  The
 Coal  Board  also  made  a  similar  recam-
 gmendation.

 The  Coal  Grading  Board  has  thus
 outlived  its  utility.  The  main  func-
 tion  relating  to  grading  of  coal  is  now
 @ping  regularly  discharged  by  the  Coal
 ®oard  and  practically  no  grading  is
 done  by  the  Coal  Grading  Board  at
 present:

 fifter  the  repeal  of  the  Coal  Grad-
 ing  Board  Act,  the  functions  relating
 to  grading  will  be  done  ‘by  the  Coal
 Soard  which  even  now  performs  this
 function  in  terms  of  the  powers  con-
 ferred  on  it  by  the  Coal  Mines  (Con-
 sexyation  and  Safety)  Act  and  the
 rules  framed  thereunder.

 As  regards..the  second  function,
 namely,  grant  of  certificates  of  ship-
 wment,  there  is  no  statutory  compulsion
 either  under  the  Coal  Grading  Board
 Act  and  the  rules  framed  thereunder
 or  under  any  other  law  that  every
 export  of  coal  shall  be  covered  by  a
 certificate.  It  is,  therefore,  proposed
 to  transfer  this  function,  by  an  exe-
 cutive  order  of  the  Government  to  the
 Coal  Controller.

 This,  Sir,  explains  the  reason  why
 it  is  necessary  no  longer  to  keep  this
 statute  on  our  statute-book.  The  Coal
 Grading  Board  has  outlived  its  utility,
 and  it  is  fit  and  proper  that  this  Act
 gay  be  repealed.  The  Coal  Board  is

 doing  the  grading  and  _  that
 Board  can  also  undertake  the  work  of
 fssuing  grade  certificates.

 a cd  is  generally  complained,  Sir,  that
 we  flave  a  tendency  te  keep  on  the
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 statute-book  pieces  of  legislation
 which  are  no  longer  necessary,  and  it
 was  therefore  considered  necessary
 that  this  Act  may  be  repealed.

 Mr.  Speaker:  Motion  moved

 “That  the  Bill  to  repeal  the
 Coal  Grading  Board  Act,  1925,
 and  to  provide  for  certain  matters
 incidental  thereto,  be  taken  into
 consideration.”

 Shri  A.  C,  Guha  (Barasat)  rose—

 Mr.  Speaker:  The  hon.  Member  has
 tabled  an  amendment.  Will  he  speak
 on  that?

 Shri  A.  C.  Guha:  Sir,  I  sna!!  speak
 aa  the  general  discussion  and  then  I
 shall  consider  what  to  do  about  the
 amendment.

 Mr.  Speaker,  Sir,  generally  speak-
 ing,  I  welcome  this  Bill,  because  the
 Coal  Grading  Board  has  not’  been
 functioning  for  the  last  four  or  five
 years.  Yet  an  administrative  staff  is
 being  maintained.  It  would  have  been
 better  if  the  Government  had  abolish-
 ed  this  Coal  Grading  Board  sometime
 earlier.

 Sir,  grading  is  a  very’  important
 function  as  far  as  conservation  of  coal
 is  concerned.  Without  proper  grading
 it  is  difficult  for  the  Government  or
 for  the  colliery  owners  to  determine
 the  quality  of  coal  and  decide  how
 to  conserve  them.  Different  commit-
 tees  have  reported  on  the  irrational
 method  of  use  of  our  coal.  I  think  it
 has  been  said  in  one  of  these  reports
 that  more  than  50  per  cent.  of  selected
 A  and  B  grades  coals  and  more  than
 80  per  cent.  of  Grade  I  and  Grade  II
 coal  are  being  consumed  by  _  non-
 essential  consumers.  This  is  a  huge
 waste  of  a  very  valuable  and,  I  should
 say,  nat  very  abundant  wealth  of  our
 country.  We  may  have  abundance  of
 caal,  but  selected  A  and  B  grades  and
 Grade  I  and  Grade  II  coal,  these  four
 varieties  of  coal,  are  not  in  abundance.
 I  think  their  total  supply  in  the
 country  is  not  adequate  to  our  grow-
 ing  requirements.  Therefore  it  is
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 But  the  present  position  is  that  as
 regards  the  fixing  af  grades  of  coal,
 the  Coal  Board  or  the  Coal  Grading
 Board,  either  of  them,  has  been  much
 ia  arrears.  So  far  only  the  Raniganj
 and  Jharia  coalfields  coal  bas  been
 graded.  No  coal  in  the  outlying  col-
 lieries  has  so  long  been  graded.  New
 ooaifields  are  coming  up  in  other  areas

 and  no  revision  of  these  gradings  has
 been  done  during  these  few  years.  I
 think  last  year,  or  practically  every
 year,  the  number  of  applications  rp-
 ceived  for  revising  or  for  initial  grad-
 mg  may  be  about  80  or  150.  But  the

 ‘Coal  Board  has  not  been  able  to  do
 all  the  gradings,  and  in  some  years  it
 has  been  able  to  do  only  more  than  50
 per  cent.  I  think  in  957  the  perform-
 ance  of  the  Board  wags  somewhat
 better  than  the  previous  years,  but
 even  now  at  the  rate  at  which  the
 grading  is  done  it  will  take  several
 years  to  complete  even  the  revision  of
 gradings  of  Raniganj  and  Jharia  coal-
 fields,  not  to  speak  of  the  new  grad-
 ‘ngs  of  the  collieries  outside  the  Rani-
 ganj  and  Jharia  areas

 Therefore,  my  suggestion  to  the
 Minister  and  to  the  Government  is
 that  the  Coal  Board  should  be  proper-
 ly  equipped,  From  the  reports  we  see
 that  it  has  not  got  the  proper  staff.
 T  am  also  doubtful  whether  the  Coal
 Board  has  got  even  the  proper  autho-
 rity  to  do  this  grading.  In  Section  2
 of  the  Act  there  is  a  mention  about
 money  received  by  the  Board  and  how
 the  money  is  to  be  spent.  In  the  seven
 items  mentioned  there,  from  (a)  to
 (g),  there  is  no  mention  about  grad-
 ing  for  which  the  Coal  Board  is  autho-
 rised  to  spend  any  money.  Also,  in
 the  Act,  8  5  5  &  g
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 the  Act  should  be  made  so  thet  the
 Coal  Board  may  feéi  competent  *  to
 undertake  this.

 It  28  no  argument  that  the  Coil
 Board  has  already  been  doing  this
 gtading  and  there  has  not  been  any-
 body  to  challenge  its  authority,  But
 many  things  had  been  done  under  the
 wrong  interpretation  of-certain  Acts
 and  when  they  were  challenged  some
 of  those  actions  had  been  found  to  be
 outside  the  scope  of  the  provisions  of
 the  Act  concerned.  In  this  case  also
 my  apprehension  is  that  the  present
 Act,  the  Coal  Mines  (Conservation  and
 Safety)  Act,  dves  not  give  specific
 authority  to  the  Coal  Board  to  do  this
 grading.

 Moreover,  Sir,  I  think  some  years
 ago  the  Planning  Commission,  also
 recommended  that  the  entire  admiy-
 istrative  machinery  of  the  coal  indus-
 try  should  be  rationalised.  My  sug-
 gestion  is  that  the  different  Acts  cop-
 trolling  this  coal  industry  should  be
 rationalised  and  consolidated.  The
 Coal  Controller  is  functioning
 under  an  archaic  Act  the  Defence  of
 India  Rules.  I  do  not  know  what
 authority  he  has  to  contro!  the  pro-
 duction  and  quality  restriction  in
 regard  to  the  raising  of  coal.  Under
 the  Colliery  Control  Order  which  now
 exists,  I  think  his  authority  is  only
 limited  to  the  distribution  of  coal,  and
 I  am  not  quite  sure  if  he  has  any
 authority  to  regulate  the  production  of
 coal,  Therefore,  I  think  that  the  entire
 legislation  on  this  coal  industry  should
 be  revised  and  e  consolidated  Act
 should  be  passed  giving  specific  and
 explicit  authority  to  the  Coal  Control-
 ler  and  Coal  Board  to  regulate  the
 coal  industry.

 Sir,  the  Coal  Controller  is  also  not
 a  part  of  the  Coal  Board.  He  is  a
 separate  entity,  and  it  is  by  an  accl-
 dent,  I  think,  that  he  is  the  Chairman
 of  the  Coal  Board.  It  is  not  said  in
 the  Act  that  the  Coal  Controller  is  to
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 consolidatdd  and  put  on  a  more  or  less
 rational]  basis  so  that  the  coal  industry
 can  be  properly  regulated  in  the  pre-
 aent  changed  conditions.

 There  is  elso  some  difficulty  with
 wegard  to  grading,  Grading  is  now
 @one  only  on  the  ash  plus  moisture
 content  basis.  No  considerat.on  is
 taken  of  the  calorific  value  of  the  coal.
 It  has  been  mentioned  as  late  as  last
 year  by  the  expert  committee  on  coal
 consumption  on  the  railways  that  this
 element  of  calorific  value  of  coal,  that
 is,  the  useful  heat  that  the  coal  can
 produce,  should  be  the  relevant  factor
 when  deciding  the  grade  of  coal.
 Unless  that  is  done  the  proper  pricing
 of  एएब्यों  acvuruling  wo  grauts  aan  ऐड
 done.  So  all  these  factors  should  be
 taken  into  consideration  and  if  neces-
 sary  the  Act  should  be  amended.

 The  rules  framed  under  the  Act,  I
 think,  are  also  out  of  date  now.  Some
 of  these  rules  are  not  being  properly
 implemented  at  all.  Some  of  these
 rules  are  violated  by  the  Gov-
 ernment  Departments,  All  =  these
 things  do  require  the  serious  conside-~
 ration  of  Government.  I  hope  Govern-
 ment  will  consider  these  matters  and
 tome  before  this  House  with  a  con-
 solidated  Bill  to  regulate  the  coal
 industry.

 I  have  nothing  more  to  say.  Only,
 I  may  repeat  that  the  grading  should
 be  done  properly  and  at  an  early  date
 and  it  should  not  be  left  in  arrears.
 I  think  under  the  standards  fixed  by
 Government,  for  every  5,000  tons  of
 80७)  despatched  there  should  be  one
 sample,  for  six  months,  calculating  on
 that  basis,  I  think  there  should  be  at
 least  10,000  samples  to  be  examined.
 But  the  Coal  Board  has  not  got  that
 eapacity  or  equipment.  It  can  usually
 do  200  to  800  samples,  at  the  most  it
 tan  examine  800  to  1,000  samples  in  a
 ‘year.  Now,  several  new  collieries
 frave  been  coming  up,  end  the  coal  of
 Grese  collieries  as  also  of  the  old
 eoll'eries  should  be  graded  not  only  on
 She  consideration  of  ash  plus  moisture
 euntent  of  the  coal  but  on  the  scientific
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 Specification,  that  38,  according  to  the
 Nalorific  value  of  the  coal.

 Sir,  I  have  done.

 Sardar  Swaran  Singh:  The  hon.
 Member  has  supported  the  Bill  He
 has  made  some  very  valuable  sugges-
 Yions  about  the  considerations  that
 should  weigh  at  the  time  of
 And  he  has  also  highlighted  the  im-
 Dortance  of  grading.  Government  is.
 Qully  aware  of  the  importance  of
 Rrading,  and  whatever  the  lacunae
 that  are  there,  we  will  make  every
 “ffort  to  remove  them.

 I  have  nothing  more  to  add.
 Mr.  Speaker:  The  question  357

 “That  the  Bill  to  repeal  the  Coa?
 Grading  Board  Act,  1928,  and  to
 provide  for  certain  matters  incei-
 dental  thereto,  be  taken  into  con-
 siderat  on”.

 The  motion  was  adopted.
 Mr.  Speaker:  There  are  no  amend-

 Tents  to  clauses  2  and  3.

 The  question  is:
 “That  clauses  2  and  3  stand

 part  of,  the  Bill”.
 The  motion  was  adopted

 Clauses  2  and  3  were  added  to  the  Bit
 Olause  -  (Consequential  provisions).

 hd  Safety)  Act,  the  Coal  Board  can
 Gischarge  this  function.  I  am  doubt-



 is  not  denied.  The  hon.  Member  has
 raised  a  doubt  as  to  whether  there  is
 any  authority  to  eneble  the  Coal
 Board  to  do  that  grading.  On  that
 matter,  I  have  referred  to  the  provi-
 sions,  and  I  find  that  there  is  ample
 authority,  and  no  alteration  of  the
 parent  Act  is  necessary.

 There  ig  one  thing  more.  The  Coal
 Board  was  set  up  under  ‘the  Coal
 Mines  (Cofservation  and  Safety)  Act,
 1962.  In  fact,  the  powers  for  grading
 of  coal  conferred  on  the  Coal  Board
 under  the  Act  of  952  are  far  more
 comprehensive  as  the  Board  can  grade
 all  coal  irrespective  of  whether  a  col-
 liery  has  applied  to  it  for  such  grad-
 ing  or  not.  On  the  other  hand,  the
 Grading  Board's  power  for  grading
 is  limited  to  cases  where  a  colliery
 has  applied  to  it  for  grading.  Rules
 $3  and  39  of  the  Coal  Mines  (Con-
 servation  and  Safety).  Rules  may  be
 referred  to  in  this  connection.  There
 is,  therefore,  no  necessity  to  transfer
 to  the  Coal  Board  the  powers  it  is
 already  enjoying  in  a  larger  measure
 under  another  enactment.  These
 powers  are  not  specifically  mentioned
 in  the  Act,  but  they  are  in  the  rules
 to  which  I  have  presently  referred,

 Shri  A,  0.  Guha:  ¥  know  that  the
 rules  are  there.  Rules  may  be  fram-
 ed  only  on  the  authority  of  some
 provision  in  the  Act.  Unless  there
 is  any  such  provision  in  the  Act  the
 rules  will  become  invalid.  The  Act
 provides  for  the  conservation  of  cosl
 and  may  make  further  provisions  for
 the  safety  in  coal  mines.  There  is  no
 Provision  mentioned  in  the  whole  Act,
 in  regard  to  the  powers  for  grading.

 Mr,  Speaker:  What  does  the  section
 relating  to  the  rules  say?

 Skri  A,  C.  Guha:  That  does  not  men-
 any  section, f
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 section,  I  think  it  is  section  ॥7  under
 which  the  Government  have  power

 Mr.  Speaker:  Is  there  any  reference
 to  grading  in  the  body  of  the  Bill?

 Shri  A,  C.  Guha:  In  the  whole  Act
 there  is  no  mention  about  grading  at.
 all.

 Mr.  Speaker:  Does  it  not  come  under
 section  5—“the  conservation  of  coal
 and  matters  connected  therewith  or
 incidental  thereto”--wherein  all  re-
 ulations  may  be  made.

 Shri  A.  om  Guha;  Only,  at  the  top  of
 the  Rules—section  7  of  the  Coal  Mines
 (Conservation  and  Safety)  Act  have
 been  mentioned.

 jardar  Swaran  Singh:  Actually,  the
 rule-making  power  is  contained  in
 section  27  of  the  Coal  Mines  (Conser-
 vation  and  Safety)  Act.  The  notifica-
 tion  also  makes  reference  to  section
 7.  There  are  four  clauses  under  sec-
 tion  77.  Clause  |  is  very  exhaustive,
 because  the  Central  Government  may
 by  notification  in  the  official  gazette,
 and  subject  to  the  condition  of  pre-
 vious  publication,  make  rules  to  carry
 out  the  purposes  of  the  Act.  Then,
 in  sub-clause  2,  “without  prejudice  to
 the  generality  of  the  foregoing”  cer-
 tain  powers  are  enumerated.

 Mr.  Speaker:  But  it  does  not  refet
 to  grading.

 ardar  Swaran  Singh:  The  word
 ‘grading’  may  not  be  there,  but  the
 word  ‘conservation’  itself  means  con-
 servation  of  the  resources,  etc.

 Mr,  Speaker:  Sub-clause  (l)  says
 “te  carry  out  the  purposes  of  this  Act.’
 The  purpose  of  this  Act  covers  the-
 functions  of  the  Board.

 Shri  A.  ©.  Gaha:  It  is  for  the  con-
 servation  of  coal  and  to  make  further
 provisions  for  safety  in  coal  mines.

 Mr.  Speaker:  It  comes  under  con-
 servation,

 Sardar  Swaran  Singh:  Very  muciv
 90.
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 Mr.  Speaker:  Very  well.  The  ques-
 tion  is:

 “That  clause  4  stand  part  of  the
 छोध",

 The  motion  was  adopted.
 Clause  4  was  added  to  the  Bill

 Clause  4  the  Enacting  Formula  and
 the  Long  Title  were  added  to  the  Bill.

 Sardar  Swaran  Singh:  I  beg  to
 move:

 “That  the  Bill  be  passed”
 Wit,  Speaker:  The  question  is:

 “That  the  Bill  be  passed”.
 The  motion  was  adopted.

 ह. क
 DISCUSSION  RE:  REPORT  OF  THE

 COMMISSIONER  FOR  SCHEDUL-
 ED  CASTES  AND  SCHEDULED

 TRIBES

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  I  beg  to  move:

 “That  this  House  takes  note  of
 the  Report  of  the  Commissioner
 for  Scheduled  Castes  and  Schedul-
 ed  Tribes  for  the  year  957-58,  laid
 on  the  Table  of  the  House  on  the
 9th  December,  1958”.

 This  is  the  seventh  report  and  the
 House  may  be  pleased  to  note  that
 during  the  years  gone  by  we  have
 been  able  to  achieve  substantial  re-
 sults  in  the  fleld  of  welfare  for  the
 under-privileged  section  of  our
 society,  We  have  followed  no  rigid
 Policy  m  this  fleld.  We  have  kept
 our  minds  open  to  accept  suggestions
 and  co-operation  from  individuals  and
 agencies  as  well.  Even  today  we  keep
 our  minds  open,  because  during  the
 past  years,  by  trial  and  error  we  have

 ‘heen  able  to  find  out  the  defects  and
 increase  the  tempo  of  progress,

 In  this  report,  the  Commissioner  has
 ‘remarked  that  there  has  beeh  an  all-
 wound  increase  in  the  tempo  of  work
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 relating  to  welfare  compared  to,  ‘1986-
 87.  ereforé,  we  have
 very  much.  Nevertheless,  the  sny-
 gestions  of  hon.  Members  in  this
 would  be  welcome.  We  try  from
 to  year  to  change  the  pattern  god
 sistance,  We  change  the  procedure
 and  the  approach  wherever  hecestary,
 ao  that  we  can  bring  this  section  of
 our  community  well  within  the  orhit
 of  what  we  may  say  a  wivilised  or
 progressive  society.

 Mainly  the  criticisms  that  were  laid
 at  our  door  were  that  there  was  delay
 in  getting  funds  and  assistance.  From
 this  year  onwards,  we  have  changed
 the  pattern.  We  have  changed  the
 procedure  and  revised  it  very  much,
 so  that  financial  assistance  and  sanc-
 tions  are  no  longer  delayed  and  the
 States  are  given  very  much  more
 freedom,  so  that  they  need  not  wait
 for  formal  authorisation  from  the
 Centre  or  even  from  the  States  for
 schemes  that  have  been  well  laid
 down  They  have  been  given  freedom
 to  alter  within  the  ceiling  of  any
 particulaf  expenditure  allotted  for  the
 year.  From  this  year,  the  States
 will  receive  nine  equal  monthly  instal-
 ments  to  carry  on  their  work  and  in
 the  last  quarter,  they  will  have  to  sub-
 mit  a  progress  report  in  which  they
 will  show  us  the  actual  work  realised
 and  according  to  that,  final  adjust-
 ments  of  payments  would  be  made.

 The  next  pomt  that  agitates  the
 minds  of  hon,  Members  in  the  House
 and  also  of  the  public  outside  is  the
 most  important  question  of  scholar-
 ships.  In  this  matter,  we  have  made
 a  far-reaching  change  in  the  procedure
 in  the  sense  that  we  have  decentralis-
 ed  the  award  of  scholarships  from
 now  on.  From  this  year,  all  scholar-
 ships  will  be  awarded  by  the  diffe-
 rent  States  in  the  sense  that  the  States
 will  be  given  the  allotment.  and  they
 will  have  to  distribute.  Nevertheless,
 the  Home  Ministry  along  with  the
 Education  Ministry  will  draw  up  cer-
 tain  rules,  ‘The  House  will  he  aware
 that  the  allotment  of  scholarships  was
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 of  scheduled  castes,  it  may  be  that
 some  kind  of  element  of  selection  will
 have  to  be  introduced,  because  the
 number  of  students  far  outruns  the
 number  of  scholarships  that  we  may
 be  able  to  distribute.

 A  final  decision  in  the  matter  of
 scholarships,  however,  will  lie  with
 us  and  we  shall  be  able  to  make
 changes  in  consultation  with  the  Edu-
 cation  Ministry  and  frame  rules  in  a
 manner  in  which  there  will  be  a  kind
 of  uniformity  for  all  the  States.  It  is
 clear  that  every  State  cannot  distri-
 bute  according  to  its  own  discretion
 or  its  own  rules,  There  shall  have
 to  be  some  kind  of  uniformity,  so  that,
 we  shall  be  able  to  redress  the  grie-
 vanees  that  heve  been  coming  to  us
 trom  time  to  time.

 The  next  important  point  is  the  re-
 servation  of  seats,  according  to  article
 338  of  the  Constitution.  The  Home
 Minister  has  stated  that  this  matter
 will  be  taken  up  in  time,  before  the
 present  term  of  all  the  legislatures
 expires,  ie.,  ‘1962,  The  provision  made
 in  the  Constitution  extends  only  up
 to  25th  January,  1960.  But  we  have
 considered  and  desired  that  any  bye-
 election  in  any  reserved  seat  after
 January  १960  should  be  treated  as  8
 reserved  seat  and  we  have  informed
 the  Law  Ministry  about  this  provision
 that  we  want  to  make,  so  that  it  re-
 moves  the  difficulty  until  the  time
 that  we  come  to  a  decision.

 The  next  question  agiteting  the
 minds  of  the  people  is  the  criteria  of
 Dackward  classes.  There  was  a  meet-
 ing  called  recently,  in  the  first  week
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 of  this  month;  the  representatives  of
 the  various  State  Governments  came
 here  and  held  discussions  with  our
 officers  in  the  Home  Ministry.  These
 points  have  been  examined  and  very
 soon,  we  would  like  to  lay  down  the
 criteria  to  determine  backwardness.  I
 hope  we  shall  be  able  to  come  to  some
 conclusion,  because  this  is  a  very
 baffling  thing.  The  House  will  re-
 member  that  there  was  a  sample  sur-
 vey  made  and  even  then,  after  the
 collection  of  all  the  data,  we  could  not
 come  to  the  criteria  to  define  back-
 wardness  of  a  section  of  people  or  an
 individual.

 About  scheduled  tribes,  in  addition
 to  Rs.  386°44  lakhs  which  was  the  cen-
 tral  assistance  given  to  the  States  and
 Rs  978-47  lakhs  for  centrally  spon-
 sored  schemes,  over  and  above  _  this,
 Rs,  30:62  lakhs  have  been  earmarked
 to  control  shifting  cultivation.  Shift-
 ing  cultivation  comes  up  for  discussion
 in  the  Question  Hour  and  other  board
 meetings  off  and  on,  because  when
 shifting  cultivation  is  not  controlled
 and  adequate  facilities  are  not  given
 to  the  tribals,  it  creates  hardship  for
 the  tribals  and  leads  them  to  nomadic
 life.  Therefore,  after  emphasising  on
 important  thins  like  educational  faci-
 lities,  communication,  agriculture,
 cottage  industries,  housing,  water-sup-
 ply,  etc,  we  want  to  emphasise  on
 control  of  shifting  cultivation,  so  that
 they  can  settle  down  in  fixed  places  of
 abode  and  carry  on  their  agriculture
 as  they  do  in  the  plains.

 In  the  tribal  areas.  43  multi-purpose
 blocks  have  been  started  and  =  they
 are  progressing  very  well,  according
 to  us.  Nevertheless,  hon.  Members
 who  move  sbout  in  the  country  would
 be  able  to  give  us  an  exact  picture  of
 what  they  see  around  as  they  go  from
 place  to  place.

 Coming  from  the  tribals  to  the
 scheduled  castes  again,  Rs.  72°64
 lakhs  was  the  allotment  in  1958-59
 in  the  State  sector  and  Rs.  1062  lakhs:
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 for  the  same  year  in  the  central  sec-
 tor.  That  brings  me  to  the  most  im-
 portant  problem  of  scavengers  and
 scavenging.  This  subject  has  been
 coming  up  again  and  again  and  right-
 ly  20,  because  this  section  of  the  com-
 munity  suffers  the  most.  We  are
 awaiting  the  report  on  this  subject  of
 the  committee  that  has  been  appoint-
 ed  by  the  Harijan  Welfare  Board.  We
 Tiope  to  get  the  report  of  that  com-
 ‘mittee  in  a  few  months’  time.

 Regarding  the  denotified  tribes,  the
 amounts  for  the  current  year  are
 Rs,  8°3  lakhs  for  the  State  sector
 and  Rs.  2°38  lakhs  for  the  centrally
 sponsored  schemes.  The  Triba]  Wel-
 fare  Board  also  has  appointed  a  sub-
 committee  to  go  into  their  condition
 and  recommend  methods  of  improve-
 ment  m  the  life,  work  and  living  stan-
 dards  of  those  people.  That  commit-
 tee  is  just  now  going  round  from  State
 to  State  and  we  hope  to  get  their  re-
 port  also  in  a  very  short  period;  and
 we  should  be  able  to  derive  a  fund
 of  ideas.  We  will  also  see  if  we  have
 to  change  our  approach  in  this  respect,
 so  that  the  nomadic  tribes  could  be
 settled  in  one  place.

 I  would  not  like  to  take  much  time
 -of  the  House  for  the  simple  reason
 that  several  hon  Members  are  inte-
 rested  in  this  report  and  would  like
 ‘to  speak.  If  I  spoke  at  length,  |  would
 curtail  their  time.  So,  I  shall  now

 ‘make  some  general  remarks.  Official
 and  non-official  organisations  have
 been  associated,  and  as  I  said,  we  take
 suggestions  and  co-operation  from

 -everyone.  We  give  them  the  maxi-
 mum  co-operation,  grant  of  funds  and

 -other  facilities.

 The  services  is  the  last  point  that  I
 shall  touch.  There  is  a  separate  sec-
 ‘tion  now  in  the  Ministry  which  looks
 after  and  scrutinises  the  recruitment
 -and  promotions  in  services  of  the  hari-
 “fans,  the  tribals  and  other  backward
 Classes.  It  keeps  a  watch  over  the
 compliance  of  the  instructions  issued

 ‘by  the  Home  Ministry.  We  are  taking
 wpecial  steps  to  earmark  officers  of
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 sufficient  status  in  each  Ministry  to
 act  as  liaison  officers  with  the  Minis-
 try  of  Home  Affairs  for  collecting  and
 consolidating  information  on  this
 point,  Every  effort  is  being  made  on
 the  front  of  recruitment  and  promo-
 tions.  But  nevertheless  I  would  like
 to  express  my  own  personal  opinion
 that  after  the  primary  recruitment  is
 over,  I  think,  every  man  or  every
 woman  who  is  so  employed  should
 make  an  effort  to  stand  on  his  own
 and  compete  equallv  with  the  others
 That  would,  I  think,  give  not  only
 more  self-confidence  but  would  give
 a  new  approach  and  change  the
 psychology  of  the  people.

 I  have  always  felt  that  gradually
 and  very  soon  we  should  bring  this
 section  of  under-privileged  people  to
 such  a  level  that  they  could  stand  on
 their  own.  Of  course,  there  are  manv
 other  points—the  point  of  legal  aid  and
 several  other  points—that  remain,  but
 ultimately  we  have  to  bear  in  mind
 in  this  House  that  it  is  the  States  that
 finally  implement  whatever  provisions
 we  make  It  is  not  for  us  to  imple-
 ment  them  in  the  various  States
 Therefore  hon.  Members  should  realise
 that  in  the  various  States  also  this
 privilege  is  given  to  the  various  legisla-
 tive  assemblies  to  discuss  that  portion
 of  the  Report  that  deals  with  their
 schemes  and  I  think  two  of  the  States
 have  already  discussed  this  Report.  If
 that  healthy  practice  is  followed,  it
 would  make  even  the  legislatures  in
 the  States  more  alert  as  well  as  the
 MPs  who  are  so  alert  here,  so  that
 ‘we  can  go  ahead  in  actual  practice  to
 fee  that  in  the  fleld  of  social  welfare
 for  these  people  we  achieve  in  the
 shortest  possible  time  the  maximum
 result.

 I  am  not  one  who  agrees  with  the
 constant  grievances  that  are  made  in
 this  House  and  outside,  namely,  that
 we  have  not  done  much.  We  have,  I
 think,  done  very  much  and  from  now
 on  stil]  more  will  be  done  because  we
 have  found  the  bottlenecks  where  we
 were  held  up  in  the  past  and  hew  we
 can  remove  those  bottlenecks  in  a
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 qore  speedier  fashion  te  achieve  the
 maxiroum  that  we  desire  to  achieve.
 Nevertheless,  grievances  will  always
 remain,  Individuals  and  certain  sec-
 tions  of  the  community  will  always

 ‘be  opposed  to  another  section  as  Shri
 Gaikwad,  when  the  Demands  were
 discussed  in  this  House,  pointed  out
 certain  individual  cases.  This  is  bound
 to  remain.  Nevertheless  this  can  only
 go  when  the  socio-economic  picture  of
 these  classes  changes  so  completely
 that  they  can  stand  on  their  own  and
 face  those  that  oppose  them  by
 thought,  word  and  deed.  After  all,
 untouchability,  if  I  may  say  so,  is  first
 Dorn  in  your  heart  and  in  your  mind
 before  you  practise  it.  Therefore  I  say
 that  if  you  want  te  remove  untouch-
 ability  you  have  first  to  cleanse  your
 mind  and  your  heart.  Then  alone  the
 programme  and  the  money  that  we
 make  available  could  mean  something
 in  actuality.  Therefore  I  feel  that
 once  again  we  come  to  this  mighty
 tocio-economic  problem  facing  us  and
 that  we  have  achieved  so  much,  for
 we  have  achieved  something.  I  do  not
 agree  with  those  hon.  Members  of
 this  House  who  say  that  we  are  still
 slow  and  lagging  behind.  We  are  not.
 For  example,  as  I  said,  our  policies
 are  not  rigid.  We  accept  people’s
 opinions  and  we  like  to  see  the  picture
 as  others  see  it  for  themselves.  We
 have  also  appointed  a  Welfare  Team
 under  the  Chairmanship  of  the  hon.
 jady  Member,  Shrimati  Renuka  Ray,
 who  is  here.  e  are  collecting  all  this
 data  and  information  so  that  we  can
 find  ways  and  means  by  which  we  can
 move  faster.

 Nothing  is  left  out  by  the  hon,  Home
 Minister  in  this  field  of  work.  He
 keeps  his  eye  watchful  and  vigilant.
 ‘Whatever  practical  suggestions  come
 to  him  he  accepts  them.  Therefore  we
 have  now  came  to  realise  the  injustice
 Committed  against  this  section  and  if
 We  have  all  realised  the  injustice  done
 to  this  under-privileged  section  of  our
 ‘society,  then  the  other  way  that  we
 ate  adopting  is  how  justice  could  be
 meted  cut  to  them.  We  have  gone
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 perhaps,  if  not  50  per  cent,  30  per  cent.
 or  40  per  cent.  We  have  moved  for-
 ward,  It  is  such  a  mighty  task  that
 it  cannot  be  done  by  money,  by  legisla-
 tion,  police  or  force.  It  cannot  be  done
 by  a  stroke  of  the  pen.  It  cannot  be  done
 by  legislation  because  if  legislation
 could  do  it,  the  offence  for  observing
 untouchability  is  there  and  we  could
 have  removed  it  long  ago.  Therefore
 I  want  to  impress  on  the  hon,  Mem-
 bers  that  neither  legislation  nor  money
 nor  violence  or  force  can  bring  about
 a  change.  The  change  can  be  brought
 about  only  by  right  thinking  and  by
 right  action.  If  your  minds  and  hearts
 are  pure,  so  far  we  shall  achieve  a
 measure  of  success.  The  whole
 trouble  arises  because  there  are  so
 many  who  speak  what  they  do  not
 believe  in  and  believe  in  what  they  do
 not  speak.  Therefore  unless  these  two
 get  together,  unless  belief  and  action
 are  wedded  together  we  cannot  move
 forward.  Therefore  it  is  gratifying  to
 note  at  least  in  this  Report  that  the
 tempo  has  increased  and  it  is  gratify-
 ing  to  see  with  your  own  eyes  as  you
 go  round  the  country  that  certain
 bottlenecks  are  removed  and  certain
 progress  is  visible.  It  is  concrete.
 Nevertheless  I  would  like  to  emphasise
 that  unless  education  goes  to  the
 women  folk  of  this  under-nrivileged
 section,  you  will  not  bring  the  whole
 community  out.  Therefore  education
 of  the  girls  must  be  emphasised  by
 one  and  ai]  in  this  House  and  outside.

 With  these  few  remarks,  Sir,  I  move.
 Mr,  Chairman:  Motion  moved:

 “That  this  House  takes  note  of
 the  Report  of  the  Commissioner
 for  Scheduled  Castes  and  Sche-
 duled  Tribes  for  the  year  1957-58
 laid  on  the  Table  of  the  House  on
 the  9th  December,  4958.7
 Shri  Majhi.

 sh  गणपति  राम  (जौतपुर--रक्षित
 जातियां)  :  सभापति  महोदय,

 इस  में  प्रत्येक  मेम्बर  को  बोलने  के  लिए
 कितना  समय  मिलेगा  ?
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 Mr.  Chairman:  The  general  rule  is
 that  5  mimztes  are  allowed  to  every

 |  ी  गणपति  शाम :  इस  पर  बहुत से '
 मेस्बर  ओोलने  वात  होंगे  ।

 Mr,  Chairman:  We  shall  gee  later
 en,

 "oat  गणपति  रास  :  मे  मी  बोलने  वानों
 मेंस  एक  हु  ।

 Shri  है.  C.  Majhi  (Mayurbhanj—
 Reserved—Sch.  Tribes):  Mr.  Chairman,
 Sir,  I  am  thinkful  to  you  for  giving
 me  this  opportunity.  We  are  discus-
 wing  dhe  Seoemit  Roant  of  dhe  Comm
 missioner  for  Scheduled  Castes  and
 Scheduled  Tribes.  In  this  Report
 many  important  suggestions  were
 made  and  for  these  we  are  really
 thankful  to  the  Commissioner.  But
 the  fact  is  that  most  of  the  recom-
 mendations  have  not  yet  been  imple-
 mented  even  either  by  the  Centre  or
 by  the  States.  He  has  made  many
 recommendations,

 There  is  one  recommendation  re-
 garding  the  revision  of  the  list  of
 Scheduled  Castes  and  Scheduled
 Tribes.  The  Constitution  for  Schedul-
 ed  Castes  and  Scheduled  Tribes  Orde:
 was  issued  in  950  by  the  President
 and  it  was  amended  in  1956.  Accord-
 ing  to  the  present  orders  the  Schedul-
 ed  Castes  and  Scheduled  Tribes  list
 is  prepared  State-wise.  A  Scheduled
 Caste  or  a  Scheduled  Tribe,  which  is
 included  in  one  State,  according  to  the
 present  orders,  is  not  included  in  the
 other  States,

 IT  have  to  make  some  suggestions
 about  this  because  in  my  opinion  this
 list  should  be  prepared  on  throughout
 India  basis,  that  is,  if  one  Scheduled
 Caste  or  Scheduled  Tribe  is  included
 in  one  State  it  should  be  recognised
 as  such  throughout  India.  Due  to  our
 implementation  of  many  projects,  like
 the  river  valley  projects,  railways
 tines,  steel  plants,  etc,  many  Schedul-
 ed  Castes  and  Scheduled  Tribes  peo-
 pie  are  forced  to  go  from  one  State

 Scheduled  Tribes  in  other  States.  If
 this  Scheduled  Caste  and  Scheduled
 Tribe  Order  is  not  amended,  they  will
 be  losing  the  privileges  and  benefits
 provided  in  the  Constitution  because
 of  the  fact  that  they  are  not  included
 in  the  Scheduled  Castes  and  Schedu)-
 ed  Tribes  in  the  other  State.  My  sug-
 gestion  is  that  the  Scheduled  Castes
 and  Scheduled  Tribes  who  are  listed
 and  accepted  as  Scheduled  Castes  and
 Scheduled  Tribes  in  one  State  should
 be  recognised  as  Scheduled  Castes  and
 Scheduled  Tribes  throughout  the  coun-
 try.

 Many  of  the  hill  Tribes  who  are
 living  in  Assam  are  not  called  Schedul-
 ed  Castes  and  Scheduled  Tribes.  There
 are  20  to  25  lakhs  of  people.  I  have
 gone  through  the  Scheduled  Caste  and
 Schedule  Tribe  Order  thoroughly.  The
 greatest  number  is  in  Orissa.  Schedul-
 ed  Castes  92  and  Scheduled  Tribes  a
 In  the  neighbouring  States,  there  are
 also  Scheduled  Castes  and  Scheduied
 Tribes,  But,  all  are  not  included  in
 Orissa.  My  suggestion  should  be  kept
 in  view  while  we  are  amending  the
 list  of  Scheduled  Castes  and  Scheduled
 Tribes.

 We  are  drawing  up  schemes  for  the
 cheduled  Castes  and  Scheduled

 Tribes  and  executing  them  often.  But,
 while  drawing  up  the  schemes,  we
 do  not  keep  the  list  before  sw.
 That  is  why,  till  now,  there  re  Sche-
 duled  Caste  and  Scheduled  Tribe  peo-
 ple  who  have  not  yet  come  to  the  level
 of  getting  stipends  af  the  Centeal
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 Government.  There  are  many  Sche-
 duled  Caste  and  Scheduled  Tribe  peo-
 ple  left  untouched  in  regard  to  edu-
 cation,  Take  the  case  of  Hillbondas
 of  Orissa,  Koraput.  They  are  entirely
 left  uneducated.  We  are  spending
 huge  amounts  of  money  by  granting
 stipends  and  granting  loans  to  the
 States  also.  While  we  are  drawing
 up  schemes,  we  must  keep  in  view
 that  all  the  people  who  are  listed  come
 up  to  the  level  of  getting  this  opportu-
 nity,  because,  there  are  many  Sche-
 duled  Tribes  who  are  en  bloc  unedu-
 cated.

 Similarly,  while  giving  compensa-
 tion  to  the  people  who  are  removed
 from  their  own  area  by  river  valley
 projects  or  steel]  plants,  they  should
 be  given  compensation  Before  they
 are  asked  to  shift  from  their  place,  We
 know  their  condition  very  well.  The
 moment  they  are  shifted,  they  are
 nowhere,  They  have  no  houses,  they
 have  no  lands.  My  suggestion  is  that
 before  they  are  asked  to  leave,  they
 should  be  given  land  or  money  be-
 forehand  so  that  they  can  live  peace-
 fully  somewhere.

 I  am  to  say  about  the  multi-purpose
 Tribal  Blocks.  We  ere  spending  a
 huge  sum  of  money  for  this.  About
 43  such  blocks  have  been  started  in
 our  country.  In  the  report  of  the
 Planning  Commission  it  is  mentioned
 that  such  blocks  should  be  started
 with  a  population  of  25,000  people  and
 the  area  should  be  200  square  miles.
 Let  us  see  how  it  has  been  imple-
 mented.  If  we  go  through  the  report
 of  the  Commissioner,  we  find  that  such
 multi-purpose  Tribal  blocks  have  been
 opened  where  the  Scheduled  Tribe
 Population  is  much  less.  He  has
 clearly  pointed  out  in  his  report  that
 No  State  has  opened  the  scheme  ac-
 cording  to  the  principle  stated  by  the
 Planning  Commission.  In  my  State,
 four  such  projects  have  been  opened.
 But  they  are  opened,  not  with  an  area
 of  200  square  miles,  of  a  population  of
 25,000,  They  have  an  area  of  996
 Square  miles  with  a  population  of
 87,000,  है... .. ह  this  we  can  understand

 BLSD—A4.
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 how  we  are  executing  our  plan.  These
 plans  are  meant  only  for  Tribal  areas
 with  a  population  of  25,000,  These
 schemes  are  opened  in  areas  where
 the  Tribal  population  is  very  much
 less.  These  are  not  opened  in  the
 Scheduled  areas  also.  Because,  out  of
 the  four,  only  two  are  opened  in  the
 Scheduled  areas,  Even  when  it  35
 opened  in  a  Scheduled  area,  it  is  not
 in  a  Reserved  constituency;  it  is  open-
 ed  in  a  single  member  general  con-
 stituency  and  the  Tribal  population  :s
 very  much  less.  The  Commissioner
 has  pointed  out  that  one  block  has
 been  opened  in  Bihar  where  the  total
 population  is  27,000  and  out  of  that,
 the  Scheduled  Tmbes  are  only  2,334
 From  this  you  can  imagine  how  the
 money  allotted  for  the  welfare  of  the
 Scheduled  Tribes  is  missed  and  used
 only  for  others,  how  the  Government
 is  accepting  a  scheme  while  granting
 money  where  the  Tribal  population  75
 so  small.  I  could  not  understand  how
 the  Government  is  allowing  such  a
 thing.  It  should  look  into  this  matter
 while  granting  the  scheme  for  the
 Scheduled  Caste  and  Scheduled  Tribe
 people.  The  Commissioner  has  also
 said  that  the  schemes  which  are  sub-
 mitted,  while  asking  for  grants  in  aid,
 it  is  not  definitely  pointed  out  that
 this  scheme  will  be  opened  in  such
 places  I  hope  the  Minister  will  look
 into  these  matters,  Otherwise,  huge
 sums  of  money  that  are  allotted  for
 the  Multi-purpose  Tribal  Blocks,  that
 is  Rs.  27  lakhs,  will  be  totally  misused
 and  no  benefit  will  come  out  from  this

 48  hrs.
 I  want  to  say  something  about  the

 administration  of  the  scheduled  areas.
 These  areas  are  not  administered  ac-
 cording  to  the  provisions  of  the  Con-
 stitution,  ‘The  Governor  is  given
 power  to  curtail  certain  legislations
 and  such  legislations  are  not  referred
 to  the  Tribal  Advisory  Councils.  5o,
 my  suggestion  is  thet  the  Tribal
 Advisory  Council  should  meet  more
 regularly  so  that  every  legistation  will
 pe  duly  considered.
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 {Shri  R  C  Mayri}
 I  wish  to  say  something  about

 primary  education  It  has  been  said
 that  the  tribal  people  should  be  given
 education  in  their  mother  tongue  so
 far  as  primery  education  is  concerned
 But  this  is  not  followed  m  practice
 They  are  not  being  given  Instruction
 m  their  mother  tongue  so  far  as
 primary  education  35  concerned  They
 are  taught  m  the  State  language  and
 so  much  of  their  valuable  time  78  un-
 necessarily  spent  They  are  going  to
 the  schools  for  three  or  four  years,
 for  only  sitting  in  the  schools  and
 doing  nothing

 The  santhals  of  Bihar  are  tought  in
 Hindi  Those  in  the  Bengal  area  are
 taught  in  Bengali  Those  in  Onssa  are
 taught  the  Onya  language  Some  step
 should  be  invented  so  that  they  can
 be  taught  m  a  common  script  in  res-
 pect  of  this  matter,  we  find  that  some
 of  the  foreign  countries  have  progres-
 sed  very  much  Even  for  a  popula-
 tion  of  6,000  they  have  invented  2
 script  Take  the  case  of  Russia  They
 could  invent  a  script  even  though  the
 population  involved  was  6,000  Here,
 we  have  got  the  tribal  population  to
 the  extent  of  30  lakhs  but  we  have
 not  invented  any  scmpt  So,  my  re-
 quest  is  that  some  script  should  be
 invented  for  them  so  that  they  can  be
 taught  from  the  pre-primary  stage

 Shri  Naushir  Bharucha  (East  Khan-
 desh):  Mr  Chairman,  Sir,  I  must
 confess  that  the  Government  has  done
 qurte  a  lot  for  the  uphft  and  welfare
 of  the  scheduled  castes  and  scheduled
 tribes  But  still  I  believe  that  the
 leeway  that  is  left  cannot  be  made  up
 unless  we  have  a  separate  Ministry
 which  is  devoted  exclusively  to  the
 welfare  and  upi:ft  of  the  scheduled
 castes  and  scheduled  tribes  I  am  of
 the  opinion  that  the  problem  is  so
 vast  and  the  number  of  population
 involved  is  so  large  that  a  separate
 Ministry  for  this  purpose  is  absolute-
 ly  justified,  Whenever  we  think  of  re-
 moval  of  untouchability,  consciously
 or  unconsciously,  cur  mind  tums  to
 the  question  of  temple  entry  Person-
 ally  I  am  of  the  opziion  thet  this  is
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 the  least  useful  for  the  uplift  of  the
 scheduled  castes  Though  this  wsue
 generates  lot  of  friction,  its  net  value
 38  practically  nil  Now,  after  vast
 numbers  of  scheduled  caste  people
 have  turned  to  Buddhism,  the  ques-
 tion  of  temple  entry  has  lost  much  of
 its  meaning

 wt  बाल्मोकी  (बुल-दशहर-रक्षित-अनु-
 सूच्ति  जातिया)  दनी  तो  बहुत  बाकी  है

 Shri  Naushir  Bharacha:  I  am  aware
 of  the  fact  that  there  are  many
 scheduled  caste  people  left,  however,
 Sir,  my  submission  is  that  efforts
 should  be  diverted  in  three  directions,
 namely,  (i)  economic  uphft,  (a)  edu-
 cational  opportumities  and  (am)  socia!?
 uphft

 With  regard  to  economic  upiift,  ९
 may  say  that  there  are  various  ways
 in  which  this  can  be  done  The  first
 question  that  arises  is  the  question  of
 allotment  of  lands  It  is  rather  un-
 fortunate  to  note  that  in  Bombay
 State  the  Government  have  not  seen
 their  way  to  settle  these  people,  parti-
 cularly  landless  people  from  the  sche-
 duled  castes,  on  Jands  I  am  of  the
 view  that  since  we  are  embarking
 shortly  on  legislation  for  a  ceiling
 on  Jand,  surplus  land  will  be  avail-
 able  and  priority  should  be  given  to
 settle  these  people  on  the  surplus  land
 that  will  be  made  available  I  am  of
 of  the  opmion  that  not  only  should
 be  the  people  be  settled  there,  but
 even  the  experiments  of  co-operative
 farming  should  be  tried  there  There
 is  no  harm  af  the  experiment  falls
 But  we  shall  be  able  to  understand
 much  about  co-operative  farming  and
 therefore  I  would  appeal  thet  this  ex-
 periment  should  be  tried  out.

 Then,  Sir,  m  the  matter  of  giving advances  fot  construction  of  wells, bunds  etc,  the  State  mechinery  is
 slow  and  tardy  There  is  one  8०0०
 thing  which  the  Bombay  State  has
 done,  namely,  the  abdlitton  of  ७
 mstitution  of  Watahs.  This  institution has  been  a  heritage  bf  the  Byitigh
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 Government  Under  this  system  cer-
 tain  inferior  village  servants  were
 compelled  to  do  certain  work  for  the
 benefit  of  the  administration  in  return
 of  which  they  were  permitted  the
 benefit  of  having  very  stall  uneco-
 nomic  holdings  or  plots  of  land  That
 thing  is  now  being  done  away  with
 I  congratulate  the  Government  for
 that  It  is  a  step  in  the  right  direction

 Apart  from  the  question  of  land
 the  State  Governments  should  take
 cencrete  steps  for  the  economic  up-
 hft  of  the  scheduled  castes  people  In
 the  matter  of  cottage  industries,  these
 people  should  be  given  pnonty  We
 should  be  able  to  absorb  a  substan-
 tial  portion  of  the  scheduled  castes
 people  in  alternative  economic  cccu-
 pations  The  Commissioner  has  re-
 commended  in  his  report  that  in
 regard  to  industries  like  poultry  far-
 ming  etc  priority  should  be  given  to
 these  people

 I  am  of  the  view  the  departments
 in  charge  of  small-scale  and  cottage
 industries  in  the  various  States  should
 be  asked  to  give  preference  to  these
 classes  of  people  in  the  matter  of
 setting  up  of  small-scale  and  cottage
 industries  Unless  their  economic  con-
 dition  is  improved,  the  stigma  of  un-
 touchability  will  not  be  removed  To-
 day,  these  classes  of  people  remain
 untouchable  They  are  untouchable
 because,  largely,  they  are  in  a  miser-
 able  plight  economically  Therefore,
 emphasis  should  be  given  to  improve
 their  economic  conditions  In  the
 matter  of  reservation  of  posts  to  per-
 sons  belonging  to  these  classes  of
 society,  preference  should  be  given  to
 them,  What  we  find  is  this  In  respect of  the  higher  grade  posts,  the  excuse
 which  we  often  times  hear  is  that
 sufficient  number  of  scheduled  castes

 feet
 Scheduled  tribes  people  ere  not
 coming,  who  are  suitable  for  the

 Posts  I  doubt  that  wut  of  60  millions of  scheduled  castes,  or  more,  even  @
 fozen  candidates  are  not  forthcoming

 z
 Say  thet  even  a  doten  candi- tes  will  not  be  forthcoming ‘om  such  a  large  number  of
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 people,  seems  to  me  unbelieveable.  I
 would  go  a  step  further  and  suggest
 this  If  we  find  that  sufficient  number
 of  scheduled  castes  candidates  are  not
 forthcoming,  it  would  be  desirable
 even  to  lower  the  standards  shghtly,
 thus  giving  them  preference  for  ap-
 pomtment  to  these  posts  For,  if  you
 examine  the  numbers—I  do  not  exact-
 ly  remember  the  number,  but  we
 were  told—.n  the  railways,  you  will
 find  that  hardly  two  or  three  people
 ere  occupying  higher  positions

 Shri  B  K.  Gaikwad  (Nasik)  Class
 I  posts

 Shri  Naushir  Bharucha:  I  should
 hke  to  know  why  this  is  so  I  remem-
 ber  that  during  the  Brrtisher’s  time,
 when  a  commission  was  appointed  to
 consider  the  question  of  higher  ap-
 pointments  for  Indians  in  the  razl-
 ways—I  am  talking  of  the  years  1919
 and  920  when  the  railway  commis-
 sion  was  appointed—the  Britishers
 gave  an  excuse  that  in  the  then  54
 railways  only  two  Indians  were  found
 fit  enough  to  hold  higher  positions
 in  the  railways  What  they  did  in  the
 case  of  Indians  then,  we  are  repeat-
 ing  wn  the  case  of  Scheduled  Castes
 and  Scheduled  Tribes  now  I,  there-
 fore,  say  that  this  is  a  matter  which
 has  to  be  specially  looked  mto

 Then,  there  325  a  very  good  sugges-
 tion  contained  in  the  report,  to  which
 I  would  hke  to  draw  the  attention  of
 the  hon  Minister,  and  that  is  thet
 the  State  Public  Service  Commussion
 must  have  at  least  one  member
 belonging  to  the  Scheduled  Castes  I
 do  not  know  whether  :t  is  possible
 for  the  hon  Mhnister  or  the  Union
 Government  to  issue,  aw  not,  directives,
 at  least  suggestions,  that  the  State
 Public  Service  Commussion  must
 include  at  least  one  Scheduled  Caste
 member

 With  regard  to  the  question  of
 housing,  I  suggest  that  some  grants
 should  be  made  on  the  basis  that
 these  grants  will  be  non-refundable;
 outright  grants  for  construction  of
 houses  for  Scheduled  Castes  should
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 be  made.  Mixed  colonies  must  be  en-
 couraged.  I  am  not  in  favour  of  hav-
 ing  separate  colonies  for  Scheduled
 Castes  people,

 In  regerd  to  industrial  housing,
 where  there  is  compulsion  on  certain
 industries  to  construct  houses,  priori-
 ties  should  be  given  to  Scheduled
 Castes  in  the  matter  of  occupation  of
 those  houses.  This  is  so  far  as  the
 economie  uplift  is  concerned.

 In  the  matter  of  educational  uplift,
 preference  must  be  given,  and  is  being
 given  to  an  extent,  for  admission  to
 certain  institutions.  But  I  was  rather
 surprised  that  in  some  cases  in  pub-
 lic  schools  such  preference  is  not
 given.  I  remember  that  there  is  a  very
 good  suggestion  made  in  the  report
 that  admission  should  be  reserved  for
 Scheduled  Castes  in  the  Banaras
 Hindu  University  and  such  other
 places.  This  is  also  very  necessary.

 The  second  point  with  regard  to
 educational  uplift  is  that  free  edu-
 cation  to  the  Scheduled  Caste  people
 in  all  the  States  must  be  made  avail-
 able  right  up  to  the  school-leaving
 stage.  In  the  report,  it  is  said  that  in
 some  places  free  education  up  to  the
 middie  schools  only  is  being  given.
 But  right  up  to  the  school-leaving
 stage,  and  in  alt  schools,  the  Sche-
 duled  Castes  must  have  the  facilities
 of  free  education,  I  was  rather  sur-
 prised  to  know  that  there  are  some
 States  which  do  not  do  this.  I  do  not
 exactly  know  which  those  States  are, but  this  is  a  point  which  require  to
 be  looked  into.

 I  have  to  say  just  one  more  thing
 in  the  matter  of  serving  mid-day
 meals  to  school  children.  After  all,
 these  children  of  the  Scheduled  Castes
 are  extremely  poor;  and  hunger  is
 their  main  enemy;  poor  little  children
 go  hungry  to  school;  they  have  not
 got  the  necessary  stamina  to  absorb
 instruction  in  that  condition.  I  would,
 therefore,  suggest  that  mid-day  meals
 should  be  provided  not  only  to  th
 but  to  all  those  children  of  caste
 Windus  who  are  prepared  ¢o  sit  with
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 them  and  partake  of  these  mid-day
 meals.  This  is  also  a  suggestion  which
 has  been  made  in  the  report  and  I
 strongly  recommend  these  sugges~
 tions.

 With  regard  to  the  social  uplift
 side,  I  am  afraid  the  administration
 of  the  Untouchability  (Offences)  Act
 is  more  on  paper,  and  the  Act  is  not
 being  administered  efficiently.  There
 are  repeated  complaints  of  very  glar-
 ing  violations  of  this  Act  which  have
 gone  completely  unnoticed.  I  would
 like  to  know  whether  it  would  be
 possible  to  create  some  machinery,  in
 addition  to  police  and  whatever  other
 machinery  has  been  in  existence,  to
 see  that  this  Act  is  properly  enfore-
 ed,  for,  I  have  come  to  know  that  in
 several  cases  of  glaring  violationa,
 the  police  refuse  to  take  notice  of  the
 violations,  and  no  action  whatsoever
 is  taken.  My  hon.  friend  Shri  B.  K.
 Gaikwad,  on  the  floor  of  this  House,
 times  out  of  number,  has  given  spe-
 cific  instances  showing  how  untouch-
 ability  is  being  practised,  and  how
 the  Act  is  being  openly  violated.  I
 suggest  that  something  should  be  done
 in  this  matter.

 There  are  other  recommendations
 also  contained  in  the  report,  which  I
 hope  will  not  remain  on  paper.  It  is  a
 very  useful  report,  and  a  very  valuable
 document  and  I  shall  not  grudge
 giving  Government  the  compliment
 that  considerable  amount  of  work  has
 been  done,  but  there  is  a  great  lee-
 way  yet  to  be  made  up,  and  I  hope
 that  having  taken  all  these  points  into
 consideration  the  Government  will  act
 in  the  real  interests  and  welfare  of
 the  Scheduled  Castes.

 Shri  Thimmaiah  (Kolar—Reserved-
 Sch.  Castes):  Every  year,  we  discuss
 this  report  and  also  look  into  the
 recommendations  of  the  Commiasion-
 er.  But  I  regret  to  say  that  we  ere  in
 the  dark  as  to  how  far  these  recom-
 mendations  of  the  Commissioner  are
 implemented  by  the  Home
 at  the  Centre  and  also  by  the  State
 Governments.



 bility,  still  we  see  the  demon  of  un-
 touchability  in  the  rura]  parts,  and  in
 the  cities  also  to  some  extent.  The
 report  says  that  we  have  made  con-
 siderable  progress  in  the  eradication
 of  untouchability,  and  the  report  also
 says  thet  there  are  certain  States
 where  there  are  villages  where  un-
 touchability  is  still  in  existence.  I
 would  submit  that  90  per  cent  of  the
 villagers  are  still  observing  untoucha-
 bility,  and  even  in  the  cities,
 untouchability  is  prevailing  to  some
 extent,  In  the  cities,  the  Scheduled
 Caste  officials  cannot  get  houses  for
 rent  in  the  caste  Hindu  localities.  Un-
 less  they  say  that  they  are  Christians
 or  they  belong  to  some  other  caste
 Hindu  community,  generally,  the  Sche-
 duled  Caste  officials  cannot  get  houses
 they  generally  get  their  houses  for
 rent  in  a  Muslim  locality  or  a  Chris-
 tian  locality.  This  is  a  bare  fact  which
 anybody  can  go  and  verify.  In  the  mo-
 fussil  places,  the  Scheduled  Caste
 officials  have  to  struggle  hard  even  to
 get  a  cup  of  water,  if  they  happen  to
 work  in  such  places.

 I  have  come  across  hundreds  of  ex-
 amples.  In  fact,  I  can  tell  you  my
 own  experience.  In  my  own  village,
 it  is  doubtful  whether  I  would  be  al-
 lowed  to  enter  the  temple  there,  As-
 suming  that  I  am  allowed  to  enter,  I
 doubt  very  much  whether  my  parents
 would  be  allowed  to  enter  the  temple; even  assuming  that  my  parents  are
 allowed  to  enter  the  temple  I  doubt
 whether  the  other  Harijans  would  be
 allowed  to  enter;  the  other  Harijans will  newer  be  allowed  o  enter  the
 temple.  If  they  force  their  way  in,
 they  will  be  bullied.

 he  Sati  Vajpayee  (Balrampur):  Has
 the  hon.  Member  ever  tried  to  enter?

 Shei  Thimmatah:  ‘We  have  tried.
 So  you  can  see  how  in  the  rural

 Parts  untouchability  is  still  prevail-
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 ing.  I  do  not  blame  either  the  Gov-
 ermment  or  anybody  else  for  this.

 The  report  says  that  in  certain
 States,  temple  entry  is  generally  not
 difficult.  For  instance,  in  Mysore,  the
 report  says  that  temple  entry  is  not
 generally  difficult  whereas  the  con-
 trary  is  correct;  it  is  generally  diffi-
 cult  to  enter  the  temple.  Therefore,
 it  is  no  good  saying  that  this  problem
 has  ceased  to  be  a  social  problem,  It
 is  no  good  bluffing  the  people  that
 untouchability  has  been  eradicated  to
 a  great  extent.  On  the  other  hand,
 it  would  be  correct  to  sey  that  it  has
 vanished  to  some  extent,  and  #  would
 be  wrong  to  say  that  it  has  vanished
 to  a  great  extent.

 I  have  heard  some  of  the  Ministers
 speaking  outside  this  House  that  this
 problem  has  ceased  to  be  a  social  pro~
 blem,  and  it  exists  now  only  as  an
 economic  problem.  I  shall  be  very
 happy  to  see  that  this  problem  ceases
 to  be  a  social  problem.  In  fact,  it  has
 not  ceased  to  be  a  social  problem.
 even  today,  it  exists  as  a  social  pro-
 blem  and  also  as  an  economic  pro-
 blem.

 The  Commissioner  says  that  we
 should  make  a  list  of  villages  where
 untouchability  is  still  prevalent.  Why
 should  he  not  say  in  how  many  vil-
 lages  untouchability  has  vanished?
 All  the  political  parties  in  this  coun-
 try  I  think  are  agreed  that  untouch-
 ability  should  vanish,  Why  not  the
 Government  select  4,000  villages,  one
 village  from  the  constituency  of  each
 MLA  and  MP,  during  the  Plan  period and  see  that  they  are  completely  free
 from  untouchability?  Why  should  they
 vaguely  say  that  it  has  vanished  to
 some  extent.  Judging  from  my  own
 experience  and  from  the  circumstanc-

 progress.
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 Shri  B.  K.  Gaikwad:  You  want  to
 amprove  the  economic  condition  of  the
 country  or  of  the  Scheduled  Caste
 people?  wat

 Shri  Thimmaiah,  I  as  speaking  on
 untouchability  So,  unless  the  econo-
 maic  conditions  of  the  country  e@lso  im-
 proves  untouchabihty  cannot  vanish
 I  will  tell  you  why  If  the  people  are
 generally  poor  and  we  are  poorer,  the
 people  who  belong  to  a  superior
 community  try  to  exploit  us,  and  there-
 by  there  will  be  untouchabulity  and
 also  bad  treatment  of  the  Scheduled
 Caste  people  Therefore,  the  whole
 country  also  should  be  economically
 improved  and  the  untouchability
 would  vanish

 I  may  make  one  other  suggestion  to
 the  Government  The  Government  75
 now  going  to  have  census  throughout
 the  country,  and  the  census  officers
 will  visit  every  village  Let  the  cen-
 sus  official  who  goes  to  the  village  for
 enumeration  elicit  the  information
 whether  the  common  well  m  the  vil-
 lage  is  shared  by  the  Hariyans,  whe-
 ther  the  temple  in  the  village  78
 open  to  the  Harijans,  whether  the
 restaurant  in  the  village,  if  there  is
 one,  is  open  to  the  Hariyans  Then  we
 can  understand  how  far  untouchability
 has  disappeared  m  this  country  and
 in  how  many  places  it  35  existing

 It  8  no  good  bluffing  the  people  and
 the  Members  of  Parliament  saying  it
 755  generally  vanishing  Jt  is  not  van-
 ishing  mm  the  villages,  2t  is  still  pre-
 valent  You  cannot  take  a  procession
 of  marmage  in  the  village,  and  a
 Scheduled  Caste  schoo]  teacher  can-
 not  get  a  cup  of  water  Those  who
 have  not  visited  the  villages,  who  have
 not  seen  the  sufferings  of  the  Han-
 jans  can  say  everything  28  all  right
 because  they  are  here  in  Delhi  and
 move  with  big  people

 Shri  K  U.  Parmar  (Ahmedabad—
 Castes)  Do  you  know

 the  condition  of  the  Scheduled  Caste
 persans  m  Delhi  also?  It  is  the  worst.

 Shri  Thimmajah:  I  do  not  say  :t  is
 good  I  agree  with  you,
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 As  far  as  the  economic  umprove-

 ment  of  the  Scheduled  Castes  is  con-
 cerned,  the  hon  Minister  givea  figures
 of  the  amount  spent  on  schemes,  but
 we  want  to  know  the  physical  targets
 achieved  in  each  aspect  of  the  schem-
 es  meant  for  the  Scheduled  Castes
 and  tribal  people  It  is  no  good  saying
 so  much  money  has  been  spent  What
 us  the  result  of  it?

 Today,  a  lot  of  money  is  bemg
 spent  on  non-official  agencies,  it  is
 good,  for  the  eradication  of  untouch-
 abilty  It  is  good  that  they  encourage
 non-official  agencies  to  work  for  the
 uplift  of  Harijans,  for  the  eradication
 of  unteuchability,  but  they  put  certain
 restrictions  also  on  certain  non-offici-
 al  agencies  For  example,  they  say  the
 Bharatiya  Depressed  Classes  League
 should  collect  0  per  cent  donation
 How  can  the  poor  Harijans  give  the
 donation?

 Shri  K.  U  Parmar
 Sevak  Sangh  collects

 Shri  Thimmaiah  That  is  different
 because  it  happens  to  have  been  born
 long  back,  and  it  has  a  long  record
 of  service  I  have  got  great  respect  for
 it  and  its  founder,  but  today  I  tell
 you  honestly  it  has  lost  all  its  charm
 and  its  vitality  after  the  death  of
 Thakkar  Bapa_  It  is  no  good  thinking
 that  one  organisation  works  better
 than  the  other  I  am  thankful  to  what-
 ever  little  work  every  organisation
 does,  I  am  grateful,  and  I  want  the
 Government  also  to  treat  all  the
 Organisations  on  an  equal  footing,
 not  to  discriminate  between  the
 ome  and  the  other,  ‘and  ask  the  De-
 pressed  Classes  League  to  collect  10
 per  cent  donation  Where  can  the  poor
 People  get  0  per  cent?  It  is  impoes-
 ble  Therefore,  I  submit  that  the  Gov-
 ernment  should  be  liberal  to  these
 non-official  organisations  and  en-
 courage  them  to  work  for  the  eradi-
 cation  of  untouchability,

 The  Hariyan

 T  was  talking  about  the  economic
 aspéct  of  the  Scheduled  Castes  and
 Scheduled  Trikes  Under  proposed reforms  I  hope  Government  will  be
 Viguant  and  see  that  the  benefits  of
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 the  reforms  go  to  the  bulk  of  the
 Scheduled  Caste  landless  people  I  do
 not  know  whet  type  of  reforms  they
 are  going  to  introduce  Anyway,  as
 my  hon  friend  Shri  Naushir  Bharucha
 has  suggested,  the  surplus  land  over
 the  ceiling  and  the  cultavable
 waste  land  available  with  the  Gov-
 ernment,  a  large  part  of  it,  should  be
 given  to  the  Scheduled  Caste  people
 and  to  the  landless  people  Particular-
 ly,  pmority  should  be  given  to  the
 Scheduled  Caste  people,  because  we
 have  experience  of  the  rural  parts,
 we  know  that  people,  because  of  their
 superiority  complex,  because  they  are
 born  with  a  sense  of  intrigue,  try  to
 dupe  the  Scheduled  Caste  people,
 even  officers  and  others  also  try
 to  dupe  them  saymg  that  they
 will  get  some  land,  and_  they
 are  given  some  worthless  land  There-
 fore,  I  request  the  Government  to
 see  that  the  rea)  benefit  under  the
 land  reforms  goes  to  the  Scheduled
 Caste  people

 About  the  development  of  cottage
 and  small-scale  industries,  I  am  very
 happy  that  certain  co-operatives  are
 being  encouraged  by  Government  I
 only  request  Government  to  see  that
 hberal  grants  are  given  to  co-opera-
 tive  societies  wherever  they  are  form-
 ed  in  the  States  The  State  Govern-
 ments  also  should  be  instructed  to
 see  that  wherever  the  leather  indus-
 try  38  organised  by  Hariyans  or  the
 Scheduled  Caste  and  Tribal  people  on
 8  co-operative  basis,  liberal  grants
 ere  made  available  to  them,  and  also
 marketing  facilities  are  provided  to
 them  Further  I  request  the  Govern-
 ment  to  see  that  small  contracts  are
 given  to  these  Scheduled  Caste  peo-
 Dle

 T  feel  that  some  sort  of  organisa-
 tion  should  be  set  up  by  the  Govern-
 ment  to  provide  finance  for  the  Sche-
 duled  Caste  people  to  take  up  some
 business  or  small  contracts  For  want
 of  capital  our  people  are  very  back-
 ward  in  the  fleld  of  business,  or
 taking  up  contracts  or  any  other  pro-
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 fitable  undertaking  Therefore,  I  sub-
 mit  that,  in  consultation  with  the
 State  Governments,  the  Central  Gov-
 ernment  should  set  up  some  agency
 to  help  the  Scheduled  Caste  people

 Lastiy,  I  will  refer  to  the  reserva-
 tion  of  posts  I  regret  very  much  that
 the  Home  Ministry  which  has  to  look
 after  the  interests  of  the  Scheduled
 Caste  people  in  the  Government  as  in
 every  other  field,  itself  sometimes  is
 not  broadminded  and  liberal  towards
 the  Scheduled  Caste  people

 I  will  give  you  one  example  You
 can  find  very  few  officers  of  the  Sche-
 duled  Castes  or  Scheduled  Tribes  get-
 ting  a  salary  of  Rs  600—800  It  35
 unfortunate  that  when  the  Public
 Service  Commission  selected  about
 8  candidates  as  Assistant  Commiussion-
 er  for  Scheduled  Castes  and  Tribes,
 among  whom  there  were  5  or  6  per-
 sons  belonging  to  the  Scheduled
 Castes,  the  Home  Ministry  did  not
 post  them  under  the  plea  of  economy
 measures  It  is  very  rare  that  such  a
 large  percentage  of  Scheduled  Caste
 candidates  are  selected  by  the  Public
 Service  Commission  But  it  is  very
 unfortunate  that  when  they  are  se-
 lected  the  Home  Ministry  withhold
 their  appointment  If  this  38  the  atti-
 tude  of  the  Home  Ministry,  I  do  not
 think  that  the  reservation  order  can
 be  implemented,  nor  can  we  except
 it  to  be  implemented  Why  do  Gov-
 ernment  apply  economy  measures
 only  to  the  Scheduled  Caste  candi-
 dates?  How  many  IAS  and  IPS  ap-
 pomtments  have  been  withheld
 because  of  economy  measures?  Did
 not  Government  recruit  an  srmy  of
 officers  for  the  Industmal  Manage-
 ment  Pool?  Are  they  not  rec-
 ruting  every  day  hundreds  of
 Officers  for  the  Industrial  Manage-
 cause  of  economy  measures?  It  is  very
 unfortunate—I  regret  to  say  this—
 that  the  Home  Ministry,  which  has  to
 encourage  the  Scheduled  Caste  pebv-
 ple;  withhold  the  appomtment  of
 Scheduled  Caste  candidates  selected
 by  the  Services  Cammussion  I  hope
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 at  least  even  now—it  is  not  teo  late,—-
 the  Home  Ministry  will  have  some
 sympathy  for  the  Scheduled  Castes
 and  see  that  the  candidates  are  issued
 appointment  orders.

 Shri  Neushir  Bharucha  suggested
 that  there  should  be  a  Scheduled
 Caste  member  on  the  State  Public
 Services  Commissions.  We  have  been
 demanding  this  since  we  came  to
 this  hon.  House,  I  do  not  know  whe-
 ther  the  Home  Ministry  have  suggest-
 ed  this  to  the  State  Governments.  But
 it  is  unfortunate  that  the  State  Gov-
 ermnments  are  not  having  a  Scheduled
 Caste  Member  on  their  Services
 Commissions  This  includes  even  the
 Mysore  State  which  is  said  to  be  a
 progressive  State.  Even  there  you  do
 not  fing  a  Scheduled  Caste  Member  on
 the  Service  Commission.  Therefore,
 I  once  again  request  the  Home  Min-
 istry  to  try  its  best  to  see  that  a  mem-
 ber  of  the  Scheduled  Castes  is  ap-
 pointed  to  each  of  the  State  Public
 Services  Commissions

 Before  I  conclude,  I  want  to  refer
 to  the  educational  facilities.  This  year
 itself  Government  began  to  say  that
 they  want  to  allot  scholarships  on  the
 basis  of  selection,  We  are  very  very
 grateful  to  Government,  for  the  large
 amount  they  have  spent  for  our  stu-
 dents  in  colleges,  I  think  37
 this  policy  of  Government  which  is
 liberal  as  far  as  scholarship  is  con-
 cerned,  continues  for  some  more
 years,  we  are  sure  to  come  up  to  the
 level  of  others  and  when  we  are  on
 the  level  of  others  in  the  matters  of
 aducation,  no  more  can  we  claim  that
 we  want  these  scholarships  or  that
 we  want  certain  concessions,  So  I
 request  Government  to  see  that  the
 present  policy  is  continued  for  some
 more  years,  Even  if  the  money  is
 allotted  to  State  Governments,  Gov-
 ernment  shoulg  see  that  every  Sche-
 duled  Caste,  Scheduled  Tribe  and
 backward  class  student  gets  scholar-
 ship  every  year  for  some  more  years.
 When  our  percentage  of  higher  edu-
 cation  is  equal  to  others,  I  assure  the
 don.  Minister  that  we  will  be  the  last
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 people  to  request  for  concessions  or
 anything  of  that  kind.  We  also  realise
 our  responsibility.  We  never  feel  like
 taking  advantage  of  एप  backward-
 ness.  The  Commussioner  has  at  onze
 stage  said  that  these  concessions  wil?
 perpetuate  backwardness.  Not  the
 least.  The  Commissioner  is  wrong  in
 saying  that  these  concessions  will  per-
 petuate  backwardness  and  there  will
 be  a  tendency  for  asking  for  more
 concessions,  He  is  perfectly  wrong  in
 this.  If  anyone  with  self-respect  haz
 got  something,  he  never  wants  any~
 body  to  help  him,  Because  of  the
 circumstances  in  which  the  Scheduled
 Caste  people  in  this  country  are  born
 and  brought  up  and  treated  by  others
 or  due  to  other  circumstances,  they
 are  cringing  before  you  for  certain
 concessions,  Butif  they  are  up  to  your
 level,  I  do  not  think  any  self-respect-
 ing  man  will  say:  ‘Give  this,  give
 that;  do  this,  do  that’.  I  assure  the
 hon.  House  and  also  the  hon,  Minister
 that  we  are  not  that  type  of  people
 to  take  undue  advantage  of  the  spe-
 cial  opporunities  available  to  us  and
 to  continue  to  claim  that  we  are
 backward

 कीमती  मा  नेहरू  (सीतापुर)  श्रीमान
 जी,  भाज  दस  ग्यारह  बरस  के  बाद  भी  जो
 हरिजनों  की  दशा  है  उसको  देखते  हुए
 श्रफसोस  हुए  बिना  नही  रहा  जाता  ।

 3.37  hrs.

 [Mr.  Derury-Spzaxer  in  the  Chair}

 में  समझती  हु  कि  समाज  को  उच्नति  के
 शिखर  पर  जो  हम  ले  जाना  चाहते  है,  जो
 तरक्की  करना  चाहते  है,  बहू  उन्नति  भौर
 वह  तरक्की  झभी  तक  नहीं  हो  सकी  है  t
 इतना  ही  नहीं  समाज  में  इतनी  सारी  कम-
 जोरियां  झा  गई  हैं  कि  कुछ  ठिकाना  ही  नहीं
 है  प्रौर  इन  कमज़ोरियो  को  किस  तरह  से

 दूर  किया  जा  सकता  है,  यह  प्रषन  हमारे  सामने
 है।  झाज  से  ही  नहीं  मुहत  से  हमारी  समाय  में
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 न  सगा  हुआ  है,  दीमक  गी  हुई  है  भौर

 इस  घन  और  इस  दीमक  को  हमें  दूर  करना  हैं,
 अलग  करना  है  शौर  समाज  के  दरीर  को

 मजबूत  और  तन्दरुस्त  करना  हैं।  ऐसा  करने
 के  लिए  भारत  में  बराबर  कोशिक्ष  हो  भी

 रही  है  |  मंगर  मुझे  दुख  के  साथ  कहना
 पडता  है  कि  कोशिक्ष  होने  के  बावजूद  भी  श्राज

 हमारी  हालत  यह  है  कि  जब  हम  देहात  में
 जाते  हैं,  वहा  बह  पाते  है  कि समाज  जिस  को

 अछत  कह  कर  पुकारती  है,  हरिजन  कह  कर

 पुकारती  है  उनके  लिए  मकान  और  उनके

 लिए  बस्तिया  बिल्कुल  भ्रलग  से  ही  बनाई
 गई  हैं  भौर  जो  ऊची  जात  वाले  हैं,  जो  ठाकुर
 और  ब्राह्मण  हैं,  वे  इन  से  बेहद  परहेज़  करते  हैं,
 इनके  साथ  मिलना  भी  नही  चाहते  है  ।  यह
 बात  मै  अपने  भनुभव  से  झापको  बतला  रही
 है  1  मैं  ने खुद  भपनी  भाखो  से  देखा  है  कि  जो

 वहा  सभायें  होती  हैं,  जो  मोटिग्स  होती  हैं,
 वहा  पर  ये  लोग  आते  है  इनका  दिल  चाहता  है
 कि  दूसरे  लोगो  से  मिले  भौर  मिलने  के  लिए
 आते  भी  हैं,  लेकिन  जब  वे  कते  है  तो  उनको
 एक  फासले  पर  दूर  ही  बिठा  दिया  जाता  है  t

 इतना  ही  नहीं  मैंने  यह  भी  देखा  है  कि  ऊची
 जात  वालो  की  हमेशा  यही  कोशिश  रहती  है
 कि  ऊची  जात  वालो  से  ही  मिला  जाये  और
 इस  तरह  की  जो  बातें  हैं,  इनको  देखकर
 तकलीफ  हुए  बिना  नहीं  रहती  t

 यह  बात  देहातो  में  केवल  हिन्दुओ  की  ही
 नही  है  बल्कि  मुसलमान  लोग  जो  देहातो  में
 रहते  है,  उनकी  भी  यही  हालत  है  ।  चमार  या

 भषूत  जो  लोग  होते  हैं,  उनको  को  पर  से
 पानी  भरने  नही  देते  हैं।  वे  भी  इन  लोगों  से
 परहेज  करते  हैं।  इनकी  भी  हमेशा यही  कोशिश
 रहती  है  कि  चमार  भी  सब  के  पानी  को  न  छ
 जाये  ।  इन  सब  चीड़ों  को  देख  करके  हमारा
 सिर  शर्म  से  शुक  जाता  है।  भाज  जब  कि  संसार
 में  चारों  तरफ  उन्नति  ही  रही  है,  ससार  में
 अच्छी-सचदी भौर मौर  मई-मई  ीक  हो  रही  हैं
 हमारी  हालत  यह  हैं  कि  क्या  हम  बिल्कुल
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 चौबच्चे  में  ही  पड़े  रहें  म्लौर  ऊपर  उठने  की
 कोशिश न  करे  ?  यह  देख  कर  झाइचये  होता  है
 इसके  साथ  ही  साथ  मुझे  भ्रछुत  भाइयों  को,
 प्रनटबेबल्स  जिन  को  कहा  जाता  है,  उन  से

 यह  कहना  है  भौर  मैं  हमेशा  ददा  में  यह  कहती
 हूं  कि  मुझे  बडी  तकलीफ  होती  है  जब  में  यह
 सुनती  हू  कि  हरिजन  भाई  यह  चाहते  है  कि
 उन्हें  ये-ये  फैसिलिटीज़  मिलें,  ये-ये  चीजें  मिलें
 न्ौर  इसका  कारण  यह  है  कि  म॑  चाहती  हू
 जैसा  अभी  मेरे  एक  भाई  ने  कहा  है  कि  उनमें
 भी  शान  होनी  चाहिए,  उनमें  भी  डिगनिटी
 होनी  चाहिए  भौर  उसको  भी  किसी  के  सामने
 हाथ  नहीं  फैलाना  चाहिए  भौर  जितने  भी
 उनके  हकूक  हैं,  उन  सब  को  वे  शान  शौर
 डिगनिटी  के  साथ  हासिल  करे  भर  शान  झौर
 डिगनिटी  के  साथ  वे  उनको  मिलें  ।  यह  तभी
 हो  सकता  है  जब  हम  इस  चीज़  को,  इस  विषय
 को  भ्रच्छी  तरह  से  समझेंगे  भझौर  सोचने  की
 कोशिश  करेगे  यह  काम  जोश  में  झा  कर  नही
 हो  सकता  है  |  हमको  सजीदगी  के  साथ
 इस  पर  विचार  करना  होगा  भर  फैसले
 करने  होगे  1 झाज  हम  देख  रहे  हैं
 कि  बजाय  इसके  कि  देश  ऊपर
 जाये  वह  रोज-ब-रोज  नीचे  कौ  भ्रोर
 जा  रहा  है।  जिस  जात  पात  से  हम  ने  परहेज
 किया  है,  जिस  ज़ातपात  की  हम  चर्चा  करते  हैं
 कि  यह  मिथ्या  है,  यह  नहीं  होना  चाहिए,
 जिसको  हम  ने  कहा  है  कि  एक  ही  जात  है
 शौर  वह  है  इन्सानियत  न्ौर  मनुष्यता  की,
 उसको  हम  आाज  झौर  भी  कई  रूपों  में  देख
 रहें  हैं  हम  देखते  हैं  कि  जब  इलैक्शन  होते  हैं,
 दे  सब  जात  पात  पर  ही  होते  हैं  t  इधर  क्या
 होता  है,  ठाकु  र-ठाकुर  को  वोट  देता  है,  उधर
 क्या  होता  है,  ब्राह्मण-ब्राह्मण  को  बोट  करता  है।
 यह  बीमारी  जो  भ्छ्  की  थी  उसका  दूर
 होना  तो  प्रलग  रहा,  एक  नये  रूप  में  ही  जो

 यह  सामने पा  रही है,  वह  बहुत  तकलीफदेह
 है  nl  जब  हम  छूभाचूत  को  खत्म  करना  चाहते
 हैं  भौर  चाहते  हैं  कि  भूत  भाइयो  को  अपने  :
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 साथ  मिलाबें,  तो  हुआ  नही  लेकिन  चारो  तरफ
 तरह-तरह  के  ग्ग  रूपो  में  यह  हमारे  सामते
 झा  रही  है  1  इसलिए  मैं  कहती  हू  कि  हमारी
 हालत  बजाय  ऊचे  जाने  के  नीचे  की  तरफ
 जा  रही  है  |

 मेरा  यकीत  है  कि  हमारी  सरकार  जिसका
 झादर्श  यह  है,  जिसका  मकसद  यह  है  कि  सब

 को  एक  करके  झपने  साथ  ले  जाये  वह  इस  पर
 जरा  गौर  करेगी  ।  मै  यह  भी  चाहती  हु  जैसा

 एक  भाई  ने  कहा  है  कि  लैड  'रिफार्म्स  करने  की

 जरूरत  है  भौर  वें  होनी  चाहिये  |  इस  में  कोई
 दाक  नहीं  है  कि  लैडलेस  लेबरस  जो  है,  उन  में
 ज्यादातर  प्रछृत  भाई  ही  है,  भ्ौर  मै  चाहती
 हू  कि  उनका  पहले  खयाल  किया  जाये  ।  जो
 फैसिलिटीज  इस  बारे  मे ंदी  जाती है  वे  उनको

 पहले  मिलनी  चाहिये  |  यह  काम  सरकार  से
 ज्यादा  मैं  समाज  से  उम्मीद  करती  हू,  क्योकि
 मैं  समझती  हू  कि  सह  काम  समाज  का  ज्यादा
 करने  का  है,  और  सरकार  का  कम  |  मे

 आाहती  हू  कि  वे  सभी  काम  किये  जाये,  जिससे

 अचूत  भाई  और  बहने  कची  जात  वालो  के
 लेवल  पर  भा  जायें,  उनके  बराबर  शा  जाये  |

 झगर  अछत  ऐसे  कर्म  करे  जो  हम  से  भी  ज्यादा

 ऊबे  हो  तो  हम  को  नीचे  भ्राना होगा  ।  इसलिए
 मैं  समझती  ह  कि  हमारा  धर्म  यह  है  कि  हम
 उन  को  अपने  बराबर  लावे  भौर  हर  तरह  की
 उनको  सुविधाये  दे  ताकि  वे  भागे  बढ  सके  ।

 में  समझती  हू  जो  सब  से  बड़ी  सहूलियत
 हम  को  उन्हें  देनी  है  भौर  जिस  से  परिवर्तन

 हो  सकता  है,  वह  शिक्षा  की  है।  भगर  उन  को

 अच्छी  तरह  से  दिक्षा  दी  गई  परौ  इस  में
 उनको  जो  भी  सुविभायें  वे  चाहते  हैं,  दी  गई,

 सो  बिना  शक  व  शुमे  के  यह  कहा  जा  सकता  है
 कि  जो  नक्शा  हम  आज  देखते  हैं,  यह  बिल्कुल
 ही  बदल  जायेगा  ।

 झाज  उनकी  झाधिक  स्थिति  भी  बडी
 जराब  है  |  सरकार  को  चाहिए  कि  उसको
 सॉस  दे  ताकि  वे  काम  कर  सकें  ।  हमें  चाहिए
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 कि  हम  उन  को  तजारत की  तरफ भी  ले  जायें
 और  जिस-जिस  चीज़  को  करने  से  उनको

 तरबकी हो  सकती  है,  उसको हम  करे  ।

 मदिर  प्रबेदा  का  सबाल  भी  हमारे
 सामने  है  |  इसका  मेरे  एक  भाई  ने  झभी  शिक्र
 भी  किया  है|  में  प्रापको  बतलाना  चाहती  हू
 कि  जिस  वक्‍त  हरिजनों  के  मबिरों  में  प्रवेश
 करने  का  सवाल  उठा  था  शौर  बापू  जी  ने
 मदिरो  के  द्वार  इन  लोगो  कै  लिए  खुलबाने
 शुरू  किये  थे  उस  वक्‍त  झलाहाबाद  में  भारद्वाज
 के  मदिर  में  में  खुद  हरिजन  का  हाथ  पकड़
 न्काण्चे  के  गई  थी  च्चहा  पर  शान्ताकारम
 कमलनयनम  पाठ  हुआ  था  |  उस  बक्त  हरिजन
 भाई  इन  सब  न्बीज़ो  को  देख  कर  रोने  लग  गये
 श्रौर  जो  नक्का  उस  वक्‍त  मेरे  सामने  आया
 में  उस  को  बयान  नहीं  कर  सकती  हु  t  उन्होंने
 भगवान  के  सामने  खडे  हा  कर  यह  प्रार्थना
 की  कि  हम  बे  कौन  सा  गुनाह  किया  है  कि
 झापके  हमारे  लिए  दरवाज़े  बन्द  हो  गये  है  ।
 ऐसा  दृश्य  वहा  देखने  को  मिला  था  कि  कोई
 खड़ा  नहीं  हो  सकता  था  i  मै  दिल  से  चाहती
 हू  कि  हर  मदिर  के  द्वारा  भगवान  के  सभी
 जीवों  के  लिए  जिस  किसी  रूप  में  भी  वे  हो,
 खुल  जाने  काहिये  ।

 में  चाहती  ह्‌  कि  जितने  भी  ये  दुनियावी
 ढोग  है  जितने  बे  दुनियावी  तमाशे  है,  उनसे  हम
 हरिजनों  को  उभारे  और  उतको  आगे  ले
 जाये  ।

 &  स्वास  तौर  पर  हरिजन  लडकियों  की
 क्षिक्षा  के  बारे  में  कहना  चाहती  हू  ।  उनको
 प्रधिक  शिक्षा  देने  का  प्रबन्ध  होता  चाहिए  |

 यह  मैं  इसलिए  कहती  हू  क्योकि  मै  समझती

 है  कि  झगर  लडकिया  ज्यादा  पढ़ी  लिखी  होगी
 धर  ज्यादा  पढेंगी  तो  बच्चे  भी  सब  शिक्षित

 होगे  शौर  उन  के  विचार  शौर  खयाल  ज्यादा
 श्छे  होगे  a

 में  समझती  हूं  सरकार  बहुत  कुछ  कर

 रही  है|भोर  जो  पिपोर्ट  हैं,  वे  भी  शची  है
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 ये  सब  जो  तहरीरी  चीज़ें  है, भच्छी ही  होती  है
 केकित  हम  चाहे  कम  ही  करे,  करें  भ्रच्छी  तरह
 से  और  जो  हम  कहें  उसको  हम  अमल  में  भी
 लागें  ।  प्रैक्टिकल  हो  कर  हम  को  झागे  बढना

 होगा  शौर  मे ंसमझती  हूं  कि  जिस  रोज़  हमारे
 यहां  इस  प्रकार  का  विचार  हो  जायेगा,  उस
 रोज़  यह  जो  जातपात  का  विचार  है,  यह  नहीं
 रहेगा,  ये  जो  झगड़े  झन्दर  शौर  बाहर  के  है,
 ये  भी  खत्म  हो  जायेंगे  भौर  यहू  तरह-तरह
 की  जो  पार्टियां  है,  इन  को  भी  सब  बीमारिया

 दूर  हो  जायेंगी  J  सब  से  भ्रच्छा  तरीका  यह  है  कि

 हम  नीचे  से  शुरू  करें  और  उस  में  सब  से  पहली
 चीज़  यह  है  कि  हम  हरिजनों  अर  प्रपने  में
 कोई  मेंदभाव  न  करे  |  इस  खयाल  को  लेकर
 अगर  हम  चलते  है  भौर  हर  वाक  शफ  लाइफ
 में  उन  को  बराबरी  का  स्थान  देते  हैं,  उनकी
 उतनी  ही  इज्जत  करते  है,  जितनी  कि  अपने
 बच्चो  की  तो  जो  हमारा  मकसद  है,  वह  बहुत
 जल्द  हासिल  हो  सकता  है  ।

 श्न्त  में  में  इतना  ही  कहना  चाहती
 हू  कि  जो  कुछ  होम  मिनिस्ट्री  ने  हरिजनो
 के  बारे  में  किया  है,  वह  बहुत  अच्छा  है  और
 मैं  चाहती  हूं  कि  इस  दिशा  में  अधिक  तेज़ी  के
 साथ  बढा  जाये  भौर  जितने  तेज  कदम

 हमारे  होंगे,  उतना  ही  अच्छा  होगा  |

 Shri  Balkrishna  Wasnik  (Ehandara
 —Reserved—Sch.  Castes):  Mr.  De-
 puty-Speaker,  Sir,  first  of  all  I  ex-
 press  my  view  that  this  Report  of
 the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  is  plac-
 ed  before  this  House  very  late.  There
 has  always  been  delay  in  placing
 this  Report.  I  think  this  Report  had
 been  submitted  to  the  Government
 on  the  80th  June,  1958.  In  the  Re-
 Port,  the  Commissioner  had  expres-
 sed  a  desire,  on  page  8,  para  7,  that
 the  Ministry  of  Home  Affairs  should
 arrange  fer  top  priority  for  the  print-
 ing  of  this  Report  before  the  August-
 September  session  of  Parliament  0
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 Sabha  during  that  very  year.  But

 it  has  been  found  that  the  Report was  not  placed  before  this  House  in
 the  August-September  session;  and  I
 think  it  was  placed  on  the  9th  De-
 ceMber  1958,  I  eannot  understand
 the  delay  in  placing  it  before  this
 House  and  also  the  delay  in  submit-
 ting  i¢  for  the  consideration  of  this
 Houge.

 I  would  also  draw  the  attention  of
 the  House  to  the  remarks  of  the  Esti-

 —
 Committee  They  have  said

 N

 “This  Committee  understand
 that  there  is  a  considerable  tume-
 lag  between  the  laying  of  the  Re-
 Ports  of  the  Commissioner  for
 Scheduled  Castes  and  Scheduled
 Tmbes  before  Parliament  and  the
 intimation  of  the  action  taken  by
 the  State  Governments  on  the  re-
 Commendations  made  therein.”

 It  has  always  been  found  that
 though  the  Commissioner  for  Sche-
 duled  Castes  and  Scheduled  Tribes
 makes  several  recommendations  they
 are  not  implemented.  Though  we
 are  spending  about  Rs.  6  to  Rs,  7
 Jakhs  every  year  on  the  office  of  the
 Commissioner  in  collecting  the  data
 and  m  asking  him  to  make  certain
 recOmmendations,  we  are  not  acting
 favourably  to  umplement  those  re-
 Commendations  If  we  are  not  im-
 Plementing  the  recommendations  of
 the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes,  then,
 it  will  be  a  sheer  waste  of  money  to
 the  tune  of  Rs  6  to  Rs.  7  lakhs  per
 year,

 T  will  now  come  to  the  reservation
 in  the  services.  I  would  submit  that
 the  Scheduled  Castes  are  not  proper-
 ly  represented  in  the  services.  From
 P&ge  47  of  the  Report  of  the  Estimates
 Committee  it  can  be  found  that  in
 Clays  I  posts  the  total  number  of
 Officers  is  3,50I,  while  the  Scheduled
 Caste  officers  number  is  only  20.
 That  comes  to  0:6  per  cent.  There
 are  only  02  Scheduled  caste  officers
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 as  against  5,985  class  II  officers  147
 per  cent.  and  only  23,067  as  against
 the  total  of  451,399  in  Class  गा,
 which  again  comes  to  5°]  per  cent.
 Their  number  is  1,70,647  as  against
 8,40,730  in  class  झ  servants.  That
 gives  a  percentage  of  2°5  per  cent.
 If  we  take  the  whole  percentage,  it
 will  go  down  very  much.  It  has  al-
 ways  been  pointed  out  that  the  Gov-
 ernment  did  not  care  to  implement
 this  reservation  earnestly.  This  has
 also  been  pointed  out  by  the  Esti-
 mates  Committee  and  by  the  Com-
 missioner  for  Scheduled  Castes  and
 Scheduled  Tribes.  When  the  Com-
 missioner  gave  evidence  before  the
 Estimates  Committee,  he  is  reported
 to  have  said  that  there  appeared  to
 be  some  thing  wrong  somewhere  as
 the  target  fixed  for  the  recruitment  of
 Scheduled  Castes  and  Tribes  has  not
 been  reached;  in  fact  there  was  no
 earnestness  to  reach  the  target.  He
 hag  said  that  there  were  many  edu-
 cated  people  enrolled  in  employment
 exchanges  as  unemployed.  He  fur-
 ther  added  that  extra  coaching
 should  be  given  to  these  people.  He
 has  also  stated  that  he  was  not  satis-
 fied  with  the  measures  taken  by  Gov-
 ernment  to  increase  the  intake  of
 Scheduled  Castes  and  Scheduled
 Tribes  in  the  Central  Government
 Services.  He  also  stated  that  he  was
 not  convinced  of  the  argument  that
 suitable  candidates  from  these  classes
 were  not  available.  This  is  what  we
 find.  But  the  Government  is  hardly
 doing  anything  in  order  to  encourage
 the  intake  of  Scheduled  Caste  people
 in  the  services.  Article  $20(4)  clear~
 ly  states  that  if  the  Government  wants
 that  the  reservation  of  the  Scheduled
 Castes  should  be  fulfilled,  they  can
 even  go  to  the  extent  of  ignoring
 the  Public  Service  Commission.  It
 reads:

 “Nothing  in  clause  (8)  shall
 require  a  Public  Service  Commis-
 sion  to  be  consulted  as  respects
 the  manner  in  which  any  provi-
 sion  referred  to  in  clause  (4)  of
 atticle  6  may  be  made  or  as  res-
 pects  the  manner  in  which  effect
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 may  be  given  to  the  provisions  of
 article  335.”

 This  article  835  itself,  says  that  the
 claims  of  these  people  shall  be  taken
 into  consideration  consistently  with
 the  maintenance  of  efficiency  of  ad-
 ministration  in  the  making  of
 appointments  to  services  and  posts  in
 connection  with  the  affairs  of  the
 Union  or  of  a  State.  This  is  a  very
 wide  power  and  I  am  very  sorry  that
 the  Government  have  not  taken  it
 into  their  mind  to  implement  and  to
 give  effect  to  this  article.  On
 grounds  of  efficiency  of  administra-
 tien,  many  Scheduled  Caste  candi-
 Ayre  we  oe  uppumed,  TL  may  een
 go  to  the  extent  of  saying  that  the
 Scheduled  Caste  candidates  are  re
 commended  by  the  Public  Service
 Commission,  but  it  has  been  found  in
 some  cases  that  they  have  not  been
 appointed  by  the  Government.  I  can-
 not  understand  why  such  _  things
 happen  when  the  candidate  has
 been  recommended  by  the  Public
 Service  Commission.  He  has  the
 minimum  qualification  and  the  Pub-
 lic  Service  Commission  has  also
 thought  that  the  candidate  has  suffi-
 cient  education  and  efficiency  to  join
 that  service,  but  the  Government  has
 not  appointed  such  persons,  though
 they  have  been  recommended  by  the
 Public  Service  Commission.  I  am
 sorry  that  the  Government  is  not
 doing  its  bit  in  enforcing  and  imple.
 mentating  the  reservation.

 The  Deputy  Minister,  Shrimatt
 Silva,  has  said  that  much  progress
 has  been  made.  The  difficulty  is  this.
 Though  so  many  years  have  passed
 after  our  country  has  got  Indepen-
 dence,  we  cannot  say  that  consider-
 able  progress  has  been  made.  We
 could  have  done  much  more  if  every-
 pody  had  taken  it  into  his  mind  to
 enforce  all  those  things  that  have
 peen  recommended  under  the  Cons-
 titution  or  the  other  recommenda-
 tjons.  But  everyone  seems  to  think
 pecause  of  the  facilities  that  are  given
 to  these  classes,  these  people  have
 yecome  &  sort  of  a  son-in-law  of  the
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 Government  and  therefore,  every-
 9069  hesitates  to  implement  what-
 ever  provisions  that  are  there  in  the
 Constitution.

 About  scholarships,  I  may  go  to
 the  extent  of  saying  that  only  for  the
 last  few  years,  every  candidate  be-
 longing  to  the  Scheduled  Caste  or
 Tribe  is  getting  scholarship  and  be-
 cause  of  that,  some  students  are  now
 getting  education.  Ag  you  are  aware,
 these  scholarships  have  been  award-
 ed  very  late  and  I  may  even  say
 that  a  number  of  these  students  are
 even  now  not  getting  the  scholarship
 for  no  fault  on  their  part  or  on  the
 part  of  their  college  but  because  of
 the  fault  of  the  officers  of  the  scho-
 larship  department.  I  have  written  a
 number  of  letters  in  this  respect  and
 T  have  got  replies  for  some  and  in
 some  cases  the  replies  are  very  rou-
 tune  that  the  case  has  been  looked
 unto  and  nothing  can  be  done  fur-
 ther.  There  are  very  funny  replies
 and  I  cannot  understand  them.  When
 there  is  no  fault  on  the  part  of  the
 student  or  college,  why  should  the
 student  be  denied  hig  due?  I  am
 glad  that  this  thing  is  now  going  to
 the  States  and  the  States  will  be
 distributing  it.  I  cannot  say
 whether  the  States  will  also  be
 doing  it  very  efficiently  because  there
 is  something  wrong  in  the  mentality
 of  the  persons  dealing  with  these
 things.  I  know  the  State  Govern-
 ments,  and  the  State  Governments
 are  distributing  their  own  scholar-
 ships  very  late.  I  know  that  in

 Bombay  the  scholarships  for  the
 Scheduled  Castes  students  had  heen
 distributed  on  the  last  day  of  March.
 That  would  have  lapsed  had  action
 not  been  taken  in  time.

 it  has  been  said  by  the  Deputy
 Minister  that  the  number  of  Sche-
 duled  Castes  students  is  very  large,
 taking  into  consideration  the  amount
 ‘we  have  for  the  distribution  of  the
 Scholarships.  If  we  try  to  select
 Scheduled  Caste  students,  I  cannot
 say  if  it  will  help  the  progress  of
 the  Scheduled  Castes.  Because  of

 VAISAKHA  4,  3888  (SAKA)  Report  of  ther33i8>
 Commissioner
 for  Scheduled

 Castes  and
 Scheduled

 Tribes
 the  scholarship,  because  of  this  Little
 assistance  that  is  given  to  the  Sche-
 duled  Castes,  these  people  are  mak-
 ing  some  progress.  Some  scholarship
 is  given  to  the  students  and  they  get
 education.  If  we  try  to  limit  the
 number  of  Scheduled  Castes  for
 giving  scholarship,  I  say  their  pro-
 gress  will  also  be  limited.  I  make
 an  appeal  to  the  Home  Ministry  that
 they  should  consider  this  point  again
 and  try  to  give  scholarships  to  every
 Scheduled  Caste  student.  It  is  a
 thing  of  very  urgent  necessity  and
 I  think  the  Ministry  of  Home  Affairs
 will  try  their  best  to  look  into  the
 matter  and  to  make  available  the
 necessary  funds  so  that  the  scholar-
 ship  can  be  given  to  every  Scheduled
 Caste  student  I  am  sorry  that  a
 person  of  the  eminence  of  Kaka
 Saheb  Kalelkar  has  come  before  the
 Estirnates  Committee  and  said  things
 which  I  cannot  describe.  He  has  ex-
 pressed  himself  against  giving  privi-
 leges  and  preferences  on  the  basis  of

 castes.

 i4  hrs.

 This  is  what  he  said:
 “The  witness  added  that  the

 Government  by  its  policies  of
 giving  preferences  and  privileges
 on  basis  of  caste  had  strengthened
 and  accentuated  untouchability.”

 This  is  a  very  wrong  notion.  This  i
 not  the  thing.  As  a  matter  of  fact,
 the  privileges  and  the  preferences
 that  are  given  to  the  Scheduled
 Castes  have  helped  us  to  remove  un-
 touchability  and  not  in  perpetuating
 untouchability.  Again,  Kakasaheb
 Kalelkar  has  expressed  himself
 against  reservation  im  the  Govern-
 ment  services.  He  has  said  that  he
 was  against  reservation  in  Govern-
 ment  services  for  the  community,
 but  if  reservation  was  inevitable
 there  should  be  no  reservation  in
 class  I  and  there  should  be  some
 reservation  in  other  classes.  AS  a
 matter  of  fact.  I  think  Kakasaheb
 Kalelkar  must  have  in  hig  mind  the
 Chatur  Varna  Padhathi,  and  that  he
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 must  be  thinking  that  the  Scheduled
 Caste  people  are  only  to  serve  be-
 cause  they  have  born  through  the
 leg  of  Bhrama.  That  is  the  thing
 Kakasaheb  Kalelkar  must  have  had
 in  his  mind.  No  Scheduled  Caste
 person  nor  any  citizen  of  India  would
 like  this  kind  of  recommendation.  I
 am  gied  that  the  Estimates  Commit-
 tee  have  not  taken  any  note  of  that
 kind  of  suggestion.

 Therefore,  Sir,  I  very  earnestly
 appeal  to  the  Government  that  the
 problem  of  Scheduled  Castes  is  rather
 an  economical  problem  and  an  educa-
 tional  problem.  It  should  be  seen
 that  every  Scheduled  Caste  person  is
 educated,  and  it  should  also  be  seen
 that  the  economic  condition  of  every
 Scheduled  Caste  is  bettered  If  these
 things  are  done,  I  think  this  problem
 of  untouchability  will  vanish.

 Mr,  Deputy-Speaker:  Shr:  Gaikwad
 Shri  B.  K.  Gaikwad  (Nasik)‘“I  am

 speaking  on  Monday.
 Mr,  Deputy-Speaker:  Ali  right

 Shri  Parmar.
 Shri  K.  U.  Parmar:  Mr  Deputy-

 Speaker,  Sir,  from  this  report  on
 Scheduled  Castes  and  Scheduled
 Tribes  that  has  come  to  me  I  find  that

 the  State  Governments  as  well  as  the
 Indian  Government  have  hopelessly
 failed  to  solve  the  problem  of  un-
 touchability  in  this  country.  When
 we  see  these  reservations  and  also
 when  we  hear  people  saying  that  we
 are  enjoying  constitutional  rights  and
 safeguards,  we  find  that  nothing  much
 has  been  done.  This  Government  is
 taking  the  name  of  Mahatma  Gandhi.
 It  was  in  the  year  932  at  the  Poona
 Pact  Mahatma  Gandhi  said:  “We  will
 try  our  level  best  to  see  that  un-
 teuchability  is  abolished  from  this
 country”.  A  time  limit  of  ten  years
 was  fixed.  But  we  were  helpless
 because  we  were  all  slaves  then.  But

 mow  we  have  attained  Independence.
 wen  though  under  the  Constitution
 you  have  given  us  safeguards,  you
 have  not  properly  implemented  those
 safegaardé.

 I  cen  say,  Sir,  that  we  have  been
 economically  exploited  by  the  caste
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 this  Government  has  exploited  us
 politically  also.  Sir,  I  would  like  to
 bring  to  yout  notice  some  facts.  It
 has  been  mentioned  in  this  Report
 that  there  are  some  voluntary  agencies
 which  are  functioning  for  the  welfare
 of  Scheduled  Castes  and  Scheduled
 Tribes.  There  are  a  number  of
 agencies.  I  have  also  seen  that  iv
 the  Estimates  Committee’s  report  a
 big  hst  is  given  on  pages  68  to  7I.
 More  than  nearly  Rs.  8  crores  has
 been  given  to  those  agencies.  But
 what  do  they  do?  I  know  that  there
 is  the  Depressed  Classes  League.  My
 hon,  friends  on  that  side  will  be
 offended,  but  let  me  tell  you,  Sir,  that
 it  igs  a  political  institution.  It  has
 come  to  ruin  the  Opposition  parties,
 previously  the  Scheduled  Castes
 Federation  and  now  the  Republican
 Party.

 Sir,  this  is  a  sad  demise  of  our
 democracy,  that  public  money  is
 wasted  for  political  ends.  This  Gov-
 ernment  has  been  crying  in  this
 House  many  times  that  they  are  not
 successful.  Some  of  our  hon.  Mem-
 bers  also  have  been  saying  that.

 aft  रूप  नारायण  (मिर्जापुर--रक्षित---
 अनुसूचित  जातिया)  डीप्रेस्ड  क्लास  लीग
 पोलिटिकल  पार्टी  नही  है  ।

 hri  K.  U.  Parmar:  If  you  will  only
 appoint  a  committee  consisting  of  High
 Court  Judges,  Sir,  we  are  in  a  position
 to  prove  these  things  that  they  have
 exploited  the  Scheduled  Castes  people
 Politically  also.

 Let  me,  Sir,  for  a  moment  agree
 with  my  hon.  friend  that  this  Depress-
 रत  Classes  League  is  not  a  political
 institution.  All  right.  I  agree  that  it
 is  a  social  institution.  Then  what  was
 the  need  of  creating  another  institu-
 tion,  the  Bharat  Dalit  Sevak  Samaj?

 ir,  one  of  my  hon.  friends  was
 on  the  Opposition  benches.  When  he
 crossed  the  floor  he  was  given  #
 prize.  This  is  one  instance  of  bribe.
 I  again  say,  Sir,  this  is  a  sad  demise
 of  democracy  in  this  country.  We  are
 Hindus.  We  have  been  socially  ex-
 ploited  by  the  caste  Hindus.  Econo-
 mic  and  social  exploitation  is  bad,  hut
 Political  exploitation  is  worst.  This
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 Government  hag  not  done  anything  for
 our  economic  and  sctial  uplift,  but
 very  much  pained  to  see  all  these
 We  want  to  uproot  bribery  and
 corruption  from  this  country  But
 when  the  Government  itself  is  giving
 bribes,  how  can  that  Government  up-
 root  bribery  and  corruption  from  this
 country,  I  do  not  know

 ir,  there  38  one  branch  of  this
 Bharat  Daht  Sevak  Sama)  in  my
 constituency  Two  or  three  agents
 have  been  kept  there  I  purposely
 use  this  word  ‘agent’  because  they
 told  me

 Mr  Deputy-Speaker  Agent  also
 has  to  do  some  work

 Shri  K.  U  Parmar:  Thcy  told  me
 that  they  were  not  being  paid  any
 amounts  but  receipts  were  taken  from
 them  This  thing  is  going  on  I  do
 not  know  why  public  money  is  being
 wasted  like  this  I  do  not  know  what
 work  is  done  by  these  agents  As
 far  as  I  know  they  only  boast  this
 Government  Whenever  some  Minis-
 ters  go  there,  usually  our  Finance
 Minister  who  is  popular  there  among
 the  Scheduled  Castes  people  because
 other  people  are  not  allowing  him
 m  that  particular  area,  they  go  to
 their  help  Sir,  I  am  talking  to  you
 not  only  from  my  Own  experience
 but  also  from  what  the  people  say
 The  people  there  say  that  by  giving
 these  grants  and  loans  they  have  ex-
 Ploited  the  people

 An  Hon,  Member:  That  is  your
 opimion

 Shri  K.  U  Parmer:  My  opinion  3s
 worse  than  that  My  opinion  is  that
 this  should  not  be  allowed  in  a  demo-
 cratic  country  We  know  that  the
 British  democracy  is  the  best  m  the
 world  and  ours  is  the  largest  We
 want  to  make  this  the  best  mn  the
 world,  That  is  why  I  appeal  to  the
 Government  to  utilise  their  mfluence
 for  this  Purpose  when  they  are  in  a

 -
 to  have  such  a  large  majo-
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 What  28  the  use  of  blaming  demo-
 cracy?  Our  great  leader,  Dr  Ambed-
 kar,  has  framed  the  Constitution  of
 thus  country  Our  constitutional  safe-
 guards  and  our  constitutional  me-
 thods  should  not  be  blamed  for  what-
 ever  is  happening  That  is  why  I
 request  this  Government,  whatever
 might  have  happened  in  the  past,
 Please  do  not  repeat  it  Do  not  boast
 that  you  have  done  this  and  you  have
 done  that

 I  ean  tell  you,  Sir,  what  these  so-
 cial  workers  are  doing,  what  these
 voluntary  agencies  are  doing  They
 tried  to  go  for  a  bath  in  a  kund  in
 the  village  Lasundra  in  Kaira  Dhis-
 tnet  Thousands  of  persons  went
 there  The  Additional  District  Magis-
 trate  was  there,  so  also  some  police
 But  some  400  persons  with  deadly
 weapons  resisted  them  What  could
 they  do?  Thev  did  not  take  their
 bath  They  were  assqulted  In  that
 so-called  progressive  State  of  Bom-
 bay,  where  the  police  75  habituated
 to  fire  on  persons  who  have  no  wea-
 pons,  when  this  was  done  by  persons
 with  deadly  weapons  the  police  did
 not  touch  them.  They  hopelessly
 failed  to  do  their  duty  Some  23
 months  have  passed,  but  they  have
 not  yet  been  successful  to  change  the
 hearts  of  those  persons  who  went
 there  with  deadly  weapons

 Then,  those  social  workers  who
 are  actually  dong  the  work  of  re-
 moval  of  untouchabilty  are  bemg
 killed  in  broad  day  hght  I  can  cite
 a  case  from  a  neighbouring  district
 in  Baroda  One  caste  Hindu  there,
 a  Brahmm,  Badri  Narayan  Pandya,
 who  was  working  on  behalf  of  the
 Scheduled  Castes  was  killed  on  the
 road  at  about  000  hours  in  the
 morning  He  was  shot  dead

 Shri  8,  K  Gaikwad:  By  whom’

 Shri  हू,  U  Parmar:  By,  Sir

 Mr  Deputy-Speaker:  If  he  does
 not  know,  he  need  not  mention
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 Shri  K.  U.  Parmar:  What  I  know  is
 this.  Some  persons  are  suspected
 there,—those  who  are  the  members  of

 *the  ruling  party.  That  is  why  I  was
 not  telling  the  names.  Knowing  that
 there  was  firing,  the  widow  of  that
 man  wrote  to  the  DIG,  IGP,  the  Chief
 Minister,  to  the  Home  Minister,—

 -everybody—and  she  approached  our
 Home  Minister  also.  But  the  reply
 was  that  “we  conducted  an  enquiry
 but  those  who  killed  that  man  are  not
 traceable.”  What  is  this  Government
 doing?  He  was  not  traceable  for  the
 only  reason  that  he  was  supported  by
 the  men  who  were  in  the  ruling  party.
 ९  eve  evidence  which  was  present-

 -ed  to  me  and  the  evidence  shows  that
 the  man  who  killed  the  social  worker

 -was  handed  over  to  the  police  patel
 by  a  farmer  who  was  in  a  nearby
 field,  but  no  action  was  taken.

 I  do  not  want  to  devote  more  time
 -on  this  matter,  but  I  want  to  refer  to
 one  other  thing,  the  Harijan  Saptah,
 the  Harijan  Week  The  Harijan
 Saptah,  I  think,  is  nothing,  it  is  only

 -to  show  to  the  world  that  you  are
 doing  this  thing  and  that  thing.  The
 result  is  nothing.  During  the  Hari-
 jan  Week,  in  my  constituency,  in  a
 village  called  Bhetwada,  the  mamlat-
 dar  accompanied  the  social  worker
 and  they  entered  a  temple.  As  soon
 as  the  mamlatdar  went  outside  the

 ~village,  the  villagers,  or  rather  the
 caste  Hindus  of  the  village,  came
 into  the  Harijan  locality  and  assault-

 ed  the  Harijans  and  they  told  them
 that  unless  “you  pay  Rs.  4,000  which
 is  the  amount  for  performing  suddhi

 in  the  temple,  we  will  not  allow  you
 to  stay  in  these  houses.  We  are  not
 being  protected  by  the  Government
 there  and  this  so-called  progressive
 Bombay  Government  has  not  _safe-
 guarded  our  interests,

 My  hon.  friend  Shri  B.  K.  Gaiwad
 aaid  in  this  House  that  our  position
 is  worse  than  that  of  the  Africans
 and  the  Negroes  in  America.  The  hon.
 ‘Home  Minister  replied  that  if  there
 was  no  legislation  in  this  country,
 ‘my  friend  would  have  been  0  miles
 away  from  this  House,  but  kept  us
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 not  0  miles  but  500  miles  away  from
 this  House.  Due  to  the  ci‘cumstances,
 we  are  in  this  House  here,  I  may
 assure  the  hon.  Minister  that  the  Acts
 are  only  on  paper.

 Let  me  give  him  one  instance  of
 my  constituency.  I  am  coming  from
 Gandhi’s  place,  Gandhi's  land,  of
 which  we  are  very  proud.  Mahatma
 Gandhi  was  born  m  Gujarat.  But
 then  there,  our  position  is  so  miser-
 able;  our  position  38  so  inhuman
 that  we  cannot  tolerate  such  condi-
 tions  in  this  independent  country.
 In  a  village  called  Sahijpur,  our  peo-
 ple  were  going  not  to  bring  water
 trom  the  well.  But  they  were  ‘pring-
 ing  water  from  the  pipe  they  were
 brutally  beaten.  I  accompanied  them
 to  the  DSP,  Ahmedabad.  One  Mr.
 Sethna  is  there.  I  requested  him  to
 interfere  in  the  matter  and  arrest
 those  persons  He  asked  “what  are
 the  sections  under  which  I  can  arrest
 them,”  and  he  was  not  knowing  whe-
 ther  the  act  is  cognizable  or  not?
 Even  the  DSP  of  a  district  like
 Ahmedabad  is  not  knowing  whether
 an  offence  under  our  Untouchability
 (Offences)  Act  is  cognizable  or  not,
 what  to  talk  of  the  poor  police  and
 the  inspectors  of  police.  We  showed
 him  the  whole  Act  and  told  him  that
 this  offence  is  cognizable,  and  that
 he  should  arrest  the  persons  concern-
 ed.  They  were  arrested.  But  there-
 after  the  caste  Hindus  in  the  village
 brought  undue  influence  on  them,  and
 they  told  them  that  “if  you  want  to
 live  in  these  houses,  you  must  come
 to  compromise”.  They  then  came  to
 a  compromise

 In  the  report  I  find  that  there  are
 the  least  number  of  cases  under  the
 Untouchability  (Offences)  Act.  But
 we  are  threatened,  we  are  beaten  and
 we  are  exploited  like  anything.  Peo-
 ple  are  not  coming  forward  to  make
 out  any  case.  On  the  contrary  when
 they  make  out  the  cases,  the  police
 department  there  is  not  giving  wus
 proper  guidance.

 Mr.  WDeputy-Speaker:  The  hoa.
 Member's  time  is  up.
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 Shri  हू,  U.  Parmar:  I  have  to  say
 many  more  things.  But  now  _  that
 you  gave  the  warning,  I  shall  be
 brief.  Regarding  the  services,  in  the
 Estimates  Committee  report,  I  find
 that  nearly  one  lakh  or  more  persons
 are  registered  with  the  Employment
 Exchanges.  That  is  one  side  of  the
 picture.  On  the  other  side,  the  pere
 centage  of  posts  filled  by  the  Govern-
 ment  is  very,  very  low.  I  do  not
 understand  this:  on  the  one  side  they
 say  the  reservation  is  to  be  filled,
 but  on  the  other  side  the  Government
 is  not  looking  to  these  things.  (In-
 terruption.)  In  regard  to  this  matter,
 I  have  to  say  only  one  thing.  When
 my  hon.  friend  told  mie  of  350  I  said
 that  we  are  politically  exploited  by
 the  Government  and  in  the  Mahadev
 Trusts  and  other  Trusts  I  know  that
 they  are  being  employed  there,  and
 in  this  wav,  political  exploitation  is
 going  on.

 Regarding  the  services,  I  say  that
 it  is  a  sad  tale.  It  is  bad  on  the  part
 of  the  Government.  I  do  not  find
 any  Ambassador  or  Governor  be-
 longing  to  our  community  m  this
 country.  In  Class  I  and  Class  II,  the
 percentage  is  below  one  The  re-
 cruitment  made  in  ten  years  to  Class
 I  services  38  below  one  per  cent,  and
 m  Class  II  services  also,  it  not  more
 than  three  per  cent.  In  Class  IV,
 they  are  going  to  increase  the  num-
 ber,  but  I  think  that  just  lke  the
 Bnitishers  who  had  adopted  the  policy
 of  making  the  Indians  only  clerks,
 this  Government  is  only  adopting  the
 Policy  of  making  the  Scheduled  Cas-
 tes  and  Scheduled  Tribes  only  Chap-
 rassis  and  nothing  else.  We  do  not
 want  to  tolerate  this  thing.  It  is  our
 birthright:  we  should  be  Ambassadors

 and  Governors  of  this  country.  Why
 Gegrade  us?  That  is  not  done.  The
 only  thing  is,  partiality  is  going  on.

 we  were  criticising  the  report
 of  the  Public  Service  Commission,  the
 hon,  Speaker  told  me,  “I  won't  allow
 wt,  Who  will  care  for  us?  Here  no-
 body  cates  for  us.  Here  only  fistter-

 ers  are  being  favoured  by  this  Gov-.
 78  LSD—S.
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 ernment,  and  the  Government  :s
 boosting  itself.  This  is  not  good  for
 a  healthy  democracy.

 Mr,  Deputy-Speaker:  I  have  to  stop
 the  hon.  Member  from  proceeding
 further.

 Shri  K.  U.  Parmar:  I  may  request
 the  hon.  Minister  to  see  that  the  con-
 stitutional  safeguards  for  the  Sche-
 duled  Castes  and  Scheduled  Tribes
 are  protected  by  this  Government  and
 that  the  Government  should  not
 adopt  any  Act  in  which  they  can  ex-
 ploit  us  even  politically;  the  caste
 Hindus  have  left  us  at  that  stage.

 Shri  Rurgsung  Suisa  (Outer  Mani-
 pur—-Reserved—Scheduled  Tribes):
 I  am  not  going  to  take  much  time
 of  this  House.  I  want  to  say  orly
 a  few  words.  After  I  listened  to  the
 speech  made  by  the  hon.  Member
 from  the  opposite  side,  I  cannot  pass
 without  making  some  remarks  re-
 garding  his  speech.  I  have  to  be  very
 frank,  because  I  think  that  the  House
 is  honourable,  and  we  have  to  see
 that  what  is  said  is  not  theoretical
 but  practical.

 When  I  heard  the  hon.  Member
 speaking,  I  felt  that  the  hon.  Member
 was  speaking  from  the  words  he
 heard  from  others  and  not  from  the
 facts  he  sees  with  his  own  eyes.  I
 was  not  quite  happy  about  it.  We  have
 to  see  that  we  speak  what  we  see
 with  our  own  eyes.  We  do  what  we
 think  is  right  and  not  do  things  if
 others  say  it  is  right.

 Take,  for  example,  my  case.  If  I
 am  allowed  to  speak  as  I  like,  what-
 ever  I  hear  from  other  people,  I
 think  the  House  will  not  be  able  to
 appreciate  me.  Why?  Personally,  I
 am  a  Naga,  and  we  all  know  that
 there  is  rebellion  there.  We  know
 what  sorts  of  reports  are  coming
 from  the  Naga  people  there.  But  I
 say  that  unless  I  see  that  with  my
 own  eyes  I  am  not  going  to  speak
 about  it.  I  have  to  speak  what  I  think
 is  a  fact.  Moreover,  Manipur  is  in  the

 hands  of  Government  servants.  We  are
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 [Shri  Rungsung  Suisa]
 not  in  the  Government.  There  are  80
 many  cases  of  complaints,  but  what
 can  I  do?  I  am  not  in  the  adminis-
 tration.  Unless  I  see  facts  as  they
 are,  how  can  I  speak?  I  cannot
 speak  as  I  like  without  realising  the
 facts.  So  I  would  request  all  hon.
 Members  of  this  House  either  from
 this  side  or  that  side  to  bear  in  mind
 that  let  us  speak  what  we  think
 mght;  let  us  do  what  we  think  right
 and  let  us  say  what  we  see  with  our
 own  eyes.

 The  other  remark  I  want  to  make
 about  the  speech  made  by  the  hon
 Member  from  the  opposite  side  35
 this.  If  we  have  to  blame  Govern-
 ment  for  action  done  by  an  _  indivi-
 dual  on  suspicion,  I  think  we  are  not
 going  to  be  right.  We  are  blaming
 the  Government  every  day  for  run-
 ning  the  administration  by  looking
 into  the  reports  from  the  papers.  We
 have  got  a  right  to  complain  against
 the  Government  and  to  see  that
 what  they  speak  before  us  in  this
 House  is  from  their  own  eye-witness-
 es  and  not  based  on  the  papers
 written  by  the  Government  servants.
 We  also  have  the  responsibility  to
 see  that  we  say  that  which  we  know
 is  a  fact  and  which  has  been  proved.
 If  I  may  give  an  example,  my  words
 may  not  be  parliamentary  again...

 Mr.  Deputy-Speaker:  If  he  knows
 those  words  are  not  parliamentary,
 he  should  not  say  them.

 Shri  Rungsung  Suisa;  I  do  not
 know  whether  it  is  parliamentary  or
 not,  but  still  I  have  to  say  that.  Sup-
 pose  I  have  to  blame  one  _  person;
 have  I  a  right  to  blame  one  person
 on  suspicion  for  the  acts  done  by
 other  people?  How  can  I  do  that?
 In  Manipur,  the  administration  is  not
 in  my  hands.  What  can  I  do?  I  can
 do  some  action  and  I  can  say  to  the
 Government  that  they  are  responsi-
 bie  for  my  action  just  because  they
 are  in  power.  But  that  is  not  right.
 I  cannot  say  that  unless  I  prove  that
 that  action  or  that  treatment  has
 been  done  by  the  Government  ser-
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 vant.  So,  I  think  we  have  to  be
 very  careful  as  to  what  we  say  =  in
 this  House.

 I  have  only  two  words  to  say.  One
 word  is  the  word  of  joy  and  happi-
 ness,  in  spite  of  so  many  criticisms.
 It  is  this  that  before  the  day  of  In-
 dependence,  the  scheduled  castes  and
 scheduled  tribes  people  could  not  get
 the  chance  to  read  in  the  schools  and
 colleges.  But  today  we  have  got
 access  to  them.  I  myself  could  not
 get  a  chance  to  read  in  Government
 Ingh  schools.  So,  we  have  to  bear
 this  in  mind  and  we  have  to  be
 thankful  to  the  Government  and  to
 the  nation.

 The  next  point  i8,  Government  is
 spending  some  money  at  least  for  the
 education  of  the  scheduled  castes  and
 scheduled  tribes  people.  We  must  be
 thankful  to  the  Government,  but
 there  is  one  word  of  woe  too.  Again
 I  will  have  to  be  very  frank.  I  would
 request  the  Government  to  see  whe-
 ther  our  word  of  complaint  is  right
 or  wrong.  It  is  this.  One  word.  has
 been  said  against  us  without  much
 justification  and  that  is  ‘unfit’  in  re-
 gard  to  employment.  Unless  I  am
 given  the  chance,  how  can  I  prove
 to  be  fit?  I  must  be  given  a  chance
 and  then  prove  whether  I  am  fit  or
 unfit.  From  the  UPSC,  from  the
 State  level  and  Central  level,  the
 word  used  against  us  is  ‘unfit?  and
 qualifieg  candidates  are  not  avail-
 able.  How  many  students  have
 passed  the  IAS  examinations  and  how
 many  students  from  the  scheduled
 castes  and  scheduled  tribes  are  com-
 ing  up  from  the  colleges?  Are  we  to
 be  satisfied  with  the  L.  D.  grade
 throughout  our  whole  life?  No;
 human  brain  is  human  brain.  After
 all,  we  are  backward  only  because
 we  could  not  get  the  facilities,
 whereas  our  more  fortunate  breth-
 ren  in  the  same  country  have  got those  facilities.  That  is  the  main
 difficulty:  the  difficulty  is  not  re-
 garding  the  capacity  of  the  people.
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 If  we  think  there  5  no  question  of
 skin  problem,  there  78  no  question  of
 comm  problem  also.  Again,  xf

 the  full,  but  it  5  a  fact  that
 will  gtve  good  reports  for  us.
 should  not  only  see  the  confiden:
 reports  alone  but  also  must  in’
 the  service  records,  because  in
 confidential  reports  it  is  very  easy  to
 say  ‘unfit’  It  is  very  easy  to  write

 é
 ्

 शनी  गणपति  राम  :  उपाध्यक्ष  महोदय,
 सब  से  पहले  मे  शेडथूल्ड  कास्ट  कमिश्नर  को
 धन्यवाद  दूगा  कि  उन्होंने  कठिम  परिश्रम
 करके  अपनी  कर्मठता  भौर  झपनी  योग्यता

 का  परिचय  देते  हुए  उस  रिपोर्ट  को  तैयार
 किया  ।  लेकिन  मुझे  रिपोर्ट  पढ़ने  पर

 खेद  प्रकट  करना  पडता  है  कि  इन  सात  रिपोर्टों
 में  जितनी  भी  सिफारिशें  बोशयूल्श  कास्ट
 कमिदनर ने  की  उनमें से  श्रधिकाश पर  हमारी
 सरकार  ने  ध्यान  नही  दिया  |  में  मही  समझ
 पाता  कि  इतना  रुपया  खर्च  कर  झौर  देश  को
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 भ्रमण  करके  जो  रिपोर्ट  तैयार  कौ  जाती  है

 झौर  बोड्यूल्ड  कास्ट्स  एंड  शेडयूल्ड  ट्राइब्स
 के  बैनीफिट  के  लिए  उनके  सामाजिक  भौर
 झ्राथिक  पुनरुद्धार  के  लिए  कि  जो  सिफ़ारिशं
 की  जाती  हैं  उन  पर  सरकार  अमल  नहीं  कर
 पाती  1

 हमारे  मत्री  महोदय  ने  यहा  पर  भी

 कहा  है  कि  कुछ  दिन  पहले  भ्रखबारो  के  जरिए
 मैंने  पढ़ा  था  कि  हमारे  गृह  सत्री  महोदय  ने

 एक  सभा  में  यह  मी  कहा कि  प्रव  तो  भ्रस्पृरयता
 नाम  मात्र को  रह  गई  है।  लेकिन मै  यह  कहना
 चाहता  हू  कि  शायद  हमारे  माननीय  मत्री *
 अपनी  कास्टीटुएंसी  में  गये  होगे  वोट  मांगने
 के  बक्त  शौर  शायद  उनको  ऐसा  श्रनुभव
 ह्भा  हो  हरिजनों  की  हालत  में  जो  सुधार
 हुभा  है  उससे  वह  सतुष्ट  हो  जाते  है  तो  मै  तो
 यही  कह  सकता  हू  कि  हरिजनों  का  भाग्य
 झधकार में  है।  मै  मत्रिणी  महोदया  से  पूछना
 चाहता  हू  कि  अस्पृष्यता  को  यदि  श्राप  कहतें
 है  कि  खत्म  हो  गई  है  तो  भी  तीन  वर्ष  पहुचे
 जब  काशी  विश्वनाथ  मदिर  प्रवेश  का  आन्दोलन
 चलाया  जा  रहा था  झौर  तीत  वर्ष  तक  हमारे
 कार्यकर्सा  जेलो  में  जाते  रहे  तो  वह  चीज़  क्‍या
 साबित  करती  है  1  उससे  तो  साफ  जाहिर
 होता  है  कि  भरस्पृदयता  झभी  भी  विध्वमान

 है  प्रौर  खत्म  नही  हुई  है।
 झापक  भ्रस्पृष्यता  निवारक  विभाग  की

 तरफ  से  लाखो  रुपया  ख्ं  किया  जाता  है
 लेकिन  क्या  में  भ्रापसे  पूछ  सकता  हु  कि  वाकई
 में  कितना  पैसा  भ्रस्पृश्यता  निवारण  कार्य

 केहेतु  खर्च  किया  गया  a  मुझे  लेद  के  साथ

 कहना  पडता  है  कि  इस  अस्पुष्यता  निवारण
 रुपये  का  दुरुपयोग  होता  है  हालाकि  नाम  में

 यह  दिया  जाता  है  कि  इतना  इतना  रुपया

 झस्पृष्यता  निवारण  के  लिए  हर  स्टेट  को  दिया
 मया ।  मै  झापसे  झदब  के  साथ  ज  करना

 आहता हूं  कि  भाप  उत्तर  प्रदेश  का  एक  उदाहरण
 लें.
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 डपाध्यक्ष  महीदण  :  वह  हम  प्रगली

 दफ़ा  लेंगे  ।  सोमवार  को  उसको  भापसे  पुनेंग  |
 झब  हम  दूसरा  डिस्कशन  लेते  है  ।

 34.82  ह. श

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Forty-tamp  Reporr

 Shri  Jhulan  Sinha  (Siwan):  ‘Sir,
 beg  to  move:

 “That  this  House  agrees  with  the
 Forty-thirgd  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  on  the  22nd  April,  1959”

 is
 “That  this  House  agrees  with  the

 Forty-thirg  Report  of  the  Com-
 mittee  on  Private  Members’  Bulls
 and  Resolutions  presented  to  the
 House  on  the  22nd  April,  1959”

 Those  in  favour  may  kindly  say  ‘Aye’.

 भी  1. 1  बान  (गढ़वाल)  उपाध्यक्ष
 महोदय,  मेरा  निवेदन  यह  है  कि  श्री  फ्रैक
 एन्यनी  के  प्रस्ताव  पर  जो  ३  घंटे  का  समय
 रखा  गया  है  उसको  बढा  कर  कम  से  कम
 ४,  ५  घंटे  कर  दिया  जाय  क्योकि  उस
 पर  बहुत  से  लोग  बोलना  चाहेंगे  ।

 शी  बाजपेयी  (बलरामपुर)  मै  समझता
 हूँ  कि  चूकि  संसद्‌  के  वर्तमान  सत्र  में  संसद
 की  राजभाषा  समिति  द्वारा  भाषा  सम्बन्धी
 रिपोर्ट  पर  शायद  विचार  न  हो  सकंगा  और
 सभी  सदस्य  इस  प्रस्ताव  पर  बोलना  चाहेंगे
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 Mr,  Deputy-Speaker:  The  question

 Export  of  Monkey:  3534

 wa  तक  कि  हम  सल्ल्स  को  न  बदलें  या  उनको
 सस्पेंड  न  करे

 पंडित  श्रम  मारायण  |  “पजेश”

 (शिवपुरी)  जितनी  भी  कपा  कर  सकते

 हों  कर  दी  जाम  ।

 उपाध्यक्ष  महोदय  :  इस  रेज़ोनूशन
 पर  ३  घंटे  दे  दिये  गये  हैं।  लेकिन  इसमें  एक
 चीज़  यह  है  कि  जिन  का  रेजोलूशन  इससे
 झागे  होगा  उनको  श्रगर  श्रपना  रेज़ोलूशन
 मूव  करने  का  वक्‍त  नहीं  मिलेगा  भौर  चूकि
 सेशन  खत्म  हो  रहा  है  इसलिए  उनका

 रेज्ञोलूशन  जाता  रहेगा  ौर  फिर  झगले
 सेशन  में  उसके  लिए  नया  नोटिस  देना  पड़ेगा
 लेकिन  शभ्रगर  वह  मान  जायं  धौर  भ्राध  ही
 घंटा  लें  तो  मुझे  कोई  ऐतराज़  नही  होगा।
 वैसे  चेशरमैन  को  २०,  २५  मिनट  तक  टाईम
 एक्सटेंड  करने  का  अधिकार  है  और  वह  ऐसा
 कर  सकते  है  इसलिए  इसको  ऐसे  ही  रहने
 दिया  जाय  ।

 थमी  लरदेव  स्नातक  :  समय  एक  घटा
 ज्यादा  बढा  दिया  जाय  1

 उपाध्यक्ष  सहोदय  :  आपने  मुझे
 ठीक  से  सुना  नहीं  वरना  झप  शायद  यह  न

 कहते  ।

 The  question  is:
 “That  this  House  agrees  with  the

 Forty-third  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  on  the  22nd  April,  1959.”

 The  motion  was  adopted

 तो  इस  रेजोलूशन  के  समय  में  कुछ  वृद्धि  कर  पा
 देनी  लाहिये

 °

 RESOLUTION  RE,  EXPORT  OF
 tt  मरवेव  स्नातक  (भलीगढ:--  MONKEYS—contd.

 रक्षित--अनुसूचित  जातिया)  इस  पर  Mr.  Deputy-Speaker:  The  House
 will  now  resume  further  discussion  of
 the  Resolution  moved  by  Shri  Mohan
 Swarup  on  the  llth  April,  089
 regarding  Export  of  Monkeys.

 Out  of  2  hours  allotted  for  the  dis-
 cussion  of  the  Resolution  34  minutes

 खमय  जरूर  बढ़ना  चाहिये  |

 उपाध्यक्ष  सहोदय  :  ४  घंटे  मैक्सिमम
 शगथ  है.  जोकि  र्ल्स  में  प्रोवाइडेज  है  भौर
 उससे  ज्यादा  समय  नहीं  दिया  जा  सकता
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 have  already  been  taken  up  and
 hour  and  26  minutes  are  left  for

 os  ile  re  ok
 इस  देश  ने

 पाता its  further  discussion  today.  हुए  पर  चल  कर  बगैर
 कोई  लड़ाई  प्रथवा  हिंसा  करे  भौर  लूनखराबी Shri  Ranbir  Singh  Chaudhuri  may

 continue  his  speech,

 to  रणबीर  सिह  (रोहतक)  :

 उपाध्यक्ष  महोदय,  में  इस  प्रस्ताव  का  विरोध
 कर  रहा  था  ।  भगर  श्री  मोहन  स्वरूप  की
 प्रस्ताव  को  लाने  से  यही  मंशा  थी  कि  उनको
 जब  हिन्दुस्तान  से  बाहर  भेजा  जाता  है  या
 रास्ते  में  बंदरों  को  जो  तकलींफ़  होती  है  उस
 तकलीफ़  से  बचाया  जाय  तो  मै  समझता  हूं  कि
 उनकी  बात  के  भ्न्दर  कुछ  वज़न  है  7  इसके
 झलाया  जो  कुछ  कम्पनियां  फ़ायदा  उठाती

 है  और  १०,  १४  रुपये  में  एक  बंदर  खरीद

 कर  उसको  १००  रुपये  में  बेचती है,  प्रगर  इस
 मुनाफ़े  के  खिलाफ़  झावाज़  उठाना  उनकी
 मभदा  थी  तो  मैं  उनसे  सहमत  हो  सकता  हूं
 लेकिन  अगर  उनकी  मंशा  यह  है  कि  इस  देश
 के  भनन्‍्दर  अधिक  से  अधिक  बदरों  की  पैदावार
 की  जाय  और  उनको  पनपने  दिया  जाय  तो
 मे  उनसे  इसमें  सहमत  नहीं  हो  सकता  |

 (सदन  में  हँसी)

 श्री  मोहन  स्वरूप  चूंकि  एक  काइतकार
 के  घर  में  पैदा  हुए  हैं  तो  मुझे  तो  यह  देख  कर
 हैरानी  होती  है  कि  उन्हें  बदरों  के  साथ  इतनी
 हमदर्दी  कैसे  झा  गई

 शी  बीग  Wo  बार्मा :  (गुरदासपुर)
 झ्जी  वह  दयावान  किसान  है  t

 उपाध्यक्ष  सहोदय  :  प्रार्डर,  ऑर 1

 wto  write  सिह  :  मै  तो  समझता
 हैँ  कि जिस  आदमी  ते  अपनी  फ़तल  को  बदरों
 द्वारा  खराब  करते  देखा  होगा  उसके  दिख
 में  कभी  भी  बंदरों  के  लिए  प्रेम  भौर  हमदर्दी
 की  भावना  पैदा  नही  हो  सकती  चाहे  वह  कितना
 ही  अहिसानादी  क्यों  न  हो  t

 में  मानता  हूं  कि  इस  देश  के  झन्दर
 महात्मा  बुद्ध  पैदा  हुए,  इस  देश  के  झन्दर

 किये  बरीर  देश  को  झाज़ादी  प्राप्त  कर  ली
 और  पिछले  दस  वर्षों  में  भी  इस  देश  ने

 झहिसात्मक  मार्ग  का  भ्नुसरण  करते  हुए
 भूमि  सुधार  सम्बन्धी  क्रान्ति  कर  डाली  ।
 जिस  क्रान्ति  को  करने  के  लिए  हमारे  पड़ोसी
 देशों  में  लाखों  भ्रादभियों  को  मारा  गया,
 उस  क्रान्ति  को  इस  देश  ने  अहिसा  के  मार्ग
 का  अनुसरण  करते  हुए  पूरा  किया  ।  इस
 देश  के  प्रन्दर  जो  बड़े  बड़े  कारखानेदार  है
 उनका  इंतजाम  भी  किसी  डंडे  था  गोली  से  नहीं
 किया  जाता  है  बल्कि  बड़ी  शान्ति  से  शौर  समझा

 बुझा  कर  किया  जाता  है  t

 उपाध्यक्ष  महोदय,  भ्रब  बंदर  भगर  इस
 देश  का  नुकसान  करते  है  तो  उनका  भी  हमें
 इंतजाम  करना  होगा  जिस  तरह  कि  प्रगर

 कुछ  भाई  देश  प्यार  के  नाम  से  अथवा  लोगों
 के  नामो  की  बुहाई  दे  करके  इस  देश  का  नुकसान
 करे  तो  उनका  भी  इंतज़ाम  करना  इस  सदन
 का  काम  हो  जाता  है  और  उनका  भी  इंतजाम
 किया  जाता  है।

 उपाध्यक्ष  महोदय  :  आझार्डर,  आर्डर  |
 धाज  जिस  चीज़  के  इंतजाम  की  फ़िक्र  की  जा
 रही  है  उसके  ही  इंतज़ाम  के  बारे  में  कहा  जाय  ।
 बंदरो  के  बारे  में  ही आज  झाप  कहिये  ।

 wo  रणवीर  सिह:  चूंकि  यहा  इस
 सदन में  कहा  गया  था  इसलिए  मुझे  यह  कहना
 पड़ा  कि  भ्रगर  कुछ  व्यक्ति  देश  का  नुकसान
 करेंगे  चाहे  मंत्री  ही  क्यों  न  हो  तो  उनका  मी
 इंतजाम किया  जायगा।  एक  भाई  ने  कहा  कि
 क्‍या  उस  हालत  में  उनको  भी  बाहर  भेजा
 जायगा  तो  म  यह  बताना  चाहता  हूं  कि  यह
 मंत्री  महोदवों  का  सवाल  नहीं  है  बल्कि  भौर
 भी  दूसरे  भाई है  जो  कमी  किसान  के  नाम  से
 तो  कभी  मजदूर  के  माम  से  तो  कमी  हिन्दी
 के  नाम  से,  पंजाबी  के  नाम  से  भौर  कभी

 सूबे  के  नाम  से  इस  देश  का  नुकसान  करना
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 [चौ०  रणबीर  सिंह]

 बाहते  है  और  उन  नुकसान  पहुंचाने  बालों
 का  भी  हमें  इंतजाम  करता  होगा  q

 इस  ददा  के  अन्दर  जब  से  हम  प्राजाद

 हुए  है  सन्‌  १६४६ से  सन्‌  १६५८  तक  १४५६
 करोड़  र्पये  का  प्नाज  हमें  बाहर  से  मंगाना

 पड़ा  भर  यही  नहीं  उस  अनाज  को  गरीब
 आादमियों  तक  पहुचाने  के  लिए  २६१  करोड
 रुपये  की  सहायता  देनी  पड़ी  ताकि  गरीब
 लोगों  तक  झनाज  पहुंच  सके  भर  लोग  भूख
 हे  नमरे।

 इस  चीज़  के  अन्दर  केवल  बंदरों  की
 रक्षा  की  ही  भावना  नही  है  बल्कि  इसके  पीछे
 नाजायज़  फ़ायदा  उठाने  की  बात  है  ।  मुझे
 यह  चीज़  बड़े  दुःख  के  साथ  कहनी  पड़ती  है
 कि  हमारे  देश  के  झन्दर  कुछ  भाई  ऐसे  है
 जो  कि  इस  देश  के  दबे  हुए  हरिजनों  भूले
 और  नंगे  किसानों  के  नाम  पर  नहीं  भ्रपनी
 स्वार्य  है! 6  के  लिए  बड़ी-बड़ी  किताब  छापते
 है  बन्दरों  और  दूसरे  जानवरों  के  नाम  पर
 ठस्वीरे  छापी  जाती  है--पता  नही  बे  सच्ची

 है  या  झूठी  है  कि  भ्रमरीका  में  बन्दरों  को  किस
 ढंग  से  मारा  जाता  है।  लेकिन  क्या  वे  भाई,
 जो  इस  किस्म  की  तस्वीरों  को  छापते  है,
 बतायेंगे  कि  उन  के  त्तहत  इन्सानों  की  क्‍या

 हालत  होती  है,  उन  के  तहत  जो  इन्सान  काम
 करते  है,  उन  के  साथ  वे  क्या  सलूक  करते  है  1
 जो  भाई  बन्दरों  को  सवेरे  प्रनाज  डालने  के
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 सिर्फ़  बस्टर  ही  नहीं,  जमीन  के  ऊपर  जितने
 और  इडंगर है,  ध्राया  यह  देश  उन  का  पेट  भर
 सकता है  या  नही,  यह  मी  एक  सवाल  है  सोचने
 का  इस  देह  में  जो  इस्सान  हैँ,  उन  के  लिए
 हम  ने सुख  पैदा  करना  है।  ये  जो  बन्दर  बाहर
 भेंजे  जाते  है,  वे  इस  लिए  नही  भेजे  जाते हैं  कि
 हम  उन  को  मरवायें,  बल्कि  वे  इस  लिए  भेजे
 जाते  है  कि  संसार  में  विज्ञान  की  तश्ककी  हो,
 संसार  भागे  बढ़ें  भौर  भ्रहिसा  की  भी
 तरक्की  हो,  इन्सान  की  झ्ायु--उस  का
 जीवन---  ज्यादा  से  ज्यादा  बढ़े
 (Interruption.

 उपाध्यक्ष  महोदय  :  भाडेर,  आर्डर

 who  रणबीर  सिह :  मेरी  समझ  में
 नहीं  आता  कि  जो  भाई  हस  में  एतराज़  करते

 हूँ,  वे  ऐसा  क्यो  करते  है  ।  क्या वे इस बात इस  बात

 से  पनमिजञ  है  कि  इस  देदा  में  तजुबें  के  लिए
 बहुत  से  जानवरों  के  ऊपर  तजुर्बे किए किए  जाते हूँ

 २

 क्या  उन्हें  मालूम  है  कि  जो  भाई  डाक्टर  बनते
 है,  जिन  से  हमारे वे  बड़े-डडे  भाई,  जो  कि
 अखबारे  और  किताबें  छापते  है,  रोज़ाना
 दवाई  लेते  है,  डाक्टर  बनने  से  पहले  पता  नही
 वे  कितने  मेंडक  काटते  है,  कितने  खरगोश
 काटते  है  भौर  दूसरे  जानवर  काटते  है  भौर
 उन  पर  तजुर्बा  कर  के  देखते  है  ?  अजीब
 हालत  है  कि  बन्दर  के  जीवन  से  साइस  जो
 तरक्की  करती  है,  उस  से  तो  वे  फ़ायदा
 उठाना  चाहते  है,  लेकिन  वे  बम्दरों  को

 लिए  जाते  है,  क्‍या  वे  बतायेंगे  कि  वे  किस  हिन्दुस्तान  के  किसान  के.  .  .

 तरह  से  रुपया  कमाते  है,  किस  तरह  से  किसान  (Interruption.)

 पसीने
 Mr.  Deputy-Speaker:  Even  when  the और  मजदूर  की  खून  भौर  पसीने  की  कमाई

 Byes  there ought to be को  उन  से  छीन  कर  ऐयाशी  शरते  है।
 उपाध्यक्ष  महोदम,  हमें  भ्रब  सोचनः  होगा  कि

 some  seriousness  about  it.  We  are
 discussing  a  Resolution.  At  least  we

 इस  देश  को  आागे  ले  जाने
 के लिए  बहुत

 सारी
 te sitting

 in  Parliament,  Some

 आवनाप्तों  का  मुकाबला  किया  जाय  और
 should  be  kept.

 age  सारी  भावना  के  बारे  में  लोगो  को  Who
 रणबीर  सिह

 :  बन्दर  से  विज्ञान जो
 समझाना भी  होगा  ।  मै  जानता हूं  कि  इस  कायदा  उठाता  है,  उस  विशाम  के  रिसर्च  का
 वेक्ष  के  लाखों  किसानो  की  किस्मत  बदल  नहीं  तो  बे  फ़ायदा  उठाना  भाहते  है,  लेकिन  वे  बन्दर
 सकती,  जब  तक  कि  इस  देश  में  भ्ाज  जो  लेती  को  किसान  के  कम्घों  पर  बिठाए  रखता
 करने  का दंग है,  वह  न  बदले।  हमारे  देश  मे  जआाहते  हैं।  ऐसे  दोस्तों  को  मैं  कहूंगा  कि  ने
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 we  शान्ति  से  सोचे  धौर  इस  देश  की  तरक्की

 होने  दें  7  इस  देश  को  भनाज  की  झज़हद
 जरूरत  है--दूसरी  खेती  की  पैदावार  की

 बहुत  ज़रूरत  है  ।  मुझे  मालूम  है  कि  भ्रगर
 कोई  किसान  गझे  की  खेती  करता  है,  तो  बन्दर

 सुश्किल  से  झाधा  गन्ना  चूसता  है  शौर  दस  गन्ने
 खराब  करता  है  ।  झगर  कोई  जानवर  ऐसा  है,
 जो  भपना  पेट  भरने  के  मुकाबले  में  ज्यादा
 खराब  करता  है--चाहे  वह  प्रनाज  हो  या  कोई

 दूसरी  चीज़  हो--तो  वह  बन्दर  है  -  तोता  भी
 इतना  खराब  नही  करता  है  t  तोते  की  खराबी
 की  किसान  परवाह  नहीं  करता  है  लेकिन
 अन्दर  जो  खराबी  करता  है,  उससे  किसान
 सबसे  ज्यादा  परेशान  होता  है  ।  मै  चाहूगा  कि
 जो  भाई  थे  किताबें  छापते  है,  अगर  व  उस

 रुपए  से  इन  तमाम  बन्दरों  को  पकड़वा  कर

 दूसरे  देशों  का  भिजवा  दें--श्राज  देश  को
 विदेशी  मुद्रा  की  ज़रूरत  हँ--भौर  उस  रुपए
 से  और  कुछ  नही  तो  यहा  के  भूले  लोगो  के

 लिए  झनाज  मगवा  दें  तो  मुझ्न  इसमें  काई
 एतराज़  नही  होगा  t

 Shri  Easwara  Iyer  (Tiivand  um)
 Mr  Deputy-Speaker,  probably  it  may
 be  the  monkey  instinct  in  man

 Mr,  Deputy-Speaker.  I  requect  the
 hon  Member  to  be  very  bref  be-
 cause  I  fing  there  are  a  large  num-
 ber  of  Members  who  want  to  speak

 Shri  Easwara  Iyer.  I  shall  not  take
 more  than  five  minutes

 Probably,  as  I  submitted,  before
 this  House,  :t  may  be  the  monkey  in-
 जल  in  man  to  tear  up  useful  insti-
 tutions  By  this  I  do  not  mean  that
 I  have  no  sympathy  towards  the
 simian  family  But,  I  would  respect-
 fully  submit  before  the  House  that
 reason  and  logic  shall  not  be  allowed
 to  be  overridden  by  simple  sentiment

 We  must  examme  the  position  as  to
 why  these  monkeys,  more  often  than
 Not  a  nuisance  to  the  Indian  villagers,
 takang  away  the  crops  which  arc
 neceasary  for  the  teeming  milhons  of
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 our  country,  are  being  exported  to
 foreign  countries  Probably  one
 cynic  said,  I  would  make  a  gift  of  all
 the  monkeys  to  foreign  countries  pro-
 vided  they  remove  them  from  there,
 so  that  our  crops  may  be  saved  I
 am  not  going  to  that  extent  We
 must  examine  why  these  monkeys  are
 necessary  and  these  monkeys  are  ex-
 ported  It  has  now  come  out  to  a
 number  of  questions  asked  in  this
 House  that  these  monkeys  which  are
 being  exported,  are  not  for  any  ex-
 periments  of  space  rockets  or  other-
 wise,  but  they  are  necessary  for  the
 preparation  of  a  life-saving  drug  like
 poho  vaccine,  which  is  necessary  for
 the  prevention  of  polymyelitis,  other-
 wise  m  common  parlance  known  as
 Infantile  paralysis  If  this  vaccine
 which  is  prepared  out  of  the  kidneys
 of  monkeys  :s  able  to  save  millions  of
 young  children  from  this_hor-
 rible  disease  of  infantile  paralysis
 by  the  export  of  these  monkeys,  we
 save  not  only  villagers  from  the  nui-
 sance  that  has  been  created,  but  we
 are  also  savmg  India  as  well  as  the
 whole  humanity  from  the  attack  of
 infantile  paralysis  which  is  now
 taging  throughout  the  world

 We  have  now  come  to  the  decision
 and  it  has  been  found,  by  a  lot  of
 examination  and  reports  gathered
 from  various  sources  very  authentic
 sources,  that  there  is  no  inhuman
 treatment  of  these  monkeys  which
 are  bemg  exported  Of  course,  my
 friend  might  plead  for  monkeys  I
 am  saying  there  38  always  a  sense  of
 quid  pro  quo  feeling  in  me  to  appre~
 ciate  his  point  of  view  though  in
 some  matters  I  am  not  perfectly  in
 agreement  with  him  [If  his  plea  in
 this  Resolution  is  that  these  monkeys
 are  to  be  treated  humanly  or  that
 these  monkeys  are  subjected  to  cruel
 treatment  if  they  are  exported,  I
 would  respectfully  submit  before
 this  House,  that  in  India,  these  mon-
 keys—-I  know  from  my  place;  {  san
 speak  for  my  constituency—are  not
 only  inhumanly  treated,  but  are  more
 often  than  not  shot  down  because
 they  are  a  nuisance  to  the  crops.  If
 these  monkeys  are  to  be  exported



 33339  Resolution  7€*

 {Shri  Easwara  lyer]
 and  of  they  brig  foreign  exchange
 to  us,  I  would  respectfully  say  that
 it  is  only  a  welcome  sign  that  the
 export  should  not  be  banned  I  am
 not  saying  that  we  should  revel  im
 the  fact  that  by  exportmg  monkeys,
 we  are  earning  foreign  exchange
 ‘When  it  38  absolutely  necessary  for
 the  purpose  of  manufacture  of  hife-
 saving  drugs  like  polio  vaccine  and
 fer  also  conducting  researches  in
 other  branches  of  medical  science,  I
 would  say,  it  3s  more  than  necessary
 that  the  export  of  monkeys  should
 not  be  banned

 I  would  only  say  that  we  must  put
 in  regulations  and  restrictions  on  the
 export  of  monkeys,  so  that  there  28
 no  depletion  of  the  stock  I  would
 also  say  that  in  making  this  export
 possible,  there  must  be  rules  and
 regulations  for  their  humane  _  treat-
 ment  both  during  tiansit,  before
 export  and  also  after  exporting
 them,  where  they  are  handed  over
 to  the  institutions  which  are  conduct-
 ing  medical  research,  for  keeping
 them  in  ideal  conditions

 I  may,  with  your  permission,  refer
 to  the  report  of  the  Committee  fox
 the  Prevention  of  Cruelty  of  Animals
 submitted  after  a  moving  speech
 made  by  Shrimati  Rukmimi  Arun-
 dale  in  the  other  House’  In  pursu-
 ance  of  that,  they  have  submitted  a
 report  Here,  on  page  0  of  that
 report,—I  am  reading  from  para  27

 ~they  say
 “One  section  hold  the  view  that

 every  encouragement  should  be
 given  to  the  export  of  monkeys
 from  India  for  the  advancement
 of  knowledge  and  relief  of  suffer-
 eng  The  result  of  research  con-
 ducted  on  monkeys  in  one  part  of
 the  world  are  available  for  use
 for  the  welfare  of  man  as  well  as
 animals  all  the  world  over”

 “‘Yhey  further  on  say  in  their  recom-
 Mendation  as  follows

 “After  considering  carefully
 both  sides  of  the  question  the
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 Committee  makes  the  following
 recommendations  on  the  question
 of  the  export  of  monkeys
 The  Committee  feels  convinced

 that  the  end-use  of  the
 monkeys  exported  from  India
 is  scientific  and  medical  re-
 search  and  the  production  of
 vaceines,  sera  and  other
 medicines  for  the  relief  of  the
 suffering  of  humanity  as  well
 as  of  animals  While  deal-
 ing  with  animal  experimenta-
 tion  in  an  earlier  Chapter,  it
 has  been  recommended  that
 experimentation  on  animals
 should  be  allowed  in  Indha
 under  strictly  controlled  con-
 ditions  under  which  pain  and
 suffering  resulting  from  it
 are  reduce  to  the  minimum”

 Even  the  Committee  for  the  preven-
 tion  of  cruelty  to  animals  have  con-
 Sidered  this  subject  and  they  have
 Come  to  that  conclusion  Since  these
 monkeys  are  exported  for  certain  re-
 search  purposes,  their  export  shou'd
 Not  be  banned.  Even  7  we  could
 Zive  a  gift  of  some  of  our  monkeys
 Causing  nuisance  to  our  agriculturists
 for  making  vaccines  and  other  drugs
 which  are  helpful  in  removing  ‘nfan-
 tile  paralysis,  I  would  welcome  that

 I  oppose  this  Resolution,  not  be-
 cause  I  have  no  sympathy  for
 Monkeys  but  because  it  is  absolutely
 Necessary  that  these  exper.ments
 should  be  carried  on  for  progressive
 humanity

 Mr.  Deputy-Speaker:  Men  must
 have  greater  sympathy  for  human
 beings!

 Shri  Easwara  Iyer:  Yes,
 selfish,  Sir

 bri  Assar  (Ratnagim)  Sir.  I  beg
 to  move

 “That  for  the  original  Resolu-
 tion,  the  following  be  substituted,
 namely

 “This  House  783  of  opinion  that  a
 Committee  comprising  of

 rather



 13341

 members  of  Parliament  be
 appointed  to  examine  the
 question  of  the  export  of
 monkeys  from  India.”

 इस  संशोधन  का  यही  उद्देश्य  है  कि  भाज
 बन्दरों  के  आरे  में  जो  गड़बड़ी  बल  रही  है,
 बहू  समिति  उस  पर  विचार  करें  शौर  इस
 बारे  में  अपना  निर्णय  दे  और  उस  निर्णय  के

 प्रनुसार  ही  बन्दरों  को  एक्सपोर्ट  करने  के
 विषय  पर  निएचय  किया  जाये  झौर  वह  उस
 निर्णय  पर  निर्मर  रहे।  यह  बात  भ्च्छी  है
 कि  जो  प्रस्ताव  धाज  सदन  के  सामने  है,  वह
 एक  प्रजा  समाजवादी  सदस्य  श्री  मोहन  स्वरूप
 की  शोर  से  लाया  गया  हैं  7  उससे  यह  बात
 स्पष्ट  हो  जाती  है  कि  यह  कोई  भावना  का
 प्रश्न  नही  है  ।

 ato  रणबोर  सिह  :  उन्होने  तो  भावना
 ही  कहा  हूँ  t

 aft  मोहन  स्वछ्प  (पीलीभीत)  :  ट्रैडीशन
 कहा  है  |

 शी  झासर  :  यदि  यह  प्रस्ताव  हिन्दू  महा-
 सभा  की  ओर  से  लाया  जाता,  तो  यह  मान  कर
 कि  ये  जडवादी  शौर  पुराणवादी  मत  वाले  हैं,
 इस  प्रइन  पर  गम्भौरता  से  बिंचा  र  किए  जाने
 की  झाशा  भी  न  होती  t  लेकिन  यह  स्पष्ट
 हो  गया  है  कि  यह  भावना  का  प्रश्न  नहीं  है,
 बल्कि  देश  की  दृष्टि  से  श्र  हम  ने  जो  तत्व-
 ज्ञान  अपनाया  है,  उसकी  दृष्टि  से  इस  पर
 श्च्छी  तरह  से  विचार  करने  की  झ्रावश्यकता
 हूँ  ।  इसका  कारण  यह  है  कि  हमारी  सरकार  ने
 बौद्ध  धर्म  का  तत्वशान  स्वीकार  किया  है  1

 हम  ने  अश्लोक-चक्र  को  मान  लिया  है  भौर
 उसके  तत्वज्ञान  के  ग्रनुसार  चलने  का  निर्णय
 किया  है  ।  हमारे  भाई  चौ०  रणबीर  सिह  ने
 महात्मा  गाधी  जी  का  उल्लेख  किया  ।  राष्ट्र-
 पिता  ने  इस  बारे  में  जो  कुछ  कहा  शौर  जो
 कुछ  वह  करन  चाहते  श्रे,  उस  सब  को
 छोड  कर  हम  जो  कुछ  कर  रहे  है,  उसको  देश
 कर  ही  यह  प्रस्ताव  इस  सदन  में  लाया  गया
 है।  झगर  कम्यूतिस्टों  का  राज्य  होता,  तो  यह
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 प्रस्ताव  सदन  मेन  सा  सकते  थे  झौर  न  लाने
 की  प्रावश्यकता  होती  ।  लेकिन  भाज  काग्रेस
 की  सरकार हूँ  ।  उसने  भ्रहिसा  को  माना  है  ।
 इसल्लिये  यह  प्रस्ताव  लाने  का  प्रयत्न  हुआ  है  t
 इसका  उद्देश्य  यह  दिखाना  है  कि  कांग्रेस  सर-
 कार  झपने  तत्वज्ञान  से  गिर  ग्ब्ली  है,  जबकि
 वह  बन्दरों  का  निर्यात  करती  है,  इस  विषय
 में  यह  कहा  जाता  है  कि  बन्दरो  का  निर्यात  उन
 पर  प्रयोग  करने  के  लिए  किया  जाता  है  भौर
 उन  प्रयोगो  से  जो  पोलियो-वैग्सीन  बनती  है,
 उससे  संसार  में  भ्रनेक  लोगो  के  लिए  बड़ा
 अच्छा  परिणाम  होता  हैँ  ।  लेकिन  मुझे  यह  भी
 पता  हूँ  कि  केवल  बन्दरों  पर  ही  प्रयोग  नहीं
 किए  जाते  है,  कई  अझन्य  प्राणियों  पर  भी  प्रयोग
 किए  जाते  है  ।  संसार  में  कई  ऐसे  देश  है,
 जिनमें  बन्दरों  का  इस  बारे  में  उपयोग  नहीं
 किया  जाता  ।  जिन  प्राणियों  का  खांस  उपयोग

 नही  है,  उन  पर  प्रयोग  किया  जाता  है  1

 एक  मानतीश  सदस्य  :  कौन  प्राणी  है  ?

 भरी  प्लातर  :  ऐसे  बहुत है  ।

 दूसरी  बात  यह  है  कि  जैसे  हमारी  आत्मा
 हैं,  वैसे  ही  बन्दरों  भें  भी  आत्मा  है  1  अगर
 आत्मा  का  विचार  किया  जाये,  तो  हर  एक  की
 झात्मा  का  योग्य  दृष्टि  से  विचार  करना
 झावश्यक  है  ।  इसका  कारण  यह  है  कि  अपने
 जीवन  के  लिये  निर्बल  पशुओं  का  उपयोग
 करना  अयोग्य  है  7  यह  तो  सरवाइबल  झाफ
 ि  फिटेस्ट  का  तत्वज्ञान  है  |  भ्रगर  यह  तत्वज्ञान
 बढ़ता  गया,  तो  भ्रद्यान्ति  और  झसत्तोष  बढ़ेंगे  t
 अगर  यह  मनोवृत्ति  बढ़ेगी  कि  निर्बल  को  मार
 कर  सबल  अपने  जीवन  को  सुखी  करें,  तो  भ्राज
 तो  पशु-पक्षियों  का  कत्ल  किया  जाता  है,
 लेकिन  कल  ऐसा  समय  भा  जायगा  कि  मनुष्य
 मनृष्य  को  छोड़ेगा  नही,  उसको  कत्ल  करेगा  ।
 झाज  तिब्बत  के  बारे  में  हम  चीन  के  विरुद्ध
 क्यो  चिल्लाते  है  ?  अगर  हम  सरधाहइबस
 झाफ  दि  फ़िडेस्ट  को  मानते  है,  तो  चीन  बड़ा
 सामथ्यंशाली  है,  वह  तिब्बत  पर  हमला  करता

 है,  इस  पर  भापत्ति  क्यों  की  जाये  ?  जो  देश
 समर्थ  होगा  बहू  दूसरे  देश  पर  हमला  करेया,
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 न्ण्सा  हम  मानते  नहीं  है  ।  हमने  तो  पंचशील  के
 अत्वश्ान  को  भ्रपनाया  है,  जिसमें  जिन्दा  रहो
 और  ज़िन्दा  रहने  दो  के  सिद्धान्त  को  माना
 नाया  है  ।  भ्रगर  हम  इसको  मानते  है,  तो  फिर
 “झगर  हमारे  पास  ताकत  भौर  बुद्धिमता  है,
 उसका  उपयोग  झपने  जीवन  से  सुख  के  लिये
 निबल  प्राणियों  को  प्रयोग  में  लाना  ठीक

 नही  है  {

 तीसरी  बात  यह  है  कि  हम  जो  हिन्दू-
 धमंवादी  लोग  है,  वें  तो  मानते  हैं  कि  हमारा
 नयूबंज  मनु  है।  लेकिन  डाविन  की  ध्योरी  को
 मानने  वाले  लोगो  से  मेरा  कहना  यह  है  कि
 डापिन  ने  कहा है  कि  बन्दर  हमारा  यूवेज  या  i
 जो  लोग  डाविन  को  मानते  है,  उनसे  मेरी
 आर्थता  है  कि  इस  बात  का  ध्यान  रखना  आव-
 इयक  हैँ  कि  अगर  बन्दर  हमारा  पूर्वज  है,

 सो  अपने  पूर्वज  को  मारना  ठीक  नही  है  7  इस
 पर  भी  विचार  किया  जाए  1

 यहा  पर  फारेन  एक्सचेज  की  विशेष
 तौर  पर  चर्चा  की  गई  है  ।  फारेन  एक्सचेज

 के  बारे में  में  यह  कहना  चाहता  हू  कि  पैसे  के
 लिए  किसी  काम  को  करना,  चाहे  यह  ठीक  ही
 क्यो  म  हो,  ठीक  नहीं  है  in  किसी  काम  को  इस-

 लिए  करना  कि  उससे  पैसा  मिलता  है  ठोक

 नही  है  i  भगर  कोई  दारू  पीने  वाला  है,  झगर
 उसको  दारू  हमेशा  ही  मिलता  रहे,  तो  बहू
 उसका  ब्यसनी  बन  जाता  है  भौर  उसके  लिए
 इस  तरह  से  व्यसनी  बनना  किसी  भी  तरह  से
 डीक  नहीं  कहा  जा  सकता  है  1  भ्गर  हमारा
 ध्येय  पैसा  ही  हैं,  तो इसका  मतलब  यह  भी  हो
 सकता  है  कि  झाज  तो  हम  बन्दर  बाहर  भेजते

 हैं  और  कल  हमारे  देश  में  जो  जनसह्या  बढ

 रही  है,  उसको  देखते  हुए  हम  भादमियों  को
 अगर  गुलाम  बना  कर  बाहर  भेजने  की  जरूरत

 बडी  तो  उसमे  भी  सकोच  नही  करेंगे  पौर  इसका
 भी  यही  कारण  होगा  कि  हमे  फारेन  एक्सचेंज
 सिलता  है  |  इस  वास्ते  मे  समझता  हू  कि
 केबल  कारेन  एक्सचेंज  की  दृष्टि  से  किसी
 बीज़  को  आहूर  भेजना  ठीक  नहीं  है  ।

 APRIL  24,  ‘1989  Export  of  Monkeys  13944

 यह  भी  कहा  जाता  है  कि  बन्दर  फसलों

 को  खराब  करते  है  1  में  इस  बात  को  मासता हू  ।
 आझापकी  तरफ  से  कहा  जाता  है  कि  झगर  इन
 को  दूसरे  देशों  में  भेजा  गया  तो  फसलों  का

 नुकसान  कस  होगा  t  लेकिन  झापष  कितने
 बन्दर  आज  बाहर  भेज  रहे  है  ?  झाप  ज्यादा

 से  ज्यादा लाख  दो  लाख  ही  भेजते  हैं।  सरकार
 को  यह  पता  भी  नहीं  है  कि  कितने  बन्दर

 हिन्दुस्तान  में  है भौर  न  ही  इसकी  कोई  सैंसस

 ली  गई  हैं  भौर  प्रगर  ली  जाए  तो  पता  चल
 सकेगा कि  कितने  है  ।  लाख  या  दो  लाख  साल
 में  ही  बाहर  भेजे  जाते  है  भौर  करोडो  बन्दर

 इस  देश  में  पीछे  बच  जाते  7  ।  में  जानना  चाहता
 हु  कि  उनके  बारे  में  सरकार  क्‍या  करन  का

 विचार  रखती  है
 ?

 क्‍या  वे  फसलों  को  खराब
 नहीं  करते  है  ?  उनसे  कैसे  फसलो  को  बचाया
 जाएगा  ?  झगर  ये  दो  लाख  बन्दर  बाहर  न
 भेजे  जाये,  तो  फसलो  को  इतना  भारी  नुकसान
 नहीं  हो  सकता  है  जितने  का  कि  भ्रन्दाज़ा
 लगाया  जाता  है  |  इस  वास्ते  मैं  चाहता  हू  कि
 भाप  बन्दर  बाहर  भेजने  के  बारे  में  इस  दृष्टि
 से  भी  विचार करे

 में  यह  भी  कहना  चाहता  हू  कि  बन्दरों
 को  भेजे  जाने  की  जो  व्यवस्था  की  जाती  है  वह
 भी  सन्तोषजनक  नहीं  है,  वह  भी  ठीक  नहीं
 हैं  1  हमारे  पास  बन्दरो  के मेजे  जाने  के  बारे  में

 रेग्यूलेशस  है,  लेकिन  इनके  होने  के  बावजूद
 भी  बडी  परेशानी  का  सामना  करना  पड़ता
 है  ।  मैने  खुद  भ्रपनी  भ्राखों  से  देखा  है  कि
 कितने  ही  बन्दर  डेस्टिनेशन  पर  पहुचने  से
 पहले  ही  मर  जाते  है  ।  इसके  बारे  में  मैं  थोडा
 सा  प्रापको  पढ़  कर  सुनाना  चाहता  था  लेकिन

 चूकि  समय  नही  है,  इस  वास्ते पढ़  नही  सकता।
 यह  कहा  जाता  है  कि  इन  अन्दरों  को  करियेजिस
 में  भेजा  जाता  है।  लेकिन  मैं  प्रापको  बतलाना
 चाहता  ह्‌  कि  ग्रगर  एक  कैरियेज  मे  छ  सौ
 अन्दर बेजे  जाते  हैं,  तो  दो  तीन  सौ  बन्दर  रास्ते
 में  ही  मर  जाते  है  भ्रच्छी  व्यवस्था  उनके  ले
 जाने की  न  होना,  यह  भी  बहुत  शराब  बात  है!
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 इस  बास्ते  जरूरत  इस  बात  की  है  कि  इनके
 भेजे  जाने  की  भी  अच्छी  व्यवस्था  हो  ।

 2g  का,

 पहले यह  कहा  भ्या  था  कि  |  पाउड

 के  ऊपर  के  बन्दर  ही  बाहर  मेजे  जा  सकते  है
 और  इससे  कम  के  बन्दरों को  बाहर  भेजने  पर
 रोक  थी  लेकिन  झाज  देखने में  श्ाता है कि है  कि
 चोटे  छोटे  बच्चे  भौर  ऐसी  बदरियां  बाहर  भेजी

 जाती है,  जिन  के  पेट  में  बच्चे  होते  हैं।  इसका
 चरिणाम  यह  होता  है  कि  इनका  कोई  उपयोग
 नहीं  होता  -  जो  बन्दर  बाहर  भेजे
 जायें,  ये  तन्दरुस्त  हों,  निरोगी  हों,  जिससे  कि

 उनका  ठीक  से  उपयोग हो  सके  q

 इन  सब  चीज़ों  को.  देखते  हुए  मैने  एक
 सशोघन  रला  है  झौर  मैने  चाहा  है  कि  इन  सब
 बातों  की  जाच  करने  के  लिये  पालियामेट
 के  सदस्यों  की  एक  कमेटी  बना  दी  जाय  पौर
 बह  जिन  निर्णयो  पर  पहुंचे,  उनका  पालन
 सरकार  की  शोर  से  हो  a  मैं  भ्राशा  करता  हु
 कि  मेरा  यह  सश्ोषन  सरकार  को  स्वीकार्य
 होगा

 सेठ  झजचल  सिह  (झागरा)  उपाध्यक्ष

 महोदय,  जो  प्रस्ताव  हमारे  सामने  है,  उसके
 सम्बन्ध  में  सबसे  पहली  बात  मैं  यह  कहना
 चाहता  हु  कि  भारत  की  राजनीति  भाहिसा
 और  सत्य  पर  आधारित  है  और  वह  बडी
 कामयाब  साबित  हुई  है  ।  महात्मा  गाघी  ने
 भारत-वर्ष  को  प्रहिसा  और  सत्य  का  आश्रय
 लेकर  ही  आज़ादी  दिलाई  हैं

 आज  से  दो  हज़ार  वर्ष  पहले  या  उससे

 और  भी  बहुत  पहले  हमारे  देश  में  हिसा  का
 बहुत  ब्रथार  था  ।  उस  वक्‍त  नरमेष  यज्ञ,

 गोमेध  यज्ञ,  प्रवदमेघ  यज्ञ  इत्यादि  यज्ञ  हुभा
 करते  थे  और  इन  यज्ञों  में  काफ़ी  हिसा  होती
 थी  ।  जब  भगवान्‌  महावीर  भौर  भगवान्‌
 बुद्ध  ने  जन्म  लिया  तो  उन  दोनों ने
 इस  थीश  के  ' खिलाफ  झावाज़  उठाई  भौर
 कोशिश की  कि  मनुष्यों भौर पशुभो भौर  पशुभो  की  जो
 हत्यायें  इन  यज्ञों  में  होती  है,  जो  झाहुतिया

 वी  जाती  हैं  वे  बन्द  हों  भौर  इसमें  ने  सफल
 भी  हुए  हैं।  उसके  बाद  काफी  भहिला  का
 प्रचार  हुआ  ।  लोगों  ने  तब  महसूस  किया  कि
 जितना  भी  प्राणी  ससार  है,  उस  सब  मे  भ्रात्मा
 एक  सी  है  ।  हाथी  हो,  घोडा  हो,  बन्दर  हो  या
 कोई  भी  पशु  पक्षी  हो,  सब  में  शात्मा  एक  सी  है
 अगर  हमारे  शरीर  मे  कोई  सुई  चुभोता  है,
 तो  जिस  तरह  से  हमें  तकलीफ  होती  है,  उसी

 तरह  से  अगर  किसी  पशु  पक्षी  के  सुई  चुमोई
 जाती  है,  उसको  भी  तकलीफ  होती  है  !  जितने
 भी  जीव  हैं,  जितने  भी  परिन्दे  झौर  रिन्दे
 है,  उन  सब  को  एक  सी  तकलीफ  होती  है  ।

 क्या  हम  झाज  इतने  स्वार्थी  हो  गये  हैं,
 इतने  अने हो हो  गये  है,  कि  सिवाय  हमको  अपने
 स्वार्थ  के  कुछ  भौर  सूझता  ही  नहीं  हैं  ।  यह
 कहा  जाता  है  कि  बन्दर  बहुत  नुकसान  करते

 हैं,  भनाज  की  बहुत  बरबादी  करते  है,  इसलिये
 उनको  एक्सपोर्ट  किया  जाएं  और  इनको
 खत्म  किया  जाए  ।  यह  बात  ठीक  है  कि  ये
 अनाज  इत्यादि  की  बहुत  बरबादी  करते  है  ।
 लेकिन  झगर  हम  इनकों  खत्म  करन  जा  रहे
 है,  तो  क्या  उनको  भी  खत्म  करें,  जो  कि  कोई
 काम  नही  करते  है,  जो  भ्रपाहिज  है,  जो  वीमार

 है,  जो  बूढ़े  है,  जो  हमारे  बुजुर्ग  है  7  उनको  भी
 हमें  खाने  को  देना  पडता  है,  इस  वास्से  इसी
 बिना  पर  उनको  भी  खत्म  कर  देना  चाहिये  i
 मैं  समझता  हु  कि  यह  थ्यूरी  कम  से  कम  भारत-
 वर्ष  में  लागू  नहीं  हो  सकती  हैं|  हम  आाध्या-
 त्मिक  बातो  को  भ्रधिक  महत्व  देते  है  ।

 हमारे  प्रधान  मन्‍्त्री  महोदय  ने  पचशील

 का  नारा  लगाया है  शौर  कहा  है  कि  जियो  शौर
 जीने  दो  ।  वह  कहते  हैं  कि  हर  एक  को  जीने
 का  भ्धिकार  है,  कोई  किसी  को  गुलाम  बना  कर

 नही  रख  सकता है  ।

 शब  श्राप  देखे  कि  जब  बन्दरों  का  निर्यात

 होता  है  किस  तरह  से  उतको  बन्द  किया  जाता

 है,  किस  तरह  से  उनको  जकड़  कर  रशा  जाता

 है  बहुत  से  बन्दर  तो  रास्ते  में  ही  मर  जाते

 हैं  भौर  बेस्टिनेशान  तक  पहुच  नहीं  पाते  है  ;
 उनके  साथ  बहुत  सराब  बरताव  किया  जाता
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 है,  चैन के  उनको  बांध  दिया  जाता है,  थोड़ा
 थोड़ा  करके  उनको  काटा  जाता  है  भौर  तजुर्वे
 किये  जात ेहैं  I  इस  तरह  से  बेरहमी से  उनके
 साथ  पेश  झाया  जाता  है  कि  बरदाएत  नहीं
 किया  जा  सकता  है  ।  सभी  देदो  ने  प्रिवेंदन
 भाफ  ऋूभल्टी टू  एनीमल्स  एक्ट  बनाये  है
 झौर  सनकी  कोशिश  यह  रहती  है  कि  इन
 जानवरों के  साथ  जुल्म न  हो,  बेरहमी  नहीं
 होनी  चाहिये  ।  यह  सभी  समय  दद्ों  में  है  और
 हमारे  देश  में  भी  इस  तरह  का  कानून  है  |

 इस  वास्ते  मैं  कहना  चाहता हूं  कि  जो  प्रस्ताव

 "पेदा  किया गया  है,  वह  बहुत  ही  प्रच्छा  प्रस्ताव
 कै,  अहुस  द्  फीचर  है  और  जे,  'च्यरो,  का ज्
 से  निर्यात  होता है,  वह  बन्द  होना  चाहिये  ।

 इन  दाब्दों  के  साथ  मैं  इस  प्रस्ताव  का
 समर्थन  करता  हूं  भौर  चाहता  हूं  कि  सारा

 हाउस  भी  इसका  समर्थन  करे  |

 शी  रामसेह  भाई  बर्मा  (निर्माड):
 उपाध्यक्ष  महोदय,  मैं  मूल  प्रस्ताव  का  विरोध
 करने  के  लिए  खड़ा  हुआ  हू  i

 श्रीमानू,  एक  बात  इसमें  आपको  देखनी
 होगी  भर  वह  यह  कि  हम  किस  देश  ने  रहते
 है,  उसका  क्षेत्रफल  क्‍या  है,  वह  कितना
 उत्पादन  करता  है,  उसकी  जनसंख्या  क्‍या  है
 और  किस  प्रकार  से  बह  लगातार  बढ  रही  है  t
 इन  बातों  को  देखते  हुए  सबसे  प्रिय  झगर
 हमें  कोई  चीज़  हो  सकती  है  तो  वह  अपना
 देश  ही  हो  सकता  है  धौर  देश  के  बाद  देदा  की
 जनता  हमे  सबसे  प्रिय  हो  सकती  है  ।  इस  बास्ते
 देश  की  हिफ़ाज़त  भौर  जनता  की  जरूरतों  की
 पूति  करना  पालियामेंट  का  सर्वप्रथम  कर्त्तव्य
 हो  जाता  है  |

 जो  लोग  .भपने  आप  को  डाविन  का

 प्लुयागी  मानते  हैं  भर  बन्दरों  को  झपना
 पितर  धानते  है,  भौर  उनकी  उन  पर  जो  श्द्धा

 है,  किर  यह  चाहे  जितनी  हो,  मुझे  उसके  बीच
 में  नहीं  ात  है  ।  लेकिस  मुझे  इतना  प्ंबश्य
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 कहना  है  कि  झ्राज  हमारे  देश  की  हालत  यह
 हो  रही  है  कि  जो  लोग  विदेशों  में  जाते  हैं
 और  वहां  के  लोगों  से  बातचीत  करते  हैं
 तो  &  कहते  हैं  कि  हिन्दुस्तान  में  जानवरों  की
 संख्या  बे  शुम्मार  बढ़ती  जा  रही  है  भर  वहां
 कै  लोग  इतने  अ्न्थविश्वासी  हो  गये  हैं  डन
 जावबरों के  प्रति  कि  ये  जानवर  ही  एक  दिन
 हिन्दुस्तान  की  जतता  को  हिन्दुस्तान  से  बाहर
 निकाल  कर  रख  देंगे।  क्योंकि  दरअसल  प्राज
 देश  की  हालत  है  हम  श्ाज  भपने  बाल
 बच्चों  को  तो  सम्भाल  नहीं  सकते,  अपनी
 बीवी  को  सम्भाल  नहीं  सकते,  माता  पिता
 गयो,  ग्य्स्गार,  नही,  ग्सपतें,,  सी,  च्््फ्द,  ारत,
 हो  रही हैं  ।  मै  माननीय  सदस्यों  से  निवेदन
 करूंगा  कि  झाप  जाकर  गरीब  मोहल्लों  में
 देखिये  कि  वहां  क्या  हो  रहा  है  ।  पति  बे  रोजगार
 हो  जाता है  तो  भ्ौरत  को  घर  से  निकाल  देता

 है  ।  माता  पिता  दुड्ढे  हो  गये  है  तो  उनको  स्‍भौर
 झपने  बच्चों  को  घर  बिठला  कर  खिलाने  के
 लिये  कोई  तैयार  नही  हैं।  वे  बूढे  मां  बाप
 के  लिए  ईएवर  से  प्रार्थना  करते  है  कि  किसी

 तरह  से  इन्हें  उठा  लो  भर  यह  सकट  काटो,
 जबकि  आप  को  बन्दरों  से  इतना  मोह  हो  गषा

 है  कि  उनके  लिए  कोई  राम  की  गहाई  देता है
 कोई  कृष्ण  की  दुहाई  देता  है,  कोई  हनुमान
 की  दुहाई  देता  है  और  देवता  मानता  है  कोई

 कहता  है  कि  हम  तो  बन्दरों  से  पैदा  हुए  है  ।
 लेकिन  यहा  प॑र  तो  प्रथम  सवाल  इन्सानियत

 का  हैं  1  सबसे  पहले  हमारे लिए  इन्सान को
 जिन्दा  रखने  का  सवाल  है  i  श्राप  जरा  देहातों
 के  झन्दर  जा  कर  देखिये  कि  वहां  बन्दरों  के
 कारण  किसान  लोग  कितने  त््स्त  हो  रहे  हैं  v
 गरीब  के  घर  के  झन्दर  से  पकी  पकाई  रोटी
 निकाल  कर  ले  जाते  है  ौर  बच्चे  भज  से
 रोया  करते  है,  उन  को  रोटी  मिल  नहीं  पाती
 ६  1  हम  बीवी  बच्चों  को  ले  कर  देश  में  देव
 हनो  को  जाया  करते  है,  जिन  की  असवाब

 की  पोटली  को  बम्दर  उठा  कर  ले  जाते  हैं
 ऐसी  हालत  में  उन  का  भर  पहुंचना तक  मुश्किल
 हो  जाता  है  4  बेचारों को  किराया  तक  के  सिधे



 33399  a  Resolution  VAISAKHA  4  I88)  (SAKA)  Enport  of  Mon’eys33350

 भील  मांग  कर  प्रपना  काम  चलाना  होता है
 झापको  इन  बातों को  भी  देखता  चाहिये  t
 आप  अहिसा  की  झाड़  में  यहा  कहते  हैं  कि

 महावीर ने  ऐसा  किया,  बुद्ध  ने  ऐसा  किया  1
 सेकिन हम  महावीर  नही  हैं,  हम  बुद्ध नही  है  y

 हम  गांधीजी  नहीं  हूँ  |  हम  साधारण
 अ्यक्तित  हैं  पौर  जिन्दा  रहना  चाहते  हैं  i  इन्सा-

 नियत  का  फर्ज  हो  जाता  है  कि  प्रथम  भ्रपने
 बल्यो  को  दोनो  टाइम  खाना  दे  ।  किन्तु जो
 लोग  मानव  के  बजाये  बन्दर  पालन  की  ऐसी  बाते
 करते  हैं  उनको  विचार  करना  चाहिये  कि  वे

 यहा  पर  किनके  प्रतिनिधि  होकर  बैठे  है  t

 बे  उनके  प्रतिनिधि  है  जो  देश  के  अन्दर
 गरीब  है,  जिन  के  पास  दोनो  टाइम  खाने  के
 लिये  अन्न  नहीं  हूँ  ।  इसलिये  हमारा  कजे  है
 कि  हेम  पहले  उनके  खाने  का  प्रबन्ध  करे  ।
 आज  बन्दरों  स ेउन  गरीब  किसानो  का  कितना

 नुकसान  होता  है  इसको  भी  तो  श्राप  सोचिये  ।
 जो  लोग  आज  गरीब  है,  उन  गरीब  किसानो
 शर  गरीब  तीर्थ  यात्रियो  का  जो  बन्दरों  के
 कारण  बराबर  नुकसान  हो  रहा  है  पहले  हम
 को  उसका  इन्तजाम  करना  चाहिये  किन्तु
 ाज  जो  लोग  यहा  पर  भानव  के  बजाय
 बन्दरों  की  हमदर्दी  करतें  है,  वे  कम  से  कम
 २५-२५  बन्दर  सौप  दिये  जाये  जो  अपने
 घर  पाल  कर  देखे  कि  क्‍या  मामला  है  भ्रोर
 आाप  की  हमदर्दी  कितनी  किस  दे  साथ  हैं  ।
 मेरे  पास  इसमे  कहने  को  बहुत  बात  हे,  भ्राप

 मुझ  मौका  दे  तो  मै  सारा  दिन  इस  पर  बोलने
 3  गुजार  4  |  Unterruptions)

 Mr  Depnty-Speaker:  Then,  should
 I  go  out?

 शी  रामसिह  भाई  वर्मा  :  हिन्दुस्तान
 के  झाजाद  हो  जाने  के  बाद  बहुत  सी  प्रान्तीय
 सरकारो  ने  विचार  किया  कि  भ्रपने  बाल  बच्चों
 की  रक्षा  के  नाम  पर  देवताभों  के  सामने  जो
 जो  पशु  बलिदान  किया  जाता  हैँ  वह  एक
 अन्धविश्वास है  ।  देश में  अपने  बज्यों  की  गणा
 के  लिये  कोई  भैरोजी  भौर  कोई  बालाजी  या
 किसी  दूसरी  जगह  ले  जाकर  श्रगर  कोई

 बकरे  को  काट  दे  तो  यह  ठीक  नहीं  हैं  |  यह
 किस्सा  घर  घर  चलता  था।  प्रान्तीय  सर-
 कारो  ने  सोचा  कि  यह  प्रन्धविश्वास  बन्द  किया
 जाना  चाहिए  |  प्रपने  बच्चे  की  रक्षा  के  लिये

 दूसरे  के  बच्चे  का  बलिदान  होना  ठीक  नही  है  ।
 जब  प्रान्तीय  सरकारों  ने  ऐसे  कानून  बनाने

 दुरू  कर  दिये  तो  इन  बन्दरों  के  एक्सपोर्ट

 बन्दी  की  बात  करने  वालों ने  ही  उनका  विरोध
 करना  शुरू  कर  दिया  t  कहने लगे  कि  सरकार
 हमारी  'घामिक  भावनाझों  को  ठेस  पहुंचा
 उभारती  है,  वह  देवताओं  पर  होने  वाले  बलि-

 दान  को  क्यों  बन्द  कर  रही  है  ”  एक  भोर  तो
 सरकार  जो  भ्रच्छा  काम  करते  लगती  है  यानी

 यह  कि  हर  गाव  गांव  मे  देती  देवताप्रों  पर  तो
 बकरे  वगैरह  काट  कर  बलिदान  किया  जाता  है,
 उसे  रोका  जाता  है  चकि  सरकार  ने  यह  विचार
 किया  कि  यह  अन्धविष्वास है,  उसका  तो
 विरोध  करना  और  दूसरी  शोर  झगर  बन्दरों
 का  एक्सपोर्ट  किया  जाता  है  तो  कहते  है  कि
 एक्सपोर्ट  क्यो  किया  जाता  है  ?  केवल
 वैसा  कमाने  के  लिये  ऐसा  नहीं  किया  जाना

 जाहिये  लेकिन  सारी  चीजों  शौर  सारी  परि-
 स्थितियों  पर  विचार  करके  मैं  तो  यह  मानता

 हूं  कि  बन्दर  ही  नही  ऐसे  भौर  भी  प्राणी  जो
 देवा  में  है  जिनके  कारण  देश  को  नुकसान
 पहुंचता  है  उन्हें  एक्सपोर्ट  करना  चाहिये  इसी
 में  कि  देश  का  भी  भला  है  I

 यहा  पर  दूसरे  लोग  भी  है  जो  कि  इस
 पर  बोलना  चाहते  हैं,  मैं  उनका  संभय  नहीं
 लेना  चाहता  ।  हालांकि  इस  पर  काफी  कहा
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 जा  सकता है  लेकिन  मै  इतना ही ही  कहूगा  कि  मै
 इस  प्रस्ताव  का  विरोध  करता  हूं  शौर  इस  सदन

 से  निवेदन  करता  हूं  कि  जितने  ज्यादा  से  ज्यादा
 बन्दरों  को,  और  जो  दूसरे  प्राणी  हमारे  देश

 को  नुकसान  पहुंचाने  वाले  है,  उन्हें  जल्दी  से
 जल्दी  यहा  से  बिदा  कर  दिया  जाय  |  जब
 आज  हैमारे  किसान  के  लिये  रहने  की  जगह
 नहीं है  तो  फिर  उनको  कंसे  यहा  रक्‍्ला  जाम  ?

 जी  लादोबाला  (इन्दौर)  :  उपाष्यक्ष

 महोदय,  जो  प्रस्ताव  रक्‍्खा  गया  है,  में  उसके
 समर्थन  में  बोलने  के  लिये  खडा  हुआ हू  t  बन्दर
 इस  देश  में  काफी  महत्व  रखता  है  1  हमारे
 हिन्दुस्तान  की  हमेशा  से  यह  परम्परा  रही  है
 कि  हमप्राणी  मात्र  से,  जीव  मात्र  से  प्रेम
 करे  ।  मेरे  कहने  का  यह  मतलब  नहीं  कि  भगर
 कोई  जातवर  हमारा  नुकसान  करता  है  भौर
 उससे  हमें  कोई  तकलीफ  होती  हैं  तो  उसके
 लिये  भी  हम  इस  तरह  से  समर्थन  करे  |  मेरा
 कतई  यह  मतलब  नही  है  ।  लेकिन  जिस
 तरह  से  बन्दरों  की  पकड़  कर  ले  जाया  जाता  है,
 उसे  मैने  झासी  स्टेशन  के  ऊपर  देखा  ।  एक
 जगह  पर  इतने  ज्यादा  बन्दर  भरे  हुए  थे  कि
 उनके  लिये  जगह  भी  नहीं  थी,  उनके  खाले
 का  भी  इन्तजाम  वहा  नहीं  था  q  काफी  गन्दगी
 उन  से  फैल  रही  थी  ।  जिस  तरह  से  उनको
 पकड  पकड़  कर  रक्‍खा  जाता  है  उसे  देख  कर
 झफसोस  होता है  भौर  यह  चीज  ठीक  नही  है  ।

 जो  भी  जीव  जन्तु  पैदा  होते  है  वे  प्रकृति

 के  द्वारा  होते  है।  सब  को  प्रकृति ने  पैदा  किया
 है।  उन  को  इस  तरह  से  नष्ट  करने  के  मेँ

 बिल्कुल  खिलाफ़  g  भोर  जो  प्रस्ताव  रक्‍्खा
 गया  &  बहू  बिल्कुल ठीक  है  भौर में  तो  कहना
 कि  इस  का  पूरी  तरह  से  समर्थन  करना  चाहिये
 weet  को  पकड़  कर  ले  जाने,  मारने  शौर
 उन  के  द्वारा  पैसा  हिन्दुस्तान  में  लाने  की  जो
 नीति  है  मे  उसे  ठीक  नहीं  मानता  ।  अगर

 हम  को  दपया  चाहिये, पैसा  चाहिये  तो  उस  के

 लिये  बहुत  से  दूसरे  तरीके  सम्भव  है  जिन

 के  द्वारा  हम  विदेशो ंके  अपने  यहा  पर  घन  ला
 सकते  हैं।  लेकिन  बन्दरों  को  हम  पकड़ें

 झौर  उन  के  पास  मेजें,  बे  उत  को  मारे  या  उन  पर

 किसी  तरह  का  प्रथोग  करे,  यह  ठीक  बात  नही
 देश  की  धाभिकता  के  लिये  भी  हमारे  गाव
 गाव  में जो  रामायण  का  पाठ  होता  है  उत  में
 बन्दरों का  बहुत  महत्व  है,  बस्दरो से ही मनुष्य से  ही  मनुष्य
 बन ेहै  ।  भ्रगर  हम  देखें  कि  मनुष्य  कैसे  बना,
 झगर  हम  झपनी  शक्ल  से  बन्दरों  को  थोडा
 मिलायें  तो  देखेंगे  कि  बन्दर  भी  बडी  बुद्धिमसा
 से  काम  करता  है  भौर  बन्दर  के  ही  भागे  जा
 क़र  पूरा  मतुष्य  करता  है  /  इस  किए  मेँ
 बन्दरों  को  इस  तरह  से  मारने  का  जो  तरीका

 है  उसे  पसन्द  नहीं  करता  t  पृथ्वी पर  रहने
 बाले  जो  भी  प्राणी है  उन  सब  के  लिये  यहा
 साधन  बने  हुए  है।  हमारे  यहा  जितने  भी
 ऋषि और  महर्षि  हुए  उन्होने  भी  यही  कहा  कि
 “जियो भौर  जीने  दो”  7  उन  के  इस  कहने
 के  खिलाफ  भी  यह  तरीका  ग्राता  है।  इस  लिये

 में  कहता  हू  कि  बन्दरों  का  इस  तरह  से  पकड़
 कर  भेजना  बिल्कुल  ठीक  नही  है  भौर  मे  उस
 के  सख्त  विरुद्ध  हु  ।

 Shri  M.  B.  Thakore  (Patna).  I  fully
 support  the  resolution  of  my  learned
 friend  Shri  Mohan  Swarup  regarding
 the  ban  on  the  export  of  monkeys
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 hear.  I  really  wonder  that  the  fol-
 Jowers  of  Mahatma  Gandhi  talk  about
 the  usefulness  of  exporting  monkoys
 for  slow  killing  and  eaming  some
 foreign  exchange  out  of  it.

 It  is  extraordinary  that  there  are
 very  few  monkeys  left  now  and  the
 export  earned  by  the  Government  will
 not  be  more  than  Rs.  ]  crore  or  80  in
 all,  even  then  they  create  too  much
 fuss  about  it!  The  number  of
 monkeys  exported  in  958  is  about
 20,700,  in  954  it  was  66,700  in  955
 it  was  93,000  and  in  956  it  was  about
 +1,20,600.  It  is  too  many.

 I  support  this  resolution  on  two
 grounds—religious  and  humanitarian.
 When  we  come  here,  we  forget  our
 constituency  people,  what  they  feel
 about  these  things.

 Ch.  Ranbir  Singh:  We  remember.

 bri  M.  B.  Thakore:  I  also  do,  that
 is  why....

 Ch,  Ranbir  Singh:  We  remember,
 that  38  why  we  oppose  it.

 Mr.  Deputy-Speaker:  Order,  order.
 Is  it  going  to  be  settled  just  now?

 Shri  M.  B.  Thakore:  Jn  Gujcrat  the
 so-called  monkey  28  worshipped  as
 Hanuman  everywhere,  and  if  my  hon.
 friend,  Ch,  Ranbir  Singh,  goes  there
 and  talks  about  exporting  them,  he
 will  be  beaten  to  death.

 Mr.  Deputy-Speaker:  Would  they
 lke  all  monkeys  from  other  parts  to
 be  exported  to  that  region?

 Shri  ्,  B.  Thakore:  They  will.

 Shri  D.  Cc  Sharma:  The  hon.  Mem-
 ber  should  be  sent  there  asa  test  case!

 Shri  M.  B.  Thakore;  Whenever  I
 80  to  my  village,  I  stay  there.  I  do
 know  the  minds  of  the  villagers.  No-
 body  has  any  serious  complaint  about
 the  monkeys,  and  they  are  not  ruin-
 ing  the  crops  as  Ch.  Ranbir  Singb
 Puts  it.  I  do  not  believe  in  it.  I  do
 not  think  they  ruin  so  much,  be-
 Cause  they  only  like  bananas,  fruits
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 and  gram  to  eat,  and  sometimes  some
 other  things.

 Mr.  Deputy-Speaker:  If  they  like
 bananas,  fruits,  grams  and  other
 things,  what  then  do  they  want?

 Shri  M.  B.  Thakore:  They  do  not
 take  rice,  bajra,  jawar  and  wheat  or
 pulses.  So  the  question  of  fear  on  the
 part  my  hon.  friend,  Ch.  Ranbir  Singh,
 does  not  arise.  ‘

 The  second  point  I  want  to  make  is
 on  the  point  of  humanty.

 ster  सहोदरा  बाई  राय  :  उपाध्यक्ष
 महोदय,  थोड़ा  समय  इनके  बाद  मुझे  भी  दिया
 जाय  ।

 Shri  M.  B.  Thakore:  A  reliable  eye-
 witness  has  told  us:

 “Trappers  bring  in  all  sorts  of
 monkeys,  and  those  which  are
 babies,  or  pregnant,  or  unhealthy
 are  rejected  by  the  buyers.  I
 have  watched  the  unloading  of
 monkeys  from  the  Lucknow  train.
 After  hours  spent  in....  cages  on
 railway  platforms  and  a_  long
 journey  with  blackness  and  the
 terrifying  vibrations  and  noises
 of  the  luggage  vans  in  which  the
 large  bamboo  cages  are  stacked
 up  to  the  ceiling,  the  monkeys...
 are  unloaded  by  one  or  two
 attendants.  They  drop  the  cages
 from  the  luggage  van  and  then
 turn  them  end  over  end  along  the
 platform....  the  screaming
 monkeys,  already  thoroughly
 frightened  by  the  first  drop,  cling
 to  the  sides  and  top  of  the  cage”.

 Not  only  that,  many  monkeys,
 when  they  reach  London,  die  on  ac-
 count  of  the  arduous  conditions  of
 travel,  Then  they  are  thrown  some-
 where,  Even  if  some  diease  is  spread
 among  the  monkeys,  nobody  cares.
 They  are  after  money.  The  Govern-
 ment  also  are  after  money.  They  do
 not  think  anything  else.

 So  I  would  again  request  the  hon.
 Members  who  do  not  support  the
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 Resolution  on  the  ground  that  they
 तीर्थ  यात्री  बहा  तीर्थ  पर  पहुचता  है  तो  यह

 लक  “a  Ga  aA
 e

 eaene  रास्से  पर  मुटृठी  भर  चने  की  झास  लगाये  बैठे

 Ee  cine  gee
 पल  हर

 गप
 रच

 चली  भर  पा किये  फटा
 he  |  दे  वेते  हैं  तो  वे  कुछ  नही  र  प्रेम

 Se se  :  oa  on  उसको  चबाते  रहते  है  लेकिन  भ्रगर  कही
 the  earth  आपने  उनके  सामने  मुट्ठी  भर  चना  नही  फेका

 तो  फिर  वे  बदर  झापकी  पोटली  खीच  कर  भाग
 श्रीमती  सहोदरा  आई

 राय  (सागर--  जाते  है  भौर  जब  तक  याप  उतको  थोडा  चना
 रक्षित---प्रनुसूचित  जातिया)  उपाध्यक्ष  खाने  के  लिए  नहीं  दे  देगे  तब  तक  वे  आपका
 महोदय,  हमारे  कई  भाइयो  ने

 जो
 बदरो

 का  पड़  नहीं  छोडते,  पोटली  नहीं  देगे  ।  मै  ने
 विरोध

 किया  है  वह  बिल्कुल  गलत  है  |  शौर  मै  समझती  हू  कि  मेरे  बहुत  से  माननीय
 हमारे  देश  म॑  दो  तरह  के  बदर  है।  एक  तो  सदस्यों  ने  भी  यह  देखा  होगा  कि  इलाहाबाद,
 काले  बदर  हैँ  झौर  दूसरे  लाल  गोरे  बदर  जगन्नाथ  जी  झौर  श्न्य  तीर्थ  स्थानों  पर  यह
 भप्रेज़ों  के  मुभाफिक  है  (सदन  में  आदर  रास्ते  पर  बैठे  हुए  मिलते  है  भौर  बे  किसी
 हसी)  का  नुकसान  नही  करते  है  1

 उपाध्यक्ष  महोदय  :  पश्ाार्डर,  आाड्डर,
 -  देखिये  आपने  वबत  मांगा  था  सो  झापको

 दे  दिया  गया  है  लेकिन  आप  कोई  ऐसी  बात
 न  कहें  जो कि  उचित  न  हो  ।

 ओमती  सहोव  रा  बाई  शाय  :  में  पा
 मिनिट  के  अन्दर  ही  झपती  बात  समाप्त  कर

 दूंगी  i

 उपाध्यक्ष  महोदय  :  वह  तो  ठीक  है
 लेकिन  यहा  पर  वही  बात  कहनी  है  जो  ः
 उचित  हो,  कोई  अनुचित  बात  नहीं  कहनी
 है  |

 अमती  सदोदरा  बाई  राय  :  मेँ  तरीके

 से  ही  कह  रही  हु  ।  दो  तरह  के  बदर  अपने
 देश  में  है

 उपाध्यक्ष  महोदय  :  मगर  इसके  बताने
 के  लिए  बाहर  जाने  की  क्‍या  जरूरत  है  ?

 जशीमती  लहोदरा  बाई  राप  :  एक  तो
 काले  बदर  हैं  शौर  दूसरे  लाल  बदर  हैं  ।
 अरब  काले  बदरो  द्वारा  तो  क्षायद  खेती  को
 थोड़ा  बहुत  नुकसान  मी  पहुचता  हो  लेकिन
 आल  बंदरों  से  तो  कोई  नुकसान  नही  होता  ।

 न्बह्‌  लाल  बंदर  तो  इतने  प्रेमी  हैं  कि  बगर  कोई

 मे  समझती  ह्  कि  जिन  भाइयों  ने
 बदरो  का  विरोध  किया  है  बे  शायद  नास्तिक
 विचार  के  होगे  क्योंकि  यह  श्राप  क्‍यों  भूल
 जाते  है  कि  हमारे  जामवन्त,  बाली  और  सुग्रीव
 हनुमान  आदि  का  स्वरूप  बदरों  का  हो  था
 झोर  जिनको  कि  हम  लोग  आदर  की  दृष्टि  से
 देखते  है।  श्री  रामचन्द्र  के  ज़माने  मे  इन
 बानरों  ने  रावण  के  खिलाफ  उत्तकी  कितनी
 मदद  की  थी  मेँ  तो  कहूगी  कि  बदरों  को
 बाहर  न  भेजा  जाय  1

 झ  बदरों  की  महिमा  के  बारे  में  मैं
 झ्रापको  बताऊ  कि  एक  बार  महात्मा  तुलसीदास
 बादछ्षाह  भ्रकबर  के  दरबार  में  भाये।  बादशाह
 ने  कहा  कि  महात्मा  जी  हमें  ससार
 की  कोई  नई  चीज़  बलाइये  ।  महात्मा  जी  ने
 उत्तर  दिया  कि  राजन्‌  मै  कुछ  नहीं  जानता  ।
 बस  इतनी  सी  बात  पर  कुद्ध  होकर  झकबदर
 बादशाह  ने  तुलसीदास  को  जेल  में  बद  कर
 दिया  |  झब  जब  तुलसीदास भी  जेस  में  बंद
 हो  गये  तो  उन्होने  हनुमान  जी  की  स्तुति  की
 और  मगवात की  लीला  देखिये  कि  लाखों  बंदर
 बहा  पर  इकट्ठा  हो  गये  धौर  अकबर  की

 लाक  में  दम  क्रा  गया  अकबर की परेशानी की  परेशानी
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 को  देख  कर  बीरबल ने  कहा  कि  है  राजन्‌  तुमते
 यह  भच्छा  नहीं  किया  जो  एक  साधू  को  तुम  वे

 अकारण  जेल  में  बंद  कर  दिया  ।  अगर  उस
 साधु को  तुम  जेल  से  बाहर  निकाल  दो  तो  यह

 जो  बंदरों  का  कोप  तुम  पर  जाग्रत  हुभरा  है

 यह  समाप्त  हो  जायगा  भौर  ऐसा  ही  हुआ  भी  ।

 इसलिए  मेरा  कहना  है  कि  हम  यहां  पर  राम

 राज्य  की  बात  सुनते  है  भौर  हमारे  पूज्य  बापू

 जी  भी  इस  देश  में  रामराज्य  फिर  से  स्थापित

 होते  देखना  चाहते  थे  तो  मैं  उन  लोगों  को  जो
 कि  बंदरों  के  विरोधी  हैं  ग्रौर  उनको  यहां  से

 बाहर  भेजना  चाहते  है,  चेतावनी  देना  चाहती

 हूं  कि  कही  भ्रापकी  इस  बात  से  हनुमान  जी

 नाराज़  न  हो  जायें  भौर  कही  भापकी  यह

 नई  दिल्‍ली  की  नींव  ही  न  हिल  जाय  |  मैं  तो
 अपने  जन  सित्रों  से  कहना  जाहुंगी  कि  भगर

 बंद रों  के कारण  उनको  तक़लीफ़  होती  हो  या

 बद्र  अगर  उनका  कोई  नुकसान  करते  हों  तो

 बड़ी  खुशी  से  हमारे  मध्यप्रदेश  में
 ले

 जाकर

 उनको  छोड़  दीजिये  ।  (सदन में  हंसी)

 हम  उनका  पालन  कर  लेंगे  ।  हमें

 उनसे  कोई  नुकसान  नहीं  है  -  भाषकों  यदि

 झड़लन  पढ़ती  हो  तो  भाप  हमारे  प्रदेश  में

 उनको छोड  दीजिये  i  हमारे  यहां  पर  बड़े  बड़े
 जगल है,  वे  मे  से  वहा  पर  फल  फूल भौर  बेर
 इत्यादि  लायेगे  ।  हमारे  दिल  में  बदरों  के

 लिए  प्रेम  भौर  आदर  है  क्योकि  हनुमान  जी

 जिनको  कि  हम  देवता  स्वरूप  मानते  है  उनका

 ब्कुरूप  भी  बंदर  का  ही  था  |  हमारे  हिन्दुस्तान

 औप्राजीन  काल  से  जो  परम्परा  चली  भा  रही
 है,  हमारा  जो  सनातन  धर्म है,

 उस  के  विरूद्ध
 जा  कर  क्या  हम  प्रमरीका  में  बन्दरों  को  भेज

 शकर  उन  का  गला  कटटाये  ?  में  जगह  जगह

 पिजरों  में  रोते  है,  चीखते  है  शौर  रास्ते  में  उन

 को  पाती  नहीं  मिलेता  है  1  क्या  उन  का  श्राप

 आरत  पर  नहीं  पड़  सकता  है?  मेरी  प्रार्षना

 है  कि  बंदरों  को  बाहर  भेजना  बन्द  करने  के  बारे

 में  जो  प्रस्ताव  झाया  है,  वह  जरूर  स्वीकार

 करना  चाहिए  1  भर्विष्य में  इस  से  नुकसान
 होगा-क्मे  चल  कर  मुकसात  होगा  |

 भाई  ब्चरों  से  नुकसान  होने  की  बात  करते  हैं
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 शौर  इस  कारण  इस  प्रस्ताव  का  विरोध  करते
 हैं,  वे  सब  बन्दर  हमारे  मध्य  प्रदेश में  छोड़  दें  ।
 हमें उन  से  कोई  नुकसान  नहीं  है।  हम  उन
 की  रक्षा  करेंगे।  लेकिन  बन्दरों  को  बाहर  भेजे
 जाने  की  हमारी  सम्मति  नहीं  है  1  जो
 नास्तिक  विचार  के  है,  वे  उन  को  देवता  का
 रूप  नहीं  मानते  हैं।  एक  तो  रामचन्द्र  जी
 का  राम-राज्य  था,  जिस  में  बन्दरों  ने  उन  की
 इतनी  सहायता  झौर  सेवा  की  थी  और  अझब
 महात्मा  जो  ने  जो  राम-राज्य  बनवाया  है,
 क्या  उस  में  हम  बन्दरों  को  ग्रमरीका  मेज  कर
 उन  का  गला  कटवायें  ?  में  बाहर  बन्दर  भेजे
 जाने  का  विरोध  करती  हूं  भर  मेरी  प्रार्थना

 है  कि  बन्दरों  का  निर्यात  बन्द  किया  जाये  ।

 Shri  V.  P.  Nayar  (Quilon):  I
 beheve  those  who  support  this  Reso-
 lution  do  so  on  account  of  various
 misconceptions  about  the  uses  of
 monkeys.  I  cannot  agree  with  this
 Resolution  because  it  will  have  an
 effect  not  merely  in  our  country  but
 in  the  whole  world  egainst  the  deter-
 mined  fight  which  scientists  are  put-
 ting  up  in  the  matter  of  eradication
 of  diseases.

 It  is  not  new  that  living  animals
 have  been  experimented  upon  to  find
 how  the  living  tissues  inside  them
 react  when  various  diseases  have  to
 be  studied.  There  are  several  pam-
 phlets  distributed  to  us,  some  of
 which  have  been  very  kindly  given
 to  me  by  the  hon.  Mover  himself,  in
 which  I  find  that  objection  is  now
 taken  primarily  because  these  mon-
 keys—-Macacus  rhesus—are  sent  out  of
 India  more  for  purposes  of  vivisection
 than  for  anything  else.  We  also  know
 what  is  vivisection.  It  is  also  neces-
 sary;  if  you  follow  recent  trends  in
 medical  research,  you  will  find  that

 |  ,  and  the  purpose  for  which  the
 rhesus  monkey  has  been  exported  in

 in  the  recent
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 that  this  is  a  disease  which  affects
 tissues  of  the  brain  and  also  of  the
 spinal  cord  It  has  eluded  ary  solu-
 tion  by  constant  research  from  909
 onwards  First  of  all,  the  problem
 was  to  identify  the  virus  which  caus-
 ed  the  disease,  and  subsequently
 although  7  was  known  even  from
 930  or  9  that  a  strain  of  ths  ‘irus
 could  be  injected  into  the  bodies  of
 other  animals  to  producing  something
 similar  to  ~  poliomyelitis,  re-
 search  showed  that  only  the  maca-
 cus  rhesus  monkeys  and  the  chim-
 panzees  could  be  used  for  this  pur-
 pose  We  all  know  that  the  chim-
 panzees  are  not  available  anywhere
 in  the  world  in  such  large  numbers
 and  pohomyelhtis,  fortunately,  is  not
 @  pressng  isgue  for  us,  although  it  35
 a  very  very  serious  disease  m  several
 other  countries  Therefore,  it  75  idle
 for  us  to  say—although  we  may  be
 said  to  be  sentjmental  to  same  ex-
 tent—that  monkeys  should  not  be
 sent  out.

 After  all,  resedrch  has  established
 success  in  this  and  more  successes
 are  in  view  Because  we  have  2
 sentiment  and  because  we  have  some
 king  of  fascination  for  the  monkey,
 to  say  that  we  should  not  send  mon-
 keys  would  be  to  say  something  ruin-
 ous  to  the  cause  of  fighting  disease  It
 38  not  a  question  primarily  of  earn-
 ing  foreign  exchange  alone  It  may
 not  be  calculated  m  lakhs  as  38  sought
 to  be  made  out.  It  may  be  Rs,  25
 lakhs  or  Rs  28  lakhs  That  is  not
 the  point  It  is  absolutely  necessary,
 since  we  un  India  do  not  have  the
 wherewithal  to  do  research  in  such
 diseases  that  we  must  send  them  out
 for  purposes  of  research,  whether  ३६
 is  fer  medical  reasearch  or  for  other
 researches

 But,  then,  the  question  ares  whe-
 ther,  when  our  people  have  a  senti-
 mental  weakness  for  the  monkeys,

 the  present  regulations  which  govern
 the  export  of  monkeys  are  adequate
 I  remember  some  time  ago  the  hon.
 Minister  telling  us  that  monkeys
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 below  6  Ibs  or  4  lbs,  or  whatever,  it
 was,  were  not  being  allowed  to_  be
 exported

 '
 e

 An  Hon.  Member,  Now,  it  25  4
 Ibs

 Shri  झ,  ्,  Nayar:  It  means  that
 they  are  very  very  young  monkeys
 because  the  normal  weight  of  a  fall-
 grown  rhesus  monkey  will  be  any-
 thing  between  5  to  20  lbs

 I  have  myself  seen  how  they  sre
 being  loaded  and  unloaded  here  im
 the  stations  It  38  open  to  the  Minis-
 ter  to  have  some  restrictions  But,
 speaking,  on  the  resolution  generally,
 I  think  that  instead  of  banning  ex-
 port,  the  export  of  more  monkeys
 should  be  thought  of  only,  that  should
 be  put  under  some  more  control.

 I  do  not  like  to  go  into  the  quesifon
 of  destruction  of  crops  or  the  des-
 truction  of  other  property  by  the
 monkeys  T  am  not  im  possession  of
 facts  and  I  do  not  think  the  Govern-
 ment  of  Indra  have  a  survey  report
 on  that,  except  that  I  know  that
 sometimes  very  secret  files  from  the
 Manustries  are  missing  and  the  monkey
 finds  a  convenient  excuse.

 Ar  Hon.  .Member  Now  do  you
 know  of  secret.  files?

 Shri  V.  P  Nayar:  The  monkeys
 take  them  I  will  leave  it  at  that

 Therefore,  I  earnestly  request  The
 hon  Mover  not  to  be  swayed  ay
 sentiments  m  view  of  the  tremead-
 ous  progress  made  It  is  not  the  cdse
 of  the  monkey  alone  We  know  that
 very  recently,  after  ‘1950,  there  has
 been  a  aimilar  attempt  made  for
 combating  another  disease  which  is
 known  as  Addison’s  disease  It  was
 the  cat  which  was  used  A  hving  cat
 is  necessary  because  the  adrenal
 cortex  has  to  be  taken  away  from/  a
 living  cat  and  the  reaction  has  to  be
 watched,  Ultimately,  it  proved  that an  such  a  dreaded  disease  which  em-

 aciated  tHe  victim  and  resulted  in  bis
 dgath  ultimately,  the  first  palliative
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 could  be  provided  only  by  prepara-
 tions  made  out  of  the  living  adrenal
 cortex  of  the  cat  Therefore  this
 yivi-section  is.  nothing  new,  it  has
 been  there  and  it  has  to  be  there,
 and  we  should  do  every  thing  to  en-
 courage  the  export  of  monkeys  af
 we  are  satisfied  that  the  purpose
 for  which  they  are  exported  is  bona
 fide

 I  do  not  propose  to  go  into  the  de-
 tails  of  how  this  may  be  used  for
 supersonic  flights  and  also  for  find-
 ing  out  the  effects  of  radio-activity
 because  the  time  at  my  disposal  will
 not  perm:t  me_  I  therefore  sit  down
 with  the  request  to  the  hon  Mem-
 ber  that  he  should  withdraw  the
 resolution  in  view  of  the  fact  that
 monkeys  are  sent  out  of  India  not  so
 much  for  foreign  exchange  which
 we  may  earn  as  for  purposes  for
 which  no  other  animal  can  be  substi-
 tuted

 The  Minister  of  Commerce  (Shri
 Kanungo):  Sir,  it  has  seen  my  mis-
 fortune  to  be  associated  with  this
 monkey  business  for  quite  a  long
 time

 Shri  द  P.  Nayar:  It  ss  your  good
 fortune

 hri  Kanungo:  But  today  my  task
 has  been  made  very  easy  by  the
 many  speakers  who  have  participat-
 ed  in  the  debate  In  fact,  I  feel  I
 do  not  have  to  add  much  more  to
 what  has  been  mentioned  by  the
 several  hon  Members  who  have
 opposed  this  resolution

 In  the  first  instance  I  will  take  up
 the  amendment  which  Shr.  Assar
 has  introduced  This  matter  has
 been  discussed  in  this  House  and  the
 Other  Hause  on  several  occasions
 And,  today  we  have  evolved  a  series
 of  regulations  which  ensures  the
 humane  treatment  of  these  animals
 during  their  transit  not  only  out  of
 India  but  also  in  India,

 I  will  not  waste  the  time  of  the
 House  in  reading  out  the  regulations

 Resolsition  re:  WAISAKHA  4,  3880  (SAKA)  Export  of  Monacys33362

 (Interruptions)  They  have  been
 laid  on  the  Table  of  the  House  on
 several  occasions  and  they  are  avail-
 able  m  the  Library  for  consultaton
 All  I  would  emphasice  is  that  the  re-
 gulations  are  such  that  regarding
 storage,  transport  and  feeding,  they
 are  very  carefully  drawn  up  and  we
 are  making  our  best  efforts  to  see
 that  the  regulations  are  enforced

 To  start  with,  the  number  of  ex-
 porters  is  Strictly  leensed  They
 have  to  undertake  on  pain  of  severe
 penalty,  to  observe  all  the  regula-
 tions  I  beheve  the  total  number  of
 exporters  will  not  be  more  than  half
 a  dozen

 One  of  the  regulations  requires
 these  exporters  to  maintain  sanitary
 monkey  farms  at  the  pomt  of  em-"
 barkation  The  monkey  farms  are
 supervised  by  competent  veterinary
 men

 Dr.  Sushila  Nayar  (Jhansi})}  Sir,
 instead  of  handing  7  through  half  a
 dozen  exporters  and  keeping  super-
 visors  and  so  on  why  do  they  not
 handle  it  themselves?  Why  don't
 they  have  State  trading®

 hri  Kanungo:  I  do  not  understand
 what  difference  7६  will  make.

 Dr  Sushila  Nayar:  You  then  can
 enforce  these  regulations  without
 any  difficulty
 *

 shri  Kanungo:  The  regulations
 are  working  I  suppose  there  28
 nothing  wrong  about  them  Who-
 ever  is  trading,  these  regulations  will
 have  to  be  observed.

 Dr  Sushila  Nayar:  They  are  not
 observed

 Shri  Kimunge:  I  do  nut  know
 what  justification  the  hon  Member
 who  interrupted  me  has  about  the
 State  stepping  into  this  trade.  (in-
 terruptions).

 Shri  Feroze  Gandhi  (Rae  Bareli):
 The  suggestion  33  thet  it  should  be
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 taken  in  the  public  sector  and
 should  be  taken  away  from  the  pri-
 vate  sector.

 Shri  Kanungo:  I  do  not  know
 what  argument  the  hon.  Member  has.
 J  suppose,  on  another  occasion—
 CUnterruptions)—on  another  occa-
 sion  she  can  do  that;  but  in  =  th'r
 debate  she  has  not  participate  nd
 I  am  unable  to  know  her  arguments
 which,  possibly,  may  be  very  valid.
 But  I  do  not  know  them  here.
 Cnterruptions).

 Mr.  Deputy-Speaker:  Order,  order.
 An  Hon.  Member:  So  that  the

 country  can  be  proud  of  it.
 Shri  Kanungo:  I  can  understand

 the  arguments  of  those  hon.  Mem-
 ters  who  have  had  an  opportunity  of
 speaking  on  this.  I  will  give  some
 examples  of  the  regulations.  Before
 embarkation,  all  the  animals  have
 got  to  be  examined  by  a  competent
 veterinary  surgeon;  and  the  customs
 men  is  right  on  the  spot  when  they
 are  transferred  to  the  cages,  the
 dimensions  of  which  are  specified
 All  these  specifications  have  been
 drawn  in  consultation  with  medical
 authorities  and  competent  sanitary
 authorities  The  animals  can  be
 transported  out  of  India  only  by  air-

 craft  They  are  taken  care  of  on
 fught  and  they  are  taken  care  of  at
 transhipment  also.  And,  above  all,
 the  Government  of  India  has  seen  to
 it  that  periodically  the  end  uses  of  the
 animals  in  the  different  laboratories
 are  also  inspected.  Much  was  made
 of  an  incident,  a  very  sad  incident,
 which  occurred  in  1955.  That  show-
 ed  us  that  our  regulations  were  in-
 adequate  at  that  time.  It  did  shock
 sensitive  people  who  knew  about
 the  incident  and  particularly  the
 Prime  Munister  was  keen  about
 avoiding  possible  hardships.  In
 955  March,  for  the  time‘  being,  the
 export  of  monkeys  was  banned.
 Thereafter,  scientific  institutions  from
 all  the  world  over,  supported  by
 their  respective  Governments  appro-
 ached  the  Government  of  India  to
 lift  thia  prohibition  because  accor-
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 ding  to  them,  justifiably,  as  some
 hon.  Members  have  mentioned,  this
 particular  variety  of  animal  is  neces-
 sary  for  scientific  production  of  vac-
 cines  for  diseases  such  as  infantile
 paralysis.  Thereafter,  these  elabo-
 rate  regulations  have  been  framed
 in  consultation  with  the  laboratories
 who  undertook—their  respective
 Governments  supported  that  under-
 taking—that  these  regulations  will
 be  observed  not  only  m  India  but
 outside  also.  The  question  of  money
 does  not  enter  at  all;  it  is  insignifi-
 cant  as  far  as  money  value  is  con-
 cerned  where  our  export  earnings
 are  of  the  order  of  600  crores  rupees.
 As  a  matter  of  fact,  I  would  remind
 the  House  that  this  was  stopped  at
 one  time  in  1955,  But  some  of  the
 hon  Members  have  already  mention-
 ed  that  it  should  not  be  stopped  in
 the  interest  of  scientific  progress  and
 eradication  of  the  disease  which  has
 been  very  much  common  in  the
 world.  Severe  regulations  are  there.

 I  would  refer  to  Shr  Assar’s  amend-
 ment.  Ido  not  know  what  more
 anybody  can  suggest  I  would  ask
 Shri  Assar  to  read  the  regulations
 and  would  like  to  know  what  more
 safeguards  can  be’  suggested  by  any-
 body,  what  more  safeguards  can  be
 provided  for  Today  regulations
 cover  the  operations  nght  from  the
 point  of  catching  to  the  point  of  dis-
 embarkation,  and  also  their  use  in
 the  laboratories  is  regulated  These
 regulations  are  supervised  in  their
 enforcement  by  competent  bodies.
 The  animals  are  not  sent  to  anybody
 except  those  authorised  by  reputed
 laboratories  m  the  world.  Recently,
 we  tried  to  find  out  the  number  of
 animals  which  would  be  required
 by  our  own  scientific  institutes  in
 India  and  their  estimate  comes  to  &
 little  more  than  a  lakh.  if  the  House
 thinks  that  the  export  should  be
 stopped,  would  it  like  to  go  on  the
 same  principle  and  say  that  the
 scientific  work  in  our  country  should
 also  be  stopped?  I  fully  realise  that
 sensitive  people  do  fee)  and  ought  to
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 are  spent  by  various  municipalities
 and  Govemments  az  geting  md  of
 the  nuisance  of  the  monkeys  in  vari-
 ous  places  At  least  I  was  connected
 for  sometime  with  a  State  Govern-
 ment  and  I  knew  that  the  annual
 budget  for  the  destruction  of  mon-
 keys  at  the  rate  of  Rs  2  per  mon-
 key  was  Rs  60,000  That  was  done
 on  the  insistent  pressure  of  the  legis-
 lature  and  the  population  there
 Therefore,  I  would  join  Shri  Nayar
 in  requesting  the  Mover  not  to  press
 this  motion  but  to  drop  it

 Shri  M.  8,  Aney  (Nagpur)  May  I
 ask  af  this  export  has  in  any  way
 helped  to  reduce  the  nuisance  m
 those  places  which  are  infested  with
 monkeys?

 Shri  Kanungo:  The  nuisance  is  50
 heavy  Somebody  mentioned  whe-
 ther  we  have  any  apprehension  about
 this  particular  fauna  becoming
 extinct  I  suppose  the  number  is  too
 many  and  competent  authonties
 have  said  that  we  can  safely  export
 250,000  monkeys  per  year  We  have
 not  reached  that  figure  yet

 Mr,  Deputy-Speaker:  There  is  an
 invitation  from  Madhya  Pradesh

 शो  मोहन  स्वरूप  :  उपाध्यक्ष  महोदय,
 काफी  देर  से  बन्दरों  को  बाहर  भेजने  के

 भुताल्लिक  लोगो  के  श्यालात  में  सुन  cere  ।

 बहुत  से  दोस्तो  ने  कहा  कि  बन्दर  खेती  को,
 नुकसान  पहुचाते  है  ।  लेकिन  में  कहता  हू कि  बहुत से केसेज से  केसेज  में  खेती को  नुकसान  पहुचाने
 वाले  भ्रादमी  है  ।  भ्रादमी  चुराते  हैं,  फसलें
 कारते  हूँ,  खेतो  को  नुकसान  पहुंचाते  हैं  t
 मेरे  दोस्त  चौधरी  साहब  जानते  है,  भौर  जिन
 का  शती  से  ताल्लुक  है  थे  जानते  हैं,  कि जानवरों
 के  ुकाबले  इन्सान  खेती  को  ज्यादा  नुक्सान
 पहुचाते है  a  तरह  तरह  की  चोरियां  होती  हैं।

 जहा  तक  बन्दरों  का  ताल्लुक  है,  उन  से
 कही  ज्यादा  दूसरे  जगली  जानवर,  जैसे  बारे
 है,  चीतल  है,  झाल  है,  दोते  है,  दूसरी  चिड़िया

 है,  इन्सेक्ट्स है,  यह  नुक्सान  पहुचाते  है।  लेकिन

 मुझ  ताज्जुब  होता  है  कि  जब  कभी  खेती  को
 नुक्सान  पहुचाने  की  बात  प्राती  है  तो  सिर्फ
 बन्दरो  के  ऊपर  सारा  कुसूर  लाद  दिया  जाता
 है  ।  यह  चीज़  मेरी  समझ  में  नही  प्राती  t

 दूसरी  बात  यह  कही  गई  कि  साइटिफिक
 रिसर्च  के  लिये  बन्दरो  का  बाहर  भेजना
 मुनासित्र  है  ।  मैं  देखता  हृ  कि  साइटिफिक
 रिस्  तो  कम  होती  है,  लेकिन,  जैसा  नायर
 साहब  ने  कहा,  बाहर  हवा  में  बन्दरों  को  भेजा
 जाता  है  और  उत  के  जरिये  से  एक्स्पेरिमेंट्स
 होते  है  a  तरह  तरह  के  न्यूक्लिभर  वेपन्स
 को  ज़्यादा  एफेक्टिव  बनाने  के  लिये  बन्दरों
 के  ऊपर  तजुर्बात  होते  है,  कमरो  मे  वे  बन्द
 कर  दिये  जाते  हैं  1

 Shr}  Kanungo:  May  I  interrupt  We
 have  made  enqtiries  and  we  have
 been  assured  and  we  are  satisfied
 that  the  animals  are  not  used  for  any
 resc@lch  connected  with  neuclcar  fall-
 out  ahd  all  that

 थ्री  मोहन  स्वमष  मैं  समझता  हू  कि
 मिनिस्टर  साहब  को  शायद  इन्फार्मशन  कम
 है  ।  इस  बारे  में  मेरे  पास  जो  सेंट  पेपसे
 झाये  है,  वे  साबित  करते  हूँ  कि  इस  विस्म  के

 तजबबात  हो  रह  है  न्यूक्लिप्र  वेप-स  के  यताल्लिक।
 जहा  तक  हिन्दुस्तान  के  नजरिणें  का  ताल्लुक
 है,  हिन्दुस्तान  न्यूक्लिपर  बपन्स  की  मुखालिफत
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 करता  है  ।  म॑  नहीं  समझता  कि  जब  हम
 ब्यूविलप्नर  वेपन्स  को  मुल्लालिफत  करते  है
 तो  बन्दरों  को  उन  का  आलाकार  क्यों  बनाया
 जाता  है  तजुर्बाद  करने  के  लिये  |

 दूसरी  चीज़  मै  यह  देखता  हु  कि  भाज

 हिन्दुस्तान  की  हालत  यह  है  कि  कई  गावों  पर
 पाकिस्तान  का  कब्जा  है  ।  तुकेरग्राम  पर
 पाकिस्तान  का  कब्जा  है,  बस्ट  बगाल  आर
 झासाम  के  भास  पास  के  सरहदो  पर  पाकिस्तान
 की  फोजे  मौजूद  हैं।  श्रभी  गोझ्ा  के  मसले  में
 हम  ने  देखा  कि  पोच॑ंगीज  हमारे  प्रादमियों  को
 ले गये  ।  जब  इस  तरह  के  मसले  सामने  ग्राते
 है  तो  हम  सत्य  शौर  अहिसा  की  बात  करते
 हैं।  हम  कहते  है  कि  हम  तो  प्रमन  से  रहना
 चाहते  है  ।  दृश्मन  हमारे  मुल्क  पर  कब्जा
 कर  ले  तो  हम  मन  की  बात  करते  है,  लेक्नि
 जब  गरीब  अन्दरो  की  बात  झाती  है,  अभी
 हमारे  मिनिस्टर  साहब  ने  कहा  कि  उन  की
 तादाद  बहुत  इनसिग्निफिकेट  है,  जब  इस  तरह
 की  बात  कही  जाती है  तो  सत्य  भौर  भ्राहिया
 की  पालिसी  की  बात  क्यो  की  जाती  है  ?

 उस  के  साथ  यह  मजाक  क्यो  किया  जाता  है  ?

 मैं  कहता  हू  कि  हमारी  सरकार  सत्य  और
 अहिसा  की  पालिसी  का  मखौल  उडाना  चाहती
 है  तो  वह  या  तो  उस  त्रीड  को  छोड  दे  या  फिर
 उस  का  मखौल  उडाना  बन्द  कर  दे  बह
 कह  दे  कि  उस  का  ईमान  इस  चीज़  पर  नही  है  q
 लेकिन  उस  का  ईमान  इस  के  ऊपर  है,  तो
 उस  को  इस  दृष्टिकोण  से  सोचना  होगा  ।
 भ्मी  हमारे  मिनिस्टर  साहब  ते  कहा  कि
 उस  से  जो  झामदनी  होती  है  वह  बहुत  ही
 उ+सिम्निफिकेट  है।  प्रगर  वह  इसनसिग्निफिकेंट
 &  तो  यह  कौन  सी  ऐसी  चीज़  है  जिस  से  होने

 बाली  भामदनी  दूसरी |  से  नही  हो  सकती  ?

 मिनिस्टर  साहब  ने  कहा  कि  बन्दरों  के  साथ
 बड़ा  अच्छा  सुलूक  किया  जाता  है।  मेरे  पास
 एक  कटिग  है  उस  में  यह  लिखा  है

 “The  Government  according  to
 it,  should  exercise  stricter  con-
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 trol  at  the  various  stages  pf
 export  trade  in  monkeys,  30  that’
 humane  treatment  could  be  effec-
 tively  ensured  to  them  during
 their  catching,  transportation  to
 the  port  of  dispatch  and  their  on-
 Ward  al  journey”

 ag  रिपोर्ट  जो  सन्‌  १६९५७  की  है  उस  में
 बताया  गया  है

 “The  cages,  it  was  alleged,  were
 not  of  the  proper  size  and  did
 not  conform  to  specification  Cus-
 toms  officials  spent  the  whole  day
 measuring  them  They  would  not
 disclose  the  resuit"

 Shri  Kanungo:  This  is  about  27४57
 The  regulations  have  bene  changed  in
 July,  958

 oft  सोहन  स्वरूप  :  मै  देखता  हु  कि  वह
 झाज  भी  चल  रहा  है  ।  जैसी  उन  के  साथ
 ज्यादती  हां  रही  थी  उस  वक्‍त,  बही  में  आज
 भी  देखता  हू  ।  झागे  लिखा  गया  है

 “Still  another  complication  was
 that  some  of  the  monkeys  were
 pregnant  and  one  of  them  deliver-
 ed  at  the  airport  itself”

 यह  सन्‌  १६५७ की  कटिंग  है  लेकिन जो  सूरते
 हाल  सन्‌  १६५७  में  थी  वही  आाज  भी  मैं  देखता

 हूं  1  जिन  पिंजरों में  १००  बन्दरों की  जगह  है
 उन  में  १५०  बन्दर  भरे  जाते है,  उन  के  खाने
 पीने  का  कोई  इन्तजाम  नहीं  होता  ।  यह  तो
 झाज  उन  की  हालत  है  |  हम  ने  एक  एऐनिमल
 बेलफयर  बोह  बताया  है,  उस  के  चेभरमैन
 पहले  तो  श्री  बी०  के  कृष्ण  मेतन  थे  शौर  परब
 श्री  fro  बी०  गाधी है  ।  प्रभी  मै  ने  एक्स्पोर्ट
 आफ  सकीज  के  मृताल्लिक  उस  पोप  नियन  का
 इजहार  किया  है  जो  कि  कमेटी  ने  पेश की  है  |
 हम  इस  तरह  की  चीज़ें  तो  करते  है  लेकिन उन
 का  इम्लिमेंटेशन  सही  तौर  पर  नही  करते  ।
 में  देखता  हूँ  कि  भाज  भी  बहुत  सी  चिडियां
 और  परिन्दे  हिन्दुस्तान  से  गासब  होते  जा
 रहे  है  I  गाइल्‍ड  ढकला  पाक्य  होते  जा  रहे  है;
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 ,  पीजन्स  को  हम  बाहुर  भेज  रहे  हैं,  वह  भो
 गायब  होते  जाते  है  भौर.मब  हम  देखते  है  कि
 अन्दर  भी  गायब  हाते  जा  रहे  हू  क्योकि  झाप
 उन  के  बच्छे  पकड़  कर  बाहुर  भज  देते  है  ।
 मेँ  देखता  हु  कि  हमारे  यहा  से  तरह  तरह
 की  नस्ले  गायब  होती  जात,  हूँ।  4
 समझता  हू  कि  हर  देश  परिन्दों  भौर  जानवरों

 *  की  रक्षा  का  इन्तजाम  करता  है,  लेकिम  हमारे
 यहा  तो  नबरिया  ही  दूसरी  है  मेरे  इस
 रैजोल्यूशन  को  लागे  का  जां  मंकमद  था  वह
 =  फोल्ड  था  ।  एक  तो  जो  ज्यारदती  या  बेरहमी
 जानवरो  के  साथ  होती  है  उस  बरताव  को
 यूर  करने  का  था  झौर  दूसरे  यह  कि  जो  हमारा

 ह  भजरिया  सत्य  अर  झ्िसा  वा  है  उंस  को  हर
 तरह  से  कायम  रहना  चात्एि।  लेकिन  में
 देखता  हु  कि  इस  वक्‍त  लोग  उसे  नहों  रखना
 चाहते  है  4  मैं  चाहता  हु  कि  बन्दरों  के  ऊपर  जो
 बेरहमी  हो  रही  है  उस  से  उनको  बचाया  जाय
 और  दूसरे  जो  फजूल  के  तजुर्बात  के  लिए  हम
 बन्दरों  का  इस्तेमाल  करते  हूँ  जो  कि  नाजायज
 और  बेजा  है,  उसे  रोका  जाय  ।  लेकिन  मैं
 देखता  हू  कि  मिनिस्टर  साहब  की  राय  यह  है
 कि  इस  रेजोल्यूश्नन  को  वापस  ले  लिया  जाय  1
 मै  तो  इस  को  प्रस  करना  चाहता  था  केकिन  मेरी
 थार्टी  की  तरफ  से  भी  हुक्म  हुआ  हैं  में  इस  को
 वापस  ले  लू  ।  इस  लिए  मैं  इसे  वापस  ले  रहा  हू  ।
 लेक्नि  फिर  भी  चाहता  हू  कि  गवर्नमेंट  इस  पर
 सबज्जह  दे  झौर इस  किस्म  के  चे  रहमाना  बर्ताव
 पर  रोक  लगाये  ताकि  बाहर  के  जो  लोग  हैं
 जे  हमे  शार्रमिदा  न  करे  ।  मेरे  पास  टेलिग्राम

 मौजूद  है  बहुत्त  स ेइसके  मुताल्लिक  ।  मै  जानता

 हूँ  कि  गवर्नेमेंट  की  राय  इस  तरफ  नही  है  कि
 इस  को  पास  किया  जाय,  फिर  भी  मैं  चाहूंगा
 कि  गवर्तमेंट  इस  चीज  पर  तवज्जह  दे  |

 Shri  Amar:  I
 ment.

 Mr.  Deputy-Speake?:  Then  I  have
 to  put  it  to  the  vote:  of  the  Howse.

 press  my  eamend-

 Shri  Kanungo:  But  the  main  reso-
 Tyfion  has  been  withdrawn.

 Mr.  Deputy-Speaker:  Even  then  I
 have  to  put  the  amendment  to  the
 vote  of  the  House"

 wit  ao  wo  द्विवेदों  (हमीरपुर)  :
 जबकि  प्रस्ताव  वापस  ले  लिया  गया  है  तो
 अमेंडमेंट  कैसे  ायेगा  ?

 उपाध्यक्ष  महोदय  :  भ्रब  मुझे  यह  सोचना

 है  कि  च्ल्स  कया  इजुजत  देते  है  ।  चूकि  रूल्स

 यह  कहते  है  कि  सब्स्टिट्यूट  रेजान  (कन  पेश

 किया  जायु  इसलिए  मुझे  हूं  होंगा ।

 .  झो  भक्त  दर्शत  :  उपाध्यक्ष  महोदय,  जब
 पेड  की  जड  ही  नहों  रहेगी  तो  उस  की  झ्ञाखें

 कहा  रहेंगी  ?

 “उपाध्यक्ष  महोदव  :  भ्रव  मै  कोई  नया

 रेजोल्यूशन  तो  बनाने  नहीं  लगा  q  उस  पेड़  की

 जगह  एक  दूसरा  पैंड  भी  लगा  दिया  गया  था  |

 पहला  तो  नहा  रहा  लेकिन  दूसरा  मौजूद  है  qd

 The  question  is:

 That  for  the  original  Resolution,  the
 following  be  substituted,  namely:—

 “This  House  is  of  opinion  that
 a  Committee  comprising  of  mem-
 bers  of  Parliament  be  appointed  to
 examine  the  question  of  the  ex-
 port  of  monkeys  from  India.”

 The  motion  was  negated.

 The  Resolution  was,  by  leave,
 withdrawn.
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 8  86  hrs,

 RESOLUTION  RE:  INCLUSION  OF
 -

 ENGLISH  IN  THE  EIGHTH  SCHE-
 DULE  OF  THE  CONSTITUTION

 Shri  Frank  Anthony  (Nomunated-
 Anglo-Indian):  Mr  Deputy-Speaker,
 Sir,  I  beg  to  move.

 “That  in  the  opmion  of  this
 House,  English  should  be  included
 7  the  Eighth  Schedule  of  the
 Constitution  and  necessary  steps
 taken  in  that  regard”

 35.57  hrs,

 [Sarr  MunamoMen  Imam  mm  the  Chair]

 May  I,  87,  at  the  very  outset  make
 xt  abundantly  clear  that  my  resolution
 has  absolutely  nothing  to  do  with  the
 question  of  the  official  or  the  national
 language?  All  J  am  seeking  is_  to
 secure  the  approval  of  this  House  for
 the  inclusion  of  Enghsh  in  the  Eighth
 Schedule  And,  so  that  the  House
 may  better  appreciate  what  I  am
 asking  for,  may  I  attempt  to  clarify
 what,  in  my  opinion,  is  the  significance
 of  the  Eighth  Schedule  of  the  Consti-
 tution  What  in  fact  did  the  framers
 of  the  Constftution  intend,  or  what  m
 fact  358  the  very  clear  legal  interpre-
 tation  to  be  attached  to  the  Eighth
 Schedule?

 In  order  to  understand  what  the
 Enghth  Schedule  in  fact  means  legally
 and  constitutionally,  Sir,  we  have  to
 look  at  article  35]  of  the  Constitu-
 tion  Article  35l  of  the  Constitution
 is  a  directive  provision  which  says,
 in  effect,  that  in  order  that  Hindi
 should  represent  the  composite  culture
 of  India  it  should  draw  on  the  forms,
 styles  and  expressions  used  in  Hindu-
 wtani  and  the  languages  mentioned  in
 the  Eighth  Schedule,  and  also  draw
 on  Sanskrit  That  is  the  dominant
 purpose,  that  Hind:  should  represent
 the  composite  culture  of  India  should
 draw  on  the  languages  enumerated  in
 the  Eighth  Schedule  A  subsidiary
 putpose  is  to  be  found  in  article  344,
 that  when  the  President  constitutes
 language  commissions  a  representative
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 in  the  Eighth
 Schedule  of  the

 Conentution
 Of  each  of  the  languages  enumerated
 ™  the  Eighth  Schedule  should  be  in
 Such  commussions

 Thus,  Sir,  the  dommant  significance,
 the  legal  and  constitutional  signyfic-

 che,
 of  the  Eighth  Schedule  is  very

 Clear

 An  Hon.  Member:  That  35  a  thing
 cy  the  past

 Shri  Frank  Anthony.  Well,  Sir,
 What  I  am  seeking  through  this  reso-
 Iuuon  283  that  specific,  legal,  constytu-
 tional  sanction  should  be  given  so
 that  Hind:  may  draw  upon,  may
 8§similate  words  and  expressions  from
 the  Enghsh  language  which  are  found
 to  be  suitable

 Sir,  the  official  Language  Commis-
 Sion  appointed  by  the  President  has
 already  endorsed  the  fact  that  Eng-
 lsh  words,  technological  and  scientific
 terms,  should  be  drawn  upon  liberally.
 Today,  because  of  more  than  a  hund-
 Téd  years  of  usage,  of  acclimatisation,
 Words  from  English  constitute  the
 Commonest  of  language  currency  I
 will  ask  what  person  is  there  in  any
 Part  of  the  country,  whatever  his
 language,  who  does  not  understand
 Words  such  as  cycle,  engine,  signal,
 S¢hool?  By  including  Enghsh  in  the
 eighth  schedule,  all  that  I  am  asking
 the  House  to  do  is  to  give  constitu-
 tional,  legal  sanction  for  a  process
 Which  has  been  endorsed  by  the
 Language  Commission  itself,  for  &
 Process  which  has  also  received  the
 Very  recent  endorsement  of  the  Parlia-
 Mentary  Langauge  Committee  That.
 35  all  I  am  seeking  through  this  reso-
 lution  of  mine

 26  hrs

 Speaking  on  the  2ist  February,  959
 the  Prime  Minster  announced  that  the
 Sahitya  Academy  had  recognised
 Enghsh  and  Sindh:  in  addition  to  the

 languages  enumerated  in  the
 Cighth  schedule  The  Satutva  Acade-
 My  has,  therefore,  not  only  in  effect
 but  specifically,  for  very  good  reasons,
 akreed  to  treat  English  and  Sindhi
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 along  with  the  languages  of  the  eighth
 schedule  ag  major  Indian  languages

 Sir,  the  Senate  of  the  Calcutta
 University,  undoubtedly  an  august
 body,  adopted  a  resolution  on  the  l8th
 July,  ‘1958,  requesting  that  English
 should  be  included  m  the  eighth
 schedule  My  resolution  xs  clear  I
 believe  that  it  ७  and  that  it  should
 be  unexceptionable  I  believe  also
 that  3६  should  be,  and  I  hope  :t  will
 be,  non-controversial  Yet,  I  know
 and  every  one  of  us  knows  that  it  can
 become  involved  in  political  considera-
 tions  Probably  it  has  already
 become  involved  m  certain  emotional
 considerations  That  is  the  difficulty
 Because  it  is  a  language  question,  and
 m  the  matter  of  language,  which  one
 of  us  can  claim  complete  detachment
 and  objectivity?  None  of  us,  because,
 m  the  final  analysis,  each  one  of  us  38
 the  product  primarily  of  a  linguistic
 cum  cultural  matrix,  and  because
 each  one  of  us  is  the  product  of  such
 a  matrix  inevitably  each  one  of  us  in
 the  question  of  language  cannot  be
 completely  objective  Because  we  are
 such  products,  each  one  of  us  must
 have  his  own  predilections  But  while
 ‘we  may  have  predilections  ain  the
 matter  of  language,  is  it  necessary
 that  we  should  have  prejudices,  or
 worse  than  that,  is  it  necessary  that
 we  should  have  hatreds?

 An  Hon  Member:  Uttar  Pradesh

 Shri  Frank  Anthony:  I  am  not  going
 to  justify  my  case  here,  but  I  am  a
 greater  protagonist  of  Hind:  than  some
 of  my  friends  I  do  not  have  to  say
 that  I  have  earned  and  I  continue  to
 earn  my  livehhood  largely  through  the
 Hindi  or  Hindustan.  of  Madhya
 Pradesh  Ag  Chairman  for  nearly  20
 years  of  an  Education  Board,  I  have
 been  responsible  for  making  Hindi
 compulsory  in  every  Anglo-Indian
 school  in  this  country—what  no  other
 non-Hind:i  body  of  educationists  has
 done  As  Chairman  of  the  Inter-State
 Board  for  Anglo-Indian  Education,  I
 have  been  responsible  for  evoiving  a
 set  of  Hindi  textbooks  which  the  Gov-
 ernment  of  India,  the  Education
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 in  the  Ewghth
 Schedule  of  the

 Constitution
 Ministry,  recognises  as  among  the  best
 Hadi  text-book  for  cmldren  whose
 mother-tongue  33  not  Hind

 Shri  M  है  Mishra  (Begusarai)’  Re-
 place  Hind:  in  your  note  of  dissent)
 (Interruptions  )

 Shri  Frank  Anthony:
 different  matter

 That  wm

 Mr.  Chairman:  Order,  order  Let.
 the  hon  Member  proceed

 Shri  Frank  Anthony:  I  do  not  think
 I  need  elaborate  my  bona  fides  m  this
 matter  I  fee)  that  in  the  learning  of
 a  language  there  should  be  no  hatred,
 because,  m  the  final  analysis,  the
 learning  of  any  language,  not  only  of
 a  world  language,  must  necessarily
 enlarge  our  horizons,

 Coming  from  a  Hind:  State,—
 Jabalpur  in  Madhya  Pradesh—
 necessarily  many  of  my  friends  are
 People  whose  mother-tongme  is  Hindi
 And  they  tell  me  quite  frankly  that.
 on  this  issue  they  cannot  be  objective
 They  say  that  for  them  it  is  not  a
 question  only  of  language  a  question
 to  be  assessed  as  a  question
 of  language  should  be  asses-
 sed  objectively  And  they  tell  me
 quite  frankly  that  for  them,  those
 whose  mother-tongue  is  Hind,  it  3
 &  question  or  a  stark  issue  of  Hind:
 versus  English  And  that  is  my
 difficulty  It  is  my  problem  I  am
 not  claiming,  I  cannot  pretend  to
 claim,  objectivity  in  this  matter  I
 am  emotionally  involved  Equally,  my
 friends  whose  mother-tongue  is  Hindi
 are  emotionally  involved  That  75
 why  I  feel  that  in  this  question  of  the
 validity  or  the  acceptability  of  my
 resolution,  perhaps  the  only  persons  in
 this  House  who  can  approach  it  with
 a  reasonable  degree  of  objectivity  will
 be  those  whose  mother-tongue  is
 neither  English  nor  Hindi  And  I  say
 ts,  that  I  am  prepared,  unreserved-
 ly  whatever  its  fate  may  be,  to  place
 the  fate  of  this  resolution  in  the  hands

 ‘cof  those  whose  mother-tongue  ws
 neither  English  nor  Hindi,
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 Dr.  Sushila  Navae  ¢Jhans:)  May  I
 ‘know  whose  motket-tengue  १5  English
 in  this  country?

 Shei  Frank  Anthany:  I  shall  be
 ‘comme  to  that  m  I  know  that
 apart  from  this,  there  is  also  another
 consideration  which  may  _  operate
 against  «an  objectivgegssessment  of  the
 validity  or  acceptabhty  of  the  resolu-
 tion  It  35  an  imponderable  but  a
 very  definite  consideration  It  ४७  an
 emotional  and.9,psychological  consi-
 ederation.

 I  know  that  Séhe’6t  my  Communist
 ‘friends  particfilarly  may  be  overborne
 hy  that  considera  But  I  also
 make  my  appeaf  td  them  I  know
 that  there  3६  a  lingering  resentment
 against  the  Englishmen  and  what  8
 regarded  as  the  language  only  of  the
 Englishmen  Because  colonial  memo-
 ries  are  still  there  and  have  not  been
 completely  forgotten,  there  is  the
 danger  that  stemming  from  _  this
 emotion  and  psychological  feeling  the
 resentment  which  is  still  felt  against
 the  Engl:  hman  may  92९  transposed
 against  what  i  wrongly  regarded  as

 the  language  only  of  the  Englishman

 Yet  as  I  have  said,  I  beheve  that
 this  question  will  be  objectively
 weighcd  and  assessed  particularly  by
 those  whose  mother  tong  te  is  neither
 Hindi  nor  English  I  have  already
 sought  to  claitfy  the  legal  and  consti-
 tutional  significance  of  the  eighth
 schedule  One  of  my  friends  there
 said  perhaps  nghtly  in  a  way,  that
 that  significance  belongs  to  the  past  I
 agree  with  him  _  In  practice  we  have
 sought  to  enlarge  the  legal  significance
 of  the  eighth  schedule  enlarge  it
 contrary  to  the  original  and  clear
 intention  of  the  framers  of  the  Consti-
 tution  And  that  enlarged  significance
 today  in  practice,  has  sought  to  invest
 the  languages  enumerated  in  the

 “eighth  schedule  as  national  languages That  35  the  enlarged  concept  And
 yet,  even  from  the  point  of  view  of
 this  enlarged  concept  in  practice  what
 tests  would  one  apply  in  order  to
 determine  whether  Enghsh  should  be
 included  m  the  eighth  schedule?
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 I  have  already  drawn  attention  to
 the  fact  that  the  Sahitya  Acddemy  has
 thought  fit  to  include  English  among
 the  major  languages  of  India  Recent-
 ly  the  Senate  of  the  Calcutta  Universi.
 ty  have  also  seen  fit  to  ask  that
 English  should  be  included  in  the
 eighth  schedule  What  tests  would
 this  House  apply  im  cctermining  whe-
 ther  English  deserves  a  place  3h  the
 eighth  schedule?  In  my  own  humble
 view,  I  should  imagine  that  the  first
 test  would  be,  what  is  the  extent  of
 this  language  hat  is  the  de  facto
 position  with  regard  to  English?
 Enghsh  today  is  m  fact  the  only
 neutral  language  in  India  As  a
 result  of  two  hundred  years  of  usage,
 English  is  evenly  distributed  through-
 out  the  length  and  breadth  éf  this
 country  It  is  the  only  language
 which  is  so  evenly  distributed,
 because  of  two  hundred  years  of
 acclimatization  English  has  permeated
 evenly  the  cducational  pattern  im
 every  part  of  the  country  It  has
 evenly  permeated  not  only  the  pattern
 of  the  eduratcd  people  but  it  has
 evenl\  permeated  and  thioughout  the
 country  what  we  mav  call  the  un-
 deducted  pattern  It  3६  today  in  fact
 the  most  wide'y  known  and  the  most
 widely  used  Janguage  in  India  My
 own  estimate  i.  that  the  number  of
 persons  educuttd  in  English  is  at  least
 ten  times  the  number  of  persons
 educated  in  any  other  major  Indian
 language  That  i.  because  of  certain
 historical  facts  but  that  is  a  fact

 An  Hon  Member  Question

 Shri  Frank  Anthony:  I  will  come
 to  that  If  we  make  an  estimate  of
 persons  who  know  English  to  the
 extent  that  they  know  Hindustani—
 pidgin  Hindustani—I  should  imagine that  at  least  60  per  cent  of  the  people of  India  know  Enghsh  of  that  variety After  all  at  least  my  friends  from
 Tamiinad  and  my  friends  from  Kerala
 will  agree  that  the  humblest  peasant, the  poorest  labourer  knows  English (Interruptions)

 An  Hos.  Member:  What  about  "क, and  Bihar?
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 Shei  Ferese  Gandhi  (Rai  Bareli)  .
 This  39  not  Question  Hour;  you  may
 continue

 Mr  Chairman:  Let  there  be  less
 noise,  I  think  the  Mover  has  the  right
 to  say  what  he  wants  to  say

 Shri  Frank  Anthony’  My  friends
 from  Kerala  and  Tamiinad,  I  think,
 will  make  their  position  clear  May  I
 point  out  im  this  regard,  after  all,
 statistics  are  not  available  But  some
 of  my  friends  have  repeatedly  hurled
 at  me  the  word  “Question”,  I  do  not
 know  where  they  are  going  to  get
 their  statistics  from  This  is  a  matter
 of  common  knowledge  We  _  do  not
 have  to  delve  into  any  alleged
 officiel  dacument  The  95)  census
 docs  ‘not.  help  us  one  iota
 I  have  made  some  hittle  research
 on  this  suhject  You  may  be  a  hittle
 surprised  to  learn—I  have  the  95l
 wen  us  here—that  in  order  to  find  out
 the  numbtr  of  persons  who  may  be
 said  to  bc  Hindi-knowing  in  my  home
 State  of  Madhya  Pradesh—and  that
 pattern  has  been  followed  in  every
 other  State—the  number  of  persons
 listed  under  Hindi-knowing  are  those
 persons  who  come  under  77  not  dia-
 lects,  but  languages,  so  that  the  Hindi-
 knowing  persons,  the  alleged  Hindi-
 knowing  persons  include—not  dialects,
 but  languages  In  the  42  per  cent
 Urdu-speaking  people,  Punjabi-speak-
 ing  people,  Gorkhali-speaking  people,
 people  who  know  Rajasthani—77
 languages  have  all  been  included  under
 Hind:  I  do  not  know  whether  the
 Muslims  are  Hindi-knowing,  anyway,
 they  have  been  included  I  do  not
 know  whether  the  Punjabis  are  Hindi-
 knowing,  but  they  have  been  included
 So  far  as  English  38  concerned,  the
 enumerators  were  told,  “You  will  only
 enumerate  those  whose  mother-tongue
 is  Enghsh  Even  the  large  number  of
 Indians  who  have  infact  been  educat-
 ed  through  the  medium  of  English,
 whose  mother-tongue  is  m_  fact
 English,  have  not  been  included  So,
 ‘we  get  7i,000

 Shrimati  Renn  Chakravartty  (Basir-
 hat):  Our  mother-tongue  is  not
 English.  (Interruptions),
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 Shri  Raghunath  Singh  (Varanasi):

 We  are  fighting  against  that  spirit

 Shri  Frank  Anthony:  It  is  an  inter-
 esting  a¢ademic  legal  proposition,  a
 matter  which  I  argued  in  the  Bombay
 High  Court  May  I  make  an  answer
 to  my  hon  lady  fiiend  who  asked
 what  is  a  ‘mother  tongue?  When
 Major  Pinto,  who  was  one  of  the
 Petitioners  in  the  Bombay  schools
 case  said,  “I  am  a  Goan,  but  my
 mother-tongue  is  English”,  the  Advo-
 cate-General  said,  “He  is  a  Goan”
 His  mother-tongue  cannot  be  English
 The  Chief  Justice  said,  “So  what?
 Legally,  only  the  mother-tongue  of
 Anglo-Indians  is  recognised  as
 English”  J  asked  the  Chief  Jushee,
 what  is  a  mother-tongue?  Is  the
 mother-tongue  the  mother’s  tongue?
 The  mother-tongue  merely  means  the
 tongue  in  which  the  child  is  reared  at
 home  Here  is  Mr  Masam  I  am  not
 going  to  say  anything  dubious  about
 Mr  Masam,  I  think  Mr  Masan:  will
 agree  that  not  only  in  fact,  but  in
 law,  the  mother-tongue  of  his  son  78
 English  Why?  Mr  Masani’s  own
 mother-tongue  is  Gujerat:,  Mr
 Masan’s  wife's  mother-tongue  5
 Hind,  put  neither  speaks  the  language
 of  the  other  adequately  for  inter-
 communication  The  only  language
 which  they  speak,  the  only  language
 of  their  home  is  English  De  facto
 and  legally,  Mr  Masam’s  son’s  mother-
 tongue  is  English  The  mother-
 tongue  of  the  Geans,  of  hundreds  and
 thousands  of  other  Indians,  is  7  fact
 English  But  the  point  I  was  making
 is  different

 sit  रामतिह  भाई  वर्मा  (निमाड):  सभापति
 जी,  शान  ए  प्वायंट  झाफ  आईर  |  माननीय
 सदस्य  न  कहा  है  कि  मसानी  जो  की  पत्नी  और
 बच्चे  की  कोई  मदर-टग  नहों  है,  लेकिन  में

 अच्छी  तरह  से  जानता  हू  कि  उन  की  मदर-्टग

 गुजराती  है  भौर  वह  शझच्छी  तरह  से  गुजराती
 में  बात  करते  हैं

 Mr,  Chairman:  There  is  no  point  of
 order,  Mr  Masam  himself  has  not
 taken  objection  The  hon  Member
 may  continue.
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 Shri  Frank  Anthony:  I  pointed  to
 Mr.  Masani  not  from  any  deliberate
 animus,  he  is  a  great  friend  of  mine

 Shri  Ferose  Gandhi:  There  are
 other  Parsis  also.  (Interruptions)

 Shri  Frank  Anthony:  I  have  not  got
 the  same  intimate  knowledge  about
 Mr  Feroze  Gandhi  as  I  have  about
 Mr  Masan.

 To  come  back  to  my  theme,  let  us
 ३०0६  at  this  question  factually  No
 amount  of  ipse  dix:t,  no  amount  of
 assertion  or  counter-assertion  can
 change  this  fact  that  the  only  real
 all-India  language  today  is  English
 That  2s  a  consequence  of  History  No
 one  35  to  blame  My  friend,  Dr
 Subbarayan  who  has  not  yet  learnt
 Hind,  and  Mr  Krishna  Menon,  our
 Defence  Minister,  would,  be  greater
 foreigners  m  Delhi  than  they  would
 be  m  Europe  but  for  this  only  all-
 India  language  of  Englsh  And  the
 same  apples  to  most  of  the  people
 from  the  north  who  go  to  Tamilnad

 Shri  BE.  D  Misra’  (Balandshahr):
 On  a  point  of  order,  Sir

 Shri  Frank  Anthony:  Must  I  give
 way?

 Mr.  Chairman:  I  must  hear  the  point
 of  order

 st  to  द०  मिशा  =  सभापति  महोदय,
 मैं  झ्रापका  ध्यान  रूल  १८७  की  तरफ  दिलाना
 बाहता  हू

 भीमती  देणु  चक्रवर्तों :  कुछ  समझ  में
 नही  आयेगा  ।

 Mr.  Chairman:  Let  not  others  dice!
 tate  to  him,  let  him  choose  his  own
 language.

 कुछ  सानतीय  सदस्य  सब  आयेगा  ।

 शी  ०  ध०  मिध  :  भ्रग्रेजी  तो  श्राप  पढें
 लिखे  है,  लेकिन  मे  भारतीय  भाषा  में  बोल
 रहा  हू  ।  इस  रूल  १८७  में  यह  लिखा  है

 “The  Speaker  shall  deride
 whether  a  motion  or  a  part  there-
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 of  is  or  35  not  admissible  under
 these  rules  and  may  disallow
 any  motion  or  a  part  thereof  when.
 tn  his  opinion  it  is  an  abuse  of  the
 mght  of  moving  a  motion  or  is
 ealculated  to  obstruct  or  prejudi-
 cially  affect  the  procedure  of  the
 House  or  is  im  contravention  of
 these  rules”

 मे  यह  सबमिट  कर  रहा  हू  कि  यह
 रेखोल्यूदान  जो  झापका  है,  यह  डिसएलाऊ
 होना  चाहिब  और  इस  ग्राउड  पर  डिसएलाउ
 होना  चाहिए  कि  इस  तरीके  का  रेज़ोल्यूशव
 जो  है  वह  रेज़ोल्यूक्षन  मूव  करने  के  राइट  को

 एब्यूज  करता  है  |

 इस  सिलसिले  में  में  यह  बतलाना  चाहता
 हू  कि  कास्टीट्यूशन  में  जो  वह  एमें  डमेंट  करवाना
 चाहते  है  कि  अग्रेजी  भाषा  भी  शैड्थूल  में
 शामिल  कर  ली  जावे,  उसके  बारे  मे  मै  प्राटिकल
 ३४४  पढ़  कर  आपका  सुनाना  चाहता  हू  t

 वह  इस  तरह  से  है

 “The  President  shall,  at  the
 @xpiration  of  five  years  from  the
 commencement  of  this  Constitu-
 tion  and  thereafter  at  the  expira-
 tion  of  ten  years  from  such  com-
 Mencement,  by  order  constitute  a
 Commission  which  shall  consist  of
 a  Chairman  and  such  other
 Members  representing  the  differ-
 ent  languages  specified  m  the
 Eighth  Schedule  as  the  President
 ™may  appoint

 झाठवें  दौइयल  में  जो  वह  इर्गलश  को
 शामिल  करंवाना  चाहते  है  उसके  सम्बन्ध  में
 पहली  बात  तो  मैं  यह  कहना  चाहता  हू  कि
 जिस  वक्‍त  कास्टीद्यूशन  बनाया  गया  था  उस
 वक्‍त  बहुत  सोच  समझ  कर  इसको  पास  किया
 गया  था  और  इस  में  मेरे  साथी  एन्थनी  साहब
 भी  शामिल  थ  नक  वह  कस्टिट्थुएट  असैम्बली
 के  मेम्बर  थे  ।  मेरी  सबमिशन  यह  है  कि  ,  «.  «

 Mr.  Chairman:  Order,  order  I  think
 I  have  heard  the  hon.  Member  sufii-
 ciently.  All  these  points  have  been
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 considered  by  the  hon  Speaker  and
 hhe  has  allowed  it.  The  Resolution  us
 half  way  through

 Secondly,  Rule  ‘187,  to  which  the
 thon  Member  referred,  refers  only  to
 tmMotions  and  not  to  Resolutions  So
 there  is  no  pomt  of  order  I  have
 given  my  ruling

 Shri  Frank  Anthony:  These  inter-
 Tuptions,  fortunately  for  me  and  un-
 fortunately  for  the  interfupters,  seem
 to  furnish  me  with  fresh  material
 While  I  was  sitting  down  listening  to
 the  pointless  poimt  of  order,  my  hon
 friend,  Dr  Subbarayan,  a  _  revered
 member  of  the  Congress  Party,  offered
 me  his  own  example  He  speaks
 Tamil,  his  wife  speaks  Konkan:  and
 the  language  of  their  home  38  English,
 which,  in  fact  and  legally,  is  the
 mother  tongue  of  their  children

 To  come  back  to  the  point  that  I
 was  making,  I  thmk  these  concrete
 illustrations  are  sure  to  bring  home
 a@  general  example  pointedly  As  I
 said,  our  hon  friends  from  Tamulnad,
 but  for  English,  would  be  greater
 foreigners  in  Delhi  than  they  would
 be  un  Europe  The  same  would  apply
 to  most  of  us  from  the  North  when
 we  go  South

 But  why  should  we  go  outside  this
 House?  What  does  this  House  repre-
 sent?  Is  it  not  par  excellence  the
 microcosm  of  this  country?  Is  it  not
 par  excellence  the  cross-section  of
 this  country—at  least  of  the  leaders
 of  thought  and  action  of  this  country?
 Should  we  not  accept  facts  because
 they  may  be  distasteful,  how  can  you
 fiy  in  the  teeth  of  facts?  What  is  the
 only  language  of  communion  in  this
 House?  How  do  we  function  in  this
 House?  How  can  we  attempt  to  func-
 tion  m  this  House  except  through  the
 only  ail-India  language  in  this  coun-
 try,  English?

 Shei  R.  D,  Miera:  Here  is  a  pomt  of
 order  Can  these  feelings  be  raised
 like  that?
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 Myr.  Chairman:  Order,  order.  Let

 us  hear  the  Member  fully
 Shri  Frank  Anthony:  It  is  a  fact  I

 am  not  arguing  whether  it  is  a  for-
 tune  or  a  misfortune  I  am  merely
 stating  it  ag

 a  question  of  fact  As  I
 have  said,  it  may  or  may  not  be  a
 musfortune  That  is  a  question  of
 opinion  After  all,  we  may  blame
 history,  we  may  blame  the  compul-
 sions  of  history  about  certain  facts
 What  has  happened  since  Independ-
 ence?  Whom  do  we  blame  for  that?
 Who  made  English  the  most  major  of
 the  major  languages  of  India?  Who
 made  it?  We  did  The  framers  of
 the  Constitution  of  Republican  India
 advisedly,  deliberately  made  English
 the  dommant  Indian  language  It  is
 not  an  धछ55  dixit  from  me,  although,
 Perhaps,  I  would  be  qualified  to
 elaborate  something  more  than  an
 tpst  dimt  Look  at  the  judgment,
 rather  Jlumimnating  judgment  of  Mr
 Justice  Chagla  in  the  Bombay  Schools
 case  which,  I,  ineidentally,  brought
 against  the  Bombay  Government  What
 does  he  say?  I  do  not  want  to  take
 the  tame  of  the  House  What  has  Mr
 Justice  Chagla  said?  It  would  repay
 Yeading  I  will  just  read  the  relevant
 parts  He  goes  through  the  whole
 scheme  of  the  Constitution  You  may
 blame  the  framers  of  the  Constitution.
 He  deals  first  with  article  343.
 (Interruptions)

 जरा  समझने  की  कोशिश  कीजिये,  शायद
 समझ  जायें  1  झगर  नहीं  समझ  सकते  हैं,  तो
 मे  लाबी  में  हिन्दी  में  झ्रापका  समझा  दूगा  ।

 Mr  Justice  Chagla,  in  this  very
 lucid  judgment  of  his,  goes  through
 the  integrated  scheme  of  the  Constitu-
 tion  He  deals  with  article  343  My
 hon  and  learned  friend  may  or  may
 act  know  what  article  343  refers  to
 Article  $43  ql)  declares  the  official
 language  of  the  Union,  that  1s,  English.
 Then  he  goes  to  article  345  Article
 345  provides  what  should  be  the
 Regional  tanguages  Then  Mr  Justice
 Chagia  goes  through  article  348  which
 deals  with  the  language  of  the
 Supreme  Court  and  the  High  Courts
 He  goes  through  the  other  articles
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 which  deal  with  the  question  of  legis-
 Yavion  He  sums  it  up  in  these  very
 figniment  words

 “There  is  one  other  sense  in
 which  Lug.th  has  been  given
 more  importance  in  the  Constitu-
 tion  than  even  the  languages  men-
 tioned  m  the  Exghth  Schedule
 English  today  and  ull  it  is  replac-
 ed  bv  Hind:  is  the  official  and
 administrative  langauge  of  the
 county  It  was  also  the  official
 language  of  the  States  till  the
 States  replaced  it  by  some  other
 language  It  is  the  language  of
 the  courts,  the  Supreme  Court  and
 the  High  Courts”

 It  us  the  language  of  legislation,
 because  as  was  rightly  pointed  out,
 not  only  was  our  Constitution  drafted
 mm  English,  but  until  different  provi-
 sions  are  made,  all  our  laws,  orders
 and  notifications  are  to  be  m  English
 That  is  the  legal  position  Do  not
 blame  me  Do  not  blame  the  British
 Blame,  7  you  want  to,  your  own
 framers  of  the  Constitution  if,  in
 terms  of  Mr  Justice  Chagla’s  very
 clear  and  lucid  judgment,  the
 framers  made,  in  fact,  English  the
 dominant  Indian  language

 As  I  have  said,  English  today  conti-
 nues  increasingly  to  spread  and  to  be
 learnt  with  fervour  by  Indians,  what-
 ever  community  they  belong  to  I
 know  it  I  have  not  a  little  to  do  with
 education  The  demand  by  persons,
 whose  mother  tongue  is  not  English,
 far  English,  since  Independence  (cai
 we  stigmatise  them  all  as  slaves)  has
 not  increased  fourfold,  but  it  has
 increased  tenfold  Today,  there  are
 between  2  and  3  million  children—
 whose  mother-tongue  is  not  English,
 at  any  one  time,  learning  through  the
 Taedium  of  Enghsh  The  people  of
 India,  the  parents  of  India  have  deli-
 berately,  calculatedly,  chosen  Enghsh
 Bacause  they  are  slaves?  Certainly
 not

 Pandit  Govind  Malaviya  (Sultan-
 per):  Remember  400  millions.  yes.
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 Shri  Frank  Anthony:  They  have

 done  it,  not  because  it  was  the
 language  of  the  rulers  of  the  country
 or  because,  In  a  very  small  way,  it  is
 my  language,  but  because  it  is  a  world
 language  I  know  how  so  many  of  the
 leading  lights  of  this  great  party—the
 Congress  Partv—come  to  me,  even
 from  the  Hind:  States,  to  get  admmssion,
 for  their  children  in  0प्शानटाएगतेस्ते
 Anglo  Indian  schools,  how  Munsters
 from  Hind)  States  harass  me  in  my
 capacity  as  Chairman  to  get  admission
 for  their  children  in  already  egregi-
 ously  overcrowded  Anglo-Indian
 schools  (Interruptions)  80,  do  not
 blame  me

 Now,  let  me  go  on,  and  I  shall]  try,
 m  spite  of  mmterruptions,  to  finish
 quickly  What  is  the  legal  position?
 The  obscurantist  way,  perhaps  the
 easiest  way  of  those  who  wish  to  kill
 English  is  to  stigmatise  it  and  brand
 it  as  foreign,  because  it  is  natural  for
 anyone  to  react  strongly  against  any-
 thing  which  has  the  flavour  of  the
 suggestion  of  foreignness  And  yet,  I
 am  dealing  with  the  legal  position  Is
 Englsh  foreign?  It  is  foreign  in
 origin,  yes,  but  let  us  look  at  it
 objectively  I  shall  come  to  Mr.
 Justice  Chagla’s  own  decisions  Which
 one  of  them  can  make  either  history  or
 language  standstill?

 If  origin  1s  the  only  test  of  foreign-
 ness,  then  what  is  English  to  the
 British  people?
 i6  32  brs

 (Mek  Depury-Spraxer  का  the  Chair]
 We  forget,  because  memory  is  short
 and  it  never  thinks  m  terms  of  these
 vast  periods  of  history  In  terms  of
 origm,  English  for  the  British  is  a
 foreign  language  Where  does  Enghsh
 come  from?  It  does  not  emerge  from
 any  indigenous  British  dialect  It  was
 never  the  language  of  the  Britains,
 who  were  savages  till  about  600  BC

 the  dealects,  and  languages  yf  you
 hike  which  had  tremendous  affinity,  the
 dialects  of  the  Angles,  the  Saxons  and
 the  Jutes  who  invaded  and  conquered
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 England.  They  teok  their  foreign
 dialects  with  them.  And  from  their
 foreign  dialects  emerged  old  English,
 middie  English  and  ultimately  madern
 Engtish  We  forge  that  ‘like  India,
 Britain  has  traversed  a  rapid  succes-
 sion  of  language  changes.  The  original
 dialects  of  Britain  were  Celtic.  Then,
 you  hed  Latm.  which  civilised  them  a
 bit;  French  which  civilised  them  a
 litte  more:  and  of  course,  you  had
 these  dialects  of  the  Angles,  Saxons
 and  tie  Jutes.  From  the  point  of
 view  of  origin  ther,  English  is  a
 foreign  language  for  the  British
 people,  if  you  -assess  foreignness  in
 terms  of  origin.  But  people  do  not  do
 that  because  it  does  not  help.  I  am
 merely  arguing  against  thia  obnoxious
 term  foreign.  Why  should  we  cite
 examples  outside  of  India?  What  has
 happened  in  India?  Who  will  say
 that  Sanskrit  38  a  foreign  language?
 Yet,  it  is  a  fact,  that  Sanskrit  was
 brought  to  India  by  the  Aryans.  It
 was  a  fact  and  yet  Sanskrit  bechme.

 Seth  Govind.  Das  (Jabalpur):
 Nobody  accepts  it.  (Interruptions).

 Shri  Frank  Anthony:  Why  go  into
 that  controversy?  All  the  greatest
 scholars  have  held  unahimously  tkat  it
 was  brought  to  India.  But  what  is
 the  shame  for  it?  Sanskrit  became  in
 fact,  the  language  ‘par  excellence  of
 India’s  ancient  culture,  and  of  her
 religion.  Where  it  came  from  does  not
 matter.  What  does  it  matter  where
 Urdu  came  from?  Urdu  was  drawn
 essentially  from  foreign  sources.  But
 its  richness,  its  beauty  and  its  refine-
 ment  have  been  among  the  greatest
 leavening“  influences  on  the  language,
 thought  anf  culture  of  India,  Because
 Urdu  happens  to  be  the  language  of
 a  foreign  country  with  which  our
 relations  aré  estranged,  will  people
 get  up  and  say  ‘Oh,  no,  Urdu  is
 foreign  in  origin,  it  is  the  language  of
 Pakistan,  and,  therefore,  Urdu  should
 not  be  one  of  our  languages’?

 ‘
 Seth  Gevind  Das  Nobody  says  that

 (Interruptions)
 ह...
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 Shri  Frank  ony:  Precisely,  if

 nobody  says,  gg,.then  a  fortiori,  why
 do  you  continue  to  say  that  English
 is  a  foreign  language?  ‘You  say  it  is
 foreign  only  beqause  -you  stigmatise  it
 as  foreign,  ७३)  hates  © “ae

 Shri  Raghunath  Singh:  The  English
 language  S  foreign;  the  English  tradi-
 tion  is  foreignn

 ft.
 Mr.  Deputy-Speaker:  Decisions  are-

 not  to  be  taken  just  now.
 Shri  Frank  Anthony:  I  am  analys-

 ing  it  legall¥*  To  whom  does  English
 belong?  *

 One  of  my  friends  says  I  am  testing
 it  in  terms  of*purely  legal  issues.  If
 its  origin  ‘not  make  a  language
 foreign,  then  English  satisfies  all  the
 conditions  of*‘being  indigenous.  We
 have  ,got  into  ‘this  sort  of  solecism  and
 fallacy  of  sayitig  that  English  is  the
 language  of  the  Englishman.  The
 Englishmdf  in'  his‘insularity  may  think
 so,  but  En

 gi
 today  is  the  language

 of  the  world.‘
 toad

 Shri  Raghhnat&  Singh:  No.  It  is
 Anglo-Saxon.  ‘  «=:

 Mr,  Députy-Speaker:  The  hon.
 Member  should  be  given  an  opportuni-
 ty  to  state  his-kiews,

 a  €
 Shri  ‘Prank  :Anthony:  English  today

 hag  even  changed  its  name.  The
 Americans  do  set  refer  to  it  as
 English.  They  have.put  out  a  diction-
 ary  of  theyzAmerican  language.  The
 Australians  da.not.refer....  (inter
 ruptions).  1८  ui  é

 4
 Mr.  Deputy-Speaker:  We  have  to-

 listen  te  the  hon.  Member  even  though
 ‘we  may  nof,  egree  with  him.  He  must
 be  heard,  and  then  replies  given  by
 other  hon.  Members  when  they  get.
 tire  opportunity.  In  this  way  we-
 cannot  proceed  with  the  debate.

 Shri  fagi  Singh:  We  are-
 taking  interest  iri tthe  debate,

 Shyi  a  D.  ‘Misra:  =May  I  ask  him
 one  {uestion?
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 Mr.  Deputy-Speaker;  It  may  be
 ‘intezesting  to  him,  but  not  for  ‘he
 ‘House  or  for  me

 Shri  Frank  Anthony:  I  have  not  the
 slightest  objection  I  am  encouraged

 ‘by
 interrup

 tions  (interruptions)
 “May  I  continue?

 ¢
 Mr  Deputy-Speaker:  The  hon

 Member  may  continue,  but  how  long
 is  he  going  to  take?

 Shri  Frank  Anthony:  I  will  finigh  in
 fen  minutes  Do  not  penalise  me  for
 the  long  period  taken  by  the  interrupy

 ‘tions,

 As  I  was  saying,  English  belongs  to
 the  world.  We  have  the  American
 language  today  There  is  the
 American  dictionary  The  Australians
 shave  put  out  their  own  dictionary  of
 the  Australian  language  Ghana  to-

 wday  has  set  the  pace  for  Africa,  and
 has  accepted  Enghsh  for  the  Africans
 as  their  official  language  And  I  be-
 lieve  not  I,  not  any  one,  with  all  due
 respect  to  some  Members  on  that  side,

 / कत  be  able  to  stem  the  :rresistible
 lJanguage  tides  of  history  And  we
 will  have  not  only  the  Englishman’s
 English,  we  will  have  to  take  into  ac-
 count  American  English,  Austrehan
 English,  African  English,  and  Indian
 English  I  said  this  at  the  Common-
 wealth  conference  ‘and  there  *  my
 friends,  my  colleagues  from  India,

 «clapped  me;  they  applauded  me  to  the
 ceiling  when  I  said  we  would  have  all
 these  streams,  and  perhaps  the’  mch-
 est,  the  deepest  ami  the  widest
 stream  would  be  the  stream  of  Indian
 English—not  pidgin  English,  but
 Indian  English,"  English  conditioned,
 English  enrich€f  by  the  gemus,  the
 thought,  the  Natiguage,  the  imumfitable
 imagery  of  ‘Ta@ia

 Pa
 .

 t
 I  do  not  knéw  why  my  horsfnends

 -are  afraid  that  because  Io-maxe  out  an
 mevitable,  an  irresistibly  good _  case
 for  English,  we  will  th

 ni
 Hind

 overbroad  Here  T  din  arguing  for  the
 narrow  position  of  jncluding,  English in  the  Eighth  Schedule  of  the,  Consti- stution,

 Resolution  ve:  ‘:  APRIL  8  Inclusion  of  Engtishy3388
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 In  the  final  analysis,  |  we  do  not

 answer  this  question  in  a  forthright
 way  here,  let  us  m  the  privacy  of  our
 back  rooms  or  anywhere  else  answer
 70  to  ourselves  What  is  the  final,  the
 ultimate,  the  conclusive  integrating
 bond  in  this  country?  The  final  bond
 of  integration  in  this  country,  not
 only  the  linguistic  bond  but  emotional
 bond  of  integration,  is  the  English
 language  There  is  no  other  bond,
 there  is  no  other  communion  Let
 us  accept  it  If  you  create  a  vacuum
 by  destroying  English  and  do  not  fill
 it,  Indian  history  will  repeat  itself
 We  will  fajl  ito  @o  many  water-
 tight  linguistic,  cultural  enclaves
 That  is  a  different  matter,  but  let  us
 at  least  accept  facts  and  face  them

 I  want  to  deal  finally  with  the
 narrow  legal  position  It  is  not  very
 important  l  have  shown  that  de
 facto  English  38  the  most  major  of
 the  major  Indian  languages  T  have
 not  made  it  so,  the  framers  of  the
 Constitution  in  their  wisdom  have
 made  it  so,  facts  have  made  it  so
 Legally  what  is  the  position?  Legal-
 ly  English  is  an  Indian  language
 Since  you  do  not  even  accept  the  im-
 primatur  of  our  thoughts,  let  me
 quote  what  Justice  Chagla,  one  of  the
 greatest  of  the  lights  of  our  judiciary,
 has  given  his  seal  to  No  one  has
 sought  to  or  can  upset  his  decision
 May  I  just  read  it—what  Mr.  Justice
 Chagla  has  said?  This  ३8  what  he
 says

 “In  the  eye  of  the  Consttution,
 no  distinction  ३  made  between
 the  English  language  and  the
 languages  spoken  by  the  other
 Indian  minorities"

 “In  the  constitutional  sense—
 and  that  is  the  only  sense  we  are
 concerned  with—at  is  as  much  an
 Indian  language  today,  as  much
 recognised  by  the  Constitution,  as
 much  entitled  to  protection  as  any
 other  language  spoken  by  any
 other  sectiorf  or  community  in
 this  country.”



 -And  however  emotionally  my  Hindi
 friends  may  feel,  I  feel  they  are  not
 .above  a  human  appeal.  And  I  make
 it.  De  facto  it  is  the  major  Indian
 language.  Legally,  it  has  been  held
 to  be  as  much  an  Indian  language  as
 Hindi  because  it  happens  to  be  my
 mother  tongue.  The  recognised
 mother  tongue  of  a  recognised  Indian
 minority  cannot  legally  be  anything

 ‘but  an  Indian  language.  That  is  the
 seal  Mr.  Justice  Chagla  has  placed  on
 the  position  of  English  in  the  Bombay
 Schools  case.

 But  look  at  it  in  a  human  way.
 ‘That  is  the  last  light  in  which  I  ask
 even  the  Members  from  the  Hindi
 States  to  lodk  at  it.  How  would  you
 feel,  if  anybody  either  deliberately

 or  unwittingly,  came  to  you  and  said:
 “Your  language  is  a  foreign  language’?
 Every  time  anyone  comes  to  me  and
 says  it  or  every  time  even  the  Prime
 “Minister  says  it,  (An  Hon.  Members
 That  is  a  fact)  a  stab  of  pain—a  stab
 ‘uf  pain—shoots  through  me.  I  am  a
 ‘product  of  the  matrix  of  history.  I
 am  an  Indian  (Some  Hon.  Members:
 ‘Hear,  hear).  And  I  am  a  proud
 ‘Indian.

 Mr.  Deputy-Speaker:  Resolution
 moved:

 “That  in  the  opinion  of  this
 House,  English  should  be  includ-
 ed  in  the  Eighth  Schedule  of  the
 Constitution  and  necessary  steps
 taken  in  that  regard”.
 Pandit  K.  C.  Sharma  wanted  to  raise

 ry  point  on  the  admissibility  of  this
 Resolution.

 Pandit  K.  C.  Sharma  (Hapur):  I
 fully  agree  in  many  respects  with  my
 thon.  friend,  Shri  Frank  Anthony,  that
 ‘English  is  an  important  language  and
 dt  has  had  its  shave  in  building  what
 ds  called  the  Indian  nationality.  We
 ‘owe  to  this  language  many  great
 things,  but  sfill....

 Mr.  Deputy-Bpeaker:  I  have  not
 walled  the  hon.  Memiber  to  speak.  He
 q@ai@d  he  had  to  raise  a  point  to  the
 effect  that  this  was  not  admissible.  7
 only  want  to  hear  him  on  the  lege!

 (48  LSD—7,
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 point.  I  am  told  that  this  has  been
 decided  by  the  Chairman.  I  am  sorry
 I  did  not  know  about  it.

 Pandit  K.  C.  Sharma:  The  point  I
 wish  to  raise  was  not  rafied  then.

 Mr.  Deputy-Speaker:  He  wants  to
 raise  it  on  the  point  of  admissibility
 of  the  Resolution.  This  has  been  ad-
 mitted  and  the  right  had  been  giyen
 to  the  Mover  for  moving  the  Resolu-
 tion.  If  he  wants  time  to  speak  on
 this  Resolution,  that  would  be  a
 different  question.  That  would  be
 considered  later.  In  that  speech  of
 his,  he  can  raise  any  other  point.

 Now,  I  come  to  the  amendments
 that  are  tabled.

 Pandit  K.  C.  Sharma;  Mine  is  a
 new  point;  it  was  not  raised  then.

 Mr.  Deputy-Speaker:  I  will  come  to
 him  later.  First,  let  me  dispose  of
 the  amendments.

 Shri  M.  L.  Dwivedi  (Hamirpur):
 May  I  submit  that  the  Chairman  at
 that  time  did  not  give  opportunity  to
 any  Member  to  submit  a  point  where
 the  admissibility  was  questioned?
 Cnterruptions.)

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  Surendranath  Dwivedy:  It  is  a
 reflection  on  the  Chair.

 Mr.  Deputy-Speaker:  Order,  order.
 So  far  as  admissibility  is  concerned,
 it  was  raised  and  the  Chair  has  given
 its  decision.  Now,  if  other  questions
 are  to  be  raised,  the  hon.  Members
 are  entitled  to  say  whatever  they
 want  when  they  get  the  opportunities
 and  we  will  decide  then.

 There  is  amendment  No.  १  of  Shri
 Ata]  Bihari  Vajpayee:

 “That  for  the  original  Resolution,
 the  following  be  substituted,
 namely:

 “That  consideration  of  this  Reso-
 lution  in  regard  to  the  posi-
 tion  of  English  in  the  Consti-
 tution  be  deferred  until  the
 Report  of  the  Parliamentary
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 (Mr.  Deputy-Speaker]
 Committee  on  official  langu-
 age  is  discussed  by  the
 House.”

 That  for  the  original  Resolution,  the:
 following  be  substituted,  namely:

 “That  in  the  opinion  of  this
 House  the  Eighth  Schedule  of  the
 Constitution  be  divided  inte  Part
 A  and  Part  8.  Part  A  shall
 consist  of  qa)  Sanskrit,  (2)  Urdu.
 and  (3)  English  and  Part  (B)  shall
 contain  the  other  12  languages
 contained  in  the  Eighth  Schedule
 of  the  Constitution  and  necessary
 steps  be  taken  in  that  regard.”

 This  is  inadmissible  and  ‘uled  out.
 Then,  there  is  the  second

 “That  in  the  resolution,--

 for  the  word  English’  the  5;
 lowing  be  substituted:  ‘Sindhi’.

 This  is  also  out  of  order.

 The  third  is  by  Shri  Bhakt  Darshan
 This  is  also  out  of  order  and  irrele--

 yant.  It  goes  because  it  is  beyond  the-
 7०९  of  the  resolution  that  we  have-
 got  before  us.

 That  for  the  original  Resolution,
 the  following  be  substituted,  namely:

 “That  the  consideration  of  the
 iasue  whether  English  should  be
 included  in  the  Eighth  Schedule
 of  the  Constitution  or  not,  should
 be  postponed,  till  both  Houses  of
 Parliament  have  discussed  the
 Report  of  the  Committee  of  the
 Parliament  on  the  Official  Langu:
 age.”

 The  next,  No.  6,  is  of  Shri  Surendra-
 yath  Dwivedy—

 That  after  the  words  “That  in  the
 opinion  of  this  House”,  the  following.
 pe  inserted,  namely—

 “a  Committee  consisting  of
 members  of  both  Houses  of  Par-
 liaincnt  be  appointed  to  examine
 and  recommend  whether.”

 That  would  also  be  out  of  order.”

 The  fourth  is  also  of  Shri  Bhakt
 Darshan.

 Is  this  moved?
 That  for  the  original  Resolution,  the

 following  be  substituted,  namely:  Shri  Surendranath  Dwivedy:  Yes,.
 gir.  I  move:

 “This  House  is  of  opinion  that
 though  English  has  not  been  in-
 eluded  in  the  Eighth  Schedule  of

 That  after  the  words  “That  in  the
 oPinion  of  this  House”,  the  following.

 the  Constitution,  yet  all  legitimate
 facilities  for  education  etc.  should
 be  provided  through  English
 medium  to  those,  who  claim  it  as
 their  mother  tongue,  till  they  are
 able  to  acquire  adequate  know-

 pe  inserted,  namely:

 “a  Committee  consisting  of
 members  of  both  Houses  of  Par-
 liament  be  appointed  to  examine
 and  recommend  whether.”

 ledge  of  the  regional  language
 of  the  State,  in  which  they  happen
 to  reside.”  Mr.  Deputy-Speaker:  Then  we  come:

 to  the  seventh  by  Shri  Achaw  Singh..
 ‘This  is  beside  the  point  and  irrele-

 vant  to  the  Resolution  that  we  have
 got.

 The  next  is  that  of  Shri  Thanw
 Pillai,  No.  ,

 That  in  the  resolution,—
 for  the  word  “English”  the  fol.

 lowing  be  substituted:  “Manipuri”:
 That  also.  goes.
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 Wir.  Deputy-Speaker:  The  next  is—-

 “That  in  the  resolution,—

 for  the  word  “Enghsh”  the
 following  be  substituted:

 “Gondi  tribal  language”
 ruption).

 We  have  no  objection  for  that  langu-
 age;  but  here  we  are  only  discussing
 whether  Enghsh  should  be  included.

 (Inter-

 Then,  there  48  the  amendment  of
 Shri  Bra)  Ra)  Singh—

 That  in  the  resolution,—

 for  the  word  “English”  the
 following  be  substituted:

 “Mamnipuri,  Sindh:  and  Santhal:”.
 That  also  goes
 Then,  we  come  to  No  0  of  Shn

 Surendranath  Dwivedy  It  reads

 That  after  the  word  “English”
 the  following  be  inserted,  namely:

 “Smdhi  or  any  other  Indian
 language”

 I  do  not  know  what  3s  meant  by
 other  languages  This  enlarges  the
 scope.

 Shri  Surendranath  Dwivedy:
 English  is  also  there  and  Sindh:  and
 other  languages  will  be  included.

 Mr.  Deputy-Speaker:  It  is  nat
 definite  as  to  what  it  would  contain
 That  38  also  out  of  order

 The  next  is  that  of  Sardar  A.  8.
 Saigal.  It  reads:

 That  after  the  word  “English”
 the  following  be  inserted,  namely:

 “Saundhi,  Rajasthan:  and  Nepali”.

 That  also  i  out  of  order  because
 it  is  beyond  the  scope

 Then,  we  come  to  the  amendment
 of  Shri  Bushanchandar  Seth  and
 Others.  It  is:

 in  the  Etghth
 Scheiule  of  the

 Constitution
 That  after  the  word  “English”

 the  following  be  inserted,  namely:

 “Smdhi,  Rajasthani  and  Dogri”.

 That  also  goes  on  the  same  ground.

 Then,  we  come  to  Shri  Dwivedi
 again,  No.  13.  He  says‘

 That  m  the  resolution,—
 omit,—“and  necessary  steps

 taken  in  that  regard”
 Is  this  moved?

 Shri  Surendranath  Dwivedy:  If  my
 second  one  35  out  of  order

 An  Hon.  Member:  This  has  no
 meaning  |

 Mr.  Depuaty-Speaker:
 This  also  goes

 All  right.

 Then,  we  come  to  the  amendment
 of  Shr.  Raghunath  Singh

 Now,  Shr:  Raghunath
 amendment  It  reads.

 “That  for  the  orgimal  Resolu-
 tion,  the  following  be  substituted,
 namely:

 Singh’s

 ‘That  in  the  opmuon  of  this  House,
 Portuguese  and  French  be  me
 cluded  in  the  Eighth  Schedule
 of  the  Constitution  and  neces-
 saty  steps  taken  in  that  re-
 gard’  ”

 Now  this  also  (Interruptions):  I
 need  not  take  a  decision  because  the
 House  has  taken  a  decision  by  voice.

 Shri  Mohammed  Imam’s  amend-
 ment  reads:

 “That  at  the  end  of  the  Resolu-
 tion,  the  fallowing  be  added,
 namely:

 ‘and  that  English  shall  continue
 es  the  official  language  of
 India  till  200i  A.D’.”

 That  also  is  out  of  order.  Now,  the
 resolution  as  also  the  amendments  that
 are  in  order  are  before  the  House  for
 discussi:  on.
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 Pandit  K.  0,  Sharma:  Sir,  I  would
 not  discuss  the  admissibility  of  the
 Resolution,  whether  it  is  admissible
 or  not.  I  would  simply  point  out  that
 the  Resolution,  even  if  it  is  passed
 by  the  House,  would  be  useless;  even
 if  the  House  is  in  favour  of  that,  it
 would  be  useless  for  the  simple
 reason  that  the  Resolution  seeks  to
 amend  the  Constitution.  An  amend-
 ment  of  the  Constitution  is  possible
 only  under  article  368.  A  regular
 Bill  should  be  put  before  the  House
 that  the  Constitution  may  be  amend-
 ed.  Now,  I  shall  point  out  a  parallel
 case.  Suppose  a  man  is  a  pilsintiff
 end  he  wants  a  declaration  that  he  is
 the  owner  of  a  property  that  is  in  the
 possession  of  the  opposite  party,  what
 becomes  the  position  of  the  man?  If
 he  gets  a  decree,  then  he  shall  have
 to  bring  another  suit  for  the  posses-
 sion  of  that  property.  This  sort  of
 procedure  is  considered  abuse  of  the
 Process  of  the  court.  If  the  process
 of  the  court  cannot  be  abused,  the
 process  of  the  House  cannot  be.
 Therefore,  my  respectful  submission
 is  that  even  if  the  Resolution  is  in
 order,  it  constitutes  abuse  of  the  pro-
 cess  of  the  House  and  therefore,  it
 igs  not  a  healthy  practice  to  bring  a
 Resolution  of  this  sort.  What  is  the
 effect  of  this  procedure?  This  Reso-
 lution  seeks  the  introduction  of  a
 Bill.

 Mr.  Deputy-Speaker:  If  the  hon.
 Member  allows  me,  I  might  just  point
 this  out  to  him  that  in  the  Committee
 on  Private  Members  Bills  and  Kesolu-
 tions,  several  times  Bills  have  been
 brought  and  Resolutions  have  been
 tabled  for  Sindhi  to  be  included  in
 the  Eighth  Schedule.  I  do  not  know
 whether  there  was  a  case  for  English
 but  a  Bill  regarding  Sindhi  was
 brought  by  Shri  Vajpayee.  This  was
 directly  done.  It  was  a  Bill  and  per-
 mission  was  required  for  the  introduc-
 tion  of  that  Bill.  But  that  Committee
 disallowed  its  introduction  and  stated
 that  first  a  Resolution  might  be  moved
 ao  that  the  opinion  of  the  House  might
 be  gauged  whether  there  is  really  a
 substantial  opinion  behind  it  so  that
 the  amendment  of  the  Constitution

 APRIL,  24,  980  Tnelusion  of  Raglish  :  3396 का  the  Fighth
 Schedule  of  the

 Constitution
 might  be  taken  up  if  really  the  sense
 of  the  House  was  first  ascertained  and
 it  is  found  that  there  is  a  substantial
 section  which  is  behind  it.

 Pandit  K.  03  Sharma:  |  still  think
 that  it  is  not  &  very  healthy  practice
 to  move  in  the  way  my  friend  has
 been  intending  to  move  because  it
 would  simply  constitute  the  introduc-
 tion  to  the  introduction  of  a  Bill.  It
 is  not  a  very  healthy  practice

 Anyhow,  I  come  to  the  other  point—
 article  35I  It  is  the  objective  of  the
 language  provisions  that  it  has  to
 evolve  a  new  all-India  culture  in
 which  the  language  will  play  a  part
 in  helping  the  development  of’  that
 culture.  What  should  that  culture  be?
 Culture  is  a  way  of  life  and  that  way
 of  life  25  expressed  in  a  certain  langu-
 age.  Shri  Anthony  has  said  that
 English  has  played  a  great  part.
 But  what  great  part  has  it  played?
 It  played  only  one  part;  it  made  the
 people  feel  the  pinch  of  slavery
 What  is  in  the  bones  and  flesh  is  cer-
 tain  fundamental  terminologies  of  the
 Sanskrit  language.  What  is  the  funda-
 mental  thing  in  an  Indian’s  blood?  It  is
 prem,  it  is  sat,  it  is  ahimsa;  it  is
 tyag.  It  not  the  love  or  the  ‘be-
 loved  of  my  friend.  Shri  Anthony’s
 terminology.  What  makes  the  Indias
 fiesh,  What  makes  the  Indian  bones?
 Tt  is  not  the  love.  It  is  not  dancing.
 It  is  not  the  theatre.  It  is  not  the
 cinema,  It  is  sat,  it  is  prem,  it  is
 ahimsa.  These  have  roots  in  Sanskrit
 language,  because  Sanskrit  at  that
 time  expressed  the  Indian  life,  what
 was  truth  in  it,  what  was  finest  in  it,
 what  was  everlasting  in  it.  There-
 fore,  the  Constitution  envisaged  that
 all  those  languages  which  derived
 their  origin,  which  had  their  birth  in
 Sanskrit  language,  not  in  the  sense  of
 the  words  but  in  the  sense  of  the
 ideas,  in  the  sense  of  the  funda-
 mentals,  in  the  sense  of  the  fountain
 of  life,  in  the  sense  of  the  springs  of
 action  and  motivation,  should  be  con-
 sidered  so  that  they  have  their  own
 share  in  the  evolution  and.  develop-
 ment  of  the  new  national  languag®
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 English  cannot  be  said  to  contribute
 anything  in  any  sense  whatsoever  in
 the  evolution  and  development  of  the
 new  national  language.  You  may
 pass  that  English  should  be  the  na-
 tional  language.  That  8  different
 question.  But  to  include  English  in
 the  Eighth  Schedule  means  simply
 thet  English  should  be  considered  as
 one  of  the  languages  which  is  ex-
 pected  to  play  its  part  in  the  evolution
 and  development  of  the  new  nationa!
 language  in  the  sense  in  which  any
 cultural  language  plays  its  pert  in  that
 evolution.  In  what  way  English  can
 play  that  part,  I  fail  to  understand.

 English  has  been  helpful  in  many
 ways.  It  taught  us  many  things.  J*
 might  be  the  one  language  which
 might  be  a  great  vehicle  of  many
 great  things  that  would  build  the
 future  of  this  country,  and  perhaps  it
 may  build  the  future  of  humanity  in
 the  world  to  come.  That  is  a  differ-
 ent  question.  It  is  not  to  detract
 from  the  importance  and  significance
 of  the  English  language  and  its  use-
 fulness  that  I  oppose  this.  But  to
 say  that  within  the  words  of  the
 Constitution,  within  the  concept  of
 the  coming  evolution  of  a  language
 which  would  inspire  the  Indian  mind
 as  their  own  language  and  which  will
 play  its  part  as  a  medium,  a  vehicle
 m  the  national  development  in  every
 sphere  of  life,  English  should  find  a
 Place  is  something  with  which  I  can-
 fot  agree.  English  cannot  find  its
 Place  because  the  fundamental  con-
 cept  of  English  life  has  not  become  a

 ,  Part  of  the  Indian  life  and  Indian
 Ming  and  blood.  Their  very  bone  and
 fiesh  refuse  to  accept  the  fundamen-
 tal  concept  of  the  English  language.

 Therefore,  Sir,  with  these  words,  ]
 make  my  humble  submission  that  the
 resolution  is  hadly  framed,  it  will
 have  a  bad  effect  and  it  will  serve
 no  useful  purpose.  I  oppose  the
 Tesolution,

 @rapata):  Sir,  this  resolution  has  given
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 us  an  opportunity  to  discuss  among
 many  other  important  things  our
 attitude  towards  English  language.
 Although  it  has  a  very  limited  and
 narrow  scope,  I  feel  that  we  should
 give  full  consideration  to  this  pro-
 posal,  because  in  a  democracy  it
 should  be  our  endeavour  to  see  that
 no  minority  suffers  any  difficulty
 whatever  in  the  matter  of  their  educa-
 tion  or  otherwise  on  account  of  its
 adherence  to  a  partigular  language.
 Ours  is  a  multi-lingual  nation,  and
 we  want  to  give  full  scope  to  all  and
 everybody  to  do  their  best  in  promot-
 ing  cultural  unity  which  only  can  pro-
 mote  the  grawth  and  solidarity  of  the
 national  unity  of  this  country.

 Sir,  the  Mover  has  already  admit-
 ted  that  this  resolution  hes  nothing  to
 do  with  the  question  of  national  or
 official  language.  Hindi  has  heen  ar-
 cepted  as  our  national  language,  our
 common  language,  the  sooner  we
 adopt  it,  the  sooner  we  take  all  steps
 to  see  that  it  is  made  practical  in
 this  country  to  use  this  language  in
 all  eur  activities,  the  better  for  us.

 Mr.  Deputy-Speaker:  Does  the  hon.
 Member  like  to  continue  next  time?

 हिल  Surendranath  Dwivedy:  Yes

 Mr.  Deputy-Spesker:  This  disuce-
 sion  will  be  continued  the  next  day
 Let  us  proceed  to  the  Half-an-hour
 discussion.

 Nv  bra.

 *INDIANISATION  OF  FOREIGN
 FIRMS  IN  INDIA

 Shri  Tangamani  (Madurai):  Mr.
 Deputy-Speaker,  Sir,  on  the  ith
 March,  ‘1983,  Starred  Question  202
 ‘was  answered  in  this  House.  The
 question  dealt  with  the  covensnted
 Indian  employees  in  the  foreign-own-
 ed  companies  ike  the  plantations
 particularily  those  who  were  drawing
 more  than  1,000.  In  reply  to  the

 "Hell-ah-hior  detdiniis.
 ed
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 question,  the  hon.  Minister  was  pless-
 ed  to  state  that  the  Government  had
 framed  a  policy  in  952  and  the
 gradual  Indianisation  in  these  foreign
 concerns  38  taking  place.  He  also
 mentioned  that  in  ‘1952,  there  were
 2,290  Indians  as  against  7,104  non-
 Indians.  In  958  there  were  6,704
 Indians  as  against  5,652  non-
 Indians.  This  dealt  with  the  group
 outside  the  plantations;  54  per  cent.
 are  Indians  and  45  per  cent.  are  non
 Indians.

 But  in  the  case  of  plantations,  the
 story  was  different.  The  minister
 himself  told  us  that  the  total  num-
 ber  of  Indians  m  this  group  is  370
 and  that  the  non-Indians  will  be  ,ll/
 That  will  constitute  a  little  less  than
 25  per  cent.

 It  was  also  asked  as  to  why  there
 is  such  a  low  percentage  in  the  plan-
 tations  and  what  steps  do  the  Gov-
 ernment  propose  to  take  for  rectify
 ing  this.  Certain  reasons  were  given.
 I  shall  refer  to  them  briefly.  In
 bringing  forward  this  matter  before
 the  House  by  way  of  half-hour  dis-
 cussion,  I  wanted  to  raise  three  points.
 The  first  is  the  question  of  the  Gov-
 ernment  policy.  The  second  is  the
 low  percentage  in  plantations.  The
 third  and  the  last  point  is,  the  steps
 Government  propose  to  take  in  the
 immediate  future  for  rectifying  the
 position  so  that  there  will  be  complete
 Indianisation.

 Regarding  Government  policy,  the
 hon.  Minister  stated  that  there  bas
 been  gradual  Indianisation  but  I  would
 like  to  refer  him  only  to  one  indus-
 try  through  which  I  have  received
 certain  representation  that  the
 Indianisation  process  is  not  taking
 place  as  it  ought  to  take  place,  parti-
 cularly  in  the  case  of  foreign  phar-
 maceutical  manufacturing  companies.
 I  understand  that  they  are  circum-
 venting  the  difficulty  of  obtaining  the
 visas  in  respect  of  administrative
 Officers  and  technicians  from  conti-
 nental  countries  like  Switzeriend  and
 Germany  by  substituting  them  dy
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 nationals  from  the  Commonwealth
 countries  particularly  from  the  United
 Kingdom,  and  that  these  methods  are
 adopted  so  that  the  senior  Indian  exe-
 cutive  and  technicians  are  denied  the
 normal  right  of  taking  their  place  in
 the  vacancy  caused  by  the  European
 officers  thus  progressively  Indianising
 the  various  pharmacentical  manufac-
 turing  companies.

 Another  point  in  this  connection  |s
 that  some  of  these  Indians  are  forced
 to  resign  so  as  to  give  place  to  those
 foreign  officers.  In  the  secretarial
 and  accounting  departments  these
 European  officers  are  drawing  fantas-
 tic  salaries  and  allowances  and  having
 other  comforts  which  are  now  deried
 to  the  Indians.  This  is  q  matter  to
 which  I  would  request  hon.  Minister
 to  pay  some  attention.  The  princi-
 Ple  of  equal  pay  for  equal  work  does
 not  seem  to  apply  in  these  concerns.

 The  most  important  thing  is  about
 plantations  on  which  I  will  have  to
 say  a  little  more.  The  Plantation
 Enquiry  Commission's  report  publish-
 ed  in  956  deals  with  this  in  detail.
 There  is  one  chapter  devoted  to  the
 regulation  of  working  of  companies,
 particularly  foreign  compan!*s—
 Chapter  XIX,  pages  240  to  244.  4
 may  be  permitted  to  read  the  para-
 graph  from  page  244:

 “Higher  salaries  paid  to  the
 non-Indian  staff  are  sought  to  be
 justified  by  the  companies  on
 grounds  of  monotony  of  life  on  2
 plentation  far  removed  from  civi-
 lised  habitants,  on  the  need  for
 managers  to  have  dual  establish-
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 lower  scales  of  salaries  than  the
 .non-Indian  and  in  view  of  the
 necessity  for  economising  costs,

 ‘we  recommend  that  an  increasing
 number  of  Indians  be  appointed
 in  the  managerial  cadre  of  tea

 -comvanies,  In  this  connection,
 -we  quote  below  the  evidence  of
 tthe  West  Bengal  Government:

 “The  number  of  Indian  nationais
 recruited  to  the  industry's
 cadre  of  officers  is  painfully
 low.  Training  tacilities
 should  also  be  arranged  for
 imparting  to  Indian  nationals
 the  required  technical  know-
 ledge  as  would  qualify  them
 for  a  garden  manger’s  job.”

 4n  another  place,  they  say:

 “High  managerial  overheads  ara
 ‘y  no  means  essential  for  efficient
 “productivity.  They  are  only  an
 accident,  of  historical  circumstan-
 sce.  We  suggest  that  the  Tea
 Board  should  be  empowered  to
 ‘examine  cases  of  disproportion-
 ately  high  remunerations  paid
 to  managerial  and  other  senior
 staff  in  tea  companies  and  when
 mesessary  advise  companies  con-
 cerned  in  this  connection  and  ex-
 ert  its  influence  in  reducing  the
 disparities  that  exist  at  present.’

 Many  of  the  recommendations  of
 the  Piantation  Inquiry  Commission
 ‘were  not  accepted  and  implemented.
 But  av  jeast  this  recommendation  may
 he  seriously  looked  into,  because
 Government  have  also  stated  that  they
 ave  tor  progressive  Indianisation  in
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 plantations  group  is  lower  than  the
 number  of  Indian  officers  in  other
 foreign  companies.  He  said,  the  re-
 ason  was,  at  the  time  of  independence,
 the  tea  plantations  were  more  or  less
 completely  manned  by  foreign  com-
 panies,  So,  there  was  an  understand-
 ing  arrived  at  between  the  Indian
 Tea  Association  and  the  Government
 of  India  and  the  present  target  which
 has  been  reached  is  well  over  the  tar-
 get  fixed  for  Ist  January,  1959.  I
 would  like  to  know  from  the  hon.
 Minister  what  was  the  understanding
 and  what  was  the  agreement  that  has
 been  arrived  at.

 In  another  place,  he  stated  that
 these  tea  companies,  particularly
 foreign  companies,  are  divided  into
 four  groups—~A,  3,  C  and  0.  In  A
 group,  where  there  are  over  25  per
 cent.  Indians,  they  have  been  asked
 to  recruit  2  Indians  for  every  non-
 Indian.  In  B  group  where  Indianis-
 ation  is  from  20  to  25  per  cent,  they
 have  been  asked  to  recruit  3  Indians
 for  every  non-Indian.  In  C  group
 where  Indianisation  is  between  30
 and  20  per  cent,  they  have  been  asked
 to  recruit  4  Indian  officers  for  every
 non-Indian.  हद  D  group,  where
 Indianisation  is  below  0  per  cent.
 they  have  been  asked  to  recruit  8
 Indians  for  every  non-Indian.  I  would
 like  to  know  from  the  hon.  Minister
 whether  this  has  been  strictly  follow-
 ed.

 I  would  mention  one  instance  to
 show  that  this  does  not  appear  to
 have  been  strictly  followed.  Many
 instances  may  be  known  to  the  Minis-
 try.  I  am  referring  to  Peirce,  Leslie
 and  Company,  which  is  a  sterling  pri-
 vate  company  incorported  in  England
 with  business  throughout  Kerala,
 Madras  and  Mysore  State.  They  are
 coffee  curers,  managing  agents  of
 Indian  Estate  Companies,  etc.

 Here,  I  find  that  between  the  years
 957  and  958  only  ene  European  १९
 the  Company's  service  while  two
 Indian  officers  retired,  one  Indian
 officer  resigned  and  another  Indian
 Labour  Officer  relieved  as  unfit  for
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 confirmation.  Against  these,  one
 Indian  clerk  was  promoted.  I  can
 mention  the  names  also  Mr.  T.  Linton
 replaced  Shri  Raja  at  Coimbatore,
 who  has  done  the  same  job  for  the  last
 mine  years.  Mr.  Bryant  has  taken
 ever  from  Shri  Mahadev  transferred
 to  another  department.  Mr.  McIntosh,
 another  European,  is  newly  appointed
 at  Cochin.  Mr.  क,  D.  Kaye,  Factory
 Manager  at  Jeppo  Cashew  and  Coffee
 Works,  replaced  Shri  Ahmed,  who
 trained  him  for  the  job  at  Mangalore.
 Mr.  G.  Robson  appointed  in  Estates
 Supplies  Department,  Mangalore.
 These  people  do  not  seem  to  have  any
 technical  qualifications.

 There  are  two  or  three  points
 which  I  will  like  to  mention.  If  we
 ड0  into  the  scales  of  pay,  we  find  there
 is  such  a  disparity  for  the  same  work
 that  is  done.  I  have  got  the  full  Jist

 “of  the  scales  of  pay  also.  Another
 thing  is  that  they  do  require  certain
 qualification,  if  it  is  to  be  an  Indian,
 but  if  it  is  to  be  a  Britisher  or  a
 foreigner  no  educational  qualification
 is  necessary.  That  sort  of  thing  has
 got  to  stop  today.

 These  who  have  had  experience  in
 the  plantations  will  bear  with  me  as
 to  how  rude  these  British  or  the
 foreign  planters  could  be.  It  has
 evoked  so  much  resentment.  It  has
 evoked  criticism  and  several  protests
 also  in  the  past.  It  has  even  produced
 a  novel,  “Two  leaves  and  a  bud”
 You  know  the  condition  of  labour  in
 these  plantations.  There  do  not
 appear  to  be  the  slightest  difference  in
 attitude  because  the  stock  from  which
 these  planters  and  managerial  staff
 are  recruited  is  a  stock  which  is  not
 very  desirable.  They  still  have  the
 bee  in  their  bonnets,  thinking  about
 the  old  Imperialist  concept.  So,  it  is
 necessary  that  when  we  have  people
 for  the  plantation  staff,  let  us  have
 men  who  are  suited  for  that,  not  any-
 body  because  he  happens  to  be  a
 Buropean.

 Now,  special  preference  is  extended
 to  the  Armymen.  They  recruit  from
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 the  British  tommies  and,  without  any
 disrespect  to  the  British’  Armymen,
 the  sort  of  English  that  they  speak
 is  not  the  English  which  a  person  who:
 speaks  English  English  or  Indian
 English  could  understand.  They  are
 the  people  who  are  brought  as  mana-
 gers  and  they  are  to  control  the  des-
 tiny  of  thousands  of  these  employees.
 That  sort  of  thing  also  should  stop.
 So,  what  2  would  like  to  know......

 Mr.  Deputy-Speaker:  If  there  are
 so  many  varieties  of  English  like
 English  English,  American  English...

 Shri  Tangamanl:  Because  that  is
 Tommy  English.  People  who  speak
 Tommy  English.

 Shrimati  Renu  Chakravartty
 (Basirhat):  They  talk  tommy  rot.

 Shri  Tangamani:  are  brought
 here  and  they  are  to  be  the  bosses  in
 such  big  companies  controlling  the
 destinies  of  thousands  of  workers  and
 treating  even  the  trade  unions  with
 scant  respect.  So,  the  industriel  re-
 lations  also  tend  to  break  because  of
 such  elements  etc.  So,  I  would  like
 to  know  what  positive  and  concrete
 steps  are  being  taken  in  the  case  of
 these  plantations.

 Mr.  Deputy-Speaker:  Any  other
 hon.  Member  who  desires  to  ask  a
 question?  None.  Then  the  hon.  Min-
 ister,

 Shri  Tangamani:  Then  I  would  have
 taken  some  more  time.

 Mr.  Deputy-Speaker:  There  is  only
 one  more  minute.  At  least  half  the
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 hon.  Members  would  like  to  ask  a
 question.

 Shri  Tangamani:  If  you  would  have
 given  me  two  more  mmutes,  there  is
 gome  more  matenal  which  I  would
 have  placed  before  the  hon.  Minister.
 39.24  hrs.

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  Sir,  last  time  I  had
 the  occasion  to  place  before  the  House
 the  progressive  results  of  Indanisat-
 jon  of  personnel  in  foreign  controlled
 firms  As  the  House  is  aware,  it  is  a
 common  practice  since  952  to  issue
 ea  Press  Note  on  the  3lst  December,
 every  year  reviewing  the  entire  posi-
 tion  of  foreign  personnel  m  India
 an  different  concerns  As  the  hon
 Member,  Shr:  Tangaman,  rightly
 pointed  out,  during  the  answer  to  that
 question  I  had  said  that  in  the  infor-
 mal  agreement  between  the  Associated
 Chamber  of  Commerce  and  represen-
 tatives  of  the  Indian  Tea  Association,
 which  took  place  in  ‘1955,  the  broad
 categories  of  foreign  employees  in
 plantations—I  am  touching  the  plan-
 tations  first  because  that  is  what  my
 hon  frend,  Shr  Tangamani,  38  more
 interested  m—was  drawn  up  Four
 categories  were  drawn  up,  (a),  (b),
 (ec)  and  (da)  I  will  not  repeat  the
 same  here  to  take  the  time  of  the
 House  I  can  say  that  from  the
 figures  of  progressive  Indianisation,  it
 is  not  the  picture  which  Shri  Tan-
 gaman:  placed  before  the  House  In-
 stead  of  the  agreed  25  per  cent,  the
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 not  taking  the  different  gardens  which
 are  managed  by  them—Indianisation
 3s,  6  Indians  and  Bt}  non-Indians.  That
 as,  the  percentage  of  Indians  in  that
 company  3s  45.7  and  54.3  per  cent.
 js  non-Indian  This  does  not  mean.

 Mr.  Deputy-Speaker:  The  interrup-
 ter  wanted....

 Shri  Manubhai  Shah:  I  will  bring
 all  those  points

 Therefore,  the  pot  is,  wherever
 an  opportunity  arises,  we  try  to  see
 that  whenever  a  foreigner  has  to  leave
 or  his  time  is  over,  the  post  78  gen-
 erally  given  to  an  Indian  of  com-
 petence  Neither  tommy  Enghsh,
 knowledge  of  Englishmen  or  forei-
 gnhers,  or  his  otherwise  capability  in
 literature  or  anything  ४  taken  into
 account,  but  his  managerial  capacity,
 lus  capacity  for  the  job  for  which  he
 is  being  invited,  is  broadly  being
 scrutinised  to  the  extent  that  the  Gov-
 ernment  of  a  country  can  do.  I  can
 say,  in  most  of  the  cases,  wherever
 personally  our  attention  has  been
 drawn,  we  have  taken  objection  zome~-
 times  to  very  many  foreign  young-
 sters  coming  up  here,  aged  25  or  30,
 claiming  competence  to  run  or  re-
 place  an  experienced  man  of  ‘55.  We
 have  taken  objection  many  times
 and  foreign  firms  have  been  persuad-
 ed  to  withdraw  such  nominees  and  re-
 place  them  either  by  Indians  or  by
 more  competent  foreigners,  9s  the
 case  may  be  That  is  as  far  :s  plen-
 tations  are  concerned  I  will  come
 to  other  industries,  other  than  plan-
 tation,  because,  there,  the  igures,  as
 Shri  Tangamani  himself,  ‘dmitted
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 tations  are  a  matter  of  little  more
 detailed  technique  and  those  who  have
 been  more  accustomed  to  that  type  of

 Maanagerial  duty  which  is  required  in
 far  off  corners  of  the  country  are  not
 readily  available.  They  are  not  situat-
 d  in  townships  or  where  other  facili-
 ties  are  available  or  where  there  is  a
 particular  type  of  agriculture  or  mar-
 keting  crop  activity  in  which  the  man

 ‘has  taken  proper  training.

 During  the  current  year,  when  the
 agreement  is  now  again  going  to  be
 reviewed  in  1959,  we  are  going  to  have
 further  talks  with  the  Associated
 Chamber  of  Commerce,  and  the  Indian
 Tea  Association,  to  frame  out  a  pro-
 gramme  of  progressive  Indianisation  in
 the  next  3  to  5  years.  I  have  no
 doubt  that  when  we  discuss  this  with
 Tepresentatives  of  foreign  firms  and

 ‘the  Associated  Chamber  of  Commerce,
 we  will  draw  their  attention  to  the
 fact  that,  just  as  we  have  broken  up
 the  posts  into  different  categories,
 ‘Rs.  000  to  1500,  Rs.  500  to  Rs.  3000
 and  Rs.  3000  and  above,—as  we  have
 drawn  in  the  past—not  only  the  aver-
 ‘ge  is  a  matter  of  satisfaction,  but  in
 each  pay  group,  we  should  see  that
 the  percentage  would  proportionately
 increase.

 Shri  Prabhat  Kar  (Hooghly):  What
 4s  the  present  percentage?

 Shri  Manubhai  Shab:  I  have  not
 @ot  the  details  of  that,  because,  we,
 generally,  just  now,  take  up  replace-
 ment  man  by  man  and  the  percentage 4s  taken,  as  a  whole,  of  Indianisation.
 Because,  it  is  very  difficult  to  work
 out  the  pay  groups  very  exactly.  Pay of  individuals  varies.  It  is  not  neces~
 sary  that  one  pay  group  is  replaced  by the  sanie  equivalent  pay  group.  Some-

 tens
 man  with  Rs.  500  less  or
 tore  is  employed  in  his

 place.  Therefore,  equivalent  posting thas  not  been
 possit

 “practicable.  What  I  can  assure  the
 “House  8  this.  We  have  divided  just ह... अ  the  groups  between  ह. श  000
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 and  Rs.  000  and  above.  In  future,  we
 are  going  to  work  in  this  direction  for
 pay  groups  up  to  Rs.  2000  and  pay
 groups  above  Rs.  2000.  The  result
 that  we  have  achieved  in  the  last  seven
 years  is  complete  Indianisation  in
 posts  in  the  pay  group  from  Rs,  800
 to  Rs.  i000.  In  the  bulk  of  the  posts in  this  pay  group,  there  is  oractical-
 ly  no  foreigner.  We  shall  try  to  see
 in  future  that  posts  in  pay  groups  be-
 low  Rs.  2000  are  preponderantly
 manned  by  Indians.  And  for  the
 future  programme  of  Indianisation,  the
 pay  groups  will  be  raised  further.

 Shri  Prabhat  Kar:  In  this  process
 of  Indianisation,  what  steps  are  Gov-
 ernment  taking  in  regard  to  equating the  service  conditions?

 Shri  Manubhai  Shah:  I  was  exactly
 coming  to  that.  Government  ore  not
 merely  satisfied  with  percentages  in
 an  overall  manner;  we  are  also  going
 into  each  group  as  far  as  possible  and
 also  company-wise  in  the  big  com-
 Panies,  because  the  average  may  be
 very  good  in  one  company  while  it
 might  be  not  be  good  in  another  com-
 pany,  or  while  it  may  be  progressing
 well  in  one  company,  there  might
 actually  be  a  regression  in  another
 company  and  more  foreigners  might
 be  there  and  less  Indians.  So,  the
 attention  of  Government  is  also  focus-
 sed  on  this  point;  not  only  should
 the  average  be  brought  up,  but  in  the
 different  pay  groups  also,  there  should
 be  ®  proportionate  rise,  and  also  in
 important  companies,  company-wise, Indianisation  should  be  progressing.

 T  now  come  to  the  question  of  ser~
 vice  conditions.  So  far  as  we  can, we  have  been  trying  to  find  out  the
 position  from  the  tea  plantations  as

 3



 33409  Indicnieation

 another.  It  was  in  1956-57  that  a  few
 complaints  were  received.  I  can  as-
 sure  the  House  that  if  any  hon.  Mem-
 ber  or  any  person  working  in  these
 companies,  either  the  plantation  com-
 panies  or  other  foreign-controlled
 companies,  brings  to  our  notice  that
 there  is  any  discrimination  or  that
 there  is  not  equal  pay  for  equal  work,
 or  in  the  respect  of  house  allowances
 er  various  other  allowances  there  is
 any  discrimination,  then  we  shall  cer-
 tainly  look  into  the  matter  and  take
 remedial  measures.  Here,  I  would
 ‘only  sound  a  word  of  caution.  As  far
 as  leave  allowance  for  going  home  is
 concerned,  naturally,  the  Indians  can-
 not  have  that  facility  to  go  to  foreign
 countries  like  Britain  or  Germany  or
 Switzerland  or  other  places.

 Shri  Tangamani:  Even  for  trave)
 inside  this  country,  the  European  off-
 cers  get  air  passage,  air  conditioned
 wccommodation  and  so  on,  whereas
 the  Indian  officers  are  not  getting  the
 game  thing.

 Shri  Manubhai  Shah:  As  far  as
 travel  inside  the  country  is  concern-
 ed,  they  will  naturally  be  governed  by
 what  privilages  they  get,  whether  they
 are  entitled  to  first  class  or  air-con-
 ditioned  accommodation  or  any  other
 allowances.  These  must  be  the  same
 whether  they  be  Indians  or  foreigners.
 But  when  it  comes  to  leave  allowance
 for  going  home,  then,  there  is  bound
 to  be  same  difference.  In  fact,  re-
 cently  when  I  visited  Canada,  I
 found  that  many  of  our  Indian
 gentlemen  in  Canada  were  being  given
 that  type  of  treatment;  whenever  they
 had  to  come  to  India  on  three  :nonths’
 or  six  months’  leave,  they  get  leave
 with  pay  and  certain  passage  allow-
 ances.  That  is  not  discriminatory
 treatment  by  any  means.  Those  who

 ‘are  in  India  and  who  are  serving  in
 India  cannot  claim  that  privilege  to
 go  to  8  foreign  country  which  only  a
 foreigner  can  claim.  Barring  that
 allowance,  I  can  assure  that  if  any
 disoriminatory  treatment  is  brought
 to  cur  notice  in  respect  of  any  other
 ह. क  ह. अ  allowance,  suth  as
 allowance,  or  travelling  allowances
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 or  various  other  facilities,  as  between
 @n  Indian  and  a  foreigner,  we  shall
 try  to  take  the  remedial  measures.

 Sbri  D.  C,  Sharma  (Gurdaspur):  I
 hope  the  man  who  brings  this  to  the
 notice  of  the  Minister  will  not  lose
 his  job.

 Shri  Manubhai  Shah:  Not  at  all.  He
 need  not  bring  it  to  our  notice;  hon.
 Members  here  can  bring  it  to  ovr
 notice,  and  in  fact,  we  do  not  want
 even  the  names  of  the  workers;  if  we
 merely  come  to  know  that  if  there  are
 any  managers  or  other  technical  men
 or  other  types  of  personnel  who  are
 suffering  from  any  disability  in  a
 foreign  controlled  concern,  we  shall
 certainly  look  into  the  matter  and
 take  the  remedial  measures.

 Here,  I  would  like  to  take  this  op-
 portunity  of  informing  the  House,  lest
 any  other  impression  be  created,  that,
 as  far  as  Government  are  concerned,
 in  the  light  of  the  facts  and  the  de-
 tails  known  to  them,  we  are  satisfied
 that  the  progressive  Indianisation  in
 foreign  firms  is  being  done  by  a
 method  almost  considered  unique  in
 this  country,  that  is,  by  persuasion  and
 by  voluntary  agreement  between  the
 foreign-controlled  firms  and  the  Gov-
 ernment  of  India  and  the  ‘people  of
 this  country.  Therefore,  I  must  ex-
 press  my  sense  of  gratitude  to  these
 various  foreign-controlled  firms  tor
 having  borne  in  mind  the  national
 sentiments  and  risen  to  the  occasion
 to  fulfil  our  targets  which  have  been
 reached  already.  I  hope  that  during
 the  next  year,  we  shall  be  able  to
 negotiate  and  achieve  a  more  pro-
 gressive  Indianisation  for  the  ‘higher
 jobs,  category-wise  and  in  the  pay
 groups  Rs.  000—2000  and  Rs.  2000
 and  above.

 कप
 As  regards  plantations,  even  in  the

 concerng  which  Shri  Tangamani  has
 referred  to....

 Shri  Prabhat  Kar:  May  I  know
 whether  Government  have  ascertain-
 ed  from  the  Associated  Chambers  of
 Commerce  whether  there  exist  se-
 parate  pay-scales  for  Indians  and  non-
 Indians  in  various  branches  fa
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 various  offices  controlled  by  non-
 Indians’

 Shri  Mannbhai  Shah:  If  the  jobs
 ere  not  equivalent,  none  of  us  can
 give  an  assurance,  but,  as  I  have  el-
 ready  mentioned,  if  for  the  same  type
 of  job,  or  responsibility  that  is  of  a
 aimilar  or  allied  nature,  the  ioreigner
 gets  a  higher  pay  or  allowance  and
 the  Indian  less,  we  are  certainly  ready
 to  take  remedial  measures.  If  mere-

 Shri  D.  C.  Sharma:  I  think  the  hon.
 Member  has  banks  in  mind

 Shri  Manabhai  Shah:  We  will  seek
 the  co-operation  of  every  hon,  Mem-
 ber  in  this  House  and  others  sutside
 the  House  who  can  bring  to  our
 notice,  whether  it  is  in  the  case  of
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 banks  or  insurance  companies  or
 plantations  or  chemical  plants  or
 other  factories,  cases  of  discriminat-
 ion  in  pay  or  allowances  for  the  same
 type  of  responsibility,  and  we  will.
 certainly  try  to  remedy  the  situation.

 As  I  have  mentioned  earlier,  in  the
 current  year  we  are  going  to  have
 meetings  with  the  representatives  of
 the  different  foreign  controlled  com-
 panies  and  the  Associated  Chamber  of
 Commerce,  and  we  hope  to  work  vut
 a  long-term  programme  for  pro-
 gressive  Indianisation  and  I  have  no
 doubt  that,  locking  to  the  past  per-
 formance,  the  future  programme  ais0
 will  be  satisfactory

 11-27  hea.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Monday,  the
 2%th  Apnl,  959/Vawsckha  7,  88)
 (Saka).
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 BILLS  INTRODUCED

 (३)  The  Empl  Ex-

 ‘capes
 (Compu

 reales Notificanon  of  १  i
 Bull,  7959

 (a)  The  Dowry  Probibi-
 tion  Bull,  7949

 BILL  PASSED
 The  Minister  of  Steel,

 Mines  and  Fuel  (Sardar
 Swaran  Singh)  moved  thst

 Coal  Grading  Board
 (Repeal)  Bill,  7959  be  taken
 into  considera’  The
 motion  was  adopted.  Aftes
 Clause-by-clause  consideration
 the  Bill  was  passed.
 DISCUSSION

 REPORT  OF  COMIS-
 SION  FOR  sg

 रा
 शक  कप

 CASTES
 DULED  TRIBES.

 The  Deputy  Minister  of
 Home  Afiaurs  (Shrimati  Alva)
 raised  a  discussion  on
 Report  of  Commissioner
 for  Scheduled  Castes  and
 Scheduled  Tribes.  The
 discussion  was  not  concluded.
 REPORT  OF  THE  COM-

 MITTEE  ON
 shag  Et MEMBER  LL

 AND___  RESOLUTIONS
 ADOPTED
 Forty-third

 adopted
 Report  was

 PRIVATE  MEMBER
 RESOLUTION  WITH-
 DRAWN

 Further  discussion  on
 the  Resolution  re.  export  of
 monke  moved  by  Shri
 Mohan  Swarup  was  res
 Shn  Assar  moved  an  amend-
 ment  to  the  Resolution  which
 was  negatived.  Shri  Mohan
 Swarup  rephed  to  dabate,
 The  Resolution  was,  by  leave
 of  the  House,  withdrawn

 PRIVATE  MEMBER’S
 RESOLUTION  UNDER
 CONSIDERATION.

 clusion  of  English  m  Eighth
 Schedule  of  the  Consntution.
 The  discussion  was  not  con
 cluded.
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 HALF-AN  HOUR  DIS-
 €USSION.  .  a
 Shri  Tangamani  raised  a

 half-an-hour  discussion  on
 points  arising  out  of  the
 ‘answer  given  on  the  rth
 March,  2959  to  Starred
 Question  No.  rr02  regarding Indianisation  of  Foreign Firms  in  Indis.

 Shri  Manubhai  Shah  replied
 @o  the  dabate.

 {  Daw  Draner  ]

 AGENDA  FOR  MONDAY,
 APRIL  27,

 i993
 ‘VAISA-

 KHA  7,  1881  (SAKA)

 Motion
 Bank  of  India  (Subsrdiary
 Banks)  Bill  to  Joint  Com-
 mittee.


